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OBITUARY REFERENCES

MADAM SPEAKER: Hon. Members, I have to inform the House of the sad
demise of our former colleague Shri S. Bangarappa.

Shri S. Bangarappa was a member of the Eleventh Lok Sabha from 1996
to 1997 and the Thirteenth and Fourteenth Lok Sabhas from 1999 to 2009,
representing the Shimoga Parliamentary Constituency of Karnataka.

Shri Bangarappa was a member of the Karnataka Legislative Assembly
from 1967 to 1996. He held the Office of the Chief Minister of Karnataka from
1990 to 1992. He served as the Minister of State for Home; Cabinet Minister for
Public Works Department; Minister for Revenue, Agriculture and Horticulture in
the Government of Karnataka. Shri Bangarappa also served as the Leader of
Opposition in the Karnataka Legislative Assembly.

An able parliamentarian, Shri Bangarappa was a member of the Committee
on Defence; Committee on Petitions and Committee on Estimates during the
Thirteenth Lok Sabha. He was also a member of the Committee on Defence and
Railway Convention Committee during the Fourteenth Lok Sabha.

A sports enthusiast and a committed social and political worker, Shri
Bangarappa worked for the welfare of the poor, downtrodden and the deprived
sections of the society. He consistently fought for the rights of the farming
community and initiated many social welfare projects in his constituency.

In his demise, the country has lost a dynamic and visionary leader whose
absence will be felt in many walks of life.

Shri S. Bangarappa passed away on 26 December, 2011 at Bengaluru at the
age of 78.

We deeply mourn the loss of our friend and I am sure the House would join
me in conveying our condolences to the bereaved family.

Hon. Members, twenty-two persons are reported to have drowned and
number of persons missing in a boat tragedy in Pulicat Lake in Tamil Nadu on 25
December, 2011.

The House expresses solidarity in this hour of grief with the families of the

victims of this unfortunate accident.
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The House may now stand in silence for a short while as a mark of respect
to the memory of the departed.
11.03 hrs.

The Members then stood in silence for a short while.
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11.04 hrs.
PAPERS LAID ON THE TABLE

MADAM SPEAKER: Now Papers to be laid on the Table.

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (SHRI MILIND DEORA): On behalf of
Shri Kapil Sibal, I beg to lay on the Table:-

(1) A copy of the Annual Report (Hindi and English versions) of the Telecom
Regulatory Authority of India, New Delhi, for the year 2010-2011, alongwith
Audited Accounts.

(2) A copy of the Review (Hindi and English versions) by the Government of the

working of the Telecom Regulatory Authority of India, New Delhi, for the year
2010-2011.
(Placed in Library, See No. LT 6056/15/11)

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (DR. C.P. JOSHI):
I beg to lay on the Table a copy of the Annual Report (Hindi and English versions)
of the National Highways Authority of India, New Delhi, for the year 2010-2011,

alongwith Audited Accounts.

(Placed in Library, See No. LT 6057/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF STATE IN THE PRIME
MINISTER’S OFFICE (SHRI V. NARAYANASAMY): I beg to lay on the

Table:-
(1) Statement regarding Review” (Hindi and English versions) by the Government of
the working of the Central Civil Services Cultural and Sports Board, New Delhi,
for the year 2010-2011.
(Placed in Library, See No. LT 6058/15/11)
(2) Statement regarding Review”® (Hindi and English versions) by the Government of

the working of the Civil Services Society, New Delhi, for the year 2010-2011.
(Placed in Library, See No. LT 6058- A/15/11)

’ Annual Reports were laid on 22.12.2011.
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIMATI D. PURANDESWARI): I beg to lay on the

Table:-
(D

2)

(1)

(ii)

(@)

(ii)

A copy of the Annual Report (Hindi and English versions) of the Central
University of Tamil Nadu, Thiruvarur, for the year 2010-2011,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Central University of Tamil Nadu, Thiruvarur, for the
year 2010-2011.

(Placed in Library, See No. LT 6059/15/11)

A copy of the Annual Report (Hindi and English versions) of the Tripura
University, Agartala, for the year 2010-2011.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Tripura University, Agartala, New Delhi, for the year
2010-2011.

(Placed in Library, See No. LT 6060/15/11)
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3)

4)

)

(6)

(7)

(8)

14

(1) A copy of the Annual Report (Hindi and English versions) of the Central
University of Haryana, Chandigarh, for the year 2010-2011.

(i1)) A copy of the Annual Accounts (Hindi and English versions) of the
Central University of Haryana, Chandigarh, for the year 2010-2011,
together with Audit Report thereon.

(iii)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Central University of Haryana, Chandigarh, for the
year 2010-2011.

(Placed in Library, See No. LT 6061/15/11)

(1) A copy of the Annual Report (Hindi and English versions) of the Central
University of Himachal Pradesh, Dharamshala, for the year 2010-2011.

(1)) A copy of the Annual Accounts (Hindi and English versions) of the
Central University of Himachal Pradesh, Dharamshala, for the year 2010-
2011, together with Audit Report thereon.

(iii) A copy of the Review (Hindi and English versions) by the Government of
the working of the Central University of Himachal Pradesh,
Dharamshala, for the year 2010-2011.

(Placed in Library, See No. LT 6062/15/11)

A copy of the Annual Accounts (Hindi and English versions) of the Central

University of Jharkhand, Ranchi, for the years 2008-2009 and 2009-2010,

together with Audit Reports thereon.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (5) above.

(Placed in Library, See No. LT 6063/15/11)

A copy of the Annual Accounts (Hindi and English versions) of the English and

Foreign Languages University, Hyderabad, for the year 2010-2011, together

with Audit Report thereon.

(Placed in Library, See No. LT 6064/15/11)

A copy of the Annual Accounts (Hindi and English versions) of the Indira

Gandhi National Tribal University, Amarkantak, for the year 2009-2010,

together with Audit Report thereon.
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9)

(10)

(11)

(12)

(13)

15

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (8) above.

(1)

(i)

(i)

(i)

(i)

(Placed in Library, See No. LT 6065/15/11)
A copy of the Annual Report (Hindi and English versions) of the Central
University of Bihar, Patna, for the year 2010-2011, alongwith Audited
Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Central University of Bihar, Patna, for the year 2010-
2011.

(Placed in Library, See No. LT 6066/15/11)
A copy of the Annual Report (Hindi and English versions) of the Central
University of Gujarat, Gandhinagar, for the year 2010-2011.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Central University of Gujarat, Gandhinagar, for the
year 2010-2011.

(Placed in Library, See No. LT 6067/15/11)
A copy of the Annual Report (Hindi and English versions) of the Banaras
Hindu University, Varanasi, for the year 2010-2011.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Banaras Hindu University, Varanasi, for the year 2010-
2011.

(Placed in Library, See No. LT 6068/15/11)

A copy of the Annual Report (Hindi and English versions) of the Aligarh
Muslim University, Aligarh, for the year 2010-2011.

A copy of the Annual Accounts (Hindi and English versions) of the
Aligarh Muslim University, Aligarh, for the year 2010-2011, together
with Audit Report thereon.
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(14)

(15)

(16)

(17)

(18)

(iii)

(i)

(iii)

16

A copy of the Review (Hindi and English versions) by the Government
of the working of the Aligarh Muslim University, Aligarh, for the year
2010-2011.

(Placed in Library, See No. LT 6069/15/11)
A copy of the Annual Report (Hindi and English versions) of the Guru
Ghasidas Vishwavidyalaya, Bilaspur, for the year 2009-2010.
A copy of the Annual Accounts (Hindi and English versions) of the
Guru Ghasidas Vishwavidyalaya, Bilaspur, for the year 2009-2010,
together with Audit Report thereon.
A copy of the Review (Hindi and English versions) by the Government
of the working of the Guru Ghasidas Vishwavidyalaya, Bilaspur, for the
year 2009-2010.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (14) above.

(1)

(i)

(i)

(Placed in Library, See No. LT 6070/15/11)
A copy of the Annual Report (Hindi and English versions) of the Guru
Ghasidas Vishwavidyalaya, Bilaspur, for the year 2010-2011.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Guru Ghasidas Vishwavidyalaya, Bilaspur, for the
year 2010-2011.

(Placed in Library, See No. LT 6071/15/11)
A copy of the Annual Report (Hindi and English versions) of the North-
Eastern Hill University, Shillong, for the year 2010-2011.

A copy of the Review (Hindi and English versions) by the Government of
the working of the North-Eastern Hill University, Shillong, for the year
2010-2011.

(Placed in Library, See No. LT 6072/15/11)
A copy of the Annual Report (Hindi and English versions) of the
Pondicherry University, Puducherry, for the year 2010-2011.
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(19)

(20)

21)

(22)

(i)

(iii)

(i)

(i)

(iii)

17

A copy of the Annual Accounts (Hindi and English versions) of the
Pondicherry University, Puducherry, for the year 2010-2011, together
with Audit Report thereon.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Pondicherry University, Puducherry, for the year
2010-2011.

(Placed in Library, See No. LT 6073/15/11)
A copy of the Annual Report (Hindi and English versions) of the
Mizoram University, Aizawl, for the year 2010-2011.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Mizoram University, Aizawl, for the year 2010-2011.

(Placed in Library, See No. LT 6074/15/11)
A copy of the Annual Report (Hindi and English versions) of the Dr.
Harisingh Gour University, Sagar, for the year 2010-2011.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Dr. Harisingh Gour University, Sagar, for the year
2010-2011.

(Placed in Library, See No. LT 6075/15/11)
A copy of the Annual Report (Hindi and English versions) of the Central
University of Kashmir, Srinagar, for the year 2010-2011.
A copy of the Annual Accounts (Hindi and English versions) of the
Central University of Kashmir, Srinagar, for the year 2010-2011, together
with Audit Report thereon.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Central University of Kashmir, Srinagar, for the year
2010-2011.

(Placed in Library, See No. LT 6076/15/11)

A copy of the Annual Accounts (Hindi and English versions) of the

Manipur University, Imphal, for the year 2009-2010, together with Audit Report

thereon.
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(23)  Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (22) above.

(Placed in Library, See No. LT 6077/15/11)

(24) (1) A copy of the Annual Report (Hindi and English versions) of the Central
University of Punjab, Bathinda, for the year 2010-2011.
(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of Central University of Punjab, Bathinda, for the year 2010-
2011.
(Placed in Library, See No. LT 6078/15/11)

(25) (1) A copy of the Annual Report (Hindi and English versions) of the Indian
Institute of Technology Guwahati, Guwahati, for the year 2010-2011.
(11) Statement regarding Review (Hindi and English versions) by the
Government of the working of Indian Institute of Technology Guwahati,
Guwahati, for the year 2010-2011.
(Placed in Library, See No. LT 6079/15/11)

(26) (1) A copy of the Annual Report (Hindi and English versions) of the National
University of Educational Planning and Administration, New Delhi, for
the year 2010-2011, alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of National University of Educational Planning and
Administration, New Delhi, for the year 2010-2011.

(Placed in Library, See No. LT 6080/15/11)

(27) (1) A copy of the Annual Report (Hindi and English versions) of the Indian
Institute of Science Education and Research, Pune, for the year 2010-

2011, alongwith Audited Accounts.
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(28)

(29)

(30)

(i)

(ii)

(ii)

(i)

19

A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Institute of Science Education and Research,
Pune, for the year 2010-2011.

(Placed in Library, See No. LT 6081/15/11)

A copy of the Annual Report (Hindi and English versions) of the All India
Council for Technical Education, New Delhi, for the year 2010-2011,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the All India Council for Technical Education, New Delhi,
for the year 2010-2011.

(Placed in Library, See No. LT 6082/15/11)

A copy of the Annual Report (Hindi and English versions) of the Central
University of Kerala, Kasaragod, for the year 2010-2011.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Central University of Kerala, Kasaragod, for the year
2010-2011.

(Placed in Library, See No. LT 6083/15/11)

A copy of the Annual Report (Hindi and English versions) of the Motilal
Nehru National Institute of Technology Allahabad, Allahabad, for the
year 2010-2011, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Motilal Nehru National Institute of Technology
Allahabad, Allahabad, for the year 2010-2011. E

(Placed in Library, See No. LT 6084/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): Madam, I beg to lay on the Table:

(1) A copy of the Report (Hindi and English versions) of the Comptroller and
Auditor General of India-Union Government (Civil) (No. 26 of 2011-12)-


mohan
fd by b1
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Performance Audit of the Sale and Distribution of Imported Pulses, Ministry of
Consumer Affairs, Food and Public Distribution, Ministry of Commerce and
Industry under Article 151(1) of the Constitution.

(Placed in Library, See No. LT 6085/15/11)

(2) A copy of the Notification S.O. 2681(E) (Hindi and English versions)
published in Gazette of India dated 28" November, 2011, notifying the
subscriptions made to the fund on or after the 1* day of December, 2011 and
balances at the credit of the subscriber shall bear interest at the rate of 8.6 per cent

per annum issued under Section 5 of the Public Provident Fund Act, 1968.

(Placed in Library, See No. LT 6086/15/11)

(3) A copy of the Annual Report (Hindi and English versions) of the National

Housing Bank, New Delhi, for the year 2010-2011, alongwith Audited Accounts

under sub-section (5) of Section 40 of the National Housing Bank Act, 1987.
(Placed in Library, See No. LT 6087/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES
AND MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRI VINCENT H. PALA): Madam, I beg to lay on the Table:

(1) A copy of the Annual Report (Hindi and English versions) of the National Water

Development Agency, New Delhi, for the year 2010-2011, alongwith Audited

Accounts.

(2) Statement regarding Review (Hindi and English versions) by the Government of

the working of the National Water Development Agency, New Delhi, for the

year 2010-2011.
(Placed in Library, See No. LT 6088/15/11)
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MESSAGE FROM RAJYA SABHA
AND
BILL AS PASSED BY RAJYA SABHA *

SECRETARY-GENERAL: Madam Speaker, I have to report the following

message received from the Secretary-General of Rajya Sabha: -

(i)

(i)

(iii)

(iv)

"In accordance with the provisions of rule 127 of the Rules of
Procedure and Conduct of Business in the Rajya Sabha, I am
directed to inform the Lok Sabha that the Rajya Sabha at its sitting
held on the 22" December, 2011 agreed without any amendment
to the Constitution (Scheduled Tribes) Order (Amendment) Bill,
2011 which was passed by the Lok Sabha at its sitting held on the
19" December, 2011."

"In accordance with the provisions of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct of Business in the Rajya Sabha, |
am directed to return herewith the Appropriation (Railways) No.3
Bill, 2011, which was passed by the Lok Sabha at its sitting held on
the 16" December, 2011 and transmitted to the Rajya Sabha for its
recommendations and to state that this House has no
recommendations to make to the Lok Sabha in regard to the said
Bill."

"In accordance with the provisions of rule 111 of the Rules of
Procedure and Conduct of Business in the Rajya Sabha, I am
directed to enclose a copy of the Railway Property (Unlawful
Possession) Amendment Bill, 2011 which has been passed by the
Rajya Sabha at its sitting held on the 22 December, 2011

"In accordance with the provisions of rule 127 of the Rules of
Procedure and Conduct of Business in the Rajya Sabha, I am
directed to inform the Lok Sabha that the Rajya Sabha at its sitting
held on the 22" December, 2011 agreed without any amendment to
the New Delhi Municipal Council (Amendment) Bill, 2011 which
was passed by the Lok Sabha at its sitting held on the 19"
December, 2011."

* Laid on the Table.



27.12.2011 22

Madam Speaker, I lay on the Table the Railway Property (Unlawful
Possession) Amendment Bill, 2011 which has been passed by the Rajya Sabha at
its sitting held on the 22" December, 2011.

11.05 V% hrs.

COMMITTEE ON THE WELFARE OF SCHEDULED
CASTES AND SCHEDULED TRIBES
18™ Report

N T Teg (SToid): weledl, § T vad # gfad Sl 3R Srgfad Santaay
P M 3R A & IR # 28d ufdaed (dicedi ol w4 # fafds RwiiRel
WRBR gRI DI-TS-DHRAATE B a8l H ¥l HATed (YAd arS) B A Sierdl a1 e
SISl & dear deel AT ®1 1891 TfrdeT U BT g
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11.06 hrs.

STATEMENTS BY MINISTERS

(i) Status of implementation of the recommendations contained in the g™
Report of the Standing Committee on Water Resources on Demands for
Grants (2011-12), pertaining to the Ministry of Water Resources *

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Madam, I beg to
lay the statement regarding the status of implementation of the recommendations
contained in the Eighth Report of the Standing Committee on Water Resources on
Demands for Grants (2011-12), pertaining to the Ministry of Water Resources, and,

Madam, I would request that the report may be considered as read.

" Laid on the Table and also placed in Library, See No. LT 6089/15/11.



27.12.2011 24

11.06 V% hrs.

(ii)(a) Status of implementation of the recommendations contained in the 4™
Report of the Standing Committee on Social Justice and Empowerment on
Demands for Grants (2010-11), pertaining to the Ministry of Social Justice
and Empowerment.”

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (SHRI
MUKUL WASNIK): Madam, I beg to lay the statement regarding the status of
implementation of the recommendations contained in the Fourth Report of the
Standing Committee on Social Justice Empowerment on Demands for Grants

(2010-11), pertaining to the Ministry of Social Justice and Empowerment.

* Laid on the Table and also placed in Library, See No. LT 6090/15/11.
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11.06 3% hrs.

(ii) (b)Status of implementation of the recommendations contained in the11™
Report of Standing Committee on Social Justice and Empowerment on
Scholarship schemes for Scheduled Castes and Other Backward Classes,
pertaining to the Ministry of Social Justice and Empowerment.”

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (SHRI
MUKUL WASNIK): I beg to lay the statement regarding the status of
implementation of the recommendations contained in the 11™ Report of the
Standing Committee on Social Justice and Empowerment on Scholarship schemes

for Scheduled Castes and Other Backward Classes, pertaining to the Ministry of

Social Justice and Empowerment. The statements may kindly be taken as read.

" Laid on the Table and also placed in Library, See No. LT 6091/15/11.
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11.07 hrs.
REFERENCES BY THE SPEAKER

(i) Homage to Pandit Madan Mohan Malviya on his 150™ Birth Anniversary

MADAM SPEAKER: Hon. Members, 25" December, 2011 marked the hundred
and fiftieth birth anniversary of Pandit Madan Mohan Malaviya popularly known
as Mahamana. An eminent educationist and a social reformer, Malaviyaji worked
relentlessly for the resurgence of the country.

Pandit Madan Mohan Malaviya founded the Benaras Hindu University at
Varanasi in 1916. He was also one of the founders of Scouting in India.

A freedom fighter, Pandit Malaviya played a prominent role in the freedom
movement of the country and actively participated in the Non-cooperation
Movement launched by Mahatma Gandhi.

The House pays its homage to this great scholar and eminent educationist

on his one hundred and fiftieth birth anniversary.
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11.08 hrs
GOVERNMENT BILLS-INTRODUCED

(i) THE PREVENTION OF MONEY-LAUNDERING
(AMENDMENT) BILL, 2011*
THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): I beg to move
for leave to introduce a Bill further to amend the Prevention of Money-Laundering
Act, 2002.
MADAM SPEAKER: The question is:

“That leave be granted to introduce the Bill further to amend the
Prevention of Money-Laundering Act, 2002.”

The motion was adopted.

SHRI PRANAB MUKHERIJEE: I introduce the Bill.

11.08 % hrs.
(ii) THE CONSTITUTION (SCHEDULED TRIBES) ORDER
(SECOND AMENDMENT) BILL, 2011*
[Amendment of Part VI of Constitution (Scheduled Tribes) Order, 1950]

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER OF PANCHAYATI
RAJ (SHRI V. KISHORE CHANDRA DEO): I beg to move for leave to introduce
a Bill further to amend the Constitution (Scheduled Tribes) Order, 1950 to modify
the list of Scheduled Tribes in the State of Karnataka.

MADAM SPEAKER: The question is:

“That leave be granted to introduce the Bill further to amend the
Constitution (Scheduled Tribes) Order, 1950 to modify the list of
Scheduled Tribes in the State of Karnataka.”

The motion was adopted.

SHRI V. KISHORE CHANDRA DEO: I introduce the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 27.12.11.
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11.08 ¥ hrs.
(ili) THE ELECTRONIC DELIVERY OF SERVICES BILL, 2011"

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT AND MINISTER
OF COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI
KAPIL SIBAL): I beg to move for leave to introduce a Bill to provide for
electronic delivery of public services by the Government to all persons to ensure
transparency, efficiency, accountability, accessibility and reliability in delivery of

such services and for matters connected therewith or incidental thereto.

MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for electronic
delivery of public services by the Government to all persons to
ensure transparency, efficiency, accountability, accessibility and
reliability in delivery of such services and for matters connected
therewith or incidental thereto.”

The motion was adopted.

SHRI KAPIL SIBAL: I introduce**the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 27.12.11.
** Introduced with the recommendation of the President.
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11.09 hrs

MATTERS UNDER RULE 377 *
MADAM SPEAKER: Hon. Members, the Matters under Rule 377 shall be laid on
the Table of the House. Members, who have been permitted to raise matters under
Rule 377 today and are desirous of laying them, may personally hand over slips at
the Table of the House within 20 minutes.
Only those matters shall be treated as laid for which slips have been
received at the Table within the stipulated time and the rest will be treated as

lapsed.E

(i)Need to amend Drugs and Cosmetics Act to provide better
and effective medicines at affordable price to the
people of the country.

2 T TIRM 3Mael (ARR): TR 7 <% H U qriifead & SR Hl G e
3R B9 W e e & forg I Ay O ava ve Ag@yul ugd o Sfome a far @
fhT 08 arifea &1 swATe ARG # gl g8 ke 9 frar o <@ 2 5 g9 qansit @
I9d B @H B o B | U fOar g8 W 2 R 9Ra W U daIRAT Hivg B, O W) I
U arRNfedT gar & B T8 Bl | SHBT B WY fAYTT BT STeg A STeg @ToTT
AMALIH B, FifPp D! fOdT S TR W Hewl I8 2 98 I8 fh gR <o # U Irifesd qant
H HRER 988 JTaRd &l 39 fog 4 g & il vd wares |rnd srfefem 7 gor
ERAT B |

3l &1 &= Rian @aved g asl waag @ S € fdewa § | Aifa 78§ P
TR SHRE qarsit BT gerdT < B, oifh 30d qrave Al Bl eraey) @ fordt wEft qarg
TG UKl § | TR el qdrall BT TR e Wi Uehel Sl & | 9 AFel H WRBR Pl
Ao BT AR 3R QX 39y oF BT G HRA &1 i1 IS aAlfey I od e &5 &
BIelld o+ WRIE 8 Al badl Yeb AIfd SR XA A P& 78l 8l dral | -l gaalrd bl
SRRT Bl HUAT SHfed H 39 W AHRGS HRAg & oY VA 39 777 7 |

* Treated as laid on the Table.
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(ii) Need to release a commemorative coin in honour of Mahatma
Ayyankali, the great social reformer

SHRI KODIKKUNNIL SURESH (MAVELIKKARA): Mahatma Ayyankali was
a great leader of dalits who were considered untouchables in the caste riddled
Indian society in the southern part of India. He fought against the system of
untouchability and pioneered many reforms to improve the lives of the dalits. He
was in the forefront of movements against casteism. When he demanded
educational facilities for dalit children, his demand was turned down. He started a
school in order to teach dalit children. This school, too, was burnt by upper caste
people. In 1907, he led a strike at Venganoor which lasted for one year. In
recognition of his leadership abilities, the then Maharaja of Travancore nominated
him to the Sri Moolam Legislative Assembly (Prajasabha) in 1910. His efforts for
upliftment of dalits and downtrodden were admired by other great social reformers
and thinkers like Sree Narayana Guru. In 1937 when father of the Nation,
Mahatma Gandhi visited Venganoor, he praised the efforts of Mahatma Ayyankali.
In November 1980, our late Prime Minister Shrimati Indira Gandhi unveiled the
statue of this great social reformer and thinker at Kowdiar Square in Trivandrum.

The Dalit community for whom Mahatma Ayyankali fought throughout his
life wants to celebrate the Centenary of his nomination to the Sri Moolam
Legislative Assembly or Prajasabha.

I, therefore, request the Union Government to release a Commemorative
Coin in the memory of this great social reformer so that the whole nation could
know about the work done by Mahatma Ayyankali for the upliftmen of dalits and

downtrodden.
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(iii)Need to declare entire Odisha as drought-hit State and provide a financial
relief package for the State

SHRI AMARNATH PRADHAN (SAMBALPUR): The Kharif crop cultivation
mainly paddy has been badly affected due to scanty rainfall during monsoon
season in the State of Odisha. The drought situation in the entire western Odisha
region is so grave that the production of paddy has reached its lowest level.
Farmers are facing the problem of distress sale of paddy and are exploited by the
middlemen. So, I request the Central Government to declare entire Odisha as

drought-hit State and provide a financial relief package for the farmers in the State.

(iv)Need to take measures to make river Yamuna pollution-free
and formulate a scheme to provide drinking water to people
living in Delhi

SN T THTE AT (SR o faoent): Ioigr fooell 7 g1 T4 gguur o RAfA s
e & Iad! g9 A 3M®T IR I9IREE 3R FoIde diex Siehc Wic &l §§ &Rl Isdl &
3R gRumRawy fdeelt ST UFl &1 Hdhe ol Tsal 3 | Q4T saferg e & 6 dfe et
& TSRl IS & uriud # R widgal &1 Sfied e WA A feddr 7 1 98 9w $-2 #
3T € AT T8 1 W JYA1 H ARAT 2 | -6 6Re] AT IR 3Tl & 3R I TOIBIG ST
H SR AT 8 | 39 UBR DDA Hax TAT H SHIRT AR FARSS I AHT B 981 3,
g TRUTRawY U & Ceie § 31ftd IHT o ar § | afe 93 A 9 srfere st @t
AT 96 U @ S99 T Agl fhar S Adhdl, dife g9® oy sdq Siffd = &l
SARIHAT BT & Sl WY & Y 1 eh R © |

T s ARBR I IR g b 98 ol ool A oI arell AT DI Jguor Jfed
Y S 3R feeell Mafdi & aril & F9R1 & FeM g Uh BRIR ATSHT a1hR 9

e frafRia fg oM 2q snmawrss ugd o |
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(v)Need to include Rajasthani language in the Eighth
Schedule to the Constitution

sit WRA I AEare (STRTTATR) ORI 99T <97 # Arad iR fawg @ vl § wdragd
WM R | IO H T g AfSd gfelRad U, e DIV, HEad DI, HATHR0T
e S WINT B AT iR oifd & oy € | st B o efedrar R 71d et
&, SAIEBIEC: I8 ISR BT & Alfecd & | I8 98 Wil & o W), <g, e, el Yoo
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(vi) Need to provide adequate doctors at Primary Health C
entres (PHCs) under National Rural Health Mission and set up more PHCs
with adequate infrastructure and medical facilities in the country particularly
in Karimnagar Parliamentary Constituency, Andhra Pradesh

SHRI PONNAM PRABHAKAR (KARIMNAGAR): I would like to draw the kind
attention of the august House regarding the need to set up more medical colleges
by relaxing the existing rules to match the doctor-patient ratio to run the Primary
Health Centres (PHCS) smoothly under National Rural Health Mission (NRHM)
all over the country particularly in my Karimnagar Parliamentary Constituency,
Andhra Pradesh.

I would like to bring to your kind notice that in my Karimnagar
Parliamentary Constituency, the PHCs are not catering to the needs of the patients
properly due to the shortage of doctors, para medical staff adding and medical
equipments. In the rural areas, people hail from the agricultural background who
are very poor and they visit PHCs for the treatment of their family members.
During my recent survey in my constituency, it is observed that in some PHCs,
there are no doctors to treat the patients. Doctors are preferring urban areas and
foreign settlements. Due to such prevailing situation, the very purpose of setting
up of NRHM is defeated. With this, people are forced to approach private
hospitals where they cannot afford such huge medical expenses.

I, therefore, request the Hon’ble minister for Health and Family Welfare to
kindly sanction and set up more medical colleges by relaxing the existing rules to
increase the doctor’s ratio in the country and also request to fill-up all the posts in
PHCs and by setting up more and more PHCs in rural areas with adequate
infrastructure all over the country, particularly in my Karimnagar Parliamentary
Constituency in Andhra Pradesh in the coming 12" Five Year Plan period with

some action plan.
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(vii)Need to include Warangal district of Andhra Pradesh under
Jawaharlal Nehru National Urban Renewal Mission and
provide funds to the scheme for drinking water
schemes and underground drainage systems
in the district

SHRI RAJAIAH SIRICILLA (WARANGAL): I would like to draw the kind
attention of the august House regarding works to be taken up on JINNURM
scheme in my Warangal Parliamentary Constituency of Andhra Pradesh.

The House is aware that INNURM is meant for cities having more than 10
lakh population. Warangal is a historical place and once ruled by Kakatiya
dynasty and it attracts number of tourists and has the great potential for
development and also connects the North and South India. Recently 42 villages in
and around Warangal are being merged to form Greater Warangal. Taking the
revised population into consideration, JNNURM project may be sanctioned for
greater Warangal to take up under-ground drainage works and drinking water
schemes. These two works should be taken up simultaneously. Otherwise, the
purpose will not be materialized. Already Rs.178 crores were sanctioned earlier
for drinking water purpose. It is under progress. Unless and until, drainage works
are completed,, drinking water scheme cannot be implemented effectively.

Hence, I request the Hon’ble Minister for Urban Development, to kindly take
up the drinking water schemes and under-ground drainage systems under
JNNURM works in the current XIth Five Year Plan period itself with sufficient
budgetary allocations taking into consideration of the revised population of

Warangal District in Andhra Pradesh.
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(viii)Need to set up a Fishing Harbour and provide adequate
cold storage facilities for preservation of seafoods at Uvari
in Tirunelveli district, Tamil Nadu
SHRI S.S. RAMASUBBU (TIRUNELVELI): Uvari is a coastal village with about
4,000 households and a population of 15,000 situated in my Tirunelveli
Constituency, Tamil Nadu. The main occupation of the people is fishing. Many of
the men work as sailors and are contributing to the local economy.

Large number of fishermen from this village venture into the sea daily to
capture various kinds of Eral fish. Eral is the speciality of Uvari. They are
dispatching huge quantities of fish to neighbouring Kerala States, a major
consumer of fish and Tuticorin from where the fishes are exported to various
countries Viz., USA, Singapore and European countries. Over the years, the
consumption of fishes/Eral in Tamil Nadu is also increasing rather than meat
which is considered good for health. Eral is not available in all places and this fish
is caught in large quantities from June to October within a few kms. radius of
Uvari. Ordinary Eral fetches about Rs. 4000 to Rs. 5000 for a kg. and during
season, the fishermen in the area earns more income. There are various types of
erals Viz., Nran, Flower, Tiger, Singi as also in various colours. They are being
sold at the most to Rs. 1,5000 — Rs. 2,000 a kg. Uvari Eral is believed as favorite
among the fish eaters and they are moderate in size, high in quality and tasty.
Considering the huge potential for fishing in this region, setting up of a fishing
harbor at Uvari is a viable option.

The fishers are perishable in nature. During auspicious week days and
religious days, sale of fishes are usually less and the left out stocks cannot be
stored for long. Hence, the fishermen are facing lot of difficulties due to non-
availability of cold storage facilities and incurring huge losses. Such facilities
along with fishing harbours are available much in Kerala whereas these facilities
are lacking in Tamil Nadu.

I shall, therefore, urge upon the Union Government to set up a Fishing
Harbour and to provide adequate Cold Storage Facilities for preservation of sea

foods at Uvari in my Tirunelveli District, Tamil Nadu at the earliest.
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(ix)Need to construct a barrage on river Yamuna in Agra, Uttar
Pradesh to ensure regular feeding of water to wooden foundation of Taj
Mahal and drinking water to the people of the city

0. IATHY (MR : # oAld G491 &3 NI # fRya vfueifie sard fea &1 vfaeifae
RIS H A TH T | MR A fvanfig ¥IRe & w0 § O dfaeifie e aomgd, ofrd
et @ HaeR W ¥ | e <@ & forg afafes 39 v <=ft 9 faeeh wies et

T T 50 W 60 BIR © 3 © | dTogd &1 A0l 39T | @9 300-400 AT 44

QHIC WAESTEl 7 PRAAT AT | R 97 qromsd &1 A0 g3l 99 §HI 1Sl & H1d Bl
fafor It vd g7 & U I} fHAT WA o Jom SHH W FHI U B SfawId Bl
ot | giiferg aromed &1 fafor T & R W forar T o | S9 wwy aut oY B
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(x)Need to expedite construction of portion of the East-West
Corridor Project in Assam

SHRI KABINDRA PURKAYASTHA (SILCHAR): It is a matter of much despair
that the progress of Assam portion of the Silchar-Sourashtra Mahasadak (East-
West Corridor) is lagging behind like other projects. This project is declared as the
National Project by the Government of India in the year 2004 and foundation
stone at Silchar was also laid in 2004 with a firm decision of commissioning the
same in 2009. The total length of Assam Portion is 672 kms., out of which, only
363 kms. stretch has been completed so far. Always it is said that the main
obstacles on the way of progress of work are Law and Order situation, Land
acquisition and will of the State Government. As this is a declared National project,
Central Government should take initiative to complete the project. As regards land
acquisition, the Central Government should take up the matter with the State
Government to expedite the matter.

I urge upon both the Governments Central and State to remove obstacles
and complete the construction work in war footing and commission the Assam
Portion of East-West Corridor within the stipulated time i.e. December, 2013 as

has been assured by the authority concerned.
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(xi)Need to augment rail facilities in Satna Parliamentary Constituency
in Madhya Pradesh and provide better rail connectivity to Satna
city from other parts of the country
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(xii) Need to take measures for the welfare of cotton farmers in
the country particularly in Maharashtra

3t T AT et (S # PN A3 S BT e 39 91d B AR fadlr grgdn g b
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(xiii) Need to provide right of ownership of land to SC/ST people facing
threat of displacement in Robertsganj Parliamentary Constituency,
Uttar Pradesh
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(xiv) Need to provide adequate quantity of fertilizers at subsidized rates
to the farmers in Gautam Buddha Nagar and Bulandshahar
districts in Uttar Pradesh
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(xv)Need to promote and conserve dialects and languages on
the verge of extinction in the country
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(xvi) Need to make Krishnagiri district of Tamil Nadu as an agricultural
export zone and set up Food Processing Industries and cold
storages therein

SHRI E.G. SUGAVANAM (KRISHNAGIRI): In Krishnagiri district, Tamil Nadu,
Mango cultivation occupies a prominent place. Varieties of Mangoes are
cultivated here in nearly 40,000 hectares of land and the annual production is
around 4 lakh tonnes. They are sent to various places in the country and exported
abroad accruing foreign exchange to the Government besides providing
employment opportunity to the local people. Considering the high potential in this
region, the National Horticultural Mission has identified and declared Krishnagiri
district for promoting mango cultivation. As the mango production is in plenty, so
1s the production of mango pulp. The mango pulp industry in Krishnagiri district is
the second largest exporter of mango pulp in the country.

Likewise tomato, tamarind and capsicum are also produced there in large
quantities. Without proper transportation and cold storage facilities, the farmers
particularly tomato cultivators are facing huge losses and at many times due to
inadequate support price, they are forced to throw tomatoes in the open fields.

Therefore, to cope with the increasing cultivation of mangoes, potato,
tamarind and production of mango pulp, I urge upon the Union Government to set
up adequate number of food processing industries, cold storage facilities and also
to set up an agricultural Export Zone in Krishnagiri district, Tamil Nadu at the

earliest.
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(xvii) Need to check soil erosion by rivers in northern
parts of West Bengal

SHRI MAHENDRA KUMAR ROY (JALPAIGURI): A large number of rivers
flowing down the Himalayas and Bhutan Hills which pass through the districts of
North Bengal especially Jalpaiguri, part of Cooch Behar and Siliguri are causing
havoc to properties and human lives. Due to erosion, the people living along both
sides of rivers namely Teesta, Kaljani, Torsa, Mohananda, Raidak are affected and
losing lives and property. A large number of people of these districts namely
Vivekananda Pally colony near Jalpaiguri town, areas in and around Siliguri along
the river Mohananda, Apalchand village in Changmari mouza in Jalpaiguri
district, Mekliganj, Magumari and Kuchlibari in the district of Cooch Behar are
the worst victims of these onslaught due to heavy erosion of soil by the swift
current of the river. Even some of the villages have been completely washed
away. It has, now, become imperative on the part of the Government of India and
Government of Bhutan to take a note of the situation and take some effective

measures before the situation goes out of control.
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(xviii)Need to develop Baripada Railway Station in Odisha as a
full-fledged railway staion

SHRI LAXMAN TUDU (MAYURBHAN]J): Baripada Railway Station which
falls under my Parliamentary Constituency Mayurbhanj is more than 100 years old
station and comes under South Eastern Railway. Baripada was the first to witness
a train communication in the State of Odisha. The annual total revenue of this
station 1s around Rs. 84 Lakhs so it deserves to be classified as D class station as
per the extant rules of Indian Railway. Baripada Railway station is a single line
platform. It needs to be developed to D standard railway station. Baripada is the
only railway station in the whole country with 1 in 115 gradients in station, where
no further development can be done in future. While railways authorities are doing
development works and modernizing railway stations in Jammu, Srinagar,
Darjeeling, Jalpaiguri and various other railway stations at hilly areas, which are
more gradient than Baripada, it is not justified on the part of South Eastern
Railway not to take up the development work of Baripada station and doubling of
the track at Baripada even though sufficient railway land is available.

I would like to request the Ministry of Railway through this august House
to take immediate action for developing Baripada as a full-fledged railway station

in the interest of Railways passengers.
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(xix)Need to provide drinking water in Andhra Pradesh particularly in
Narasaraopet Parliamentary Constituency of the State

SHRI M. VENUGOPALA REDDY (NARASARAOPET): I would like to draw
the kind attention of the august House regarding the problems being faced by the
people in getting the drinking water in my Narasaraopen Constituency in Andhra
Pradesh.

In my Narasaraopet Constituency many areas are facing acute drinking
water shortage. There are neither proper pipelines, nor borewells or any other
alternative arrangements to facilitate drinking water in the area. Many hamlets are
reeling under acute scarcity of water. The ground water has been completely
depleted in all the areas of Andhra Region. The borewells are dried up. The worst
sufferers are the women. People have to fetch water from about 5 to 7 kilometers
for their daily needs. The Government of Andhra Pradesh has been making efforts
but due to inadequate funds, the genuine demands of the people have not been met,
so far. Nagarjuna Sagar Canal had become dry and the areas dependent on the
said Canal are facing acute shortage. The Central Government should find an
alternative to get the water from other sources to my Narasaraopet Constituency
and other areas. Less rainfall and drought have added to the problem in my
constituency.

I, therefore, request the Hon’ble Minister of Drinking Water and Sanitation
to intervene in the matter and provide at least potable water in the backward areas
by announcing a special package, particularly for my constituency — Narasaraopet

in Andhra Pradesh.
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(xx) Need to review the decision to set up proposed nuclear power
plant at Gorakhpur village in Fatehabad district, Haryana

SHRI KULDEEP BISHNOI (HISAR): The people of 30 villages of Fatehabad
district of Haryana have been staging Dharna for the last 16 months against the
proposed Nuclear Power Plant at Gorakhpur Village. The proposed Plant if set up
will not only deprive thousands of farmers of their 1500 acres of fertile
agricultural land but also flout the norms of Atomic Energy Regulatory Board
which says that no habitation of over 10000 people should exist within 6.6 km of
sterile zone from the boundary of any nuclear power plant.

I urge upon the Government not to pursue setting up of the proposed
nuclear power plant at Fatehabad which if set up will not only endanger the lives
of lakhs of people in the area but also cause heavy loss to agricultural crops like

wheat, mustard, rice and cotton being sown in the area.
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11.10 hrs

THE ACADEMY OF SCIENTIFIC AND INNOVATIVE RESEARCH
BILL, 2011
Amendments made by Rajya Sabha

MADAM SPEAKER: Now, the Minister is to move that the amendments made by
Rajya Sabha in the Academy of Scientific and Innovative Research Bill, 2011, as
passed by Lok Sabha, be taken into consideration.

... (Interruptions)
THE MINISTER OF SCIENCE AND TECHNOLOGY AND MINISTER OF
EARTH SCIENCES (SHRI VILASRAO DESHMUKH): Madam, with your
permission, I beg to move:

“That the following amendments made by Rajya Sabha in the
Bill to establish an Academy for furtherance of the advancement
of learning and prosecution of research in the field of science
and technology in association with Council of Scientific and
Industrial Research and to declare the institution known as the
Academy of Scientific and Innovative Research, to be an
institution of national importance to provide for its
incorporation and matters connected therewith or incidental
thereto, be taken into consideration:-

CLAUSE 9 Academy open to all Castes, creed,
race or class

1. That at page 7, for line 7, the following shall be
substituted, namely:-

" (2) The Academy shall make"

2. That at page 7, line 11, after the word "citizens", the
following shall be inserted, namely:-

"and any exemption from making such
reservation under the proviso to clause (b) of section 4 of
the Central Educational Institutions  (Reservation in

5 0f 2007 Admission) Act, 2006 shall not be applicable to this
Academy."

MADAM SPEAKER: Motion moved:
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5 of 2007

“That the following amendments made by Rajya Sabha in the
Bill to establish an Academy for furtherance of the advancement
of learning and prosecution of research in the field of science
and technology in association with Council of Scientific and
Industrial Research and to declare the institution known as the
Academy of Scientific and Innovative Research, to be an
institution of national importance to provide for its
incorporation and matters connected therewith or incidental
thereto, be taken into consideration:-

CLAUSE 9

1. That at page 7, for line 7, the following shall be
substituted, namely:-

" (2) The Academy shall make"

2. That at page 7, line 11, after the word "citizens", the
following shall be inserted, namely:-

"and any exemption from making such
reservation under the proviso to clause (b) of section 4 of
the Central Educational Institutions (Reservation in
Admission) Act, 2006 shall not be applicable to this
Academy."

49
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SHRI GANESHRAO NAGORAO DUDHGAONKAR (PARBHANI): Hon.
Speaker, I thank you for giving me the opportunity to participate in this discussion.

Shri Vilasrao Deshmukh is one of the best parliamentarians. Both of us are
residing in the same State, Maharashtra. He comes from Marathwada region and I
also come from that side.

Hon. Minister has introduced in the Parliament a Bill to establish an
Academy of Scientific and Innovative Research in association with CSIR. It is a
step forward in a country like India, for creating innovative research in science and
engineering which will definitely strengthen the economy of the nation.

The knowledge economy is playing significant role in nation’s
development. The nation has already established the Central institutes like CSIR,
NCL and a Central University, but they are nowhere in the ranking of world's
academic institutions, which reflects the pathetic conditions of Indian education on
the world scenario.

The Bill on the establishment of this Institute is silent about its location and
number. The Academy of Scientific and Innovative Research Institute has powers
to introduce all disciplines in science and technology under one roof at one place,
but it is also desirable to introduce one such institute in each state in rural area,
which will benefit to identify the talent and it would be nurtured to its highest
potential for the development of the country.

MADAM SPEKAER: Please speak on the amendment. Do not speak for long.
SHRI GANESHRAO NAGORAO DUDHGAONKAR : Madam, I am taking part
for the first time. So, please allow me. ... (Interruptions)
MADAM SPEAKER: You have got so many papers. Are you going to read out all
of them?

... (Interruptions)
SHRI GANESHRAO NAGORAO DUDHGAONKAR : No. I am going to speak
only on two or three points.
MADAM SPEAKER: Okay. You talk on the amendments only.

... (Interruptions)
MADAM SPEAKER: This is his first speech. Let him speak.

Do not take long. Do not take advantage of that.
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SHRI GANESHRAO NAGORAO DUDHGAONKAR : Madam, as

suggested by the Standing Committee, the Institute should provide skilled
manpower of technical capability to small and medium scale industries with non-
degree programmes. It should also undertake to establish Science and Technology
Park to meet the demands of industry for promoting their productsE

Due to establishment of institutes, the youth of this nation -- who has
immense potential -- will get an opportunity for pursuing innovative research in
emerging areas of science and technology. The establishment of this academy will
give a right direction and message to those academic fraternity among the students
who are relentlessly searching to achieve their dreams in innovation, and will find
a place for solace and thereby preventing brain-drain.

Such institutes, of high quality and standard, would definitely help to
generate value-added products in agriculture and food grain industry through
different organization and movement like Self-Help Group (SHG), which will
generate employment in rural areas and also help harnessing the rural talent of the
country.

The establishment of the academy is a good service to society in relation to
science and technology. At the same time, the innovative researches carried out in
various Central and State universities; Central institutes; Central and State
Government colleges should be identified and given a status on par with such
institutes.

Composition of academy of scientific and innovative research is one of the
best as it is composed of persons of high calibre who are working in different
strata of society and who have given a right direction to the masses.

Lastly, I am of the opinion that the establishment of such institutes would
add to the academic development of the nation. Therefore, such institutes should
get self-academic momentum to sustain its credibility on the educational scenario
of the world. Otherwise, it would be a step in futile. Thank you.

MADAM SPEAKER: Thank you. Hon. Minister, do you have anything to say
anything?
SHRI VILASRAO DESHMUKH: Madam, I am really thankful to the hon.

Member because he was speaking mostly on the original Bill. But whatever
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suggestions he has made and the expectations that he has made from the Academy,
I shall try my best to fulfil those aspirations.

I once again appeal to the House to agree to the Amendments.
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MADAM SPEAKER: Shri Shailendra Kumar, and you are the last speaker.
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MADAM SPEAKER: Hon. Minister, do you want to respond?E
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3t fiomRE qvM@E @ IeE WEIed], A |eR o HIgAINCIS & g H 3fUSl ard Il
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MADAM SPEAKER: The question is :

“That the following amendments made by Rajya Sabha in the
Bill to establish an Academy for furtherance of the advancement
of learning and prosecution of research in the field of science
and technology in association with Council of Scientific and
Industrial Research and to declare the institution known as the
Academy of Scientific and Innovative Research, to be an
institution of national importance to provide for its
incorporation and matters connected therewith or incidental
thereto, be taken into consideration:-

CLAUSE 9

1. That at page 7, for line 7, the following shall be
substituted, namely:-

" (2) The Academy shall make"

2. That at page 7, line 11, after the word '"citizens", the
following shall be inserted, namely:-

"and any exemption from making such reservation under the
5 0f 2007 proviso to clause (b) of section 4 of the Central Educational
Institutions (Reservation in Admission) Act, 2006 shall not be
applicable to this Academy."

The motion was adopted.
CLAUSE 9

MADAM SPEAKER: Now, we shall take up Amendments made by Rajya Sabha.
The question is :

1. That at page 7, for line 7, the following shall be
substituted, namely:-

" (2) The Academy shall make" (1)
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2. That at page 7, line 11, after the word "citizens", the
following shall be inserted, namely:-
"and any exemption from making such reservation under the
5 0f 2007 proviso to clause (b) of section 4 of the Central Educational
Institutions (Reservation in Admission) Act, 2006 shall not be
applicable to this Academy." (2)

The motion was adopted.

MADAM SPEAKER: The Minister may now move that the amendments made by
Rajya Sabha in the Academy of Scientific and Innovative Research Bill, 2011, as
passed by Lok Sabha, be agreed to.

SHRI VILASRAO DESHMUKH: I beg to move:
“That the amendments, made by Rajya Sabha in the Bill, be agreed to.”

MADAM SPEAKER: The question is:
“That the amendments, made by Rajya Sabha in the Bill, be agreed to.”

The motion was adopted.
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11.22 hrs.
THE LOKPAL AND LOKAYUKTAS BILL, 2011

THE CONSTITUTION (ONE HUNDRED AND SIXTEENTH
AMENDMENT) BILL, 2011
(Insertion of new Part XIVB);

AND

THE PUBLIC INTEREST DISCLOSURE AND PROTECTION TO
PERSONS MAKING THE DISCLOSURES BILL -2010-Contd.

MADAM SPEAKER: Item Nos. 17, 18 and 19 are to be taken up together. The

hon. Minister to move for consideration of these three Bills one by one.

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF STATE IN THE PRIME
MINISTER’S OFFICE (SHRI V. NARAYANASAMY): Hon. Speaker, Madam,
with your kind permission, I beg to move” the following :

“That the Bill to provide for the establishment of a body of Lokpal
and Lokayuktas for States to inquire into allegations of corruption
against certain public functionaries and for matters connected
therewith or incidental thereto, be taken into consideration.”;

“That the Bill further to amend the Constitution of India, be taken
into consideration.”;
AND

“That the Bill to establish a mechanism to receive complaints
relating to disclosure on any allegation of corruption or willful
misuse of power or willful misuse of discretion against any public
servant and to inquire or cause an inquiry into such disclosure and to
provide adequate safeguards against victimization of the person
making such complaint and for matters connected therewith or
incidental thereto, be taken into consideration.”

Hon. Speaker, Madam, I am grateful to you for having given me this

opportunity to speak. ... (Interruptions)

* Moved with the recommendation of the President.
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Hon. Speaker, there was a need to have a legislation of Lokpal, which has
been felt for quite a long time. In 1966, the Administrative Reforms Commission,
when it filed its interim report, has recommended that the problem of redressal of
grievances of citizens to be made in the form of Lokpal at the Centre. A total of
eight Bills was introduced by the respective Governments in the Parliament to give
effect to the recommendations of the Administrative Reforms Commission. Seven
of those Bills lapsed, and one Bill was withdrawn in 1985.

Thereafter, when the UPA Government came to power, several legislations
have been considered as far as the Lokpal is concerned. Ultimately, in 2010, the
formulation was made for Lokpal with the help of the Law Ministry.

Madam, I would like to remind this august House that in 2010 when the
AICC Session took place, the hon. Congress President and UPA Chairperson gave
a clear signal that the anti-corruption mechanism in this country is to be
strengthened and also the discretionary powers vested with the Central Ministers
to be removed. In line with this, in January 2011, the hon. Prime Minister
constituted a Group of Ministers for the purpose of curbing corruption. The hon.
Finance Minister was heading the team, and a series of measures were taken like
drafting of the Lokpal Bill; the electoral reforms; removing the discretionary
powers of the Minister; and open-tender policy by public procurement.E

Also, things like Open Mining Policy, constitution of Special Courts to
decide criminal cases under Special Courts Act, etc., have all been the issues given
to the hon. Finance Minister to deal with. The Committee submitted its interim
Report.

In the meanwhile, a new experiment was made. In April, 2011, there was a
demand that the civil society or private parties should be involved in drafting of
the legislation. The Government considered that as a new experiment. The hon.
Minister headed a team comprising the hon. Home Minister, hon. HRD Minister,
the then hon. Law Minister, Shri Veerappa Moily, and the present hon. Law
Minister, Shri Salman Khursheed along with Shri Anna Hazare and others. They
went into the question. They brought the Jan Lokpal Bill; the Government version
of Lokpal Bill was also there. Ultimately, after several deliberations and

discussions, there was no agreement on the basic principles, as far as the
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institution of Prime Minister, the judiciary, etc., are concerned. They wanted that
the judiciary should be brought within the purview of the Bill. They wanted the
functioning and the voting rights of the Members of Parliament within Parliament
should be brought within the purview of the Bill. They made several demands
which were not in accordance with the provisions of the Constitution.

Therefore, the Government decided to bring in a new Bill. On the 4™ of
August, 2011, the Government brought a Bill before this august House for the
introduction of the Bill. Then, Shri Anna Hazare went on a hunger strike. Later
when there was a discussion in this House, there was a resolution moved by the
hon. Finance Minister:

“This House agrees in principle on the Citizens’ Charter, lower
bureaucracy to be brought under the Lokpal through appropriate
mechanism and the establishment of the Lokayuktas in the States.

Further, the hon. Finance Minister also said:

I will request you to transfer the proceedings to the Departmentally-
related Parliamentary Standing Committee for its perusal, while
formulating the recommendations for the Bill.”

That was the sense of the House that there should be a Citizens’ Charter, the lower
bureaucracy should be brought within the ambit of Lokpal through appropriate
mechanism and Lokayuktas in the States should be established on the lines of
Lokpal. After considering all these aspects, the Standing Committee went into it
and submitted its Report. Since several amendments have to be carried out in line
with that, the Government therefore thought it fit to bring in a new Bill after
withdrawing the old Bill.

I would now like to explain the salient features of the Bill one by one in
detail.

I would like to submit that in the first place, the Bill seeks to have a Lokpal
at the Centre and a Lokayukta in the same model in all the States. It has been
incorporated in the Lokpal Bill.

Secondly, the Lokpal will consist of a Chairman and eight other members.
Fifty per cent of those members will be judicial members, and the others are to be

eminent persons. For the purpose of reservation, a provision has been made that 50
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per cent reservation should be there for Scheduled Castes, Scheduled Tribes,
Backward Classes, Minorities and Women. ... (Interruptions)

2 A TG (WRO): dew, I8 WU I W AN 2. (Fahm)
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(Interruptions) ..."
MADAM SPEAKER: Nothing else will go on record. The hon. Minister is
speaking.

... (Interruptions)

e wEed : ol 98 gyl Hon. Minister, please go on.
SHRI V. NARAYANASAMY: Madam, there is a Selection Committee. Hon.

President of India is the appointing authority. The Selection Committee to select
the Lokpal is headed by the hon. Prime Minister and it comprises of the hon.
Speaker, Lok Sabha; hon. Leader of the Opposition; hon. Chief Justice of India or
the sitting Justice of SC nominated by the Chief Justice, and an eminent jurist
nominated by the President of India. ... (Interruptions)
MADAM SPEAKER: Nothing else will go on record.
(Interruptions) ... *

SHRI V. NARAYANASAMY: There is also a Search Committee. The Search
Committee will be guided by the Selection Committee. The Search Committee
will comprise of eminent persons. The Search Committee will also have
reservations for Scheduled Castes, Scheduled Tribes, Backward Classes,
Minorities and Women.

Madam, I would like to say that Lokpal can constitute an Inquiry Wing.E

... (cgayT)
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STd |

SHRI V. NARAYANASAMY: The Director of Inquiry will be appointed by the
Lokpal. Also for the prosecution, they will have a Prosecution Wing. The Director
of Prosecution will be appointed by the Lokpal. According to the provisions of the
Act, all the four categories of employees -- Group ‘A’, ‘B’, ‘C’ and ‘D’ — have

* Not recorded.
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been covered in the Lokpal Bill. As far as Class ‘A’ and Class ‘B’ Central
Government employees, employees of the Corporation, civil society and all the
organisations, even getting donations from outside and public people are
concerned, they are also coming under the purview. I would like to submit that as
far as Class ‘A’ and Class ‘B’ employees are concerned, the inquiry will be
conducted either by the Inquiry Wing of the Lokpal or by the CVC and then the
report will be submitted to the Lokpal by them. As far as Class ‘C’ and ‘D’
employees are concerned, the Lokpal will forward this to the CVC and the CVC
will conduct inquiry and according to the CVC Act, they will proceed further by
way of departmental proceedings, criminal proceedings or dropping the
proceedings against the persons concerned.

When any complaint comes to the Lokpal about any person, the Lokpal,
after preliminary inquiry, if it is found that there is a prima facie case, they can
forward it to the CBI for the purpose of inquiry. It is an independent mechanism.
The CBI will conduct the investigation and thereafter they will submit the report
to the Lokpal. This is the mechanism that has been worked out. ... (Interruptions)
Let me complete. ... (Interruptions)

MADAM SPEAKER: Please sit down. You speak when it is your turn.

... (Interruptions)

SHRI V. NARAYANASAMY: There is one very important aspect. There is one
provision. The sanction for prosecution has been done away with. That is a very
important thing in the Bill. Apart from that, the Director of CBI is selected by the
hon. Prime Minister, hon. Leader of the Opposition and also by the hon. Chief
Justice or his nominee. Therefore, all the fine balance of the Legislature, the
Executive and the Judiciary has been kept in place. There is a provision for
conducting the inquiry in a time bound manner, investigation has to take place and
prosecution has to be done. It has been made very clear in the Act. The time for
preliminary inquiry is fixed as three months initially and it is extendable further by
three months. As far as investigation is concerned, initially the time has been fixed
as six months for completion of the investigation and if they want to extend the
time, it can be done by another six months. As far as the prosecution is concerned,

one year is the minimum time and then it can be extended by another one year.
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Therefore, the time frame has been mentioned. The maximum punishment which
was seven years, has been increased to ten years.

Several consequential amendments have been made. On the 22" when we
had the discussion in this august House, the issue was raised about the competence
of the Parliament to legislate. I would like to submit that under Article 253 of the
Constitution, it is very clearly mentioned that the Parliament has the power to
make any law for the whole or any part of the territory of India for implementing
any treaty, agreement or convention with any other country or countries or any
decisions made at any international conference, association or any other body.
India became the signatory to the United Nations Convention against Corruption
in May 2011. Then there is an international agreement signed and anti-corruption
is one of the main issues in that Convention. Article 3 of the Convention says:

“The Convention shall apply to the prevention, investigation and

prosecution of corruption and to see that confiscation and return of

the proceeds of offences established in accordance with the

Convention.”

Therefore, it has been agreed to in compliance with that International Convention.
Therefore, under Article 253 of the Constitution, the Government has the power. I
would like to quote from the Standing Commiittee. ... (Interruptions)
DR. M. THAMBIDURAI (KARUR): Let him quote what Article 243 says. ...
(Interruptions)
SHRI V. NARAYANASAMY: You speak when your turn comes.

... (Interruptions)
MADAM SPEAKER: Let him speak peacefully. What is all this? Nothing else
will go on record.

(Interruptions) ..."
SHRI V. NARAYANASAMY: Before the Standing Committee, hon. former
Chief Justice of India, Mr. J.S. Verma made this observation and he gave a note
also. I would like to quote him. He said:

“Article 253 of the Constitution confers the legislative competence
needed to implement the UN Convention which has been signed and
ratified by India. It is relevant to highlight that Article 6 of the

* Not recorded.
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Convention enshrines a specific obligation for the member-States to
establish bodies that prevent corruption.”

Then, the Seventh Schedule of the Constitution — List III, Item nos. 1, 2 and
11A —also gives powers to the Central Government to legislate.

Now, the States want to have a separate legislation. Why do we want to
have legislation in the States, on par with the Lokpal? It is because in some of the
States, the Lokayukta is not effective. The anti-corruption mechanism is not
working. ... (Interruptions)

MADAM SPEAKER: Nothing else will go on record. Please take your seats.
(Interruptions) ... *
SHRI V. NARAYANASAMY: I would like to state this. Take the case of Gujarat.
MADAM SPEAKER: Nothing else will go on record. Please take your seat. Let
him speak. You may speak when you get your chance.
(Interruptions) ... ~
SHRI V. NARAYANASAMY: In the State of Gujarat, for the last eight years,
Lokayukta is not there at all. Why? ... (Interruptions) Why is it not there? ...
(Interruptions)
MADAM SPEAKER: Please take your seats. Let him speak. You will speak,
when you get your chance. Nothing else will go on record. Please take your seats.
All of you please take your seats.
(Interruptions) ... *
SHRI V. NARAYANASAMY: When there is a uniform legislation, there will be
effective Lokayuktas in the States also. There will be effective Lokayuktas in the
States also.

I would like to state one important aspect.

MADAM SPEAKER: Nothing else will go on record. Why are you standing?

Please sit down. Please take your seats. You can speak when you get your chance.
(Interruptions) ... *

SHRI V. NARAYANASAMY: About the institution of the Prime Minister, I

would say that it is sacrosanct. The hon. Prime Minister is representing 120 crore

* Not recorded.
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population of this country. When he goes abroad, he is respected. Our Prime
Minister has got an impeccable record.

But in 2001, when the Lokpal Bill was brought by the NDA regime — |
would like to remind them — Shri Vajpayee was the Prime Minister. When the
Prime Minister was to be included in that Bill, for two years, the Bill did not see
the light of the day! Even after the Standing Committee gave the recommendation,
it did not see the light of the day because some of the Ministers from the BJP had
opposed the inclusion of the Prime Minister within the ambit of the Bill.

As far as our Prime Minister is concerned, though we refuse, hon. Prime
Minister has made it very clear that the Prime Minister should be brought within
the ambit of the Bill.

Therefore, we would like to say this. ... (Interruptions) Madam, I am not
amused and I am not surprised because everybody in this country knows how
different States have different stands, according to their own convenience. I do not
want to go into that aspect.
MADAM SPEAKER: Nothing else will go on record, except what the Minister is
saying.

(Interruptions) ... ~

SHRI V. NARAYANASAMY: About the investigative mechanism that has been
given to the CBI, some of the political parties say that it should be brought within
the ambit of Lokpal, the investigative mechanism should be there. I would like to
submit to all the Members of this august House — they want that the administration
should be within Lokpal, it should be controlled by the Lokpal; they want
judiciary to be controlled by Lokpal; they want legislature to be controlled by
Lokpal. How is it possible? The Members of Parliament should come within its
purview; the judiciary should come within its purview; apart from that, they say
that even the administrative wing of the Government also should be within its
purview. E

Madam, it is unfortunate that they want to remove even the powers of hon.

Speaker.... (Interruptions)

* Not recorded.


rjs
Cd J


27.12.2011 65
A& HEIGAT & MY I8 drel Qo |

SHRI V. NARAYANASAMY: Madam, I would like to submit that the Supreme
Court in Vinnet Narain’s case has made it very clear that the independence of the
investigation wing of CBI should remain intact and even the Supreme Court
cannot interfere in the investigation of CBI. Therefore, Madam, all this fine
tuning has been done and the Bill has been placed for consideration of this august
House.

The hon. Members are fully aware that when we say that it is a path-
breaking legislation, a lot of criticism is being made. I would like to make it very
clear that in no other legislation except this Lokpal Bill there is a provision to
confiscate the property before punishment being accorded. This provision is not
there in any other legislation in this country. The Lokpal has got powers to
recommend to the Government to transfer or suspend an officer. Apart from
search and seizure, this power has been given to him. Moreover, for the first time,
by legislative competence, by an earlier Government order the disclosure of assets
and liabilities of the persons has been made mandatory. Therefore, if anybody
says that it is a weak Bill, he has not read the Bill properly and is making
comments just like that. Let the Members read the Bill as only then they will
understand the niceties of the Bill. A fine balance has been maintained in this Bill.

Our Government is committed to uphold the Constitution of this country.
The basic structure of the Constitution is very important. Unfortunately, some
people are trying to say that they are the champions of democracy. This House is
supreme and we will go by whatever this House decides.

With these words Madam, I commend this Bill for consideration and

passing.

I would also like to say that to give constitutional status to Lokpal and
Lokayuktas Bill, 2011, the Standing Committee gave some recommendation
which has been accepted by the Government. In line with that a Bill has been
moved before this august House and I would request the hon. Speaker that this

may also be taken into consideration.
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Madam, there is another anti-corruption measure which has been taken by
our Government. We have reworded the Public Interest Disclosure and Protection
to Persons Making the Disclosures Bill, 2010 as the Whistleblowers’ Bill. This
may also be taken up for consideration so that we can give reply on all these
subjects together

The other pending Bills like the Anti-Corruption ... (Interruptions)
MADAM SPEAKER: Hon. Minister, have you moved Item No.19?

SHRI V. NARAYANASAMY: Yes, Madam. There are amendments given

separately.

MADAM SPEAKER: Since the hon. Minister has moved Bills listed at SI. Nos.

17, 18 and 19, we will have discussion on all these three Bills together.

Motions moved:

“That the Bill to provide for the establishment of a body of
Lokpal for the Union and Lokayuktas for States to inquire into
allegations of corruption against certain public functionaries and for
matters connected therewith or incidental thereto, be taken into
consideration.”

“That the Bill further to amend the Constitution of India, be taken
into consideration.”

“That the Bill to establish a mechanism to receive complaints
relating to disclosure on any allegation of corruption or willful
misuse of power or willful misuse of discretion against any public
servant and to inquire or cause an inquiry into such disclosure and to
provide adequate safeguards against victimization of the person
making such complaint and for matters connected therewith or
incidental thereto, be taken into consideration.”
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sime At Wt (Rfeem): srewg w@iedn, g=arg] ot 8 AR S 9 A f9d ded
Hgal & folg @ € - dieura fAgues, dfea deies &1 116ai Qe ok f@wa <R
ot | o S<om 4, 9 ga1 & /30 o 7 9% O 98§ Uw fhan, S99 @ © 6
WRBHR g4 AROAT H I8 I AR 18 5
s faa wiRka &= B €, saferg w31 S 9gq wifa &, oid ga1 3§ fodt wad € ofik ofd 4
T Seax W &) & 6 39 fadd &1 wdawafa & 7iRa S/, offes S ovrar o f6 9
Al ofe & fog QOR 91 a9 e & wraeTl W ale ©, 9 Udh IoiHifad I &R I I
it sifar oet YRAT (IqA™) 2 FSH, IAD! 3T & VA 7
Mkt gom waver (Rfeem): smarr = amu fowol ax wad € # 78 o) It & Afea §
SEEZRICRCINE GG RIS IR I

AeeyT, ISl U a¥ I 39 <N H olldulel b @@l 8 el ol 3{Uu BolR Sft &
SR W 39 Fal B iR TRAT AT gl g9foy o¥ 98d SHAT ¥ AT Ul wR @
oT...(FqYM) < g0 SGDal A T§ Yle PR el o1 {6 Mdebrell= 93 # WPR b fde
B S| 5 [ § 9 U |eied, U JWTd! dlduTdd el T, Sl IR IR dRN dle
HAT R AN DI AR F i fARmm| dfe 991 We & |1 S vsdl © 6 a1 [{a
WHR B M &, I9H sat Ffeat € gat @it € fr S99 &9 Jea SHiEl R e
R fen Bl

HEledl, U8 fda Af4er & Agw@qul Yraumi BT Seoidd BRI, I8 [ Yb HAGR
3R BN ArbuTel UaT HRal &, I8 [l sMdre f[Apiial iR faevmioal & w=1 ganm € iR
g It 39 I § o g3 99 Qi X 2199 ) el ol g

Hered], o w9a I 9 U far i <@1 o, TSt T8 S §SrSyS A S v@l o,
I {HY 37T Yo Tl off| IR I9 A & USRI FHIIfT St 3 91 Tl oy #1139
fod W 31 A smuftrat Serit off| U, Y 3T ol ofte] St 7 el o ' foar we
3 R YBR AT 2 AR GOV, I8 fId Afuma=ia omRervr &1 yrae T8 dRarl 9
e # oo AT wal off| o H IR A S a1 e A 3R 39 AR IR B, S
9 39 91 R R €, I iR a2 & A 59 e H I HRAT A |

HEIGAT, TR 99 & JgH & o gHard Rigia €1 agafid dudre a=d B9 H§
G DI 14 I8 HEl [ ARG AfagE § A ff qRe B e W BR Ahddl 8, W
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gl gl & W weers T8 ) Adhdll 9 basic features of the Constitution St
SBM o, I9H Bevd WFR, <9 & JHg g B A ve g Rigia Al 59 g
RIgid o1 g€ &1 & [y g9 AfAE & Ad syl ¥ A g sl =Y €1 U g
3R U Gl & Brbre fore, qHad] Jat| dH1 Rl § rerr-srer vy aftia 6y 1 2|
HE B Al W ARG IS DA a1 Fball &, AT DI Jal W DA a1 Dl DR
dact T B fag [WIsi BT 8, FHad! Al IR MI BT a9 Fh 8, AP IR U 8
v W S T BT 9 &A1 AT D BT BT GHE B VAT AR A8T HaE ©l

314 § IAUBT Y8 I ATe! g (b I8 fdel ellepuTel MR Albrgad QI+l bl AL DR
@l Bl APUTA B PR D HHANRAI & TLER DI T 3R ATBI 5T ARBRI D

HHARAT D YRR Bl SWT| I5T IRBRI b HHAN, Ig AN Jgl e foRe &1 faug Bl

JE W U g g, Wfage &t Seventh Schedule, List II - State List, Entry 41,

State Public Services.E

T AT ARBR B HHATRAT D dR H BIg 1 B a1 DI MUDR 57 < H I
B faer wwreli @1 fear g1 ofed g dfag § &1 RV vt € el vl @ fovy )
W &5 B a9 FhHaT gl T A gRY € 252 3R 253, H 37 A @ H AE MU e

A gl 252 ®ean © :- “The power of Parliament to legislate for two or more States

by consent and adoption of such legislation by other States”.

T & S AR g ARBR A Pe b A9 37d vy ) e a1 a1 @1 wRd
I¥Ie 991 Ahal B, 3R It ISl B oI Teh gaaforT Mfaw <at 8 fp ovr ama o 59 faar

DI AU =TS Al I ehd &l §ANI © a1 253 - “Legislation for giving effect to
international agreements”, foreT feh 31t ARMIURITAT S &R I |

Jreer Sft, T Ty 39 e § 9= 3% € 869 o @ o1 adl & <& off, ar <
A9 fawa 9aT Wed 1 %9 A, I U g A8 W o1 B a1 Alburel SR g Ueb i
Y ST W &, UH Yae & SIqd a1Y Off A 87 39 977 ff # 781 @< B wal o
f& T S Wehd € AR IR 252 Bl ARKAR B

JTeTET Sf, S 918 I U 3T & S a7 9ed 3 gAN faaR & v o gaaa |
IO 21 U vy 2 6 o1 Uoh & vae A Arpud iR AIBRIad a9 hdl o7 HiaEe Bl
31T 252 BH I8 PR a1 7 fF a1 I3l & 9T F I8 Ald Gl UH YAarerT difae
@ WY YA BIYA a1 el & o a8 H 9T WIBR FR G | § el dredl g (P s
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252 P 89 <9 of| 394 I8 ot & - The power of Parliament to legislate for two or
more States by consent and adoption of such legislation by other States.

S d8d 89 U ol (41 ¥ AldhUTd 3R dAldbigad a9 Fahd ol &l Iai & 99l 4
1, I A5Gl B oy U gaferT Wfded a1 § R I SREN IS9P USiE a9
M DTS oY AYBR TE A BE qD (b BAN UK BIg Hisel el &l 8] Sla-d WDHR A
ST W 91 g8 A1 B AT dal fh 252 & AT AR IR oy, wa e o difrg
qIfeh 5T WRBRI BT 50T BN, 3R 4 99 fdaT BT o1 T2 a1 99 &1 a9 o o, gaifed
T H A AT A R W9 o ol SR TS ol |red A1 T ol Afdhd I8 252 @
IRAT JMRETIR BR fIT MY ST WRBR F F97 a1 I8 fowrs fh g0 WRBRI 3R I WRBRI

W UAT T8 ATed, T dAforera] W fad a1 Fadt g, dfe IRar &R fear 253 &
3l St AREIORTE St e @ 9 6 dfSelfed wdic=t &1 fawa St o - 78, dfvrefea
HICT BT fawg & I A71 253 & T&A YD U YA €, IE HEhx & I Hal o1 b
v I8 & % o1 253 & 19 &1 [ A © A1 AR 21 89 Pal AT & 253 & IR
3R Tt Fraiyy A1 fet A-eeq Bl 3y =ved € & et smwee 8, Sy = <A1 =
g 3R MU FHiSIege ™ srfehc ¥ faam ©l # 323 () ugdx Al § -

“There shall be a Lokayukta for every State. The powers of
superintendence and direction relating to holding a preliminary
enquiry causing an investigation to be made and prosecution of
offence in respect of complaints made to the Lokayukta under any
law for the prevention of corruption made by Parliament or the State
Legislatures, as the case may be, shall rest in the Lokayukta.”

M@t e A B, S T T P IW WHR W AT AU T MY R gAY o A
3T BRI FHSHT H Q| 31T ST AU AR ABIYT B HdeDH Tl & I3 o
dl U Fer fb wiferamie | a91g A1 W dfverer df a1, diedTd 3R dAldrgad Bl
SO Faurfe o1t frerm &R amuast J' I wfia | St T erse Siw §fedr & ot

I | HEl, 39 HA B AR fHarl "We are not saying law, if enacted by Parliament
would be a must for the States. The model law as incorporated in the Lokpal and
the Lokayukta Bills is an enabling provision for the State Legislatures to adopt in

its entirety or such of those provisions which they consider appropriate to adopt’.

Il U8 WRBR A PIRISS 2 b ISl YR Bl YRT WINU[ ARV W@HT St 4 aad
f&aT] oS 9 ' %@ © 1% &9 a1 decd & 9911 g1 B9 A1 Sfo §R § P a=Ar [oR
ST IS Blg 5T AbIgadd a1 el gIdil| 39 &1 #31 & ©R A 91 ®® ¢] Bl [Hed
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Sl HE T © [P AT I8 A 91 § @M B WY W gY AR I8 W1 @ I8 2 B
HiUer St 253 & = ST & & T S Fahell 81 253 & I 97 3N A HSed BT & 3iR
31TUe qAT BT TAE < & ol # @l HIRE B RUC U AT odR AT g1 186 Rure, ot
B AT SUSAT| ST Teb U9 IoT AT, fedel ofl, b 7 252 & TJea 9¢ gY fda Bl
253 H UHS fHA1 ST Aehell 87 DfUcl SNt MR DHRY @il HHTE 7 w1 el

“If Parliament had passed the amending law of 1978 under article
253 there would have been no need for these States to pass
Resolutions in their Legislatures or to adopt the amending law of
1978. After all, the idea is to have uniform laws in all these States if
they are made to implement decisions taken at international
Conferences.”

SERT Ug!

“After all, the idea is to have uniform laws in all these States if they
are made to implement decisions taken at international
Conferences.”

3R AU T I S B & folv & a9 8, Rifd 59 9 & Muwa § & fora
g frp

“Whereas India has ratified the United Nations Convention against
Corruption, now, therefore, it is expedient to enact a law for more
effective implementation of the said Convention and to provide for
prompt and fair investigation and prosecution in cases of
corruption.”

Y 3Mus 9t &1 A Bl FATEies T2 SHRe HRWM B Al ST UeH @ oIy
3 FE fael 91 I8 §, SN 253 BT WERI of X & Afh 39 &ed § b 253 & A= &
g a1 ot 21 amues w3t oS @ d §Y d §Y Had © b 253 & <1d &1 g1 ot
HSTh 21 3MMUBT HIREICIA THSHT dHadl © [P T8l, 89 Al JAMRH AT a8 o, 89 ol WR
olTeHT el =Ted €| YD H3ll qd B gY Hedl ¢ b 8 oAl W oflel dled & I8ad %
A1 PR AT o ST =Ted T 87 PR MY Heed |l §91 ’§ © A1 I9H U Wal A8 Uar
BT &, ST 311 I S 1 Pel P W s Pel amed 8 o, R dl 59 & vy W arR
W W URAY WHE BT A1 AR, Bw GRBR a1 Al R I fawai 4 sway
HRAT Al A1 f5 v qwr & Wy A wR ol R e @ oik S9e T 9' fd o
T | AT BF I8 Hed & b W @ TR UBR BT 2l oIfhd Ugel 31U 84 9d1sy fb

Mg HSeA off oflT & IT AP ol oflT &l YUd T Phed & b A gl diua Risadl
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St TrgR ot ftean # ded € 5 97 oifema g 7' gifer Wifawm & @ 21 oifp anms
BTy Gl s, S TRV W Sl TS BIPR H8 2 ¢ (&b 78, I8 al dsedl gl #sed g,
ST 3 IMUBT U & R BRN? ¥ & 18 Al H Albrgad ol MU [ A HEl el
JER AHga 21 arfienfl StREs @1 Ue a9 71 e e e g v e S
IEER R WY I S, (FIH) Ficd &1 [ R a1 gor 21 a7 o fad a7 g
MHT UE et 3 & T WH B SMu, 3R Bt St 7 a1 &1 ey garen § @ €, 64(5)
P, I8 GOREA & TR IFD! UG I, a8 IRl gl S PR Bl SRIBI € T,
TIEHAT AT IS A Igufd Hed & fF 99 9@ GO T o WY, 9@ 9% MY 91 T
IAPT TSN HEd 2| I8 gIirerdd W%IE
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12.00 hrs.

g T [ ST SHBT TSI T PR o, d9 dcb a8 giiore il H Ay yed g b o
QA H g e T8 8, 1 g8 d uika B & S WR AN e 8 A, it g8l Al
Dls T Tl BT Farel el ol SAY U8l U HWIS §R BRG] HiUe Sil, MU
W PO U &1 3T A & [P AlDrgad I WRBR & HHAMRAT Dl |
A WIGAT : GIAT Sfl, Y TIR BT AT DIy |
SAS GEAT RIS @ 3feh& o, # MUD AEGH A HA S A WA Yol el g b 3y
AT & [ AThTgent o8 ARBR & HHATRAT & AT DI SWIT| 37T A © b U9 ARBR
@ HHARGT W 7 {97 57 & &1 fqwa 21 3my 77 € 6 vrou @t & fawg w9
TS DI aA FRIS- 252 3R 253 & TG ST 991 Wbl 7l 37 790 2 6 252 & forg
&1 A1 & URATd ARy Y A § 6 S &1 ISal & WRATE 3Mud U el §1 39 A ©
5 oo I8 a1 253 H IR 2] MY AFG © {6 MU T A FASCS WA WIRE B
DI 3FTCH SMT UgAM & ol 9911 8, A1 I8 WY #1g 6 253 & I a1 gon af decd g,
SiferTel T8 21 MU VAT e oa” Baet <9 & W e W e & T8 fhar g afew
S ST IRER W YWl ST W A IE §, 9Dl R Bl Pa bR Dl AW fHAT
gl ... (zraum)

areder Sfl, A G JATURT STIRET0T & WG Pl <R 2| feel SN, BHN I8l a9 1952
B SR AIE DH A PR a4 2010 B . UMK & A AP GUH HIc 7 IR-IR A8 Pl
5 omeror @) TR fotffie, arfdaaw fwr 50 wwd 8| Fifty percent shall be the rule.
IR JUaTg fhar @l dael A1 S O BR Tl TRITS & forv| «ifh 3R oy 39 fadl &1
WIS S, gr1 9 &1 NG, 98 S B &

“Provided that not less than fifty percent of the members of the
LokPal shall be from amongst the persons belonging to the
Scheduled Castes, the Scheduled Tribes, Other Backward Classes,
Minorities and women”.

Al o1 & BT Adod & <[AqH AT S U PIe | Afdpad A FEiRa @,
I9P! AB fde dear § =gAaw AR, A1 50 URRG A 7 A1 8F T, 50 ufiR 4 R
T W 81 Fdhar g1 AUt H IIRAT BT A1 HAd) Al AR §1 U dRRAT R 313
TR 21 A FeR # Afle o & i) T &1 Waeld § Ui 9eRI| Ui 9 IR @
Y, 3T AT W PR GHd o, A W TR FHd ©, AT A1 & A FG W @ Fhd &l I8
3MUB! & T B gl o qHy A1 gs 9 <& & 1 e Sft A wer fb wg A @
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FeRal & fog g, iR 91 R W FeAld SR ¥ g 9ag &1 741 St &t f% This is
the point. ¥¥& ®1F #=AT SN, # 3yl Hem @red! § fb This is not the point Ta= g,
Fife R Bl & fay 50 ufaerd & A1 & @1 daafie w& & fag a1 s § @
el | e el & forg Al SRt € € 7| aud! WS HHS | I§ bel b g
Wﬁ%ﬂﬁ%lwﬁw%ﬁﬁaﬁﬁﬁ%%‘lg

“The Committee also believes that although the Institution of
Lokpal is a relatively small body of nine members and specific
reservation cannot and ought not to be provided in the Lokpal
Institution itself... ”

qE TS HHS B Rpeed gl il 7/ o a1t # a1 e S daan iR =81 & s
1y, T8 =M HeT| AU Ug § - Ieufa, SWRICHf, g #4t oiR #f uReg| Sus
qre |auTe WRATY € - G pre, e, AR iR Agot| daenfe wvenst § gAR Fg
et ... (xgagm™) sy # a| Gl (FaEm)

JeTe] AT, 39 fddl # g1 dad JaUT~ep Grell & forv omReror & T8 b,
DI 50 URHC DI AT DI TS Q1 T € AR AREA [T odR Y 2 . (F@EH)
Afaem 50 TRAC M1 TF BRAT &, olfh Foled IR SMETRA RI0 BHl FgAfd & |fqgr &
ST, oo & T8 Q| L (FrauT) dfT § U a1 $8 S g o MR W9 & Hh W
7 39 Haenfe ual @ A e

3fedel HEIGAT, WIRA H 12 Uil §Y 8, TR ATSAIRSS A §U 2. (qaer) €. Sifex
g, SI. BRI 37cll JfBHeE, Sl oid g 3R Sl UL G Ham| .. (@er) a0
WRBRI A MY |.... (FagT)
MADAM SPEAKER: Nothing else will go on record.

(Interruptions) ... ~
MADAM SPEAKER: This is not to be recorded.
(Interruptions) ...*
JEAET WRIGAT: HUT MY < AT

... (cgaygm)

* Not recorded.
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SN FIAT WRIA ¢ 12 AU § F IR Igufal AARES | gUl #9991 forg
gl ...(au™) g | o, ey WReR At iR emue WY o, faer fRRft e

& .. (FagF) 3= qHY AN, S1q S@T TgH MY a9 A a1 of | (Fagr) Sl qel 3ae

a1 HET < ... (FFEm)
A& WEGAT: HUAT A 81 Y| 37T FT &S &l Y, 93 A1ZY
.. (o)
MADAM SPEAKER: Nothing else is going on record.
(Interruptions) ... *
L& HEIGAT: 37T d3 Sy | JAT Sfl, 3779 qifery |
.. (o)
MADAM SPEAKER: Please take your seat. Nothing else will go on record.
(Interruptions) ... *
JEALT WRISAT: T 93 SISV UAT WITH TSI B o]
... (gEr)
MADAM SPEAKER: Nothing else is going on record.
(Interruptions) ... *
AAH GO RIS ¢ B 7 8 e, a9 A .. (@)
MADAM SPEAKER: Nothing else is going on record.
(Interruptions) ... *
S FEAT &I ¢ feeT HBIed], H SN Al & g, a8 Reprs W o @ € Al .. (F9er)
MADAM SPEAKER: Nothing else is going on record.
(Interruptions) ..."
LAY WIGAT: 37T GG 18T
.. (o)
AT GEAT TR § AT B P9 BR @ g SR T W AR @ gl . ()
e &1 @ 2 P 11 SWGUT Y, S99 | A9 AAIRSS ¥ gYl ... (F@Em) ¥ |
A & fog 8l 8. (aur)
MADAM SPEAKER: Nothing else is going on record.

(Interruptions) ... *

* Not recorded.
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el ARIGAT: MY 95 Sy |
G
SAH A @RI ¢ Y @ A1pd & forg & s ... (Fagm)
S WEEAT: AT I3 AT

... (cgagm)

A& HEGAT: MY 93 1A | 98 A1 | AGEA Sff, 96 S8 |

. ()
Sl EAT RIS ¢ STUS AR, A AR | G B, 9w 7 3@ B (Fawm)
3rezel WRAIGAT: 37T F- TSN I R gY O = 8, Huar 3T | 99 8 1|

. ()
MADAM SPEAKER: Nothing else will go on record.

(Interruptions) ..."
AR GO TR 23U AR, T ATE A T BN, <9 7 R 21 R e @1 59 W e
gl AEARS ¥ A9 Iurgufd gYo§ - Sl SR ghd, fRergeett WEd, A1 Eie
3 ... (FagM) BT USAM W@l [Pl W H H' I gl oS W awe meeeEEl Sl
T [ AR A €, W gAferg 78 € P AaRd 4 €, afcw saferg € 6 A o=
fegRart €1 sreder ... (Fagm)
I ARISAT: 96 g | o BT gy |
AT GIAT RIS ¢ 3T § ARUIADBT W 3T F| 3MID! G2 81 AMMeY, T | AT B
Y 3R AT BB PR I o el Sl, =il ¥ SRa, FUH DI & qared
<JrdiE, 9% IRedd e A § uie SRewd oife gfear AEAIRG § gU Bl 9Rked
ReRed], WREH UA.UE. &F, SRed QA 3EWal, SR H9al 3R SiRed
HIRSAT|... (Fagm) i # SiReq oeaal fMmr #9 ok a8 =€, #9 I8 Pel, Jegen
... (gaET)
e HEEAT: SR T A |
AN JIAT RS ¢ H a4 T4 DI G e &1 g b fAaw G, SRS S g ar

HRA BT TR BT AT IE W AT &l SI1ar? .. (STaem)

* Not recorded.
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TeAE WEIGAT: 3T 48 1Y 7| 43 SMSY-SRT AT WA 81 AU | SIF YT S AT, qq 37T
qifermm, a1t | smaast WY T sgE |
S FEAT TR ¢ ATYH 3! g WY Gl T8l Srehl? § BIg Told 924 < @ g, DIg T
I HE W@ g 1 MY AfHT| 3R, RIS S & T JF 8 21, g &t ds ermer
% B P A W¥e § g el off @ Bl

RRIfART & 918 FALTH TR TR MY | URA BT fI9a BT qad g1 AThadd Bl
St 8, India is the biggest and largest democracy in the world. 3t g9RY fafes @
o gfhar &1 dared BRI AL AL (A% Solawe BT R) Al vq.ars. PR, AR &
AfRT H @ 8, AT Sd gAfeg TE g 5 9 wARS & € afew gaferg g 5 9
P & d AT & AR Faedh 98 W gAY g1 6 9 210 fagarit 21 I8 o ard
3MIPI G H GO ot 2l .. (FaE)
A& [RIGAT: SIRT AT 8 SIS | §9 A6 FAT a1 AR 7T I8 67
ST GEAT TR @ AfT oSl S 8 9R W B, 9% fegw @ fau @@ T@ erml #
TEHA] St ®1 A8 e arEd g 6 g™ & dear &1 oigR v smetRa oiRervr # e

T 3R 3f=Icl: < I AT ATl e U8l Reservation on the basis of religion 3mar o1, a8
dear &1 ST o7l MU 98 Fa Wi 2. (FEH) WEEHA S, U 98 AEl Wil g,
MU T8 dreT |l & 3fIR AT 37 I § Y8 PR %2 & AU U dR 39 qaT H 84 qwiied
FRA §U TS TR TS AT, Ao H IUT TR BT AUh! J@Td B gy Hedl &

‘Tg g T <@l B, ARG BT TR

ol 1w ot oY, afeEt 7 o gl

3TTS1 a8 oIl &1 89 9T R Ol %2 &, Holed UR SYTETRA ATRef0r?... (Fagm)
MADAM SPEAKER: Nothing else will go on record.

(Interruptions) ..."

M&W:%W@lmm—mmﬁ@%‘gw@%lg

... (Fagm)

AN JUAT WRI : WEIGA], AOEd IR SMETRA RE0T §9 < H [JUTSiT BT avl dref ard

B B BN H Idral & F el arEdl gl

* Not recorded.
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Sle] |18, MY A1 WRBR I TGRS WHST & 78l U¢| Y8 o1 MqA I8 HAH
Joar faam SR amuat ard #F Wil . (F@EH) ST AW BT U@ oAtell H W R e
foran| ... (@ragm)

AT WRIGAT & fETE DI HAIAT BHRY|
.. (o)

A& WEIGAT & 379 3TUHT MIH ¥ JATelTd Yo &l TAT| I8 AT GAT? $ER [N BHIRY |
.. (e

A A TG (AR A7 AW fordm T gl . (Faem)

JTEALT WEISAT : 3T $eR AT |
.. (o)

N A TAE 2 G TS ARY T[T AT, [ AT AT ARG, o B TAN W

AR o€ B BTl SO Bl ATl 3 39 g8 &1 W 8, HHsd drol

A ., . (Y)Y T8 997 &l & b I B, SO 8, SodH 2 ... (agr) <9 &l

dCIRT MY ATEd 81 .. (SFFET)
JreAel HEEAT ¢ 1Y 43 18|
.. ()

SAH GEAT TR ¢ 3O A A G AS | L (FEEE) H AU BE e g b AR
3TUes |1 oIS DIl GIs 3MUh! qrd A ol 3R °H DI 3T & D) ATell § I w1 Faprer
foram 3R Ut dIadt 9 8 T NERY Rded § W 96 IR AT 59 ARG B fea,
3R-3ER 1 ST Il X 8§, WR AT dlel T8I qebdl, MY faRe & BR Aebdl, ARG Ared Sff
Ry S| IRE A1ed S faRy XA, MY fRg T8 R Fad, 3feR-eiER I S99 W T
3T i &1 fajegr B Wehd? AU & B Tl A IAUh] Sfard AT SQIn| A9 ber oA fh
g iR el deadr Rl ST BIS @, MU fa¥g HN A1 A dedl fF gRem @
SRRTTT QI &, R BR8N Bl | I oMY ard 81 01 2 &l ...(F@gH) ge N
M| .. () VDR QAI IRB A BRIS H G| QAFI-aRE A ARBR BRIG H &I 3R AT
fewar qe feranl ... (xrgem)

areger Sft, 491 99 QT UUI@ &1 &1 Sad FAdx o)Al Al o9 H# smuRii Ior,
31T diori & off, I Hel [P 89 JSIRR BT e IETIR AT HN? 37T 3777 Tl
DI S BRAT BRN, PR R I a1 A VAT o b S I8 {9t S99 oy Ush ger a7
T 2 3R 9 AR A gl e @red 81 Jore 9 of @1 7, fow w5 @ 9gd & B g
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U R fb &9 fdet of Sy, oifbs a8 wel el 81 ¥g | ff Wel A gl bR HRdl T
FRTell STt 81 IS I 9% T 81 SMY 3R S9a g A H SR o PIc 3feg] aRiRd
IR T AT AT B FHAT B, ofh T I USeell IMaReIcga e 8 3R R wew
F 39 a9 fag e §9 € fudewm ot &1 g w5 & A A Ry g8, W T Us
TEH-ARE aota € gad 91 @13 g 7@l g1 I acknowledge him as an eminent
lawyer. ®fUe Riager St 95 € B Iomfae fRy AR, g9a fad o0 991 § w6
BN, <ifthsT a8 Wfder & fadivs € g9 @ @15 < v e ®, Ao Wi off 99 €, ude
9T ST 96 § SR UU@ & 91 @RR T B, offhd Il WEE BT 5 AGHd ©, 9 Sa
WAl |iEe ©, I8l Mredr Sl 96 8 ATeid Al Bl [T oD AqHd 8, Bl
A, TE-HE STHEI @ reder St gt ff dfeur @Y 21 (@) 8 Wed /A gy Ud
Ueell MBI fadt g8l & qikd 81, I8 89 D TP gafoy A1 S99 del, AX al
AeegT 81 Ugel dTel § W o W AR WIET BRI S § gl S8l A Pe fh
3feR 3Mféepdl 252 W WI$ @I, 3T IW WIHR BR o, & AT D UG J0 Al AR fde
MfEHer 252 & <Hd o MBI A8 AR WAMeT & b Aored AMEIRT REV) WAL T el
g gafeu Sud! dfaem™ a9 | E

T W UBAT STRIY Sl # oy o % fae | & gragmi &1 Sooted &l 7l
sHd el W HT I8 9@ SR Wed U Bl AN IR SR o & s e 9gd dHuiR SiR
WRER ABUTA BrT &1 8| 3reet S, 99 I8 18l o b A &l War feo |
o fhaT SY AR Ieel garll Weiag a1l Rivor I Favell T8 AR AlpdTel WRDHR & Riebol
H o AT U A AU § SHS! Jf@lSeHE oWl Al HHC H WRGRI U DI dgoldl| IHHT
Rae <@l A1 Sad WHR & TN I8 TF 6 IAD! SRWOMeA <@ @1 9§ Fed § 6 S
SFRRY T4 3R IRIeREE a7 & SRRaeR B, i1 UM s SRR < 39 81| I8l I
fh SHBT SN VDG BN a8 Aol TaH-< b Uel I BN SR ArbUTed =1 Afera oft &1
T FHIT| J@IEcHT H FBM Hel © - FaHAl, WP, e} Ah fUIRE, 6 SRed
3T &A1 & aq SR A 918 § Tai<| 3R e 2. (Faur) GRis< &1 #ded
AT BT Bl 9 B A% SiRed ST 3w W@ form @ i SyfRe @t @ Sieva 27
qRA & qaied AR © qdied e 5 39 § € a8 SYRIE &1 1 agdhal 87
AW EeT 7 5 gt war ufouer o @ | § @ o ARyl R®iife S el @
TG $9® TR H 37T B o TURmRit & g 9971 & #, oMy, war wfcruer roasqdn, YerEE
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3R TE w1 € o MfRex @ 391 a1 ¥ad §1 9% AIRed o Sfedn & wd YR 3
JMATTHAT T8l gl 3R QFT AdT Hed 8, b A SIked 3ih ST B a1 WRBRY ey &l
IgaIdT H¥ BRIl 98 feacs B 3fSite @t avw | gafay s9d A U Weled 2| srargcie
H WP U8 DI AT & IR BSH B ABI Al 3R W FRIEAT 31 G PIE BT B XH4
IR FHA § - WHR, IRSe foRar 8, IS  &H1 Adeld TSR AT 100 A&l & 09 A
WHR| TR AT T & TR ¢ {6 3R f5ell 9_a & Res &1 St Riaraaadl &1 s
T W FE WG AT Y 6 ABUTe WRBR BT U6l of B 2 3R Y Ui qaids @ @1 § df a8
TRBR BT AT S| WRHR T BT {5 $qHT Y GHH BIC BT BT € AT T8 BT 2
qE Ped © [P gl dIidd, Jrel S Rl Sears T B, AP A BT ST BN (5 R
sol B IR H 1 S9BT prd & 5 Ndurd WWeR & U veard &x el 2 3R 3l gl
B | TG AR W | TE T HA B 9D 9 e B GIE DI H WS SR
g1 & WOl WQ| fawg 4R H Pl My var oy &) e YR sue g W, O uege
HRAT §7 B H 3R qTbl W Al &M & 39 Yrargi-10 gfey| # @1 ue @ off 3R & &
oA

There shall be a Secretary to the Lokpal in the rank of the Secretary
to Government of India who shall be appointed by the Chairperson
from a panel of names sent by the Central Government. There shall
be a Director of Inquiry and Director of Prosecution not below the
rank of Additional Secretary to the Government of India or
equivalent who shall be appointed by the Chairperson from a panel
of names sent by the Central Government.”

JART ATHUTA DI JUAT Abe! @ &1 W) Wdaar el gl SHr {7 &1 SRNaeR 37d
7T A g1 SIQA, ARy {47 1 Srvae’ g7 U9dl | AT S 3R Aghe) W 57
e | g1 S §6 g SR SMYI Ud Ry §a g1 R g eiR e @Ed ©
b T8 g91 gurdl, Yaas 3R Hwer gl A8 ¥ B Whdl 87 Wiy A4 del fb wan
RIeo § SIdHsT 3T AdhuTdl | Tgl a9 Sud IIGR & Jaid & S9H § 3T T Sie] TH
AT AHUTS 99 @1 & S Gat-Arel A Wt forft 9 @1 a8 o daar B
feRrae a1t I8 KA 2l 1 A © [ U IR URE Bls & FW A o foran o, I
I PIC & SiRed 1 Wersyd a1 forr o1l fhat @ $HER gE 6 Bl g, fha
SHHIRAT IF® AU U Tl &l Afh 39 fdad § Fal-Alel d9M o &1 1 AfIeR
ABUTe B Te1 ol #1 Aeng & 2 & g8 Jai-arer o= Sifogl dfhd # S ®8 @ g &
YT BN ABUTd, HAAR AT, A1 AX T WX T S NG O ¢ [ ARBN Ribol J
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dArpuret 2l

T T G wE o B F' e [ iR il | W gen fadt g1 #
YD WA Uh-Ueh faafal <&M, MY FABR &0 81 SGI | Ugell faqafa yer @2 St o
SRR ¥ A @ gl 9ed § qAWE §l PO AN dred © [P e HA1 8N A1y, $v ared ¢ (b
T B @MY ... (F9ET) B9 ATEd § B Al .. (GuE) I8 a1 TS T8 b Jel g, o
Y 39 e H Fgai g o, 99 He o A1l offeh g Al g #IA St @y g A1 ©
W 3T Had, Ped TSR oY ¢ b I Iy 8 &l T8l G| &1 yraegr 87 S Rrbrad
MM, I R AU BT Fed da o TH-A1AS 99 I8 7 N 6 Rpra ) wramn
B AIfRY A Hrard Brft aat T | g dT-Aleng & HIT wEl F AMAT? .. (FquT) e
ST, S99 9 <€ W WAEE 1 GG PR D [l I qad BT 50 BIAE! 3R IADT TAS
=AMEY| Pl W B 50 BIFal 273 BAT 8, ISADI -AS 182 Bl 2l IR 543 H A 273
HeR IURRIT BIh 182 N1 AfAYM HeNes & uel H dic Bx § Al Afae Fifed 8 S

2l... (TauT)

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERIJEE): The minimum
number required for a constitutional amendment, that is two-third, is 275 of this
House and not 182.

SAS JOAT WR ¢ 50 IR Bl gl (aem) g 41 50 g g iy w49 -
frers @1 d=ned & Bl (Faem)

SHRI PRANAB MUKHERJEE: That is all right. I am simply correcting you that
for a constitutional amendment the number required is 275 and not 182.
SHRIMATI SUSHMA SWARAIJ : I stand corrected, @if® fifty per cent of the
total 3TeRT | SR & 3R two-third of the members present and voting 3/e™T ¥ SRRd
g1 g4ty 1 stand corrected. <iféh # @8 @8 & g &b wfdem & forg 50 ufawra &€ =yl
3T 50 AR @ o, R A9 Qs &1 dened far 71 ag of-wied wet 9 emar? gue
e IS A H B8R 3R a8 [l fREleng AT Pel qeR ISR 81 Bl g | 84
RS &1 % § I RGN GATG R I8 ol o R divd 1 YHIE TR T §¢ 3R
3MUeh! &l T I Wed W HE Qg fh 8 I i &l a1d @l A Sl o1 a1ed &l
Afr T W, Ue forar R o) ) € 5 e v @5 @ o W ) E afe f-wre a
Ugel AIRY, 918 H DAY § URAFST BN, B AN el Iarg| FA1 I8 §Wa 2?7 fegwa A
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HEd © [ QA ANl B da a1 B A1 dieR Fberdl gl Al oo Ry S, 99 AL oS & Al
IR BB AT U BB (ABTAT G| Bl Th oAl S 3exX bl forgwm | fopeft =
foma foan, srreAfa & a1 ST A1 1 foaw | 20, 22, 25 @RN & 4= A S Aol e,
I8 d1eR T8l Sg? Rdraedl A1 adrgI| MY YA BIA o B § Ol STt &H
BN, rager T et Bnft 3fiR faTSl oI, Jicdel e, 3ThaTe ISt | U 3farT iR smder
aTett A, &mqlsiaﬂwﬁmmaﬁtﬁw%%@
3T IS A B2 | AMRRBR ga= 3 Sft & aR H pifAce iRl grewd e & diud
DI A T B| AT e frd 9gfare Ried ) A SRa @ goed < S| gere w53
qd & E BN, T U @ B 2 .. (aum) dfhd o1 98 @' w ¥ 5 an Riend @
3R T S W AN gaTl, FE AN & el | [P HRU W a8 Rbrad @A & W 5, I8
TARAT & TS| 3R, 31 AT AT O Al A fAdbleliad & Gy R | 20-20 A1l U8
DI Aol qTER AT T T AR T BT g9 qTeR /AT AT AR drar o1 {6 w1 TM T8 i,
JH! Gl A A GRSl R A Aol qe’ T8l Y U VAT B 89 9 @ B,
fORIPT SFIHCe w81 81T, dfed A8l arfl, a9 UTgH fAfRex YHavd S 8l | el W
RIS T & 3T o U U1 @t *MIRe BRWH &1, Forgd gam= #3) Sit &) JRifST
SHI A BN &R qreR RUE qarft T St @ @ wEa? #9 der on fF aw | g
fawfa & w1 2l

Jee] HEIGdT, ofd H guvl fAEfy qandl g, S snuest fie § WEfed Bl 39 Us aw
24 Sl W Bl W HS # H 99 W T4 T8 g3l A oo Wi Hd & wewl 4
A gul 3R Wd T HA B R ff udl| wel A a8 g1 A, g TE AlH | Aol
I A of | T9H I8 wag fHAr T 7 gl sRR =roieiie W 8, A1 Swat Rue |t
IT AIRAA, ST YT DT Ao ST AR Arorefic & 91 MUY dhel SR {39 prars
HIRTT| 3R 3T HRATS el B AT B, IAB! RATS M ArBured b Aol 3R 3R
TE BN, A IHD BRY AT 7, A W IW g woih |

areen Sft, # de dedl g [ 59 dAidbdife gaven § I8 Wed wdre © 3R 39
HeA H U] AT ared §l MU fhAl wel DI BIc § WY A T8l & S Fehall | Afp
Il ATHUTA HE 81 © [ AT IW RAS | ... (@em) I8 AN H9 A4 fornl .. (r@em)

AU 3T & 3MUDI? TTAA Bl €, FIT BIAT & 3MUDI? ... (FIHT)

AN e TE : gfEr B B .. (aEE)
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ST GEAT WIS ¢ gaer # A1 gHen I Red . (@HM) SUB! /R Bl Al bic H W
A T8 & S wehdl | BT T uer § I8 [a? ST HHS W T4l A8 gs, A Pal A AT
g YTaeTE, Hel | I 8 I§ g7 ASRE B D qle 3MMUD U g8 Rule A9 SR 37
TR Thd RUIC I WOl | SFR 31T BIs GaRI 8l ol A1 BRoT foRgar woiil| a8 faa
RISiCe S diuet Uae & WY {9 § 81 a8l a1 ded & b Hfdaes & ag 9 3R al
AT BT HAARM & AR U DI 7 ordier Ufe 8, A1 AT gA1a s qhd o] A AR
SR 311 Aehd & IR I8 AToelie & qre & qeadl ¥ Sl 9hd &l ... (FagH) swferg §
MU BB TSl § [P SUH Blg U A T8l g dad iy sRey - Aidiens|
HIdeE B BRI ® IR H B9 980 IR gl Bl drel| {Usell IR e gu H Fel b
HIGIeMTE T8 AT B, S PR & AHd Bl 9gAd A deadl gl #9 foaq am ford, 9 daa!
# oS e’ T A, offed el A wEN # Q1 T "eA] 8 | e S &
A # WM 7 TR B8 o 6 SR & & IS SRR T8l 21 S gaeAfrm
W@ T SR ATMhT SRR B b AY U a8 AR gdIsd 2 3R § Bigal 9 il dahan g,
R S @1 ovd g

S M) TG ¢ e Heledl, MUl 1 uraR WA B AT .. (@)

SAA GEAT @R ¢ GoF BIc 7 Adlang b1 €. GaeAvrd WHl 61 A1 ) Her e
S BIgd al 3N BIgd o7 P dg 98 IR ® 9 | afdvee 3 &er & § 3mud!
G AT [ RrewRd Wigd B Afgad g9l S =gy A1 el [ S Aney|
ATGE A R8T & [ AMGert T ST <118y AT 0 01 S A1eq | offh Uep g #3l
P Raatres HAlems o0 d8 < b 80 g B B R Bl S=BW AR 741 &) fear| g3t
a?‘s’sﬁﬂma%w%w‘\lﬁawwaﬁqgwﬁ?ﬂﬁa%ﬁﬂwﬁ%ﬁaﬁaﬂwmwllg
gfelv 89 dargd ¥ f Aidlens W Rrew 9 Ada, fed =@ didiens & Uit
TN 918 € fF U8l IUHT UH 99 o, A9 IR 9 99 Y| AledTel 9 U iR @
DR IHD! A, Iqb fU a8 diputad 1 RUE Hfll W gu ft iR S &
JABR IH HONT, D oy a8 WA BT RUIC HW, BT A Sl SRNGT DSl IAD U™
3G, I¥d oy a8 DI d RuIC HEN IR gaw, dikeT, wRE & fay a8 i &
IR A <&t | wa wurer R gar § weete iR facf, e w1 # g9 7 iR
I® B H THURET B MU SRNGER, WIS &l TWisehc &g &, i &l AR
B SRNGEY B, IAD -1 @ AR JHE BT TMAA SRS & g 7 2| safely &
Ig el b PR Hdlers &1 wadd 3R fsger 991 8, a1 Ugor oy A & 3iey SASD!
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ST 3R IR {1 @l are Sy iR S qrq S9! Jemde vd faxiy
R AreuTe @1 § QY arfe 98 s el & Mddl, 98 Uh W@dd S Toidl &
H BT B 3R AT AR I§ Ged A 8, A AU Pl Th SCleles SAARSIT Yordt
e STgeft, Widiens W Rl 3 aeR 81 Sy &R O¥ § YRR | oS B Udh TAolgd
TF @S B ST (FagT) TR 9 I8 T8 B

# 9@ UH IR Ry garht €1 39 8ieY U O 14(T9) B S SRay| we-oi9
29 Hed I 6 FlleR D B MY ATHUT | of 373ll, a Fed I {6 FaR <1 7 3w, 57
IRT HHARY T BA SMYA? Afp 31 N9 a7 14(T) Ryl g™ & IR #fR, wfdg,
TRER, 9, Wpel Ud IRUATS, Hlg AT 1 qa], SP Joic SRINGCR, I UeRI-SRINaCH,
AR & IR AR DI 396 SRR H o 3MMU| T8 AThUTA SR & SIYIT S A1d | - a1
faeqafar 21.... (sgaem)
SHRI G.V. HARSHA KUMAR (AMALAPURAM): Madam Speaker...
MADAM SPEAKER: Please sit down. You speak when its your turn.
SR FEAT TR : S S AT £ ST Aad S o MU UBe 57 AR SRl o
Y, Ifh 3@ S BRIST ART $AH 3T ST, ITPBT ATHR ATBUTA B g gai- 9 fear| =it
TWE I 3o 99 A® T 88 Bl g2 a1l &Il I 36 & e I Ao & forg ot
- IR RGB! & oIy, iUt 3R Aprgad & ol iR Ao arey & foq| drepdrer
3R BRI § BR[O B, DT 253 B AdId oY & iR b8 B ¢ b offedd gl AR
SRSGAT § U U U 91 DI IR I[Ad, 0 Al Ue S AR A1 ¢ e g1 o =k @
e & e @y € 98 onft WS B & U AT 7| wefeh I T ¥g q¥ gam o
R =R 3R fRUd <IsR fIal ST U1 g1 319 a8 WS HHST I 3HY SIDT Ul
T AT TE I RIS Ak # U N H 9gd A @i € f{wa @R a7
3T # 9gd A1 Wil 8, Sifely g9 f@9d sieR f[dd & oy fiegpel ofe aaet @ &, Sl
Badl AT W dreidl | RIS 91er 919 I8i fedse 8T, 99 89 99 W dleidl, offdhd d el
e € [ 9 ARBR DI g Udl 8l © [P g8 fdd # @redl w1 87 Y AR AlhuTel Sal

AR & [ 98 37U Al W gt T8 R Fhdl ©, GO IRB ATbUTA g AThaaR © [

I8 M9y RUIE 77 BT 81 U ax® A8 Dl e W e argd 8 oifhd S99 aR-

IR 99 W IR @ I8 21 T/ § o FE dred g 6 a8 Al # oran wan fad ©
3R fai =t S ) U A9Igd IE © 6 @1 a9l I B, S UM WHI T8l § SR GAY,
36! 30T I8 © [ fdt ft W A, S U SHiQIed el 8, S9h! hE dd B g9 Th
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fer o 3y 1 ifhT 39 | @ g Her AL ® SR 39 W B W1 yg HUw 7S g1 &9 AL
2 {5 U qoa ATPUTA 3T, TP UUTAl AThUTH 3T, Ueh AL oIl 31U, $3felu
# ST PEl AEdl g P A1 A TR A AR AEA FHR Hd 39 9 B gAR, T8 ar #
MU BT SATSHR msaﬁé%wﬁaaﬁwﬁaﬂgﬁaaﬁqlw ST HHS H A,
S8l 39 W T4l 8, 9199 Fdl 8 3R & AT A HEN q1e 5 g8l A | & AT A HEA are Al
3R IE fdcT AT AT BIS ATHS T8I AT S| b B A HH a8 (det... (qer)

A& WEQAT: Y 93 AT | AT ST & 3felrar fhdt 3R B a1 Rebrs 7 81 g |

... (cgagr)

S GO @RS ¢ g Arel A1 b 9t fdqeprel= a7 4 oyl 99 o7 49 o & grew W
el o, 918 W W A1E o, wR U9 9| o], ag @l = of f6 v S| sy S e
Rees &1 W e BR | S AT 3 WS & TS Al IWhT WY AT R @7 8, 9W 1 e
IR @1 Tl TACY B T v PR arell 9 T8 @RVl g6 9« A TP yuar SR |ee
BT, S YER R BN I BY, a8 {9 a1fayl M9 & 79 3R 71 oI, a9 9
WIS BAE & U W &, b U VAT (el bR WROR AY SN S B ST DT G
PR Wb, S BN FHTEl IR RN S|

3t e TS ¢ H $© bl dredl gl

JNeTET ARBIGAT: 9 3MYBT T+ AT, qG AT (A 91 HgAT|

2 TG TG : e HEIGAT, H DHae AT e I H AR UP 3MUT HRAT dredl g (b
o goie A I8 fdd g8l o AT 8 - H, 98 {00 BN S W g % Bl SR
H B ga! 2l W fauer B RE I diordt 7 1 o 919 FE, BF W Hedl| S99 HT Ry
21 BT 8 A1 § P ared g 6 R 39 1 &A1 9% 99 $avd R $Ral 8 § g9iy I8
JHR BT 919 8, 39 [t BT ST L. (Fau) T8 et ard gem, Rradr au faRy aR <@

g q1 fR 3ffdiem S %2, R g1 BrIel &1 8 iy I8 fad gerl ... (Sger)

* Not recorded.
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AWa W Qe 73t qen War iR o wenfiet @5t (st Ffte Riaa): sreme wge,
P e § o U o W 3d €, 99 999 B g9l ¥ oIl 2. (FaeT)
& AEIGAT: HUAT WA I, I8 3P a1 78l ol S are al
N Hfte Rage: § fAuer @ oMU S & g9 S guara YuAr STt b1 afedr AIvor A,
T AT S HSH! BT VAT St BT U DI, A & Hedl [Jue g W IeH N 8 B
ARG 9T T Pedl, Hifb TS T G B BT add W T Bl (F1@Em)
e HEGA: T HR @ & MY A, g H depr-fewofl 78 g =Afey|
N Ha Rree: § o8 @ o1 5 U & 9™ § Qg SRR 37Md € o/ a9 DI T b
S 81 39 gal § U1 9o Y SMuI, 9 98 'Sl v | 3R R U8 faa wiRa B @
SENT &GN el # forar SMun| o R I8 e, SR SIuah! el &, oY 9 uTd el Hal
Al AR S DI ST ATYDI HH AT T Bl |
ﬁwﬁwwwglm—mﬂﬁwwéﬁ%ﬁa@ﬁ?ﬁwzﬁl@
AT AT S=BIT UP geblel & AR W 90 {7 ok § S JaRebare <1 arsdr g1 My
knowledge of the law is a bit rusted. VAT @ 8 &6 Guar St 7 g AR A Alagr @I
TSl § 3R ITd Yh-US e & SR § AU ARBR B IR% A Sad o1 are|
Ugel, I8N ®El {6 I8 Sl T gar 8, $9d SR 954 991 WeR gl § iR Sw=i
R 252 BT Ieoid [HAT| ORT 252 §H UR AN BRIT &1 1 8, SADI DRV § AU HISAT 3R

g1 I I ATgIT| &RT 252 HEl © that if Parliament does not have the authority
to pass a law in respect of a particular item in the Union List and that law is the
exclusive jurisdiction of the State List; and only the State Legislature can pass that
law, then only, Article 252 comes into operation. The distinguished Member
referred to Entry No. 14

SAS AT @RI UG 41 B

5 ot Rime: ¥ &1 gl 4 entry number 41 &1 S Seord fHAT ST HEdl ©
‘State Public Services’. e I8 Sl HFF © ST &F 37Tl YD AW U &R W® &, this
is something to do with bhrashtachar.... (Interruptions) Under Entry No.1 of List
II. 98l entry el § HEAd, AU Ugl Padl © HIETa HOR Hle 3R T 11(T)

hHedl & PIET wed R |
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So, this particular legislation has nothing to do with State Pubic Services.
It has everything to do with criminality and corruption; and it squarely falls within
Entry 1, 2 and 11A of List IIl. 3FR I8 a1 W& € A SUG! Adad © & &7 252 B
SN B & TE wHar i g 252 § HorwE B § 5 wfermic @ o8 R & 76
ARTRIC B DI | AT Sfl, 3R T8 & Told © I 3MYH! IFHS A1 37 3777 H & & 8 T
SHTR GEAT TR ¢ 37 IRT 252 TR e, IR 253 R a1 2 8

sit wfte Rreaa: gwar Sft, 99 smuet fewed 181 f5am o, please now, let me speak.
SAT AT @RI : 41 BT 14 B8 B U, UGl 41 © 31R 3T &R 253 W a1 3 o
SHRI KAPIL SIBAL: Article 252 says:

“If it appears to the Legislatures of two or more States to be

desirable that any of the matters with respect to which Parliament

has no power to make laws for the States except as provided in

articles 249 and 250 should be regulated in such States by

Parliament by law, then the resolutions can be passed.”

But here, Parliament has the power to pass a law in respect of corruption...
(Interruptions) 1 will read it to you so that you are clear on it.

Entry 1, List III -- Criminal Law. This is an aspect of Criminal Law
because it deals with corruption; and notwithstanding the State, Entry 2 --
Criminal Procedure. This sets out a procedure for dealing with corrupt people,
pubic servants. Entry 11A — Administration of justice. This relates to the
Administration of justice with matters relating to corruption.

So, it is clear without any doubt that Article 252 has absolutely no
application in this particular case... (Interruptions) I am not yielding.

MADAM SPEAKER: Sushmaji, please. He is not yielding.

... (Interruptions)

MADAM SPEAKER: Nothing else will go on record.

(Interruptions) ... *IEI
S JAAT WR ¢ § I8 B & § & ofF & TRoHt it 5 et qa fear @ S8 ge
el {5 253 98 o ® 2, e oy A "% T FE W 2. (7qwm)
£ Hive Riaer : § S0 W 37T §, I 39 g9 a1 A1 WA bR QMg .. (ger)

* Not recorded.


rep133_11
ld by y1,.e 


27.12.2011 87
MADAM SPEAKER: Let him proceed, please.

N we R : fen, § o SN @1 A ff e g1 I8 U IoTiae SSid 8, i
fquer I =rear €, Wk R o el 8 6 I8 fgwe W wiRd & 9 811 W S
gRT 252 &1 A1 foran, wif av1 252 A8 W FEdl © & 3R Q1 Afvreifea et &1
Reliegee &1 ff 91y, fR WY 90 WBR Bl odforeifed siiwelsr a9 3l 6 59 @l &l
SN HRAT & AT eI ... (FIIH) 39DHT Aderd qg 2 B e X # @ Apuredl 9 2B
cfe ¥eew H dlbrgad UIiRd < 811 I8 3MUD! Iicrd HAM §l...(FAEF) $UH Dls AP

TEl .. (aET)

Madam, why would we say it is an enabling law and why 253 has an
absolute application? It is because 253 relates to implementation of international
convention to which India is a party and 253 directly applies. I shall now read
article 253.... (Interruptions)

“Notwithstanding anything in the foregoing provisions of this
Chapter, Parliament has power to make any law for the whole or any
part of the territory of India for implementing any treaty, agreement
or convention.”

So, clearly, the applicable article is 253 and not article 252 and 252 is an

escape clause for the BJP.

Fife I8 AEd § P 3R &)1 252 @] 81N Al 3@ IR I Allhurdl 3 SR, Ueg
B SR AIPIgeR 8l AR ... (RAEF) 3R g A Slex W1 8, HeH, IS 379 ya=il A
<@, =g 3y fhedl At e # "ol TSN, ¥' Wi SR ® P g8 YR © Racd S
&% BT O HeH el Sall ... (FaHM) 3R e B 9 I8 § 5 gwa St g . 6
R HHA H ot 7 O e Ae fGar on, W @ foran o1l ode 98 qa 8, 98 o
JATIDBT UGDHR AT <Ted1 gl A0 forar o1 - (AGE) 3R AT AR 2. () 39 o
EERISIEN
A TG ¢ AT I8 e Qo |
SHRI KAPIL SIBAL.: It says:

“If Constitutionally permitted, we may in this regard have a law under
article 253 or pass an enabling provision in order to provide uniformity
throughout the country. In either case, this could be done by Central
legislation.” ... (Interruptions)
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MADAM SPEAKER: Nothing else will go on record.

(Interruptions) ... ~
MADAM SPEAKER: Yes, hon. Minister. 8R4 uled oft, 31 98 S|

... (Interruptions)
MADAM SPEAKER: Let us proceed with the debate peacefully.

. (e

Nt wtc gt : 99 IS a1 WY 81 ¢ fb wiferami= &7 o1 253 & 3faiia v o
UIRT PR BT &P &l I8 Pls 6| b8 qhdl [P U< Pl YA B BT &P T8l © 3R
FIH MR FTTIFA HIE € Al 89 99 U IR Fdhd ¢ IR I8 I9T WHR R ar]
B FHaT 21 SHH DS A 1T T 2. (FEgH)  GEAT S A W TR ST A & 9

IR A O Yel| YEAT Sfl, § IMMUP! I AT g (% IS T [N [ T A 8l vl

Tg AFe 1 W9 A 4 H A6 o gan ©, “It shall come into force on such date as
the Central Government, this is in respect of Lokayukta, may by notification in the
official gazette appoint. Different dates may be fixed for different States and for
different provisions of this Act. Any reference in any provision to the
commencement of this Act shall be construed as a reference to the coming into

effect of that provision.” g9 fagas #, it is quite clear fb 39 ae # A I YragH &,

T WBR fSHe aad W, fShie WIS &1 ar] &R Fdbdl l... (@r@um) st 7 forar gon
2, WS IBM UGl a8, SHUIFAY I8 WK e 2 fF it is an enabling legislation. They
have to have a Lokayukta. There is no doubt about it under Article 253. But, the
provision which will be put into effect will have to be decided by each State
Legislature and then the Central Government will issue a notification to that effect.

It is quite clear from the Act itself.

SAT AT RIS : I8 YSIWH BT 8, IR Bl &
N e Rraet : a8 64 (5) B, ST A1 § IR0 & T T <@ B (Fg) H A F 1
& R H IA1 VT §... (9gH) WA GEAT SN, AT WS R UST T8l 2. (FaYFE) MY {0

AT H WIS A .. (FET)
A GO TR ;@ AT T dAB) oIS dd TQl 2l (FagH) # 1(4) P 9 wR @

gl...(x7agm)

* Not recorded.
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e WRISAT : 3T qiferd |

.. (orET)

ey WA : 3777 S|
.. (erTE)

el ARIGAT ¢ VN A1 9gd AT oW SIRAT| 379 I7% Al o |
.. (erET)

JET& HEGAT : IT A1 © &1 27 Nothing will go in record.
(Interruptions) ..."
2N Bt et : #EIedT, 27 3R B Sfd SIS YWegeM U 3Tl il ¥ 3i(% & srew g
o1 & Uep fAeres gR1 89 9 ad Xl | Ugell b Usp RSO areR &, G, iR
BT | T W SiE & B9 ATl oFR I W off% 3 B89 o a1 oot oAt St ¥ &g |ahal!
g fr &0 Arega @ Fgfa 78 o wife a8 9d g & Reams Bl (@r@gm) I8 &e

g, establishment of the Lokayukta in the States, I BSH ®1 Yy &, I8 o=

BT ... (aET) AT St Hecll & 6 I8 Abrgad 9 & T8l ADdl, 99 qP °RT 252 BT
ST 7 fhar SR, (S19e) GuAT St I8 $8 @ © 1. (F9gH) I8 T I8 8
... (FAY) SHDT §A TA1g < AT 2. (FAYM) T§ T DI BRI, GEAT SN Al $9 Fad H
Tg T B, g @1 Hdisd AT 98 BT, g Pls DI dl & 78], I8 3felerd al & Tl
o e St 7 U@ smgie o< faam @ wa AN A WL (@) A Hdel JfETedl B g,
FAR AU 3TH Ufad & Iidd ~RTHT Bl B © (b (bt Y fagys &1 &g wifdoe
BRI & I T8l | T8 Bl 89 A1 T8l Bl | WY SF BIs W) fI9ad g9 deq 4
9T BT § A D! Dae et W ware e S € R g uraR ® 91 e, 8
BT B9 81 BN 6, 98 BT DI Bl 8| GUAT SN, BIC DI HAAT DI Qo |... (FagmH)
A TR urew (SrEweEE wd): Y JE Ared Bll... (aHm)
MADAM SPEAKER: Nothing will go in record.

(Interruptions) ..."

JTEAET WEISAT : 37T A Bl TS|

* Not recorded.
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. (cTaE)

Y FESAT ¢ B8R IS Sfl, Aid 8 A1y |
... (agr)

I TRSAT ¢ 3T qiferd |

... (cgger) E
13.00 hrs.

2 B RreTet @ 89 A1 red € 6 e &1 waial &1 ueld 81 ... (FagH) Ued e | 4
FeT & IR 3R WG B dIex adl B I8! gl AN H F9T MY 8 Fifh AN e © b
STeg ¥ Sleg Iex # W $9HT UTel 81 3R Iy BN H Wl UTel= 1| 3FR 37 <9 al I
TaiT @ T AR Bl € 79 AT B T Sd € DA b WRER B W H - Yodd |
ATl St 7 9gd afeAT B fHAT| dohlal GIAeT & A1 AT AT IRA H fehe of Fahd B,

PTs feFhd 8 8 PIs HREH 7ol 8] TR AAAST &I, ST &1, AP fehe o fiFe §
firer o 21 @18 fRama 718l € iR o fedwe Retd v wad B ... (araem)

e WRIGAT : Y8 U T Bl el 27

. ()
SNt Bt Rieger : TAUIC &) 919 B, 39HH ST DI 91 8, 3MToidbel dl BIURS o & Red
A SielsT B 81 Sl Afdid & @ §, § wuear g 6 S 989 4R gRadd ol g

Afhe S8l dh oT WRGRI B AfAA &, N 3Tell ¥R 8, a8 o d8l gl ...(haum)

UCaRl B el BTl ... (AUM) YD HbAS § qHIAT gl ISl B T8l b=, Bt Bl
IS &1 eI, SRUATd H S8 o1 fefdl, WA ool dved H el o gfaem T8 el
Plg AR @lbal ASU o1 B A Asd~ T8 Aedrl & 9 W g9 o o g1 S
Tl e M e F IS gU 8, Ol BIe-AlC e & O S & SFa1 3 8, 7 @ I
WRBHR & S 8, R AT EAT Sl DE W & b Albulel b bR & oy df &b &
Afp AIPTgat 5T ARBRI § &l BN &l A1 A SMHMD TR Hl [ IRQM & A7 &,
JfhT T8 ISl B SRl 3P WRBN 8, T BRRE Pl JUAN §, SADI THA DR
gl ...(c7ag™) ®Aed § @ A F 1 g1l . (Fa)

e WEIGAT ¢ MY AN wid & Sggl 9T A AT AL | M9 AT FA @S B TP 3
AT 3| TR 9T TS B 9 B

... (cgaygm)

e HENSAT ¢ 591 9IX ¥ T 91T & &7 90 syl
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... (cgayr)

I FRISAT : AT DIAT BIbY AT a9t 3§ &7 AT 98 W8V
... (caagm)
SHRI YASHWANT SINHA (HAZARIBAGH): Are we discussing a State
here? ... (Interruptions)
MADAM SPEAKER: Please sit down. You should sit down.
... (Interruptions)
MADAM SPEAKER: Hon. Minister, please continue.
Nothing else will go on record.
(Interruptions) ..."
MADAM SPEAKER: All of you sit down. Let us continue with the debate. What
is all this?
... (Interruptions)
MADAM SPEAKER: Do not be so intolerant.
... (Interruptions)
N Hita REa : A8, diesd 4 & IdY S S 8l Arpgad 9, =i e $el &
gT5org |red, Sl 4ol &y AfBI ¥, § I 'R Y . (AGET)
MADAM SPEAKER: Nothing other than the Minister’s speech will go on record.

(Interruptions) ... *

N Ha Rrea @ T ST W) Y SR ITH! HEM [P AT AgRT St BT AW YU Aroieie |
FT S 8, I RUIC A 1 W Fep1iery T80 A1 89 Jiofdt & 981 g1 8leld s A
Bl | WAy &7s 7 el b ' Sfud 8§ oMUl AX Uy @l A A1y ATl sl H A A
TR B I & 3R T8l Pedl © b g9 PRQM & Ig SRferd 21 I8 drordl B raferad
gl ...(aer) guAr Sff TS FS-aSt A PR &l 8l E’Eﬁﬁﬂﬁuml o fh IToT WRBRT H
AR AbYd T ! Fa1 B 4 Aep1? A8 GEAT Sl B A <1 Ay fh -
ST H GO Bl ARBR 8, D! DI A 81 © b 59 1 afedn dldrged «dl... (sqaer)
T8l Al YWIgeHe M Bl &, dIh MReR| T@igcHe HiF dRdl § 90 ARBRI H ArbTged
HAM A ** . IS DHAN?... ()

* Not recorded.
** Not recorded as ordered by the Chair.
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2 dag wEAAe g (WRTAQR): feW, I8 sRiNad ¥ Bl (aem)
LAY WA : I8 v Mebrel QY|
... (qET)
e TR : I8 Y& [obrer fa ©l
.. (o)
MADAM SPEAKER: We have taken it out of the record. Now, please sit down.

... (Interruptions)

i e Rreget: oMU FamEy % ORI 7 1 A1 81 1Y iR aidrgad @ gfaa 78 g8 ek
IE B WIVOT § jE § GRAUINE ... (J[@EM) J81 TR |ed ... (JaE)
A& WRAGT : AT AN I8 A8 | FT &S B Y B

. ()
LAY WRISAT : 3T o &R 9T RT WS &l 9 &7 96 My

. ()
At @it e 98f ToRA A TaR 1 9% IReH | 9 ol (@agH) dfh g

AHET & 78, dear 2 6 e Sifew &9 2ar & T S drerll... (aem)

MADAM SPEAKER: I am telling them to sit down.
... (Interruptions)

TETET ARG : MY JR-IR T TS B 9 2| 98 Sy

. ()
3t wfter Risaet: FEAT S BT O 9ISt Y R A 9 S P AT 8RN, TE A o1 BT
3R SIAT 3T G & & 6 oMy S A T dhE W €, U VAT AT R AL S
ST ARBRI H IR Afeh 1 A1 o) & U Sfard &, 1 GOA1 Sl & 919 Sfa1d g1 3Riferid
dr I g 5 o 'R # IR Ul 3R TN & SR IR Tl § U@ iR RT3y W
TIET A § 6 R MUY 9 dlergad ol faRie fhar a1 oy 49 i § 8199 &l
IeetET TR I © SR ST HHT YD AT & B ... (SFIET)
&Y HISAT : Y 95 ST AT AT H 7Tl MM Bl

. ()
N B Rrsrer: few, § qamar € gaa I9f| g7 IoifT I8 § % dreura 7 wika 2m
a1 ofR g8l o Sff S W R I E, SIS U S, qMah wewi H el iR 9l b AwhR
dich BTl ol Rl & dlih Feiae H gl Braal 81| T8l dacl sdb! Ao 8l... (Fagm)
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STP] WA ¥ Bl o-al T8l §l ST AMBUTA A DIs oF-adl T8l ol STBT AT 7
RIS ifedt depe €1... (@) 3@ H U] gat a1 W 377 gl

oW, U IR a0 § Pe gl § MR A <@ @ A1 [F a*e e 3R By & dArprgen
& & 9t 21 q31 F97 eey gon 6 99 2010 W YR & AU B Y@IgcHS gy, DI
HeNgT 5o 3R I ot # P1g ufecrds wae<t &1 AH-femg T8 5, T gU Y A A @, T

qu A iR T YU S| T TSl 39 989 H G AN DI AR A & 2., (F1aur)

MADAM SPEAKER: Nothing else will go on record.
(Interruptions) ..."

A Hte freae: AP STT-oru T ISR A ¥4 o T &6 S U U, DI J9 41, A
gu A 3R B YU ... (F@E) I§ 3BT YR 3R I dMe B At &, o A1 danes
AT A1l g8l Wl W AT Yol MY R Arbrgad bl g S fded & gR1 &4 Bl 2
dArprger o1 FYfdd daa a8l geawal &=ar 2. (@agr) T8l ga Rl BHel a9y,
Afh SHB! AT B V€ B, I8 YA MY BY, SHD! DIy el T l... (gur)
g fordt form &1 orifa 21, (araeT)

A& HANSAT : T ANT §S ST

e E]

e ARG : MY ST 96 1Y | 3 ARy A1l 32 &, 9% qW1 B S|
... (Er)

A& [T : HA! HEGT DI Y- B QIoIg|
... (FET)

SHRI ANANTH KUMAR (BANGALORE SOUTH): Madam, he should refer to

the Karnataka Lokayukta. ... (Interruptions)

A& HSGAT & WATe] Sfl, MY 18 H TG el qHY < |
.. ()

AN A TG (AR Hed, § Wi i1 ek W @l gl ... (7adm)

3TEAE HBNGAT : AT SN, DI AT el 57 AT WRIT 3 AT PT Ugel o1 a9 Farsy|
... (cFaEr)

I WA & ATe] SN, AT WRIT 3% 3HfeR BT 179 g1 B ferg|

* Not recorded.
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.. ()
JNeTET WG : 43 T3V
... (c@agm)

IET HANSAT : WRIC 3h 3ifex H Ugal 99 gamT sl 2

.. (o)
MADAM SPEAKER: When any hon. Minister or Member is speaking, I do not
want any disturbance.

(Interruptions) ... ~
S WEISAT & TR FER W led, A8 SR A dled, W {79 Fare ared |

.. (o)

MADAM SPEAKER: Nothing will go on record.

(Interruptions) ... *
it @ e (WR): @R faw afem @ afew faa o Qg o= 'R W
TE| ... (eger) swfery swe! gersy| .. (am)

JeA& WRISAT : g 1 MY el b o

.. (98T
Jeet HEIGAT ¢ 938 Wgy|

.. (e
MADAM SPEAKER: This will not go on record.

(Interruptions) ... *

MADAM SPEAKER: Are you yielding, Mr. Minister?
SHRI KAPIL SIBAL: No.
MADAM SPEAKER: No, he is not yielding.
ft He R @ R T guar St 3 <, 98 g ot {6 sl drurel SR faan T g,
T HHS H Wt STRETTT B, AlduTel a Fgfaa § o omeror € ok ww sridunfie 21 w® 9

S BN AM ! IHH ISTERVN ARE GuAT SN &R 58 3R &R Aol ® dR H |

RE B H o gRT GEAT Sl | AT 3MUT BT AT 6 &R 15 3R R 16, oD MR
TR SREYT AT SIIE &, 98 $9 UR A Il 81 81| SHeb! qoig g © b 4RI 15 I8 Bedll &

* Not recorded.
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f& “That the State shall not discriminate” #defd & 3R e & WAV & 3R I frer
B GBI H ARET & R, UHRATCT TaM & gRI, T, T 3R I 9998 Fearis]
HI RYoice™ 8l € 1 98 SEICRA 2l 9RT 15 Hedl © b MR UhRAfed gaee 8l
through reservations in State Institutions I a8 HEIRAA & gRI 16 LT FEAIHS
® IR H I Bl § (B R B Bl AHA S T 3R ARBR DI ABY <l 8, DR 3R
FHA T 3R 3R IqH T, AL, daaed Bl AREU el A a8 W dlcgeEd o
QIfh SHDT ATl Bl Fgfeky A T dlegied 87 FAT AlbuTel Bl Fgfa dls We 87 &l
AP T 8?7 T AP BIg ARBRI Alb 27 .. (JFET)

AT S BT AIC AR W I8 Bl © [ 59 < H Aiols RIS ATIRP ©, 89 U
W AT E BT AThUTA H 3 T8l | S9h! AT Ig & [P Alolg IS JIUAID] Bl
T8l AU H DIy S8 8l el .. (Fagr) I8 fHa fFeT 3 IRPHT 5l I8 IRTYHT &
3T 3MUH AT ~eh Bl...(SYaer) T8 YD IRY & AFaeT~h 8| Ae A e A
3EdE 15 3R 16 DI 7 & Uel 3R 7 qHel| Wt H Pl {6 I8 98d WA el & &b
HH-HH WeRmiCRa~ Tsaide &1 W o o | I8 I8 WA el gl § 781 Arsar o b
3T IF T H TS|
MHW:W@%QIW@?WW,@WlE

.. (@)

3t Fite fraa: e, AHUd H Addd R 8 [ AR BT S JEFN 8, ST el DA
BU BA 3 Sl & WY = DA &1 T8 AlbuTel b1 Adeld 8, A 1 DIy Add 8l |
3R BN A ST & RN B I8l dohds Faid, THE R ARG B Rusiced

TE Bt A1 F SMU SHdT & WY W H] IA? L (EgE) SAdT &Id - B

m? Y. (c5aeT)
SHRI ANANTH KUMAR (BANGALORE SOUTH): This should be
withdrawn. ... (Interruptions)
MADAM SPEAKER: Order in the House.

... (Interruptions)
MADAM SPEAKER: I will delete it. I will take care and I will delete it. I will call
for the record and I will get it deleted.

... (Interruptions)

* Expunged as ordered by the Chair.
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MADAM SPEAKER: I have said that I will call for the record.

... (cTagm)
Ay wEeAT: By RHegel Sfl, a1y qiferg |

... (cgagm)

MADAM SPEAKER: Please proceed.

... (cgagm)
A& HRNSAT: 3T HiUel Rysgcl St BT dict BT HIbT AT SITU| 3T fhd=1 IR 9971 @ &, &
€ TR 9ld o7 3| 2l

... (cgaygm)

3t Hite Rreger: dew, § oMud A1eqq | Wad § Hel dedl § b qardl MRl b1 el
g,... (cgaem)
e HEISAT: MY 93 SV | 3T & <A R W 8 M &, 3 9 Sy

.. ()

3t Hfte Rrael: Fard I8 2 fF o SHar & S gl ©, ... (@) S I<ER 3

ARG & A U AR a9 PR ST B3Nl ©l.... (RGETF) I[HT AT B 2. (Fagm)
MADAM SPEAKER: Why are you standing? Please sit down. Nothing else will
go on record.

(Interruptions) ... ~
G AFIEA: HiUA Rreger Sff, g difer |

. ()

st Bt Rree: 39 < ¥ 50 ufoea e Afedrel & gl &1 guar S aredl § 6 sl
IRETVT & gRT g Afeell 7 81?7 ... (J@UM) R TS I8 TR 82 a7 I [racht 2 6 o
S H g A off 8, offex off Smivrem ERft, fiw wiew & A &, tfse
HE] P A I8 © (b 39 U AN D UN, T W BART Bl WA el ol ... (Fagr) A
FE AT BT JOTE, WA ARAIRS & A BT O, FE A SR THS & S Bl
YO &R T IS B et B S| . (Iqqw) qfXher 7€ & 6 Uy e oy F &
R T8 2, SAfAY oY 87 W Rl T dlt 2 .. ([ae)

* Not recorded.
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A T S R @ 989 oS 8 A |He g 5 39 oMUt wer e Ay e,
HIifh TT S D! TRP <& B &, BAR IR HH, AT RS TGl <& @l 2 .. (aem)
Fif & A1 AbUTel of 31, (d S UIRA DA & T H& Bl Bl AT 8. (Fagr)
S Y B AT AMUST RE <@ & 2] 3R MM F Arpdtel TR T8 BT a1 AT SN, 31
TSI gfehar § g .. (ag)

The road to power is always under construction. In your case, it was under
construction in 2004; it was under construction in 2009 and it will continue to be

under construction in 2014. 39 AT Y |... (Fa4T)

# wHe g (-

U I ardl o A @ g 9ER

A1 R QAT 91| BRI, ST @ERN F 98 8. (@)

FIA Ul B IE WHSII AISV...(RAEF) HSH, 2-4 USCH AU IR W, § IHI
STaTd ST ATET €| U A1 AU Bl 6 I8 S AR e gl 8, A8 AR grdl WaN g,
FAifPp gAH Sl Arburel Bl YR Bl 8, 98 I Wola=H HHCT 8, T8 WHR DI Il 2
JE JUAT S T IS Hel, H Wed D 0 AR A YO aedl g (b eH B B @
BT e 82 BH 1947 B 918 1950 # wid Afaem fear T @ v s<1 sfedr san S=im
B4 ATl 1947 | bR I ATl 9 WR Fi gg 3R 1950 H 26 SiTad &1 gH dfagr faar
AT 99 @ H RN A Ueb Joid AT UraR 7 b IRuIfersdt b1 3+ fAd1 &, uiferamic
3= Big Al U SRR B S AT BT 81 SR, SS9 dMi & q18R 81| 3T Wiyl |
1 VAT o {6 oy I |awTe @i B gael @Ied ol 39 YT R BN SR SOl
qTed @, Forde! SaracEl A &1 7 811 I8 Tl HEl <¥ @ 9T © 3R 39 W U 91 4
B Tal PR W ¢l B9 Tl A, ARPR Tl ared! [ B Ul a9, S AU 3Mad
IRidETe B WReR FE ff T8 arEh 5 Suer Wit ued e 9 fR S A
fpefl 1 7 81| WPR g 1 T8l ATed! [ ABR Y IRB 8 AR TONR]ed IR §avl 3R
Bl 3R YT HRAN AT 37T U AT s DI GX H SIART, GoAT Sl |

HIYUT Yeh TR, (ST Ueb O, Soia=id Ueb -, oifh WA & R g9 dic
A & S| BF HAM FAdRA? JEAT Sfl, AT, HIF B FAdRM? Hlg qER B AR do

3? AreUTd g 98 T fF fae IR o 2, fraa! TE? dieurd ge a1 e {6



27.12.2011 98

IHH A g g 6 O 7o & fedt 31 ff AR R o &R @ IS Sardes
TEN | AU T B b 89 qa $B O &, ¥ b [ 1 a2l § iR uiferade & g
U AN HIg T S, T 3T YA AThUTel oI dTed 82 [T &I Hlg Idl 39 a1d Bl
e A wE A8 A1 3d © B g efisi-agd @1 B ST 8, difhd 89 I8 el ded (b
B Wil TEl B Webdl, oMb I TR W, g91 IS Ara-faaR W, Wfqes &1 wmee w@d gy
3MMYHT AT a1 ¥ iR a8 e @l 39 919 B A IEd gy FEl © fh Ul ufea e
fodft R BT T T S 59 o BT & WA BN | SV 3R 89 ded © b JerE=T o,
Wllh FHT DI edeT], ofiex 3 fq o, 9 Sied sife $fear ar I@sr A iR
fSReciaes SyReca qa o0 1 g4 faeare € 6 9 |l qu &3, TTerd ad el B |

R oY Fed © [ Al & 1 doved &I FYfad 8, I/H Al 37S@Er il AT
U] MU FEl fF T Ua offs W SRRm, w8, HEl 9 U9 &% AW R e,
Wl@wwaﬁsﬁ?ﬁﬂﬁw,?ﬁaﬁﬁm? Fr gur oft ft 49,
JRUATH <M U, ... (F@EF)  ARBR B 3R A & Al S, Fi(P S RSN AT 8, d
AR & [T B B 8, b RUIcH AR & 6 DA [T WIST 8, DI ST W(ST
TE B, B I TS T, I8 TH AIGH T| ITU-3T0 AN B IMIPI I 3R M7 a7 diforg s
fra®! T T 8 fhael T8 e Bl 39H 1 Rgwd 27 dleurd ad &Y, UM 8
SN (EEE) e AR H R |, oo ¥ fRAn ... (e7aem) 39 oM ded ©
Areqd <@l ... (FauF) AT Yo R ARG T 6 3R ARbR Frgfad wft @ |9 A
WWHR & FG B, qT R WSl WHR & 3 57 AU 6@ W o, T Hgoll WHR &
e 8, Fgfaa a1 g9 @ ofl, Afh a1 a8 B T 87 89 ool 1 Figfad e g,

RIT T IR AN 8?7 T SARM HHIVH 89K M 8?7 I8 IA19U| ... (TIIH) MU dad

U1 B Hal B, TAN 9 QA1 el ©l ... (JEE) AT AN MY H SN MU 8w wel, I off
T 989 8l TWHR & VW &M &) Gl 81 IR-aaert Fgfa el d I &
B TR IR-ARBRI B B o1, AN IR R DIS AP Tel oAbl ol ... ([Ad8m)
AU U 3R I fAferm a1 Hel| MU g1 24 & 91 Pell YA Pal b SRy
B ATh AT B AeTelT DI fhefl & e o) W &1 IS A9 UQl el 31k Ul df IR |
TE verl I A fora € b 5@ ArpuTd I8 aF R o (& B A daR & Raar Aroreiie
BIgd 81 Y81 8, Add b IqDI URINRC [HAT S @M 8, Al & gl Hitaye fhar o
Wl T, 1 98 S RAIS &, 98 oreenm &1 < a1feyl R oregenm qamiet f6 S9a SR a8l &=
HRATE BM? . (FAIH) FIP R PIs AR IRER § Haal 2 iR 396 Raad vdea
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BT 2, A1 I8 AR 6NE & dad § F 9 Raans wn fHar Sl L (Fag) a8 St
BN
SHRI YASHWANT SINHA : Why will she report? Why will the Presiding
Officer report it? ... (Interruptions)
et HRIGAT ¢ 37T q7€ H FIfergm|

. ()
2 Hte Rraaa @ g 9@, I8 T B o, S [P < A H BIREISRA IHSHE 2T,
3T RN Y ATeH 2 6 < BiRSIcer ST BTl oI, 98 a1 SRR & U 2% &,

S9H S dieawr & o € They are subject to the court; it is not subject to

anybody. € O Hact MMUBT FHEl & fF IUD RaeTh R HRATS IR F € MR T8 IR W
Al R T8 BR W T, 39 R ferhd 87 I8 A1 URGHIT B 919 €, SMYBT A1 S STl
Y| ST DI Told a1 T8l &l ... (Faem)

3T Teb G 3! 91d Ha! b AT H1gH MR & 3Mithd B U JRIe xan gail
g 5 S99 Raamw HWl dRas 81 & T8l Ghdl AR A-A1T 9 I8 At et fh yerEE
BT VA A BT & ... (@EE) S &g SR o @, e A8 Fel B gereEE Bl
MUY g JRI&d @1 goll ® 5 S7a Raams ot oras & & 98 @, dH-den
ASRE =iy, @—@mmaﬁ@%aﬁ?mﬁmﬁzﬁwﬁlgmgﬁﬁ
Ps AN B T 7 [P TEEA BT 39 qE) T A1V AT offhd g9 el fexars | fager
BT S WY & Sl g AT Rifch &H ASd © (b Yeb WG SAIbUTel fdel U 8l 3R
Pl b TeTEE BT & A SRR H MU | BAF TS BB $HH 81 HIT Taid fpan? aif
gret e § U Pel fF e & I gar=E= B SRR ¥ 18Ul
STH FEAT RIS : 1 Iged QU A | I8 & B8l o1 & geley® e, (agH)
2 Hite Regel: 4§ goic Y% &1 91 HRAT &l goic Y% s9fag b g @97 dre-wws 9
IR T A EH golc YF I B gl MU A AT BRR S a1 g6 JRIEd & us |
s dH-5g 9T F 89 T8 3@ W@ ¢ 5 uarEeal & IR BIS T BIs BRai IO el 3
IS JRIY T 8 3R 379l &8 I8! © (b YIHAl & RIe® By T SRT SAMYI?
qewd a1 I8 & fh i1 o7 &4 © if you look at this side of the House, you get what

you say. If you look at the other side of the House, you do not get what you say.
You never get what you say because if you have said something in this House you

do just the opposite outside. And, this is not the first time. [ urge you to make a
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statement in this House. Forget this and make a statement that a strong Lokpal
Bill here and Lokayuktas Bill in the States where you are in Government, will be
passed by you in the next two months. Make such a statement.... (Interruptions)
SHRIMATI SUSHMA SWARAJ (VIDISHA): I am making that statement.
Please sit down.... (Interruptions) We will pass a strong Lokpal Bill in this House
and strong Lokayuktas Bill in the States.
SHRI KAPIL SIBAL: When?
SHRIMATI SUSHMA SWARAJ : We have already passed a strong Lokayukta
Bill in Uttarakhand.... (Interruptions) Madam, I am making a statement....
(Interruptions) He has asked me to make a statement and I am making a
statement.... (Interruptions) A& ¥< Bl
MADAM SPEAKER: Yes, the mike is now working.

... (Interruptions)
MADAM SPEAKER: I am ready to allow you to speak if he is yielding.
SHRI KAPIL SIBAL: Let her make a statement whenever she wants. [ want the
BJP... (Interruptions)
SHRIMATI SUSHMA SWARAJ : I am ready to make the statement....
(Interruptions)
SHRI YASHWANT SINHA : He has challenged her to make a statement. Let her
make the statement.... (Interruptions)
MADAM SPEAKER: When the hon. Minister has finished, I will call the Leader
of the Opposition.

... (Interruptions)
AT AEGAT ;9 WX MY qrd (Al ST FHIG PR o ST I 918 AT Dl el
Rl

... (9Er)

MADAM SPEAKER: Are you yielding?
SHRI KAPIL SIBAL: I am yielding, Madam.
SHRIMATI SUSHMA SWARAJ : The Minister has urged me to make a
statement that we will pass a strong Lokpal Bill in this House and we will also

make strong Lokayuktas in the States. I am making the statement right now. On
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behalf of my whole Party, I would like to say that we will pass a strong Lokpal
Bill in this House and we will pass strong Lokayuktas Bill in the States.E

We have already paved the way for Uttarakhand. It is a model Bill....
(Interruptions) You should bring that Bill on the lines of Uttarakhand....
(Interruptions) This is my Statement. ... (Interruptions)

SHRI KAPIL SIBAL: It is out of the fact. ... (Interruptions) Look at the
Statement. You have said that we will pass a strong Lokpal in this House and a
strong Lokayukta Bill in the States. ... (Interruptions)

I asked her to tell me whether she will pass a strong Lokpal within two
months. ... (Interruptions) Give an assurance to the nation. But you will never
give it. It is because that is not your intention.

SRR GEAT RIS : Tb-Ueh W& Sl A0 dled, H1.... (qem)
2 &e REe @ AR 3= P9 R 9, JHe T8 ... (@ger)
e TR ¢ Y 93 Sy |
.. (eraE)

MADAM SPEAKER: Let us proceed with this. Please continue.

... (Interruptions)
SHRI KAPIL SIBAL: Madam Speaker, there is one last point that I wish to
make. It is about CBI. ... (Interruptions)

As far as the CBI is concerned, we have ensured that the CBI has a
functional autonomy in this country. It is on the basis of that functional autonomy
that the CBI is prosecuting matters.

In this amendment, we are proposing a process of appointment, which will
ensure the independence of the appointment of the Director. 3maw &ar fh Aidleng &
ST 9T ARG 8, Ib W FRYfRT BIS iR AR B I8 B G Fehdll A8 YA IMUH
PIS GRAT el 7 Rife I I AT Tl WRBRN AIAY § 3R WRBR & S
VErEgcHe o) Adhdl gl ofh AdemE & SRRaER & ga+t a1 giied € f& a8 fsft &1
fosft &M R o FHhar gl S Wt IfERN 7, S Rl ft W W o Adhar 2. (eragm)

T IATEHM 3R TS RAIR WM, A @l oY, ST 7 3R M1 WY | I8 91d hadt
9 8 e P, T8 W D qd U HA A BEl| 59 Gqd D b H A AeraqT S &, dl

S SSHN 39 Wed # g fr o fh 3y Aidiens & TR dis U AT Tal dY | 'H
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e 2 5 A W 9§ U@ iy Siee g HR| I8 RR /Al ¢ [ 59 3y
8 dod § O RIS @ STeliadl BRd & 3R I8 d8d & o1 e 99 s &xd & &
M B THAISIET T8l Bl Ig Th oHIID a1d 8, SHAD! 39 989 | 7 6, FRifp AT
Ig <Y G Adedl 2 [P GeT Vg I Sieg 59 Q9IS B UIRG B W Ig ATl
gl...(@ragm)

3T AT ® 5 Wi vae @ oy ft St Ywrgede € a' Wi s € ved
GuRSST| IHH BN Dls S@AAGTS T8l Bl |

# SRR # Y 91 BEAT IR 6 IR B O oSS 2, 3 8 bad U [A8Tdh
A TE S G| g [AETe A1 UP e 2l H JAscs A AGRrd M YT R Uiferdl
@ IN H IS | PO @1 @ gl This is what they said at page 101:

“The belief that corruption can be eradicated quickly and
permanently inevitably leads to false expectations that result in
disappointment and distrust. It must be understood that curbing
corruption requires political will, public confidence, adequate time,
resources, dedication and integrity. Moreover, efforts can not stop
once corruption has been identified and controlled. Localities will
have to continue to build integrity and to maintain vigilance. Thus,
fighting corruption will become a permanent item of public
expenditure.

Strategies to fight corruption do not reside solely with
criminal justice but rather should also be co-ordinated with
economic and social policies and the development of civic political
culture.”

This is what our UPA Government is trying to do. I congratulate the

Chairperson of the UPA; I congratulate the hon. Prime Minister for the landmark
and unprecedented legislation that they have brought about in the last few years...
(Interruptions) Let the nation know what this Government has done. This
Government has brought about the Right to Information Act. We brought it. We
are the ones who introduced the Mahatma Gandhi National Rural Employment
Guarantee Act. These are the social and economic measures that we are taking.
We had introduced the Right to Education Act and passed it. We have introduced
the Food Security Bill, the Land Acquisition Rehabilitation Bill. On the
Administrative side, a Group of Ministers is being set up to do away with the
digression of Ministries. The Citizens Charter in the Grievance Redressal

mechanism is being considered. It is this Government, in the history of this
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country, which has brought about unprecedented legislation for the future of this
country.

The sad part, Sushmaji, is that you are a marvelous orator; there is no doubt
about it, but your ideology is to destroy and not to construct. In the course of your
entire speech you have not given one constructive suggestion. In the course of the
entire one and a half years that we had been having a dialogue, not only with
political parties but also with civil society, the BJP’s refrain had always been that
let the Bill come to Parliament and then we will respond. That is all what you have
said. You have never, in the last one and a half years, given a single constructive
suggestion that you have to fight corruption. The intentions are quite clear — you
do not want to fight it, in fact, you want to embrace it when you are in power. This
fight for corruption is only meant those who are outside so that you can take
political advantage. Sushmayji, please do not do this. The BJP should not let the
country down, support the Lokpal Bill and have a Lokayukta in your State.

MADAM SPEAKER: The House stands adjourned for lunch to meet again at 2.15
pm.
13.43 hrs

The Lok Sabha then adjourned for lunch till Fifteen Minutes
past Fourteen of the Clock.
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14.18 hrs.

The Lok Sabha reassembled at Eighteen Minutes past
Fourteen of the Clock

(Mr. Deputy Speaker in the Chair)

LOKPAL AND LOKAYUKTAS BILL, 2011

CONSTITUTION (ONE HUNDRED AND SIXTEENTH
AMENDMENT) BILL, 2011
(Insertion of new Part XIVB);

AND

PUBLIC INTEREST DISCLOSURE AND PROTECTION TO PERSONS
MAKING THE DISCLOSURES BILL, 2010-- Contd.

M o R aea (A9 Sureder weley, g9 Gt © {5 @ # diefdr § 1 a9 & W
W B &

HelqY, 3T U8 989 Bl W8l &, AUl 989 § 3R 39 W YN ¥ &I e &1 Q1 <
g ArE B 2 [P RaR 39 I<ER A 6 qfad el | 3@ IHIE O 9 &_d © o emIe 39
T & IR WH B S, AP ol T8l 8 6 a9 TR W QX <9 A IER TS 8
S | 59 R 4 @ B ok Il B B, A1 IHBT UB & IU © 6 S e oy g
ISP AR HR o1 AMY, A1 AU Y Sfaaerel] faesd 81 Sgn | dibured & aR # 4
S el el § [ AIHEHl W B ST bl AMfed s Bl AR Hdl Bl
ST ST A= STIFRIT 7 &, 98 Alchdd aldburdl ¥ 9gd §91 § | I8 &9 91 8l b
TSI ¥ Ahas F91 2l Aldbdd § B AT 91 WE@d §, SHfolg # Adl, Wed d da &
fauer S dleran 8, MU Y &, 3 AUl Al &, S ST §, SW A o1 ARy R
sfd | g, Bﬁﬂﬁwmlammﬂlﬁalumlﬁram‘aﬁm%\'lsmﬁwm
g, SR I MY WHS oid € a5 &1 9ohdl € fF a7 IW YUK of| 39 RE <@ WY a5 F&
AT ¥ fduer Y] qrehad” & 99T 2| fh #9 oraaR <l © b fauer | @I dlerar @
RGR DI T[T AT AT | TRSHR B RAT RN 37T 8, Sd(h AU a7 Afkremeit 21 &
S § 6 IRPR & U $s AGGd BOIR ©1 BH 3R ARTS 81 SIG A1 AT $B [T
qrel TE §, Wfeh MU AR 8 ¢ Al BARI SR PB 1 $Y (4TS Ahal &] AT Hg ar
@ W g
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IUTETE Sfl, § ARBR A AT HRAT g o Al qHT U DI Sl DI ATFY2Dh g0 Bl
afafafea o=t € 3afoy 39 959 9 Al &1 9IS © & 9o fedl & fog & el s
W HR B GrEAT AMEY] o Hed § Blg AP T8l ¢ [h §9 Aldud (aq aArdrgad
fAees < AN &1 g% qRE W R fBA7 21 A 5 A DI HEGH BN AT 7 bR, 8 AT
@ T FP IR & TRl 8 T WHR AHuTd W HIH! W F 2, I8 W @ |
3T 21 B QW@ @ © B I SRR g iR B 59 WRAHR g fl, =re Jgt el off a4
DI PR B, JAN B R8T & 5@ VAT BT A1 fhR UeraR S e |

B e S ¥8 dod 8 & W Sffell ot Bl 8W AT ST 9 S g, it
& QART a1 & 4 & ST B 2] Sl R g SR g W S 4 ek 81 F€
FHRU ¥ fFh AE YR T8 ad, YRER AW § AGRengl & §, gt 74§ RN
A §, SD 41 BT gl TR s DI WRBR B AT AT B RPN 8, d81 AR Bl 2
AR SR A 9 3l 8, T F FWR T8l A gl 89 @ 91 I8l 93 8, 9adb dax |1 g,
S IR IS 3Cll T8l IoI ID, d9 YLER TS| 3R & ANl W el IS Al IR
DI AT B gy I8 ft e H @1 ARV ST 3! 989 B [@! B, I8 AN B A
I8 81 I8! 2] BF AT A1 SATET IR BIHR T8l M qY| oifeh 519 Hiue Neget St a1 %8 9,
Al IR B B G qATg | T8 BT DI A A8 A I o, FAIfh S« B IS qblall
H BN A AT Bl I 59 AIDUT 9 BT SRR <@l 21| 89 I © b fIerRd a1
T 9 <@ BN BT HAT S T A1 oxaT &) 8| 98 W 9gd AT did g

T He B AT I8 © b Alburel [dad DI I8l A &1 S #ery off, a8 g3 @l 8
uT & 2] 98 s9lely 6 a8 woqa [9dt @l g1 I8 DY WAl S SHhT R TEI B b
fdene AT gl DI WA A D T8 fhAr S a1 e fhar 21 # g9d Sarer fawar |
TEN ST BTG, (e qoil QA DSl 8, SaTeXU § S8l ANl 4 WRBR H @B DI Bl
Wﬁo—m%lwﬁﬁﬁwﬁ%ﬁwﬁ%l@wwﬁﬁmﬁﬁéﬁ%
I W I TE IS, U B ST BT fAvar S Ghd 8, a1 Sal Bl favard 8 W)
W I3 T gl TR 1 A §, A 9Wl & HRR 8, S W W ST Bl favar Saar S

& &l

ATHUTA BT TS AR ITD B B B D], ¥4 Y FAER IS & AF-A1hD

83T &l YUAT ST 7 PO A% B AT T81 B8 olfhd v SAR Al SRR [HAT & & 5 Ao
Tq PO AU AT & HdldD, AT-HIbD [BAT 8| BiUc] Wed 8, A AN WEd 8 AT

RIGWRH |IEd 8, SoM 99 $V 301 HA-Alhd AlbhUd [A99® T9-T ©, 377 UgH <
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SITSIT | 3TUeh 3101 Sode H St a1 3/s! ofi, S bl & U+ f2d # fbar 8, WeR &
o # fpar 8, S & f2q # <€l fhan g1 I8 1 U &) S A1 S & Y g9l iy
STINT T8 & 3R 7 & 399 Y<AR ¥5 qhdl gl 3R Dls I S & 30 H 599
e, T YR $h Thdl &l 89 dedl died o b 3UH Sl G9ET 8, S T oy,
3R WeNg 78l AN T A1 S AGIeMs W RY o & g8l 3RIY drburd IR W e |
AT BiUe e Sf, § s/ell 91 ®8 @1 g A" G g 6 Sl IR Aidleng W
T & I8 N AUl R Wt R ST Uiy i Y by W 5 veruwd & g, w9
At =& & @ S ol iUl & 811, d Ui 811, Uid dal 8¢ 37T 31 Tghy <@ ooy
f BIF-HH &7 T A WHR & g § ¢ 3R RAE I8! Hgl Jgh? wara I8 ¢ 6 o=
HEl DI SMY? IFDI RUIC FHar Sg? A= o Rare At s@red d§ S a1yl Aldbard &
U T8, ABUTe SE BHRIY 3R S B drenl Sl Rure oy, a8 At angera § S @2yl
Jrereld | Sf g U a7 T IR o T fagary 81 Suem| I8 89R1 G9es 8, 37T 59 A
ST 3R SR ST BART HAEA &l A € 1 Sl 89 dlel %8 € 39 81 9 WegT 7
<fiforg | swferg § ®fta fiea wee 9 &g & o gANl 39 91d @1 49 difoig f6 o=
Rare Aelt srarerd § QN Abutedr B 9T TE ST

BT BT ST TS 2 IFH JaE HA1 SN, WIhx A18d, Al [HT BT a1, a1 fauer
JI |, a1 fIuer 50 {91 U8 WRA & AR AT DI BT @MY TS & adHe HRed
H AT U BT Torsl W § S STIfUd U4 srafeiig =1 I B A1y SR I gy AT off
g T WRHR B &9 A A16d © b AP I & To4 d Ja 741 o, Wiz, i qHl
[ BT =, A1 fAuer dAreh {1, ST et 5T [HT Ud WIRA & J& IR DI ST ©
JaIE YT H BIFT ATV S9H WRGR Bl W&l SU1El gl AlbuTel @ TS Bl Sl UTHY 89
ITed & SUW ARBR W ARY T R 89 Al dTed © b ARBR Bl aNI% 8l, 89 dTed ©
5 o garg # Sfidex o WY, & PiE Uiy T8 g Afed ' |t S 99 € S awe
U1 B A1 &, ASIqd Al Tt Al a, offp I8 Arburel [t A9 8l &, 78l &, I8 A
AT AR E| A PIs TCAR B+ dTell T8 o

S TRE U SRINGR WIERME ik Wl & Fyfaa &1 areurd & gxanfaa Fryfa
B qol WR & far S =Ry | WERY o gt a)e A Fgad g eyl dreurd, i iR
A3 BT MUAT TS ToIc Yd AR R WIkeT § @ @ ¥ w@rraar e arfey
3R SW WAl B =1fey| U 7 B @ RAfG A A e S9-fadH g Sl ok 81 &
I ORPR B dRB <G IS | iﬁﬁsﬂqwq’wiﬁ\mdl I for S § 39
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UG S § I8 984 Hewyul ol 89 foRaT goT SWfely Ue ’ ©, Alid B9 D! IMeR &
forg o8 ard @w wa |

HEled, H YD HAIH W ARBR A Hedl de b At 9o R fauer & <1 srew
g R WAEF AR 8, I© ABR Bl AN ol AMY| UPI GR < H Ao+ AR
31 YRR R BRAT BN, I8 X ¥ DI Sl DI AATS 8, AS@l Bl 3fars g, orall
HI IMMATS B, IdHIAl DI IMMATS & AT &R I & AR DY AT 2| MY A At faad o
g, 99 W 99 AN d 321 & IR I S B Id1 IFE AT ¢ [ 3T IER b SR |
Afp aa Arpurel f9a S Jag § SHA IR T8 $b | 81 G W o' W ¢ fH
TN YRR DY TSI, A0 3 fHa #9ga a7 27 MR daw iR e e
PR 8, T 9= T8 e, o sa8 af~fead 981 © fh ¥ OiRew &R giawr onfe &,
A FF IIHM AUt et # 81 21 59 9 4 QR o & AT A7 3779 W 7§ HeAd el ol
& U1 T8 WHS BT AU YAl el ded &l 30 o fid R g, 98 ve deiR f{d g,
AfhT 5@ a8 9t <lip QW1 # o AT 8 Al SN $H Ao a1 Qg | AR AT S ASIga
B AT IMART T/ TGN G T, 3T TR ANl &1 faward e iR 3 39 g Wi
oG B, AYHR AGEd BRN | SR BH wolgqd el 2, dfes oMY Heigd sl afd s
3MATTAT T F RIS B A & S1aip ATBT TR BT b T8l g1 Srr #9 uget del ® 5
3MIPHT ARTORN | FART JHAM & SIRAT AR ol W 2| Safdh ANy ARIORT & ST R
forsar g, omudT g @ frsar 21 i $HH SO iR © 1 NUD! 39 W AIA-HHSIHY
B HRAT A1RY, MMID! BAN a1 W TR HRAT AMRY R AL DT A A1 AMSY| AT
SIS §all, WHE 3R aud @awel & 9 i H Sdy gl AR &, FRiem gl &
god I8 ¢ fb 8 R Swfaffd an Siewg €S9 ufd SHar # &R faRivex Hioami §
984 SRIAIY | RISFR), HETS 3R IR 3T 9D By BRI & AR 7 HRT F ST H
I8 9N ST 2| Y8l BRI YD AN gl I8 O &7 B 989 8, S Aell 6l 2l I
e YREfie 989 gl dieud fdd ) e 9 T @t wal Wier @t 8 s9a forg &n
3MMU! gadTe o & il 3l T Y el & dleld A 3R DIy Adrel § Wi 38T gird «
HHAT &, G g9 UR A1 & 3fATdl by Aidal Dl Hl qrer BT Al Herm|

S 919 B9 Pl dled © ol HY g A & Pel ol B dAreura I dlddd §9 ©l
Afeh &9 FaTE dlel, TTalife MY $H 1 A, I8 W a0 8 98 deurd i T8 7
T8 N WRE W WA et §1 g9 bEl W DY AUBR o QA o @ €, oW ABRI |
sfotis w@rdr &1, ofh sad U 98§ 3afeiy Jem # §iddx & 8H Ul a1 Bl
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TG I 8, FIfh ST I 3R ADH! IR% F 9 W dgd el ol gl 2l offdh & ¢ 3
Wgc 3MYd AT 3T a1 G < gl IfS MY 3 A9 ol ol 89 AUD! g=udie <, 89
ST B G ARDR DI GG | AT HeT D FHE Sl GAH Wy H AlhUTe el U
fopar T €, S fquer & eleEl B MY A9 SfIfTY A1 S SYD! & A B

S U@l & A § A I A DR
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£t Tr1 R e (FRW): A7EIeY, IS 39 99e B PRI B [ S b AN <F B ©,
S R B AN W WA BN, Y A T IS 39 WHE § Aolgd AU & forg F=t @ @
g1 I8 ArhuTel T BIS Usell IR WG # El M1 8, A 1141 IR BSW H UK g, o
W AT Tl Bl e Bl

HeIGd, BN U], BAR A1 BT YW 9 99H © 6 39 U H IRER B TH I D
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FIT T MM 5?2 FIAT S, 3T H8 Wl © (b I8 WHR 1 T8l 97 (a1 g, 3ifat qret e
H T gl o f AR JaRE & Al B 59 AR et a8 Rordem 781 €, wriier 2
Ife I B TRt &1 AR 8 @ g9 g1 § <dfers e, dfee o1 R 4 qga
BT EF T A el A DI WG 3BT B I 8, I oW Heddd ol S19 SARoIA! 9 98
S QY RIT 3T AT, BH HIIH 2| BH U MW HM I B, 8 T8 D W Bl Afrd 63 a¥ g
ST 3T HM Y 8, < Bl G & Fold AR AR qHEH 371 T8 21 994 g9 R0 dl
I8 7 6 ST g & T We-ds H I AT §oll © SR 3l A uRdS gl dArburdd # i
ST S BT MY S TE Fhd | T B A A [H AGA § g AT FwE 5 e
P BHIBd P TUH FTHRUNES BRI 8 MUY fYded A1 a18d & fb 253 arem Al
fagr @t & e rage 81 gEAT Sff 3 ey faam ¥l 98 A9 o, 9re) e /e o,
39 ARES A gTSU| MU T8l §91 §, S GHI AU T UBST gl MU AL A1
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YA DI Tl AT S AU el a1 el MMUBT AN &1 &, VAl geas! #al gl S
Hifem & wiferes € # ST T8 HEarl S OR 99§ IS E, 376 A F T T8 2] 24 T,
GIE-AM AT 39 < H IR PIS =al & T8l gl BIs IS T, Dls Al 71, HIg AT BT 41,
HIS T B T, B @ wd B 13, fR @ gEm 8 Tl R, a8 ¥ <l 8 uiformie
¥ I3BR Ig AT AN B ... (FagH) o (8 St o8 8 € & 98 S 781 81 guar St &s
W EfF aw de T8 2R g St @1 #ed 2§ fF iR Augd deud fid o
3T ... (TaET)

N IR Rig =t : AdleE BT GO B @ 2. ()

3t IR Aqea : H Bg W@ g 6 I9e Al © " H gOUAN g3 Bl SAT BB
TURITERT BT §% fhaT Tl 3 @Rl 7 SAMGR ¥ &M [Ha1 21 &R gd § DIS Teds 8 Il
Al M ST bedl 2 fh FERME ¥ Sig $Ragv| S99 S WRIE Y f6har g, S99 ax |
29 9gd &A1 9 firs €1 3MU &8 2 § & W et fad of gyl HGeg &1 dldbard
H o1t < | ... (geT)

£t a1 R dteE @ Adens @1 Wdd B A1y ... (FaEm)

3t IRT AGd : A FHT @ g [P e B WA BRI, W B | [HA DS D SR T
g, SU Augd B, I SR A Ryl HIE H S B9 T W E, MW R e B
AU T 2 8, A B B B SAGA, FAT MU IAD! PHodl Bl 87 I FUeR
HE HY? IS GHH DIC 3R 85 PIC H 48 @ DA TS gQ ¢l Apdd & a1 F e
& M, T 9 fue SmE? WdlenE & U™ 10 g9R »9 IR wS gy €1 919 it
AT 3R IFH & =], Al AT d & (F9er S| SIF Al fered @ieidl, bal d U|1 argi?
T U g TRE ST A1 H SIGI? WCTER WERAT € offeh A W wwRn gl foha B
ST TT8d 87 81 B, R Pl 8% AT Dl digPR 59 < Dl IoISTHR FAT AT fAbrd B
| ot A1 fare B e @ gl A} iR S on Y @ A g Sfl, e @ we
W B S| 39 qTeR b - SUd &R %2 6, JRIY, FAIDBT Bl e, a8 I &g 8 Sy |
DIs P T8l B R THUT 3R HAR DIs FAT a7 ... (FTg™)

MR. CHAIRMAN : Please wind up. You have made your point.

... (Interruptions)

MR. CHAIRMAN: You please sit down.
(Interruptions)El
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# IRQ ATQd : THUT 3R BIR DIS RN F17 DI G §Y ATGH DI D B, $9 IR 4§
AT qATSY | ABAR B - AHUTd, ATbTgad | AT (5T ¢ T 9t o & 59 aN |
3T g€ TMRAIRJAT M IF 8, S AU ggd g1 B ) fedr 21 ... (Fagm) 3R, I8l B @
WRBHR AT THSHR 931 §s | Sl ABER &, I8 AUAT AT GHI SHH & 81 © 3R &9 |ied
R BIsel § AT AR V&l &l o W GG B 377 81 AT I 3R Hel 4 W G B AW 81|
ST S BT W FATT F1 GAT 8, I8 9 DI T8 S, U ST R $B Te1 Aled 8| &I
XA AT AT AT ?

JUTIfT ABIST, 31T RIT HYA? 3ThT Dis BT SORIIT? HT Bl HAT? RT JHAY
DIy B DHAM? ... (FAGM) TSI A9 I 21 AT B8 5 81 [ Fsb 4 941 @R orar &
gAfY TRATCE WSH I9M1 d§ B Tl MM ded 8 fh (Aol s9@ § 9 8l 8, gafew
I E1 &€ | OB H TSS! BNl 8, NN 98 PRA| Y HE o AT I B? .. (@M

B, Fel fFd I W A1 @ 2?39 69 I W AT 80 # I e @ € & g4

W 3R 989 Bl SRd 2l 39 W BN oI 3MeHl, § MUY Ueh d1d el aredl g b g9 dgd

HTA U¢ ford T8 E1 89 SOfeR & oifdhe gax &M # o | $9 o § 91 9gd 11 3R

T el JATGH! AT gar, SHBT A9 HETH HER Bl AT Bal & fh —

q DEdl B, HIS <El, § P g ofET <,
# Pl § GASEN, J Hedl § ISR,
# HEdl § Ao AR 3T HEd 8 IASerI |

T 99 AT ) SRR 7 B T ¥ Fia freaa S, omr 3 aa o1 R ¥ W )@ E
AT AR 3edl Bl W ASIgd B T8l DR eball| I8 AT HOGR 8 AT 8| T8 HOgY
AT &I SRRA 21 BIg Hedl © P 89 A1 8R SR, S SRR 89 TIRE IR g1 S ©
3R IUH FE IR BN € IR F8 IR O &1 AW AT {6 <21 & fofg Jamdl ok qardt &1 &
g9 R8T &, A1 AT 89 IY I 7?2 FIT U B §6I8 81 <il? Blg be b g9 &1 <l Al &
T fier ¢ <if <o a9, e g9 | sfae O R 6 F S @Y ST 9@ dl B
o, Sa=m &1 M T fHAT| oMy WideE B R TR Aoga Hd P g9 Al gad oAl 4
ART PR W & o 39 WA 9181 | SBT AldT VT & b 98 fsier 81 S| e g1y
T R 3R Pl 89 I Al BAR B A T R SHD U AR HHAR 5, AN ARAT T 3T
SHDHI BT HIHR DI I8 Bl W T MU S Alfeld a1 B [9 Bl UH A =il
TARRT AT GiF ANT IFD! S bR AR | R T8 8ISl Tl ?... (JEH) ApuTed Bl
e BIATI AU S ApUTA [ AR E, IWH IS ©l AlBUred | AW, AN AT Th YT
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ABUTe A 8, R B &1 g™ @ oY U I WR Uil WaR aR [Qd, 98 =1Iel vy
ECRIFCERIE)

3fd o, # fdes oear =redn g b oy I el ara e B T8 | guar Sft @t
g TEl By Ui 7 I RE W gl € O H gl Al ST el W1 ARl 4, (AdET)
aﬁmﬁ%ﬁw%%@%ﬁﬁﬁﬁwmsﬁ?wﬂﬂﬂwml@w&mﬁﬁw
fo5 a8t @ U &, oR, # gBt wAT o7 A H ST TEH AT € I & q8l BT AIABR 77T
g b 311 Wred, 5@ U 9@ BSdlel W Ugcl fod 93 ¥, 99 fad 27 < 48 A, 39! Ad

9ol ST 150 3T I8l SOREl &, arft €, ¥g el 7 el Tord g | gl f I
AN & D W, AT O DI IRBR N, TS BT BT 89 TR UP DA acll gl g, AJH W I
T 2| S AT 9TeR W e W® T 5 B9 99 AN W9 8, 89 AN ol Al g\l gAa} I
BH W19 BId, < Sl g4 A8l el wordl | U 37 a9 9 # 39 wed | gl g9 |l H 9 9gd
I AN s B forw o € S 9 o BT Y e &1 s 7d B R S, I8 S
BT PR AT &, MY T 3 A8 S & b AT §H HIAT YHSHR MY &, FT VAT PR
w87 yETEAl Sfl, & Q1 R I8 BNl B Gl § [P Audl R sHl JHA B W,
Afh ST & foIT ofsw drel oMl & AT R BIs o1ed T fb 89T oy BIT| I
& foTT s IR =T Tear B W Sfext St S 8, o1t <9 99T, offe U T3l fhar B
BT TR B RAR 96 T B I Ut H 98§ I9-IS AN 91 gY E, I SIRGH B S
T AT, HH-HH ARG IS 9sdl §l ST Sl AIdbaTel 3717 8, 98 I -Tal 3l 34
PIS TE AT W B, S ffEed IR W E, T W TEH 99 R £ &R 39 WeT § gy o |
IR W Al T hel [ ug wEl e 8, aN g St b X € {6 q¥, e ofshl, 98
D &P H el ol...(FIUF) AOGd BT Aded A T8l BRil ol 3 Jorad g St 7 @,
dTe] S 7 e, g4fo 39 f9d R iR fa=r g =yl

MR. CHAIRMAN: Please wind up now.

it TRE ATeT : AT R TR FHARA BT AR A9 R ¢, F AR ABHA B AR AF 2 T,
MY ST I a1 B 6 el 7 DA B B UG | 5H A A1 DR, BH AU B, DA AT
DIy BRI U B J oW, T PIs AR b DM HR M7 AT 4 o1 I 81, A a1 A
[ Sl dg BR a7 FAT 39 USgdl AlhHl Bl AT B (& B 918 Fals] HRAT 87 TeI-e,
T 7 AR SN, gE e, fRFd § @S B, I8 36 Areurel el g, 31T arhurd
FATHR AR AR 3BT ATHUTA g1 B Ugel HIIes dI fbdl & INF 7d a1, WA B 3R

<@l fp U ¥ ¥R & Raoie 98 o=l & A1 T8l | T, Sew TS |
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MR. CHAIRMAN: Hon. Member, please wind up. You have made your point.

sft IR AIed : AV TRBR H S WA 3R I81, 3T HRag T © fh I8 Arpura
3 T8l B, I W PN YA IRe ¥ W FY 1| TH W TS Abi| A1 o AW, AfhA SR
I TRD IR MY HE T B 5 o a9 s A foran, T fpan| snoey ol wHamd
TE BT Tl 9gd @AMl Bl Bre QAT g1 WaW I DD ATG| 37T Y 31\ AU oA bl
B B
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SHRI T.K.S. ELANGOVAN (CHENNAI NORTH): Thank you, hon. Chairman,
Sir. I rise to support the Lokpal Bill. On the other day also, I had made the views
of my Party in this regard about the Lokayuktas.

Sir, the Constitution (One Hundred and Sixteenth Amendment) Bill is also
presented in this House for insertion of new Part XIVB. ... (Interruptions)

MR. CHAIRMAN: Hon. Members, please maintain silence.

SHRI T.K.S. ELANGOVAN : Sir, Clause 323D (1) is sufficient and it will
mandate the States to have their own Act for the establishment of the Lokayuktas.E
If we pass an Act for Lokayukta, then we are trespassing into the powers of the
State. As a Member of the DMK, we are opposed to any trespassing into the
powers of the State. I want to make this point to the Government. This Article 323
(b) itself is enough for the States to make law for the Lokpal.

There is a saying that if anybody has committed a sin, if he takes a dip in
the Ganga, he will lose his sin. But last week, this House witnessed a debate on the
pollution in Ganga itself. So, people say that we have no faith in this Government;
we want an Ombudsman; we have no faith in the politicians; we have no faith in
the CBI; and we have no faith in the established organisations which take care of
such things. But a day will come, like as we were discussing about the pollution in
Ganga, when we will have to rethink about the Lokpal. So, this is a continuous
thing. People accuse everybody if that does not suit them. If it suits them, they will
start supporting. But we have come to the stage when the Bill is introduced.

I have only two reservations to make. One is regarding Section 53 of the
Bill. Section 53 says:

“The Lokpal shall not inquire or investigate into any complaint, if
the complaint is made after the expiry of a period of seven years
from the date on which the offence mentioned in such complaint is
alleged to have been committed.”
This gives a retrospective effect to the Lokpal. What were the other agencies doing
for seven years? The Prevention of Corruption Act is there in force. But it only

says that for the past seven years, no action was taken on crimes committed during

this period, which is not good. My request is that it should not as if that the
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Government has not acted for the past seven years. This retrospective effect
should be removed. This Act should be a prospective Act and not a retrospective
Act.

Secondly, while I object to law-making in regard to Lokayuktas, I want to
make a comment in regard to one particular Section, that is, Section 95. The
section says:

“The Lokayukta shall function as the final appellate authority in

respect of appeals arising out of any other law.”

They cannot be a final appellate authority when there is the Supreme Court. How
can it be a final appellate authority? It means, the accused, the aggrieved has no
other way to prove his innocence. So, there should be an avenue for him to go on
appeal against the Lokpal or Lokayukta or whatever it is. That provision should be
made. This curtails the opportunity for any accused to go before a higher appellate
authority to seek relief. With these two points, I once again request that you leave

the law-making for Lokayuktas to the States and preserve the rights of the States.
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$ a¥gea SR : JHURY Sff, SISl I WR FH ST FAUR R W@ T MR A B A9 I,
dr FHT DI, 6 S G I ARl G 39 ¥ A § YRER B, 399 b4 89 [ue
ﬂﬁ,ﬁsﬁwﬁmﬂﬁlgwwa@aa@sﬁ?mﬁ?wmwwﬁél
A 9gd ol § a9R IR A o) 2 9 5 ua Fvad iR BRIR ATl &l TS B | I
B Ud AT ¥ el R I8 o dfed 491 I1Q & [ 99 1985 H @ A oig it St wer
AT &, I Y AT garg oAt iR g1 G a1 o1 {6 39 Arburel § a1 BT A1,
FAT-FAT ST ALY R DT AUl BT =AMy | fch I8 Uity e b T U & &
A B IR & I 199 fordn M1 SR I8 1 {91 22 AR DT U™ g, S/ USA 9 A
T9E H U B gD 2l oc | Uw gY, Ud fId ammd gon iR 1 R &l F=i & T8 s
3T 89 @ =4l R 3B B

Tgell dR B o fdd & IR =dl #x w ¢l fUod 9 § g9 39 [ @ R ==
TE @ off FIfF TR srfder, SR B @ o1l ' Al A R vy w =t @ ok 89
MM 1 o= Sft 1 Sl A1 AF o fb e # 99 W =El 8@, Wed Bl G ol Sy AR %R
TS AHATT DI I WO AN 39 AT J&l § U el o7 AR Rl & arR H o smniive
HD[TH BB & AR FRDA! Bl AT O, Db RIATH YR Bl DA S BN, Il
AT off {35 THM RIS AMBUTA & d8d AR | T§ b e ATl

ORI &l A Bl o1 b IFbT B A1 T8l | fhs 89 i &1 S |9
off {6 dlprgad Il § | 98d | A § A ¢l HAied H S AlbIga © a8
e dAHadR AP &, SU BT Q@ 2l I dIhdaR Al a8l AT IHD! AU
SaReie goiedt off off &5 # A1 @18 diwural & 78 g1 There is no Lokpal in the
Centre. There are Lokayuktas in seven States. &fuel e St 7 ufegw dmat ik
PR @1 SR QA {6 a8l W S B 99, W qHE GGl BT Blg o1 T8 Bl
AfH B @ 21 B9 T9 IR W ¢ 6 fFE T8 B SF B iR A S ward e
Il Sl ® b AR S A I B IR T sUD SR SUBT RIT IR BEM? I HE

T DI BH Gul D IR B AT 22 IR BT $9 Fartel DI IR ATl 39 under article

253 AIBRI I AR &1 I'M JUT B9 BT sk | E

I quote:

“Each State party shall take the necessary measures including
legislative and administrative measures in accordance with the
fundamental principles of its domestic law, to ensure the
implementation of its obligation under the Convention.”
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SR Wi g 99 9RYM & qafe ST S ST &1 R HEA BN, T Uh
e fear & {6 s SHaferT @arsl omell iR enféad 252 & dgd 3MY aldbrgad a3l |
W ST BR <0 H A IR 8, 1 TRe A < &1 S & 1< 3Mehier 8, H e &
5 ST U1 BIs ST TS BN, Sl I UP AhAdR, U AOGd AlBRIA] el AR |
Sy &9 S gorma fear &, St deigs U9 6 2, S WeR R iy | seafert gifaos
R 3R W T AHR ATBRIHR TR

HEIGY, 3T g4 o fder R ==l &x 2 &, 399 dgd 9N &iaai &1 We demanded

a strong, effective and a credible Lokpal. In order to create a strong, credible and
effective Lokpal, we should enact legislation accordingly. <ifées @1 89 &1 61?2
AR A 3Tl Sl 48 Uer fhar TR 2, oFR 9 HAIfde HIA a7 Al 1 89 Uh

dqThaaR, Uh ghided olldhuldd BT TS B Fbil? BARI JAd o1, 9 IR ATl ure) /ey

gs, We had three meetings; we attended three meetings and we gave a number of
suggestions. 1 U g, 3M& gemd A 91 Iud I8 gema ft o fF R At @t
U ARSI Yol 78 M A Alburd d1 &M d qa M, Lokpal will be
converted into a dysfunctional institution. &1 81 §9 TRg BT AlHUT dled &7 &1 84
feam & forg dieura fid weT § o € % dieura &) 7 g8 &R g dleura & 3|
ST AP BRIR &I B, ST AlbUTel FIqd 8l BN, Sl AlbUTel B T8l B D],
AR Q¥ ¥ Wl gU ¥CER ¥ fived & fog A % & dieura &t oo &, 39 fad 3 S

IS € T 89 399 SURIGT B B qh?

ST 3 89 @af R W © [P WeR Foiisl Alss 9 a8, The Government
should have an open mind. SAfAY F&T # & I I W W & IR AHR BT Sl I ¢,
I IRBR aEd T fF Ue Aed a1 A1 g9 ared f6 g At 7 91 gea ek
AT T | IFDT T SAARSIRE QoI 2| VDR 7 I8 AN foldl g, I8 I 4 el
o1 {6 Ge ya w3l AbuTel B SRR I AR & AfRId W W S 4 4 9,
The Prime Minister himself wanted to come under the ambit of Lokpal. «ifé Sa#
g A A W g W,Eshould be with some safeguards like internal security,
national security and public order. gt 9 I @ QY| &ifet urel #ifen § 9 I8 goa

@1 o7| AIfhd BaRT geid © o s I8 Al Sirsar @iy If there is an agreement with
the Head of the State of a country 39 faS& &1 <R 3R Ul TER < B AT HIR Gl
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a1 TE |l Ul © q8d ST AMRY| BN Iegd a¥l GR1 8111 Yo A Iet R a1l aq
1985 W T&! farg o1 6 yar™=l dAipuTel & ek Redl AT qTeR | SIF 89 WRDR DI qTER
W A QAT o, 99 ApuTe et 997 o1 SR Wad H U™ Al gorr o, Wifhd 99 W T =l

TE §S| W WA UUTTHA] BT 3HD aRR H @l 1 A1| gAY B9 Ared fh WRaR S

A of| g9 I8 g9 faar o f& what is the genesis of corruption in our country?
YER B8 A P Bdl 87 AT 1991 A BT U G BT yRAGT B & Afh JaR P
Hifr @1 =] If we compare post-reform and pre-reform period, we find that in

pre-reform period there were incidents of corruption. We have seen Bofors scam

to the extent of Rs.67 crore. 67 T TII & Y<ER &9 <@l Entire country was
rocked. 31 T 89 TWDH ISl qb T8l UG A | BT CfTpH WhH <@ oifd after

1991, the dimension of corruption has already been changed. One after another
we have seen share scams. The word scam was discovered during 1993-94. We
witnessed scam of the order of Rs.7,000-8,000 crore. Perhaps for the first time,
the JPC was constituted to inquire into such a mega scam in our country. Then we
witnessed 2G Spectrum scam. The then Communications Minister, the day he
took over ST Tl {6 BIE JHAT TE N B| TIH PIs ¥R T8l gl TafF 1 g 76
BOIR RIS WY hT YCTER GAT| W 2008 A BH <l er=l St &l fredt forad o 8 &

f5 U1 @1 w1 2 991 @ <&l g1 But the reason for increase in the incidents of

corruption is the indifferent attitude and inaction on the part of the Government.

BRI 94 TP YT HIs RIR HEH T8l o1 94 qb 91 39 qg DI Wad ¥ el IoT|
Bl Ael QR U W, Hfbrei W T8 aall| TAN U € A oY fb ordRiT 1 e aR
P AP O B Y| IRBR goic 99 § qM1, dfbd Mddrens I3 TH 89 & 916 Uh Wi
BB T8 g3l Aol & IR H WRBR DI A Ydl AT olfp R Al =rerar @l Aqre
1200 HIS T BT TR §3d-980  60-70 FOIR BRIS WU BT 81 TAT| I8 fhaapr 4r 87
EERCECICa R I E

There are nexuses among corporate houses, bureaucracy and corrupt
persons. I8 W HRUNCS B BT HIg b & T8l gl 8 qR-IR a1 dt off & dArwurd
S A 39 PRURS B&A DI I o1 @1y | fT aRe 4 g™, Dlode, g (I Al H

ST wraer feam Sirar 8 which causes loss to the revenue,, Ufesie TaId®R &1 &g BT
gl
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The corruption is also there to a great extent in giving contracts and
licenses. We have seen in KG D-6 Basin that how Rs.30,000 or Rs.35,000 crore
were doled out to a corporate house. We have seen how our mineral wealth has
been plundered like iron ore and other resources.

This 1s because of the Neo-Liberal Policy, which is being pursued by this
Government for the last two decades. Plunder and loot of public assets are taking
place. All these things are happening in our country due to Neo-Liberal Policy. 1
would like to know whether Lokpal will also enquire into that aspect of the
corruption which is happening in our country.

Sir, we have seen how CBI was used or misused politically. orIfd® R ©®
AIIBIE PT ABR - DU SR AT 8, 98 BH <@l 2l a¥ 2008 # Sq JfFerdR Sl Bl

) g1 el o faranl You were extending external support to this Government

with the help of 61 Members of Parliament of Left parties. We decided to
withdraw the support when the Government went ahead with the nuclear deal. We

have seen how CBI was used against Mulayam Singhji to get his support in

confidence vote. So, there are a numbers of incidents. U¥ 987 AR IR & b

WS BT DA WBR 7 oAb dR R swHre fear g, how the CBI was used and

misused.

MR. CHAIRMAN: Please one minute. Please wind up.

it IS smar : 3 ff S ARyl gwrsie & MReR # 39 uRady o € 98 9
Ifepe Badt Twrgiic & WIROR §, RIciae e S g9 ©, ddd 99 &Y 9 @l wTal sl [

am not in favour of giving complete autonomy to CBI. It is because CBI should
be accountable to somebody. B Uil AT IARA, TSI BIs IARGIAE &l 81T, &H
VAT 7181 ATed 2| sfely 39 Warer Bl WY 8 o 9 B SorT o, g9 UTEt 7 3 3ifel Ul
HfST 7 Somn o1 & S Arwurel a9, 9 Wt SRerdt 81 They should be accountable

to the Parliament and the Supreme Court. The Lokpal should be accountable.
mﬁéw@aﬂﬁmﬁwwﬁwmﬁﬁwﬁﬁ%lg
ST T 98 Jew B, B9 aied € fF ST a9, o U ST 99 O gER QF
H 39 TRE B UP AWGd AU BT T64 Bl 39 9T S e T fham @ g, s9 @l
W a1 T 21 o H S 9 e fpar o, SwH ma HA TS o1l ofver agd wened f
Afeh I8 BIB! e 21 R H I fdeT mar 3R WU A H whieH! & a1 I8 @ S
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TS gall, SHH 98 SATGT 3fR 7@l Bl YU HA P TS SN H AU T, IE I 919 g,
cifeh qTebl ST gema o 377t qrel HfEw H, 98 bR | el AM| IR g8 A SR e
S A S DI ST B AN GO B [P TP drhaar, A iR HiSIe Arburdd a1 | cfeh

@Tell U&h dlhuTdl & 9 & T8l 8, 7 unless all measures against corruption is

taken. AN I8 SolaeRd R @1 W 9*=a &l Look at the way black money is used

in elections. Crores and crores of rupees are being spent in elections. wal & T
3T 87 3R Ush ATl Foiadee § 15-20 HRIS ¥UY &1 WY 8l & o a1 sn? What
will happen to our parliamentary democracy? Parliamentary democracy will be
contracted. &I 87 VAT TRA? SHIAY ABUTd & A1 oldeRe RE&HT & folg & Hach
gt offl One Committee was set up under late Dinesh Goswami and another
Committee was set up during the regime of the NDA Government under the
Chairmanship of the late Indrajit Gupta. Both the Committees recommended State
funding of elections. What has happened to that? If State funding of elections is
introduced, then to some extent corruption and use of black money in elections can
be reduced. So, a strong Lokpal Bill alone is not sufficient. A lot of improvements
are required and the Government should agree to accept some of the amendments
Tabled by the Members from the Opposition with an open mind if the
Government’s objective is to have a strong, effective and a credible Lokpal Bill.
g BARI f1deT 2 {6 IRPR $© HAew@yul ARgH BT WIHR B 3R S F€T e R Al
B W T, SUD e Bl AR T, 3D feAed H Ared g dfem & IRe weaR w
a1 R BT, g Sfud F81 8| 39filv Ush Hied Ude 18y, ST WRBRI bl Hiey fh
D qAAS T T & AlDHRIad BT Ted dy, a1 &9 3 |fde™ & dedf S &1 aan
dHd Tl 64 ATl § B <@ 6 e T 9 I & fawy g gy €1 One can see

how the domain of the State Governments has been encroached upon in the past.

ST AHga T58 TWHN T, Hd WRHR F9G H G Arsd gae I917 3R I &
D T ARBR TG T 5T H e 3R A Alprgerd a1 3R Hesr § AT G

tlfc.'ﬂmE

16.00 hrs.

With this Bill, we do not expect an effective, credible and strong Lokpal in our

country. With these words, I conclude. Thank you very much
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Mr. Chairman Sir, 1 stand
here today to participate on Lokpal and Lokayuktas Bill, 2011. The introduction
of the Lokpal and Lokayuktas Bill, 2011 is in itself not an earthshaking event.
This is actually the ninth Lokpal Bill to be introduced in a series that started as
early as in 1968. None of the earlier ones had reached the stage of debate on the
floors of either House of Parliament. Seven of them lapsed with the dissolution of
the Lok Sabha concerned on completion of its tenure and one was withdrawn. The
difference this time is that the introduction is the climax of the powerful India
Against Corruption Movement and extensive nation-wide discussion on this
subject. It is the searing heat of public opinion that has taken this ninth version of
the Bill through various stages leading to this discussion in this House of People
and has enhanced the prospects of its becoming a law. But the question is how
strong is the Lokpal in this Bill. All of us want a strong Lokpal to curb the
menace of corruption. The old man sitting in the MMRDA in Mumbeai on fast also
wants a strong Lokpal but neither he nor we on this side of the House are of the
opinion that this Bill is making a strong Lokpal.

The Bill is a far cry on a number of counts from the expectations of not
only Anna and his team but from different sections of our society who are equally
committed to the eradication of corruption.

16.02 hrs (Dr. Girija Vyas in the Chair)

The Bill has four major lacunae which must be removed to carry credibility
and serve the purpose for which it is being legislated. Firstly, the Bill strikes at the
functional autonomy of State guaranteed by the Constitution. It is not for the
Union Government to impose the structure and functions of Lokayukta on State
Governments but it is for the respective State Governments to decide what they
want bearing in mind their specific requirements. The Union Government can, at
best, recommend a model law which will outline the minimum requirement for an
effective Lokayukta.

Part III of the Bill needlessly clutters up the Bill and blurs its focus.
Lokayukta cannot be a subject matter of legislation by Parliament as, Madam, item

41 of the State List mentions about the State Public Services and the Lokayukta’s
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jurisdiction basically is to go into acts of corruption by State Public Services from
top to bottom.

The argument to bring in item 1, 2 and 11A of the Concurrent List to enable
Parliament to legislate is highly erroneous. The Minister for Human Resources
Development had referred to the United Nations Conventions. In the Statement of
Objects and Reasons of the Bill, it is also mentioned that because we have made a
commitment, we have ratified the Resolution which was passed by the United
Nations earlierEthe last decade. Therefore, we have to include Lokayuktas in this
Bill. But we differ on that.

Therefore, we have to include Lokayuktas in this Bill. But we differ on that.
The Biju Janata Dal, on 27" August and on 22™ December — and again today, I am
reiterating its view— had taken the stand that States have specific responsibility to
eradicate corruption in administration and in public life. So, they can have their
own Lokayuktas in the States. In Orissa we have a Lokpal law which is in force
since the mid-nineties. Today, I want to assure this House and also the
Government, on behalf of my Party, that within three months’ time, when the next
Budget Session is going to commence of our Odisha Legislative Assembly, we
will bring in a very effective and very strong Lokayukta Bill in our State. Why
can other State Governments not do that? Everybody likes to have a strong
Lokayukta in his State. Leave that issue to the respective State Assembly to decide.
They will formulate legislation which will be passed by the respective State
Assemblies.

In the Constitution, it has been categorically mentioned about the federal
structure. Therefore, I would urge upon the Government to consider article 252
where powers of Parliament to legislate for two or more States by consent and
adoption of such legislation by any other State, is mentioned. This method should
have been adhered to instead of going in for article 253 and making it mandatory
on the part of the State Governments to implement that.

I would only urge upon the Government to delete part 3 of the Bill and
implement only part 1 and part 2. 1 have no amendments to part 1. I want to
correct part 1 to the extent that the provision of this Act, referred to in page 2, line

number 7and 10, “the provisions of this Act relating to Lokpal shall come into
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force on such date as the Central Government may by notification in the Official
Gazette appoint” and with 4 (a), that is the addition which I have made, “the
provisions of this Act relating to Lokayukta shall come into force on such date as
the respective State Governments may by notification in the Official Gazette
appoint”. These are the two amendments which I have made. There are other
amendments also which I have made.

Therefore, I would only say that the Constitution respects the federal
character of the Union. That should be adhered to and the Government should
always protect the federal structure of the nation. No attempt should be made to
trample on the powers and authority of the State.

It makes no sense at all to keep the Central Bureau of Investigation out of
the purview of Lok Pal. Nor does it have any sense to have a parallel investigation
and prosecution system that will be controlled by the Lokpal. This will only result
in duplication of work and could lead to contradictory action. I would reiterate that
the Central Bureau of Investigation should not be under the Government control as
it is being misused against political enemies as before. Nor should it be
autonomous as historically it is known that an independent police organisation has
led to a police State. The anti-corruption and prosecution wings of the CBI can be
separated and placed under the Lokpal and the rest may continue with the
Government. These are my suggestions relating to the Lokpal.E

If the investigating wing of the CBI were to be placed under the Lokpal
where the Government were to retain administrative control over the agency, it
would invariably lead to officers taking their cue from the Government of the day
instead of functioning independently. This should not be done. CBI should be
allowed to function in such a way as I have mentioned earlier.

Thirdly, the move to impose quotas from the Scheduled Castes, Scheduled
Tribes, Other Backward Classes, women and “minority”. “Not only is the proposal
abhorrent, it is hideous to seek to divide the institution of Lokpal along community,
caste, gender and communal lines.

Corruption has no community, caste, gender or religious identity. The caste,
creed, gender and faith of those who will hold office in the nine-member Lokpal

are of no consequence and irrelevant. The proposal is very dangerous and need to
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be thwarted. It is very clear that the purpose is not to set up an effective Lokpal
but to pander to the vote-banks. Should we allow quotas in the judiciary and other
constitutional institutions of our Republic? = The Lok Pal’s job is to curb
corruption; it is not meant to be a political instrument for crass politics. There is a
need to remove these obnoxious clauses.

I am reminded that the original intention behind the recommendation of the
first Administrative Reforms Commission which mooted the idea was to tackle
corruption in high offices or high places. But, now, the Bill extends the concept to
the elimination of corruption at all levels of the Central Government and from
public life in general by including all associations etc. ... (Interruptions)
MADAM CHAIRMAN : Please wind up.

SHRI BHARTRUHARI MAHTAB : Madam, I would quote here: in Page 8,
clause 14 sub clause (h):

“any person who is or has been a director, manager, secretary or
other officer of every other society or association of persons or
trust ...”

Association of persons involves everyone. Any law, for the time being, in force in
receipt of any donation from the public covers everyone in this country. Any
society, any association, any organization, any trust, and all these are covered now
under Lokpal. This is a very herculean task which is being loaded on the Lokpal
to work. ... (Interruptions)

MADAM CHAIRMAN: Please conclude.

SHRI BHARTRUHARI MAHTAB : Let me conclude. Madam, I need another
two or three minutes.

MADAM CHAIRMAN: Please conclude within one minute.

SHRI BHARTRUHARI MAHTAB : The Bill extends the concept to the
elimination of corruption at all levels of the Central Government and from public
life in general by including all associations, trusts, etc. This combined with the
elaborate procedures prescribed for preliminary inquiries and constant back-and-
forth referrals to the Central Vigilance Commission (CVC) and CBI in processing

complaints which may soon number tens of thousands makes all the timeliness
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mentioned in the Bill unrealistic and unattainable. The highly cumbersome
procedural complexities will enmesh the Lokpal almost from the start.

Before I conclude, I should also mention a point relating to the inclusion of
hon. Prime Minister under Lokpal’s purview. The hon. Prime Minister should be
included in the ambit of Lokpal with the exception of internal security, public
order, atomic energy and space. No special procedures are needed for enquires,
investigation against the hon. Prime Minister. We insist on a strong Lokpal and
provisions which weaken the authority of Lokpal should not be supported.E

I would reiterate that to eradicate corruption, there is a need to have an
effective Ombudsman Mechanism. Our Party would not be a party to this type of a
half-baked Bill which wants to have a namesake Lokpal but gives little power and
ties it up with so many infirmities. I would urge upon the Government to take back
this Bill, re-draft it and come back to us. Otherwise, it can send the Bill to the
Standing Committee for further consideration. The commitment which I would
also reiterate here on behalf of the hon. Chief Minister of Odisha Shri Naveen
Patnaik is that a strong Lokayukta Act will be passed by the State Legislature
within the next three months.
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THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF STATE IN THE PRIME
MINISTER’S OFFICE (SHRI V. NARAYANASAMY): There are a large
number of amendments. Giving the amendments and then reading the Bill together
will be difficult for the hon. Members. Therefore, as per the recommendations of
the Standing Committee, the new Bill has been prepared carrying out all the
amendments that have been agreed to by the Government. ... (Interruptions)
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SHRIMATI SUPRIYA SULE (BARAMATI): Madam Chairman, I think Geete ji,
in his last words, talked about Dr. Baba Saheb Ambedkar. I think, we all respect
him, the architect of our Constitution. I would like to quote his last speech,
concluding speech on the 25" of November, 1947 in regard to what is happening
in the Indian society today:

“When there was no way left for Constitutional methods for
achieving economic and social objectives, there was a great deal of
justification for unconstitutional methods. But where Constitutional
methods are open, there can be no justification for these
unconstitutional methods. These methods are nothing but the
grammar of anarchy and the sooner they are abandoned, the better
for us.”

I think, we are all very much proud of the democracy of our country which
we have nurtured. We are proud to say that India is the largest democracy in the
world and we have managed to sustain it and have showed great growth and
development in our country. I understand what all the earlier Members have
spoken. But I am totally disillusioned and I am totally disappointed with the kind
of negativism that has come out. I think the commitment that the Government has
shown is the point that everybody has really missed in this entire debate. The UPA
Government is totally committed to cleaning up the country and making India
totally corruption-free. But as everybody has said, it is something that has eroded
our country for over sixty years. It is not a magic wand, but it is a small beginning.

Look at the various Bills that the Government has come up with, be it the
Citizens’ Charter, be it the Grievance Redressal, be it the Judicial Accountability,
be it the Whistleblower, and now the Lokpal. I think we should be honoured and
we should compliment the Prime Minister. I personally feel the same thing; my
Party may not agree with what I say. But I think I am going to defend myself
when I say I agree with the Shiv Sena openly that I would not like my Prime
Minister to be accountable to anybody because we are very proud of him and we
do not want him to be under Lokpal. But, it is the leadership quality of this
gentleman, who happens to be in politics, who himself insisted that he wants to be
under the Lokpal when all of us emotionally do not feel that and it has to be

beyond the barriers. But he insists on this and, I think, that is where this whole
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Bill is going. So the Lokpal may not be the solution to all our problems but, at
least, it is a beginning to stopping, eradicating and looking at corruption as a
serious cause and looking at how we can address it. So, I think the whole sense of
the House is that we need a Lokpal. You want a stronger one. Yes, we are for a
stronger one. But, it is a healthy baby right now. Do you want it to be an obese
baby with so much work that it may not be able to implement all the commitments
that we have made? The whole nation is looking at us. The youth is looking at us.
They are all on the streets today. Where is it coming from? It is the anger towards
all of us. I think unless the quality of this debate converts, people are going to be
further angry. So, I think, as a first step towards the commitment that we have
made to all our voters, let us try and get this Lokpal across and review it every six
months or one year. May be, the Government definitely can get commitment into
it and not get tied down by numbers.

I saw hon. Sushma ji and Kapil ji going over 252 and 253. 1 do not care
whether the number is 252 or 253; I want a corrupt-free society. 1 do not care
whether it works this way or the other way. So, I urge upon the Government to
take a neutral stand, to take the whole sense of the Government. We are totally for
the federal system. I do not want my State’s rights to be taken away by the
Central Government, certainly not. But, at the same time, together we can make a
difference. We have all been in power; we have all been in this House. I
remember, one of my colleagues, Shri Sanjay Nirupam said, nobody in this room
sits in glass houses. I do not think he meant it in a bad sense, but it is fact.

About the reforms that we are talking, unless there are electoral reforms,
the entire political corruption will not be eradicated. So, unless we make the
electoral reforms, all these exercises are going to be meaningless. To give you an
example of the animosity we are talking in society, in Maharashtra we had
Municipal elections recently. 1 am very proud to say that the NCP and the
Congress, though we fought separately, did exceptionally well and we have topped
it, even given the circumstances that the entire atmosphere in the country is against
the netas.

The other day, I was on a channel. I think, Gurudas ji always talks very

freely against the media and I do not think I have the guts that he has. But, the
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other day, one of the channels was saying that all the 800 MPs had disillusioned
this country. I want to know, has the channel gone to my constituency or your
constituency and asked each voter that, yes, have I disillusioned them in these 2 4
years? So, I do not like these general comments. I think, we have come here with
commitment and conviction and we want to make a difference in this country.
The whole atmosphere is that netas do not do anything; they are only on foreign
holidays. Only our families know what kind of toll it takes on our personal lives
as well. As a mother, I know I am ignoring my children to be here; Priya is here.
Thanks to our mothers and mothers-in-law in our houses that our children are
being brought up. I do not want to be run like this. It gives me a lot of pain when
every channel and every newspaper in this country today looks at me as if [ am
some sort of a culprit. [ am not.E

Sixteen lakh people have voted each one of us here. We are rightfully here.
I think, the time has come for us to deliver and make a difference; prove it to the
country, to the media and to all the NGOs. A lot of people think that I work with
too much NGOs but today I want to defend my fraternity right here that in a
democratic system we will not get bullied by anybody and we will prove it that
this Lokpal will make a difference like over hundred times we have made
amendments in the Constitution.

I am sure, in this Lokpal Bill, if we pass it today, we can bring amendments
at different stages of life. So, let us not look at it totally as it is going to be nothing
for us. It is a small beginning. I think, it is the commitment of the hon. Prime
Minister which is made to this country. We should join him, support him and
show to the country that we want to make a difference and it is an honest

democratic system.
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THE PRIME MINISTER (DR. MANMOHAN SINGH): Madam Chairperson,
Sushmaji quoted in the morning one of my favorite couplets.

There are some very special moments in the life of a nation. This is one
such moment. The nation awaits with bated breath how the collective wisdom of
this august House will be reflected in the vote at the end of the debate on the
Lokpal and Lokayuktas Bill, 2011.

16.42 hrs (Madam Speaker in the Chair)

Madam, the broad provisions of this Bill have been vigorously debated both
in the public domain and by political parties. It is my honest belief that the Bill
that is now before this august House lives up to the promise that Members of this
House collectively made to the people of this country by way of the sense of the
House at the end of the debate on 27" August, 2011.

The task of legislation is very serious business and must eventually be
performed by all of us who have been constitutionally assigned this duty. Others
can persuade and have their voices heard. But the decision must rest with us. At
the same time we must keep in mind the fact that corruption and its consequences
eat into the body politic. We have seen how public anger has manifested itself in
the last one year. Let us, therefore, endorse this Bill as proposed. In drafting this
legislation, we have had a wide range of consultations. I compliment the hon.
Members and the Chairman of the Standing Committee which looked into this Bill
in great detail. We have been enriched by the wisdom of political parties and all
shades of opinion that have been taken into account.

I wish to state that when our Government was elected to office in 2004, we
wanted our policies to be people-centric. We believe in transparent, open
governance and the well-being of the aam aadmi is central to all our policy
prescriptions. Our ideological commitment to ‘open governance’ led us to bring
the Right to Information Act in 2005. To further our people-centric policies, we
enacted the National Rural Employment Guarantee Act, 2005. The Right of
Children to Free and Compulsory Education Act, 2009, is evidence of our desire
to empower the disadvantaged and marginalized. The National Rural Health

Mission addresses the health concerns of the poor in the rural areas. We have
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attempted to rejuvenate our cities through the Jawaharlal Nehru National Urban
Renewable Mission.E

The Rajiv Awas Yojana aims to provide housing to the poor and homeless
in cities. The introduction of the National Food Security Bill, 2011, is yet another
step to secure the poor and the malnourished from the consequences of hunger and
deprivation. The Land Acquisition, Rehabilitation and Resettlement Bill, 2011
seeks equity for the farmer and those deprived of livelihoods. We have tried to
create a more egalitarian and inclusive India delivering the fruits of growth to the
less privileged. That is and shall continue to be our Government’s mission.

Madam, on corruption, our Government, like none before, has taken
decisive steps. In the last one year, we have been working on certain landmark
legislations. The Right of Citizens for Time Bound Delivery of Goods and
Services and Redressal of their Grievances Bill, 2011, is before Parliament. The
Public Interest Disclosure and Protection to Persons Making the Disclosures Bill,
2011, and the Lokpal and Lokayuktas Bill, 2011, await Parliament’s approval.
The Judicial Standards and Accountability Bill, 2010, has already been cleared by
the Standing Committee and awaits Government’s consideration. The Electronic
Delivery of Services Bill, 2011, is being introduced which will ensure that
essential public services are electronically delivered at the doorstep of the citizen.
These are landmark and unprecedented pieces of legislation.

Madam, on the administrative side, our Government secks to streamline
decision making consistent with the principles of transparency and accountability.
We are formulating public policy measures on procurement. A Group of
Ministers has recommended elimination of discretion in administrative matters
where possible. This work is in process. We began with the Right to Information
Act. We will not end the fight against corruption with the Lokpal and Lokayuktas
Bill.

Madam, we must embrace a holistic approach in our fight against
corruption. Our laws must be all pervasive if we are genuine in our endeavour.
Legal sophistry cannot be used to argue that State Legislatures must not adopt the
model law proposed or delay its enforcement. Corruption is corruption whether in

the Union or in the States. It has no legislative colour. I urge leaders of all
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political parties to rise above partisan politics to demonstrate to the people of India
that this House means business in its effort to combat corruption. All of us are
party to the resolution reflecting the sense of the House in which we committed to
establish Lokayuktas in the States along with the Lokpal. We would be in breach
of the promise that this House made to the nation if we do not provide for the
mechanism of the Lokayuktas by taking recourse to citing articles of the
Constitution as impediments. Such a course of action should not derail the sense
of the House. I urge all my colleagues in Parliament to rise to the occasion and
look beyond politics to pass this law.

Madam, the Central Government is responsible for providing a limited
number of public services directly to the citizen. The real problem lies in the
domain of State Governments where the aam aadmi feels the pinch of petty
corruption on a daily basis. Eis for this reason that Group C and Group D
employees have been brought within the ambit of Lokayuktas in States. Local as
well as State authorities are charged with providing essential services to the
common man. It is here that the bane of corruption needs to be fought. Water,
electricity, municipal services, land records, policing, transport, ration shops are
but a few examples of essential services provided by State and local authorities
that affect the life of the common person. Setting up of Lokayuktas in States will
go a long way in addressing the sense of frustration that is reflected in the anger
that we see now around us.

Madam, even the major flagship schemes of the Central Government are
implemented by public functionaries working under the State Government.
Everyday in this and the other House, Members express their disillusionment with
the way our Central schemes are implemented by States. We need to remedy this.
Unless Lokayuktas are put in place, the cancer of corruption will spread. Let us
not delay the issue any further. Federalism cannot be an impediment in our war
against corruption.

Madam, as regards the CBI, we believe that the CBI should function
without interference through any Government diktat. But no institution and no
individual, howsoever high he may be, should be free from accountability. All

institutional structures must be consistent with our Constitution. Today, we are
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given to believe that a Government that is directly elected by the people and
accountable to it cannot be trusted but a body that will not derive its legitimacy
from the people directly or be accountable to it, could be trusted to wield its
immense powers with honour and trust. No entity should be created inconsistent
with our Constitutional framework and charged with onerous executive
responsibilities without any proper accountability. In the ultimate analysis all
institutions within the framework of this Constitution are accountable to
Parliament and Parliament alone. In our enthusiasm to enact this law, we must not
falter. I believe that the CBI should function independently of the Lokpal. I also
believe that the CBI should function independently of the Government.  But
independence does not mean absence of accountability. We have, therefore,
proposed a process of appointment of the CBI Director, which involves the Prime
Minister, the Chief Justice of India or his nominee and the Leader of the
Opposition in the Lok Sabha. None should have doubts about the integrity of this
process. As far as the issue of CBI functioning under the Lokpal is concerned, our
Government believes that this would create an executive structure outside
Parliament, which 1s accountable to none. This i1s anathema to sound
Constitutional principles. I believe that the Bill, which is now before this House,
contains a judicious blend of functional autonomy and accountability of the CBI. I
am sure that the wisdom of this august House will rise to support our
Government’s proposals as reflected in this Bill.

Madam, in the course of this debate, bureaucracy has been at the receiving
end. While I agree that public functionaries must be above board and that
delinquents must be dealt with expeditiously and decisively, I must express my
deep appreciation for many a public servant who have shown exemplary integrity
in discharging their functions in an environment of distrust. E

I do not think all public functionaries need to be painted with the same
brush just as all politicians should not be presumed to be dishonest or corrupt. We
must not throw the baby out with the bath water. Without a functional, efficient
administrative system, no Government can deliver for its people. Let us not
supplant the system with one in which the public servants will hesitate to

fearlessly record what they think and in that process endanger the very soul of
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good governance. In judging the conduct of public servants, we must not lose sight
of the need to distinguish genuine and honest mistakes in the discharge of their
duties from patently illegal acts. Very often our public servants have to take
decisions under conditions of great uncertainty. The future being inherently
uncertain, it is possible that an action which ex ante appears to be rational may ex
post turn out to be faulty. Our systems of reward and punishment must not lose
sight of this fact.

Madam, all systems of governance must be based on trust. It is the people’s
trust that we in Government reflect and protect. Rampant distrust of all authority
imperils the foundations of democracy. Our polity with its enormous size and
diversity can only be held together when we put our faith and trust in institutions
that we have carefully built over the last 63 years. The power of the electorate is
the ultimate authority which brings accountability to our democratic institutions.
In endangering democracy, we will only be unleashing the forces of chaos and
anarchy where reason will give way to emotion.

Madam, we are creating something for the future in response to the
inadequacies of the present. We have to be mindful of the pitfalls when we look
into the future. Let us not create something that will destroy all that we cherish—
all in the name of combating corruption. Let us remember that the road to hell is
paved sometimes with good intentions.

We, as the representatives of the people, must act now to start yet another
journey to rebuild the trust that is essential for a strong and vibrant India. I thank

you.
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DR. M. THAMBIDURAI (KARUR): Madam Speaker, thank you very much for
giving me an opportunity to participate in the debate on the Lokpal Bill.

Just now we have heard the Prime Minister’s intervention in the debate.
The crux of his whole speech is to see that we curb and eliminate corruption. The
entire House 1s accepting this kind of an attitude. The entire House and all the
Members of this House are for eliminating corruption. We are for that. At the
same time, we are opposing certain provisions which they have brought in the
Lokpal Bill. No doubt, as our Prime Minister said, we want Lokpal. Recently,
there is a Report, Global Financial Integrity Report. It says, “19 billion dollars of
illicit money is taken out of the country every year. The Global Corruption
barometer in 2010 shows that in India corruption is so deep-rooted that at least 55
per cent of the households pay bribe to get their basic service.” What did the Prime
Minister say? If an ordinary man in the country wants to get any service from the
Government, he has to pay money by way of corruption. That is why, the Prime
Minister said, we have to eliminate corruption and so we have already brought this
Lokpal Bill for that.E
17.00 hrs.

Madam, our party AIADMK is for the Lokpal. We have no objection. All
the hon. Members are accepting this. But, we are not accepting certain provisions
of the Lokpal. For example, all along we are insisting and we have said, not only
here but even in the Prime Minister’s and all party leaders meeting, that Prime
Minister’s office must not be included in the Lokpal. That is our stand. It is
because even the allied party Members of UPA said that the Prime Minister’s
office is the highest office. He has to run the Government. He has to deliver the
goods for this country. If we include his office in the Lokpal, he may not be in a
position to function properly. That is why we are opposing that the office of the
Prime Minister must not be included in the Lokpal. In this regard, my leader hon.
Chief Minister of Tamil Nadu has also written letters many times to the hon.
Finance Minister. I reiterated that the Prime Minister must not be included in this
Bill.

My second point is regarding the exclusion of the lower bureaucracy. The

Prime Minister said that the C & D categories of employees have to be brought
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under Lokayukta. At the same time, he has not mentioned about their inclusion in
the Lokpal. He said that CVC will take care of that. When you are advocating it as
a model, this has to be included in Lokpal also.

Next point is regarding the inclusion of the Lokayukta. As I said early, we
are for Lokpal. But, when you include Lokayukta, we are opposing that. It is
because you are infringing on the rights of the States. The Indian nationals have
fought for the freedom of our country. We have formed the States on linguistic
basis. Most of the States want to protect their rights. They are fighting for that.
They want to preserve their culture. In spite of diversity, we are united. Our
different States have different cultures. For that, you have to give autonomy to the
states. That kind of autonomy is required. But, what is happening? In the Indian
history, for the last 60 years, you are slowly encroaching upon States’ rights and
taking away states right in the name of the Concurrent List.

Hon. Sushmaji and also many hon. Members raised the issue regarding the
federal set up. If you take the list, 90 per cent of the Members said that you have
to preserve the federal set up. You must not create any danger to this set up. There
are State Legislatures. In the legislature, they have every right to legislate this
Lokayukta. Some States have already enacted that. Why do you want to insist
upon it?

Shri Narayanasamy and Shri Kapil Sibal said that under Article 253, there
is a provision for enacting Lokayukta is there. I am not disputing that. At the same
time, what about the Article 246, which you have forgotten? What does the Article
246 say? It says that in the Concurrent List, the State Governments also have the
right to enact the laws. If you are encroaching upon their right in the name of
Article 253, you are ignoring Article 246.

Our Parliament has even the power to enact laws in respect of
Municipalities and Panchayats. I am not disputing that. If you want to bring
everything here, it means that you are going to make India as unitary State. You
are not giving the genuine answer for that question. That is why when we are
having Article 246, we have to respect that.

Madam, that is a very serious matter. If you see, most of the Members

spoke that even Ruling Party must give some importance to our arguments. I have
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already moved that amendment. Therefore, I hope that when the amendments
come up for voting, most of the Members would support that.

I have already brought the amendment not to include the Prime Minister in
the Bill and also to exclude Lokayukta. Some hon. Members may support it.
Another point is regarding the federal set up and Article 253 relating to Lokayukta.
Here also, other Members are supporting it. Therefore, my two amendments are
valuable amendments. The whole House may accept that. In that case, we will
support the Lokpal Bill.E

Secondly, they are bringing about a provision making accountable to the
Lokpal the Speaker, Lok Sabha and the Chairman, Rajya Sabha. Why are they
bringing these people under this Bill? They are supreme bodies. They cannot be
answerable to Lokpal. Parliament is meant to enact laws. In the proceedings, they
have to proceed against the Members of Parliament and also the Ministers. Then,
in such a case, they have to report about that to the Lokpal. Is it the duty of the
Speaker? Is it right? Is this democracy? This is how the Government is protecting
the rights of our Parliament! That is why, I am humbly requesting you to exclude
them. Let the Government bring an amendment to exclude the Speaker, Lok Sabha
and the Chairman, Rajya Sabha. This is a very serious matter. This is concerning
our democracy. Even the Standing Committee has not recommended this. How
has this Bill included the hon. Speaker, Lok Sabha and the hon. Chairman, Rajya
Sabha to send a report to Lokpal?

Afterwards, they may try to include the President of India also. Somebody
may say that all must come in. That means that you have to include, the President
of India, the Vice-President and all others also. It would reach that stage. Madam,
that is why, I am honestly requesting that let the Government consider not to
include the Prime Minister within the purview of this Bill. This is my humble
stand. This is my party’s stand. My Chief Minister has told this so many times,
even to the Finance Minister also.

I would submit that most of the Members are feeling in this way regarding
the federal set up. We are a democratic country. You have to respect the State
Governments. Do not make them glorified municipalities. That is why, we are

serious about this concern. Let this House consider the amendment I have given
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about not including the Prime Minister. At the same time, federal set up must be
protected. For that, Lokayukta must be excluded from the Bill. With this condition,

I am for Lokpal and at the same time, I am not for Lokayuktas.
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SHRI KALYAN BANERJEE (SREERAMPUR): Madam, we are against
corruption. Corruption has to be eradicated. All steps have to be taken to eradicate
corruption. This has to be done.

For the purpose of eradication of corruption, a Bill or statute is not
sufficient; a mentality is required to enforce it. If you are in the Government, you
have to enforce it. If you are in the Opposition, you must fight it out. It should be
not for an academic discussion only.

I just heard the speech of the hon. Prime Minister. I would like to know
whether the Part III of the Bill is required to be taken as a model or it has to be
adopted. If it has to be adopted, then I think, it encroaches upon the federal set up
of the Constitution.

Shri Kapil Sibal has delivered a speech on Articles 252 and 253. With great
respect to him, I would like to submit that every student of law knows that Article
252 applies in cases where the two State Legislative Assemblies agree that there is
a vacuum and Parliament may pass a Bill. In that case, Article 252 applies. There
is no case for Article 252 here. Where has any of the State Legislature given it? So
far as Article 253 is concerned, he has taken the plea that they have entered into an
international agreement and that is why, Article 253 comes into picture. My
humble question to Shri Kapil Sibal is this. Can you do a thing, which you cannot
do in a direct manner, in an indirect manner? He was saying that they are not
encroaching upon the field of the State Legislature. He may please reply whether
Section 81(7)(b) of the Bill encroaches upon the domain of the State Legislative
Assembly or not.

Entry 41 in List II of the Seventh Schedule speaks about the service
conditions of the State Government employees. What will the Lokpal do? There
are so many discussions about what the Lokpal would do. Madam, with great
respect, this Lokpal is nothing but a super investigating agency. This Bill is
creating a super investigating agency giving it a high status. What would he do?
Ultimately, after giving chances to all as an investigating agency, the Lokpal’s
Report will be given to a Special Court established under the Prevention of

Corruption Act.E
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Under what law is an investigating agency’s report subject to the
compulsory acceptance of a Special Court? Thereafter, the Special Court will go
into the niceties of the investigation report. Therefore, merely an investigation
report is submitted before a court of law, which is not accepted unless it is proved
before the court itself. An investigating agency report has to be given to the
Special Court, and the Special Court will decide the matter in accordance with the
procedures of the Code of Criminal Procedure and nothing more than that. This
super-investigating agency has been given a job that when the investigating
agency submits a report under Section 81 sub-section 7 (b), then the State has to
initiate disciplinary proceedings. Is it not coming within the State service
condition? I just want to put this simple question to Mr. Sibal. Does this not mean
interference in the affairs of the States? Are you not interfering with the Entry 41
of the Second List of the Seventh Schedule?

We all agree that corruption has to be eradicated. With great respect to the
hon. Prime Minister, I would like to state this. It is not that this Bill has come for
decades together and it means that all the previous Prime Ministers or the
Ministers were in favour of corruption. If this type of Bill has not still come in the
States, then this does not mean that the State Legislatures or the State Chief
Ministers are in favour of corruption. Please do not think like this. If you have
taken three decades to legislate this type of a law, then make Part III a model and
request the States to accept it. It has not been done in your interest.

What has been done under Section 14 of the Administrative Tribunals Act?
The Act has been engrafted by this House. What has been done under the
Administrative Tribunals Act after this? Leave it to the States to adopt this type of
State law, and today in our country almost all the States have adopted this law.
Therefore, do not undermine the State Legislatures; do not undermine the
Ministers of the States; and do not enter into the field of State Legislatures as it
would be a dangerous proposition.

Everybody is against corruption. It is not that only one person is fighting
against corruption. If one has a scope to speak, then one can speak against
corruption and if one does not have the scope to speak, then he is not in a position

to convey his voice to the people of the country. Simply because one is going at 6
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o’clock or 10 o’clock before the TV, he is the only person who speaks against
corruption. It is not that the persons who are holding demonstrations and dharnas
are the only persons who are fighting against corruption. We have also been
elected by people because people know that we are honest. This is the reason that
people have elected us and not because of anybody saying it. One would say from
the dais that a law has to be brought.

Madam, with great respect, | say this to you. What is the power under
Section 24 (3)? Kindly read it with me. It 1s for your consideration and please
consider this part of this Bill. Section 24 (1) states that :

“Where, after the conclusion of the investigation, the findings of the

Lokpal disclose the commission of an offence under the Prevention
of Corruption Act, 1988 by a public servant referred to in clause (a)
or clause (b) or clause (c) of sub-section (1) of section 14, the
Lokpal may file a case in the Special Court and shall send a copy of
the report together with its findings to the competent authority.”

Simply because the report has been sent, a person against whom a report
has been brought does not become a convictee. A full-fledged trial has to be given.
Please also read Section 24 (3) along with this. Here, so far as the Lok Sabha is
concerned, it is the hon. Speaker is the competent authority. It states that :

“The competent authority shall examine or cause to be examined the
report forwarded to it under sub-section (1) and communicate or
cause to be communicated to the Lokpal, within a period of ninety
days from the date of receipt of the report, the action taken or
proposed to be taken on the basis of the report ...” E

Until the trial is completed, how can anyone say that I have committed a fault?

Can the report of the investigating officer be simply the basis for it? On the basis
of a report, a person cannot be a convictee; he may be an accused. On the basis of
a report, what will the hon. Speaker do? Will he remove me from the House?
When the trial is not completed, will the hon. Speaker impose penalty on me?
Madam, who can be above the law in this country? How will a Lokpal be
selected? With great respect I would like to say how the Lokpal will be selected,
and I am not undermining anybody. Lokpal will be selected by the hon. Prime
Minister, and the hon. Leader of Opposition. Both of them are under the Lokpal.
Therefore, both of them will decide who would be the Judge who might be
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required to look into the matter in case they commit any fault in future! Thirdly,
who else will be there in the Committee? The Chief Justice of India is one of them.
Madam, it is with great respect that I would like to say that in our country if at all
there is non-transparent system, then it is the appointment of the Judges of the
High Courts. In this non-transparent system in respect of the High Court Judges, a
person who would become the Chief Justice of India only because of his seniority,
he would decide whether I am corrupt or not. Is it not very funny? His
appointment depends on the discretionary power of somebody else. If my face is
good, then I will be appointed as a Judge; if my face is not good, and I do not run
after the Judges, then I will not be appointed. This type of a person will be in the
Committee to decide who would be the Lokpal.

What is the accountability? I will just tell you about that. It will be the
retired persons who will be the Lokpal or the members of the Lokpal. After four or
five years, what is his accountability to the nation? Even if he has committed any
fault, on the basis of the reference of the Supreme Court, he may be removed; he
will go. Who will touch him? His pension will not be touched; he will not be
awarded with any imprisonment; he will be like a master for everyone for five
years, but no one can touch him. He will remain untouched. If he has committed
any fault, he cannot be sent to prison and his pension cannot be touched.

Respected Madam, I will give you just one suggestion. Persons are talking
hither and thither on corruption and Lokpal. Just as the New York Supreme Court
or in various States in America, let the Lokpal be elected from the House itself.
Let the Lokpal be elected after seeing who is honest or dishonest, just like some
American Supreme Court Judges who remain Judges for 14 years on the basis of
the Senate elections. They have to take the consent of the Senate. Who is
interested for Lokpal, let us see. Let the people know who are all interested in
being appointed as the Lokpal. Let us understand this. Is this not correct in a city
like Delhi or in other States? So far as the last three or four CJIs are concerned,
rumours are spreading that something is there. Is it not correct? We may ignore for
the time being. We can keep our eyes closed, but it has happened.

Madam, I will tell you about one argument which I was making on behalf

of one of the Judges in a compulsory retirement case. In the Division Bench,
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Judges said, “Yes, Mr. Bandyopadhyay, whatever you are arguing, you are correct.
I would just request you to go to the court itself and hear the voice of the wall and
then come back and tell me whether he will remain or not.” I went there. After that,
when I came, I argued before the Court by saying, “I am stopping my argument.
You pass your judgment.” Everything is not on record. There are rumours and
there are persons. Therefore, who will be the Lokpal? Let the Lokpal be elected. I
suggest that let the Lokpal be elected from the House itself because accountability
has to be fixed. E

If he commits any mistake, if he commits any fraud, if he commits any
corruption, what would be the consequence? If he does not decide the matter in a
fair manner, what would be the fate of this Lokpal? I would request that
Municipalities, Panchayats and the Public Distribution System should be brought
within the Lokpal itself. It should not hit the federal structure of our country. I
would make a request to the hon. Prime Minister to delete Part-III and make a
provision by requesting the State Government to adopt the guidelines which have
been given in the Lokpal Bill itself. It should be given to that.

I come to another provision. Shri Singhvi is a very senior lawyer and I have
a great respect for him. He is the Chairman of the Standing Committee. I just give
you the sequence. The investigating agency will make a report. This report would
be placed before the Special Court. The Special Court after adjudication gives a
conviction in a case. Against that the gentleman would go to the Criminal Appeals
Court. The Appeal Court would give its findings. Then as per this Bill, the final
appellate authority is the Lokpal. It is a strange thing. Therefore, an investigating
agency and a prosecuting agency will be the judge of their own cause. I would say,
with great respect to the Law Minister that I do not understand Sections 49 and 95.
It really hits the basic structure itself. A person cannot be the judge of his own
cause. He will be the investigating agency; he will be the prosecuting agency and
ultimately, he would be the appellate authority. It cannot be done. Therefore, with
great respect [ would say to kindly delete this Part III of this Bill itself.

One thing has also to be done which has not been done as yet. We must
make an endeavour for character building programme. Only bringing a law would

not do. People have to be educated on that; people must have faith on that. The
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people of this country must be educated for this purpose. We have not done
anything for the long 63 years. We are speaking against the corruption as if we
have become Rama Krishna or Swami Vivekananda. It is not that. The
Government is having a role; others are having a role. The goal has to be
implemented from the threshold of this country. People have to be educated that
corruption should be stopped. Corruption is a disease. Corruption does not come.
There are a few persons who are having Rs. 100 crore or Rs.250 crore. Even then
they are corrupt. They do not need money, but they are corrupt because it is a
disease. It has to be prevented. There are persons with Rs.100 crore or Rs.150
crore. Even then they need more money. It is a disease itself. It is a cancer. It has
to be eradicated.

At the end of the day and at the end of the speech, I would tell the
Government that this law has to be forceful. We are having the Prevention of
Corruption Act. It is not that we do not have the Act. We are having the
Prevention of Corruption Act. We could have extended this Prevention of
Corruption Act to every blocks of our country. We could have made it easily
accessible. We could have said that anybody could go and complain under the
Prevention of Corruption Act. Just imagine a situation. A Scheduled Caste or a
Scheduled Tribe man of Purulia District in our State stays at the Ayodhya Pahar.
He would come to meet Madam in Delhi for filing a complaint against an MP for
corruption. Is it a reality? Is it accepted? Can anybody accept it? It is only for the
people who are running after some persons. Why are we not bringing the
corporates? It is very nice. In the evening one anchor would go and speak against
all persons. Let this anchor be brought before the public at large. Ellow me to
cross-examine the anchor. Let me understand his knowledge, his integrity and his
stand. A gentleman goes on to a manch and gives a speech saying that we have to
bring it very quickly! The dignity of this House has to be maintained. This House
should not be put under pressure of anybody. Someone creating pressure by saying
that he would go on a hunger strike if it is not passed by the 27" December, is not
right. We have not given a very correct message to the nation.

All of us are interested in bringing a Bill like this. But in reality we are

bringing this Bill under pressure. This position should not have been allowed to
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come. This does not give a very good image of the Members of Parliament. We
are working under pressure. A wrong a signal has gone.

Hon. Prime Minister, Prevention of Corruption Act is still there. Implement
it in each and every block of the country. Implement it strongly. The statute
merely remains there and it has not been implemented. Officers have ignored the
statute. That would not help this country. Whatever is there, it has to be
implemented.

Madam, at the end I would say, we fought against corruption. Our leader
Mamata Banerjee fought against corruption for the last 35 years. She is not an
academic leader. She is a leader from the field. We have come to power fighting
against corruption. So, corruption has to be fought out. With these words, I

conclude. I thank you for giving me a patient hearing.
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SHRI NAMA NAGESWARA RAO (KHAMMAM): Madam Speaker, from the
very beginning our party, under the leadership of Shri Nara Chandrababu Naidu,
wanted that a strong and effective Lokpal Bill be brought, and the time has now

come today that we are discussing this Bill.

T HRIRI, A b fod 99 I 9 TSW H Igregd fHAT A1 usel w1 S
AR St 7 91 B 899 H 99 Uob FAfReR 919 Y a1 U aRld | 91d Bl ATy,
WIS & WY I bRl ATzl Il <€ § BRWE HIWI 98 T gl Recent surveys on

international corruption show that corruption level in India is very high.
MADAM SPEAKER: Hon. Member, you have five minutes, and wind up in five
minutes.

SHRI NAMA NAGESWARA RAO : On the scale of 0-10, corruption level in

India is at 8.67. 3T B8 oldd # HRRME Tl AR AT YI& TRIAH! S T I @Ige arall
g 5 il &9 AT 9gq oreeT fadl o 3 €1 ol I ST H U1 B T B, Usell a1 Wl
DI T B BT Ao @M 7l TR i [I8R # U SifftheR &1 9iaet &l S ok, daf
b YR ANl @ oY U wpel a1 far 81 AR S g9 &1 &t 811 =mfee| S A qraR |
g 9o U i Us fa Qi B @iyl A i e 9 9d @ § B o & e ' A
T8 PV PR T &l it el e did B 9, 9 Afex €1 9 Bed 4 o @™s 9 9«
IR W E, SR S W BT W 2] UEd Hiud Ried wed 1 Safew Iar St @
ATl H BI9W & deR 48 PR d1d DI R 3 BSW B IfSR q PR W@ ol B AW B
I TP 91d dlell 8, A0 BR H IRER P, T TR W IRU B | 85 qasl T8l o &
e &1 == 21 & W T8 ? 6 2o Wagw 5 &1 W B S 1 fHaat ,R g
S TS F M U H N @i H fHadr ') gl ggt ft @ et e T ¥ 8k
TERTS, # Ht 3Mud! ¥ Ta-He gl e fAfRex &1 86 # 39 dkg A &l aleiHT arfey | ard)
IR ursH FfFReR o1 &1 Aol 1 984 fFaaRell aIell 8, U 31U+l Ta-Hic &l s 341 &,
a8 ga1 oI SR U I8 T o & <o § aRwH 2 RwH &l fferd & foy &9 |9
BT TR T 3w a4 BT o1 91T, R sHS Ugd fAfSex &l 39 a)8 & a1d -l deel
IfRT| S=BIM U a1 AR arell fh 3T T, 3MdIeieF ey ®egided FolgH T8l & 8| 89
Sl T W@ 8 Pcfded IOv < W 8, offhd T d TaHE H Y8HY BHN Aol bl 78l of
% €, That is the problem, R g9 W 4 fHAl 7 AraT 82 Hival Niagar Ar8a a1 ot Jgt
fearg 7€l Us %@ €, S 39 @¥e W el drer ARy
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aoE S W1 B, AfT AR Bol § WA B HIWR HEgIrell W Ml 1§, Sl Bl
aoTE W Dol DI Saawic d1 AN T8 98 w ’er =] Corruption level is going very high,
P! Bl B I 89 99 B e gl S @ forw aif T 3 R e 9 9o iR
TUTHSH 3 T A1 Hivad fAed STt ST aldl, degided oo Wl aI 9gd &4 ari o
2, Let us include it; let us amend it. ITHT AHR 373N, TT T TIAS PP 4 9 Pl
PR 373N, Tq BH AN A |

Sl @ 9 WAL, & N # e sfeuise okl & fo dia @ € WIR o
HeAde T WA H PR 8 A1 Folde T H S7ISie offe], ISy |9l &bl Wi 8IF1 A1y
IR A3, TIHUTT B <X I AT, T8l a1 39Ph] AWE JSAHEA dre! BT alfy,
SV Bt B T T8 HIAT A1MRY, IMERATSH dof H AL1ams. & ax # R e o 91 o
%! € f MaHe &1 JIR 8, U8 wa AL B AR

OB ATI-W1 W TUS shided oliep ITel faet ST a1fey iR Sd! Udrsvefafere
A1 g =1fgul Its accountability is very important. S¥®! Uwrsvefdferdl & A1
TUs ghided Al U f[ddl ST =AMyl S A1 goldeRel RWIRT &1 fdel a1 =1fey,
BRI RBmT &1 fddt o1 91ey, Hifh ey Re=d & 9 our GDP growth is

growing continuously high. Our country is developing; since our country is

developing, we have to control corruption 3R S 99 THeHcH & A I8 W 3R
Sthided fad 39 899 @M =1fey|
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st SRia alet (WRT): ARG, ol meTEE Sft 7 39 f9d &1 ReiR WA fHan ok aRaR
P YR & RIAT® orers A Ufdaedr &1 ad fhar g1 § I8 91T b1 G997 B B
fere et gan g|

H AHIAT g P Alpdd H |T B A A7 Bl Ahdl 2l B Gl © (b I8 Al
9t o 5, SHH PO AR & A9 H AP B 6 SHBT WA T B, SHDBT AR T BT,

YT T BT RIT I8 Udh INARGR R S B) YU, Sl USCMAR B oISle | A9 MEH!

@ A T Al A1 98 b qha Rl Bl Wl BRI, -3 THIY 8| olfhs | A §

6 S WWPR B TKE &, I8 U AHRIED Q¥ H Yeb HaH gl I8 Usal B T8l ©, Sl
YTAR & RIcTh &9 a1 8 8, HFF Bs & Gdhd 2l BT et ff o § iR 8N <91 A
3R ARTRRIE B B U Sodl 8§l BT A S92 a99d o, olfh g4 Sal fawar &l
B 6 T I A & fharaa § dig B4 2 & 78| #7 &el yar & b Hgrar mel St

9 Ud R Her o1 & “Corruption and hypocrisy ought not to be inevitable products
of democracy, as they, undoubtedly, are today” a1 I8 P 95 TR & 81 A
THT G B AT 39 aR H faf<a O f6 w1 ariiet S TR et B 8 §HT Ied,
wwﬁﬁmﬁwwﬁﬁ%ﬁlm%ﬁ%mﬂﬁwwaﬁm@%l@

T IE AT § fF o &7 YR &1 985 gf 9 <, 1 R R g3 o el
gl S U SR | 9 < & ARG Pl 8H dfd PR @ 8, 98 U YRR §, IR &l
3R AfZesil &1 SdlsH 8l R8T 8, 98 MR g, 3R WG [P Dl AWGR Jod el
i @ & 98 YRR g R OB HIF IUN Slavaw JfNEd @ o g, o1 98
YER gl & T HE TS & X P 94 Bl 39 |9 Aol W A &\ S Bl gRER
A% g8 o1 T8 81 % BT 9, W1 WS B I I FERAT U B IS B dTed!
TE &1 YS! < P ARG 8, T& AN & S < DI AW Fo[ &, (A2 < &1 el 1 b8, 39
w0 BH ==l YA ARy fh 39 WA Bl BF DU UHAd B, DY SN D7 H 3T &
9 a5 W &R garer St =l

ABUTS [T & W@ TR BB T A T, AUb WA QA T gA| R GwE
Al 3 aga ot B o Bnl, Bret wEt B ol T R ff Tw B wme @ 81 g9
A3 BT FaTA 9ol A TR EF v S WA A g il gl & RS W FE R €
5 Aidleng = B A1feel # Arar g 6 Al &1 w@daar &1 ward T8l 81 gaTd ©
AME B AARITHROT BTl SN AGISMS BT Biaae ¥C 8, 98 BH &l BF Fah! 30 JF]
ARyl IEA T AT ES B © - AGRIS & MHN B fadl AR S[SIREa gwmifid,
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Ml & foar &1 vy 21 39 [ # Adens @1 dve d1 & Y $% dew Iolv Y ©l
g4 I8 A1 |ra BN 6 oot R 98 € {6 oy SYCeE WR ATHIY Bl o ©, 31U A1
I - AT & D A1G AU SADT & AT Bl FE T BE STP WS BN beX BT
I THIfATe Bl 8, S9hl Udh 9139 Bl 81 86 oY 9 o4 A= B b Adens &
fog 7 Usp Sfeice der Wl oY, dIfdh IHT U sfeise Colc gal 8, S9! favy g
B < B, Tt 3T SBT &EdT Bl T Urea|

# Ue 3R cfFdpd Wise d8l aredl § 991 AHMaR ol ol 399 89 Sl daR
14 3 91 IHFRE 316 ufeetd |de Wl 8, 399 [IWR fhar 81 94— 14 & U ¢ 03I &3
QAT B SHIE DI & Sl Ufects Fde Bl SHIIT H AR | Teiet9H 4 forar € -

“For the purpose of clauses (f) and (g), it is hereby clarified that any

entity or institution, by whatever name called, corporate, society,

trust, association of persons, partnership, sole proprietorship, limited
liability partnership shall be the entities covered in those clauses.

IE IREITS Tae § ) ufeetsr QRS d a1 Wigde ufedrs fididt & Areay # el
g I TS S, I 9gd a9l B AW B WA HHIRE B AU W 7, gfedd B |
TRHR AR B U I FaT g 2 IR DI H M A Al I W &l TR TRAIE B
# gEdIC 7 Sore e 7 5 8 9 ufers weliRd 21 afes o= a7 @@ @ f5 &
UIgde T H, UIsdT gelfdolered dl Ufedid e &I &l 97 IR P! aefs HRAl AT al
foplt afcexic ABfod © HIewq W S® 39 9 @& SRR § 8 oMl dIfey o1l I8 NI
AfATH Bl
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AR WGl 7 Sl Saaes] B 4o Ior, 99 W H HHl 8% ad dedd gl S
ARG Siad § g STaEeEl Bl §, |ial @, fQamret @), S Jeifas aF # e
B 5, # wHeE g P R ok &3 3 Rl ofk afa @ 8l el B IR gAY Hare
Y WK & |aTdl I8 T8l & [P urd il 916 89 g asd & RAR 59 g9 & H O ©
dl BN S ATl T ©, 9 37d © 3R e e €1 9 Fed § P M9 Ted IR 3B 2
T AU ARTSHT o A & AR G SR R 81 AR 89 g iR g8 4 I9ahT a1
Sl BT 81 SR B9 ddedid Bld €, 3R B4 SAdl Rl WR & d 8, Al 9 S
IMIR WX B dlC B &l 3R B I2 oreiare] &yl Al S MR W gH dlc & 2
AT STarecs! sAR Bl 8, # T8 wwern g (P Rl ofik | @Y I SfaecE! 2

# U iR IR G ST BN Aihe [ 5, 99 Ul srTell fhwd ol w,
{ES B IFTell fhed o WY Tl I8 3MUS® U U SRR bR AT | FRBN fI9RN #
FRIS-3RAl WY WA B o, 9T AN Bl Il Bl 8 6 pa UAT MR MR Ha @d B WY
I T8 g1 BT &1 H Wl § 6 SR B9 U AldbUTel AR Bl WST B, I AT Dbl
JMATIHAT B, SAY Pl 7 Pel yRarsar A g | E

F PU-AT 3R S & SIS Dl §9D QAN H A FT 39T I B BRIV TR
YUTT a8l TSP MRSIRMMS B d8d a8 2010-11 ¥ Al UTd oG | TSN ARG 3s off | 3R
3T W Al § ST &R Qe b REIAE &1 8 Al $9® dR H ANl AH 8 &l 37
BT DI g1 SAE =4l 8 gl & 6 8¥b a1 o9 gobl &l § qerar g (& ugal At &
MY ATHUTT FRAT Bl 3R Fele BY oI | HH IR Pl GRAT H HFei=q MU MR et
FHHAIRAT DT IED SRR H W A 99 TR SR J91G TS| SR HR 23 feawear &l =ed
WU 8 & 99 Qa9 & w0 H HART AT] A GEEEE S A8 Aol Bl § Ao o
Hed, g W ggl ot ok # AT g8 ol I8l dHuEs H A =W (48 SN B WINUT B FART
ST XET ATl S I8iv T Bel? Il bel [ YR FR W A dia-dH gem 2|
Y HEIGAT ¢ DHUAT 379 3T JYH1 I FHIG DIFTY| AT I FHY I SI&T G qb Al
g Bl
3t Sria =@e’t © Madam, [ am concluding. S=8iF I8 &l A1 & rdwife Seaaq qal W
SAMER AN 3 § 1 IADI JHE el WR IP Ugadl 8 AR JMRRGR AR ST
BT S AU H W GA B AT 99 &1 gl giard ware R ww € e wme @ e
$HCI HRAT B, TANRech BRAT BRI 9 DI DT H @R BRAT gl I8 U YIord ol 587
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SN BT B 39 Aed & 9l Ga el BR SH1 IRAT W HhTer Aahd §, S99 e e |
# Y 39 91 &1 @rTa & gl
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SHRI GURUDAS DASGUPTA (GHATAL): At long last, much has been said
but everything has not been said.

I was very curiously listening to the hon. Prime Minister, while he
intervened in the Debate — not at the end but in the middle. A normal practice is
that the leader of the Government listens to all and then makes a speech. But there
is a departure and it has been to a large extent.

While praying for consensus, hon. Prime Minister has provoked
controversy. He asked for consensus but provoked controversy. He categorically
said that Federalism should not stand in the way of struggle against corruption.

Hon. Prime Minister should have been little more careful that it does not
mean Centralisation should impair upon the basic foundation of Indian democracy
and Federalism. It is wrong to pit one against the other.

It is also unfortunate that hon. Prime Minister has used this rostrum to
deliver the progress report of the work done by the Government, keeping in view
what is going to happen in five States. It is unfortunate.

MADAM SPEAKER: Hon. Members, please do not cross the speaker.

SHRI GURUDAS DASGUPTA : Hon. Prime Minister, while speaking of the
paramount importance of fighting corruption, should have played the games
according to the rules of the game.

The Parliament is not a rostrum for delivering a political speech, which in a
way helps or becomes a part of a political campaign. Hon. Prime Minister should
keep away himself. There are apprehensions and there are bound to be
apprehensions.

At the beginning, I should say that I welcome a Lokpal Bill, but not the
Lokpal Bill, which has been introduced.E
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The point is that if you say that something is better than nothing, then, of course, it
is good. Something is better than nothing; it is definitely not everything that the
country needs. The hon. Prime Minister was talking about agitation outside. Is it
right? Does it not impair upon the sovereignty of Parliament? Are we under duress?
Are we compelled? Are we being led by our nose? Are we being threatened to do
something or not to do something? Does it not affect or impair upon the
sovereignty of the Parliament?

The rulers or the leaders of the Government who had remained in power for
long should always consider the wider ramifications of what they are saying. If
you say that protests have been very loud during the last one year, then they forget
that this country had fought against corruption from the inception of Independence.
It is too much of an importance that is being attached to some individuals or a
group of individuals and, in a sense, giving a message of panic to the common
people in the country which, in my opinion, is not something which helps a
democracy to function. The higher up you are in the hierarchy, more responsible
you should. I do not call the Government irresponsible, but I should say that the
higher up you are in the hierarchy, more responsible you should be. It is a rhetoric.
He has written to the Parliament a rhetoric. It is a debate that he has opened up. He
speaks of the Mahatma Gandhi National Rural Employment Guarantee Scheme, it
1s good. But only 38 per cent of the money has been spent on this. He had spoken
of just now about inclusive growth, but everybody in the country today is saying
that growth has not been inclusive. He spoke about developing economy, but
today we are facing an unprecedented economic crisis. Everybody knows. We
could not discuss that in the Parliament. The hon. Speaker could not allot time for
this. This is one of the gravest moments of Indian economy. In such a situation
like this if the leader of the Government finds satisfaction in the working of the
Government, then I am sorry to say that is not a sign of political sagacity.

Madam, if you say it is the beginning, I agree. It is a beginning, but it is a
notional beginning, it is a token beginning. The beginning should have been
effective. If you say that the Government has the distinction of introducing the Bill,

I agree. You have introduced the Bill. You want it to be passed, I agree. You are



27.12.2011 166

doing it for the first time. If you say that the fight against corruption is a prolonged
battle. I agree. But when corruption is all-pervasive, it is not in a vacuum that we
are discussing. Why suddenly has the Government woke up to be so responsible?
Not only one man, it is at this moment of time that corruption is all-pervasive in
the country. Kindly do not forget that for the first time in the history of
Independence, a Member of the Government is in Tihar jail, for the first time in
history that one of the leading functionaries of the ruling party is in jail...
(Interruptions) ®1g I H DI 8, 98 DN &€ H ol ... (AE)
MADAM SPEAKER: Please address the Chair.
SHRI GURUDAS DASGUPTA : One after another Report of the C&AG has
indicted the Government... (Interruptions)
MADAM SPEAKER: You may conclude now.
SHRI GURUDAS DASGUPTA : If you say so, then I may sit down.
e ARIGAT ¢ 3T STel | qroAd T Hifory | §1F # 3fiR ardiel 7d S|

... (gur)
SHRI GURUDAS DASGUPTA : But everybody in the House has gone beyond
their time limit... (Interruptions)
MADAM SPEAKER: I am asking you to address the Chair.
SHRI GURUDAS DASGUPTA : This is the background. The background is that
not only one person is going on hunger strike but it is all about pervasive
corruption. The background is one member of the Government is in jail. The
background is, one after another CAG Report is indicting the Government.....
(Interruptions) 1 am not yielding, Madam. ... (Interruptions)
2 Fifd e qRAT (IAAH): NI I8 HE 8 © (b ... (@Er)
e FREAT ¢ MY | M9 AT @S B WY

.. (o)
MADAM SPEAKER: Please address the Chair. What is all this? Nothing will go
on record. Please understand the gravity of the situation.

(Interruptions) ..."

LT FEISAT : AT RIT B I8 &7 MY VAT Ad HIfI|

* Not recorded.
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.. (o)

A& AEEA : Y8 IR AW 2] B WRKR A I8 Q¥ g ®, A T 1 geRieed

f&ar 21 3y 9 WRaT gda |

... (cgagm)

A FEGAT ¢ A Sfl, 3T IR BT Ugd DR N erd |

.. (orTE)
SHRI GURUDAS DASGUPTA : Madam, I am saying that the Minister is
impatient. [ am reflecting on his behaviour of a Minister.... (Interruptions)
MADAM SPEAKER: You speak on the subject, Shri Dasgupta.
SHRI GURUDAS DASGUPTA : Inever go beyond it. ... (Interruptions)
2 dels PAR (HlIewat): il a8 Afrer 78 81 ... (rgem)
SHRI GURUDAS DASGUPTA : He is a member of the ruling party. If he is so
impatient about the problem which the country is facing, then what is the
consequence of the statement given by the Prime Minister that there should be a
consensus? You want the consensus by becoming impatient! Is it right to do so?
Is it right to think so?

Madam, it is not the State which is the centre of corruption. There may be
a group of Reddys in one part of the country, but there are a large number of
Reddys around the corridor of power in New Delhi. The political Capital of India
is the Capital of criminality perpetrating corruption in India, not today but from
the beginning.

Madam, where did the spectrum episode take place? It was not in
Bangalore. Where did the loot of the Commonwealth Games take place? It was
not in Kolkata. Whose policy led to loss of revenue in Krishna-Godavari Basin?
Whose policy was it?

Madam, please note one point. Please note that when every limb of the
State apparatus was infected with dangerous disease of cancer, it was a radical
surgery that was needed. This Bill is nothing but a cosmetic operation that is
being done playing to the gallery. It is a cosmetic operation. It is not even
palliative treatment. It is a cosmetic one. Palliative is sometimes better.

Where is the political will? The Government must show the political will.
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uifafeswa faa feam @izl ... (Interruptions)
MADAM SPEAKER: Why are you reacting to every interruption? You please

address the Chair and please conclude.
... (Interruptions)
SHRI GURUDAS DASGUPTA : Sir, the point is ...
SEVERAL HON. MEMBERS: Not, Sir. It is Madam. ... (Interruptions)
SHRI GURUDAS DASGUPTA: She is as strong as a gentleman and as tender as a
woman. Therefore, I can always reflect on her like this. ... (Interruptions)

If a Member of Parliament turning into a lawyer is a problem to Shri Kapil
Sibal, then may I remind him that a criminal lawyer — does not mean a lawyer is a
criminal but has the expertise in defending the criminality — leads the battle
against corruption, then I must take it with some salt. I must take something with
salt.... (Interruptions)

Madam, I must say that the Government lacks political will in launching a
crusade against corruption. Corruption was there from the dawn of Indian history.
My young friend should know it. It was there maybe before he was born. I think
he is 63 years old. We had the Jeep scandal. At that point of time, the country had
just become independent. You may remember E Mundhra sent to jail.
Remember there was Bofors scandal; remember there was Harshad Mehta scandal;
remember there has been 2G spectrum scandal. But the point is that the 2G
spectrum scandal has hit the sky, it has crossed the limit. ... (Interruptions)
Madam, corruption is not a disease. It is a greed for money; it is a greed for profit.
Our new and liberal economic policy is responsible for this. Liberalisation
without adequate safeguards had opened the doors for massive corruption, that has
overtaken the country. Let us discuss the Bill dispassionately, without being
overcharged by what is happening in Mumbai or what has happened in Ramlila
maidan. Let us protect the sovereignty of the Parliament; let us protect the
independence of the House.

I now would like to raise several questions. Let the Government answer.
Why have the corporates been left out? Why has the private sector been left out?
Who are these corporates? They are those who bribe the politicians, who bribe the

Ministers, who bribe the bureaucrats. They are the ones who fund the election
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campaign, who pay for the helicopters. It is the corporates who generate black
money, it is the corporates who evade the tax; it is the corporates who arrange for
paid news. Why have they been left out? It is a political decision. Leaving out the
corporates is a political decision, lest you are affected in your poll campaign.

Therefore, 1 have proposed an amendment for inclusion of the private
sector. Too much immunity has been given to the Office of Prime Minister. ...
(Interruptions) Independence of the CBI has to be protected. Madam, if you are
angry I can tell you how Governments of all hues have used the CBI as a political
weapon.... (Interruptions)
MADAM SPEAKER: I am not angry.

... (Interruptions)

SHRI GURUDAS DASGUPTA : The Government of this side and the
Government of that side has used the CBI as a political weapon to fight the
opponents. ... (Interruptions) If you want I can give you examples. Everybody
uses the CBI. ... (Interruptions) Should I tell the names? You will be embarrassed.
I do not want to embarrass you. Mr. Young Minister, I wish you more
promotions. ... (Interruptions) Independent investigation has also to be done.

There should be special courts to deliver judgements within a specific
period of time. Once upon a time, Pandit Nehru said: “I will fire at the black
marketeers and hang them near the lamp post”. 1 do not go to that extent. Pandit
Nehru was emotional. I do not want to be that emotional. But I must say that
Congress must carry the tradition of Nehru in their blood. If you have forgotten
Nehru, I must remind you. The Prime Minister was delivering his elaborate speech
but had not the time to refer to this. It was the historic speech of Prime Minister
Nehru against the black marketeers. You should have the courage and honesty to
remember the first Prime Minister of India. Why should the federal system be
encroached upon? Lastly let me come to this. What is the open agenda of the
Govemment?E
18.00 hrs.
What is the open agenda? Is it the open agenda of the Government to begin a
struggle against corruption or there is a hidden agenda to tell the people that we

are taking steps to fight corruption and nobody else is supporting us? Therefore,


rbn
ontd. By  G4   


27.12.2011 170

give us the support so that we can be elected again for the next time. So, is there a
hidden agenda or is it an open agenda? I would like to know what is the agenda

itself.
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18.01 hrs.
REFERENCES BY THE SPEAKER- Contd.

(ii) Completion of hundred years of first rendition of National Anthem

MADAM SPEAKER: Hon. Members, 27" December, 2011 marks the completion
of hundred years of the first rendition of Jana Gana Mana our National Anthem, a
golden thread of patriotism, which has played a key role in unifying the Nation.
Jana Gana Mana was first sung at the Calcutta Session of the Indian National
Congress on 27" December, 1911 and it was adopted as our National Anthem on
24 January, 1950 by the Constituent Assembly.

The House congratulates the people on this occasion and conveys its best
wishes to them in their march towards excellence in various fields and all-round
development.

... (Interruptions)
MADAM SPEAKER: Shri Bwiswmuthiary, what are you speaking in between?
Please sit down. No, this is not the way. SRR S, 34 98 WY AR 4= § 7 drel |

Nothing will go on record.

(Interruptions) ..."
MADAM SPEAKER: Please take your seat. It is most inappropriate time to get
up and shout like this when I am talking about the National Anthem. The hon.
Member you must realize it. You are a senior Member. This is not in the spirit of
the National Anthem.

Hon. Members, the time of the House is extended till these three Bills are

passed.

* Not recorded.
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18.03 hrs.
LOKPAL AND LOKAYUKTAS BILL;2011

CONSTITUTION (ONE HUNDRED AND SIXTEENTH
AMENDMENT) BILL
(Insertion of new Part XIVB);

AND

PUBLIC INTEREST DISCLOSURE AND PROTECTION TO PERSONS
MAKING THE DISCLOSURES BILL, 2010-- Contd.

$ft o] TN (WRON): el Heled], |a Ugel Al WX M ¥4 RN | WA €, ordidt g,
Tgl IR At |ie 93 g0 2 SR dreutd e ) 79t o) ® &1 a9 el & Aarsi &1 W
A AT SR S A WY GAT| 319 IE B qF BAT §, WU FaH1 JA foram, wers wA S off

A BT WU GRS <ol YL (REEF) 7@ N MY Bl AR I A F9eT © P y=ER &
RIcT® AbuTel e a7, e AlpdTel 94, $9d Rac® dIs I g T8l gl Al omel &4
ST @ T8t 9 gY 8, A <@ <@ g ok fRerad W @ je g 5 wRa & |fee ok & w
S, JMI [eAl d, I ATl <¥ W H o W g w3 € e Bl %,
e 8, e ff 1arfierd ik e € dor &9 |l S ¥8l 99 € S forg S
oA ¢ S aRS” BB ST 8, I W HIBR N & (U A1 89 I8l 93 gY 87 |l
ST 9 © f fea oRfRRfT & I8 foar arn a1 8 sda N &1 ¥ 1el IS Braal
T 21 9 Sd € P oa-%re # 9% fd i arn T 87 I8 o g9IN S & uF H
UGHR AT & Sl gw@s H 90 U € 3R I «lT $ER 93 & AT T8l &3 g ... (aur) a%
I 3T AT B A AN BN & WA & IR H it iR e o s @ € 5 wo
“ 3ifet ST T BOR @R Fl |oy AR 87 §91U, difh Il Siia 98d A
g, IT Y& 950 RN 3| qa-a1d W I Al & qdhid &, W 9d A, T Aged 7w
Y| aIe-ad W), &R 91d W SFRE| SB[ H died © 6 Pifed = g& § P AN a|
& A Al b B I -I8 Head gl ... (Faumr)

MADAM SPEAKER: Hon. Member, please be more serious. What is this?

N e TG : AW, T8 BIeld AU o | 8H a1 ST 8 & SAfeTq 87wl <l bl fEard
TR &x w2 5 78 guerht offw mifemie 21 s aei aft ordls, oo,
AN, TG W el dIUH At Re¥, 39 91 bl H Sar g1 A ge T A Sfl, aen
SRR TR dle] I16d Bl DIs deg T8l ¢l # o9 wrg afafa § on a1 #4937 S = &
GBI B FAIfAfhane F1 B =1fey? PhA-aS St 87 M S 8 8 S9¥ &4 a1 Bis
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3R TOR & 3T 8, MR AW Arburel [t ored, a1 yer w21 Sf, 37y & &1 89 dn
AP I <, I8 WA 89 ANl B 2] el R HEd & 3T AN F9 AN IR 8 T
8, Uh o W &1 I, a1t w3 fOS a1 € 4 9 AT 7 &Y, Afh ona asf d sfed
3R I8 AT TVl BT, Hifh a1 &4 & ol Bl & 9% F1 8, BT a0 2

S d1d, 31U, BH AN Bl GRETD © AR YT Bfeldl, YD HAAT BIgTd © 3R
[ R GIA BIc H geR e 21 o Rue AR @ i 8 @ aR) Al S 88
RATE AP AT BTefd 89 g9 < B a9 S XE 87

HeH, TP IS W ARSI WINT H &, S H yghR AT § 3R MUl Al < < gl
31 BIR St A 89 @1edl fb d Sl W &R o [ I8 IP! SEd 8 AT 817 Ea?n?n
g oMU & A Y| g WS 9o H g, i gEe B # srgare bern v gH i
FHTH! a7 3R Sl 89 ST AR 2 21 8 Al & a1 gifa ok e gRiee B, s foran ®
- AT WAl DR BT HIDT Q| A B AT Bed & b qd GAbR a9 fagary A SEgfaffy
B AP TqH G WOl 2| AdAd & AR DI g Ao 2 39 Gl BT 07 R T, FHIA
# TE AT WaH TG W1 9 g, Aferd a9 S 2| I 3R Q¥ B e W 2| IR A
SNk el %2 Al UIfhRarl Jfdepariadl 3 W SAeT 89X & $9 Al ¥ dAlhdd Dl Tal
TR Tl 39 TR AV EIR & SEd ©l...(FaEH) 3 ¥ Rvew #1 TRage R o 1@ 2
3T U A8 U B AT Bl B, <Afha AR a1d g9l &M, 3 drerl sfag ge &
HIF-DHHF A AN A R fHAr 2 I8 el 8 g9 ofd H qwd © fhan e aruum
B, | 3117 S 81, I8 98 fedl € 3R ¥8 facdl g 781 a8 &l 39 et &1 o ufa
Sd Igd Fllol Al A [ TddR, I U S AGR © AR A8 Rbres W1 §l 59D
3rTar A8 TP Rare # 3kt 2 3k 98 Aifedr 7 7l 3= &8 2 5 39 Ree o= ),
99 g AR & R SIRAT, S doRiard iR fxor 98 &1 &ar 2 6. (Not recorded)
590 fowg # 329 der g, 98 ft § e | ¥ N <9 ¥ 99 W) oy iy g
MADAM SPEAKER: Please delete the word.
St ] TN : TAN IaRRM P, 3 AR DI @RA B DI IO I 2| Ay g
Srh-SIHR YRR HEHT 81 I9& fo aT 899 qud € b 3T & b | gaferg # war
or fF TH.UAT, AL & 78, 9fc <o H R A Pe-wie w8, 99D IR B <h
3R AT SY 3R I BT S| T4 3700 AR Sl AR Ieb AT TRdi b Ui 37 @
Re € Al 9 3R &R BT diel 2 Al (SRR HRY| Mge ¢ YISt AR @ & 3fUHR 1R
et ey {6 B fhal TRy | 89 9T BT 91 ST I8 81 89 AT § % 31
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JHSHTH DI RIGAR HRb 3H U DR il | fh I8 agd Teld B 3T 8 LIST HHS
H WY | I DIS USTS T8l g SR, J81 39 W faaR fhar S|

o], § qEY 9 dedl dredl § b g g1 o7 [P S & uiE ufd o SR
WA @& A ol B o1 ® 2 A o TN MR SR § 39 9E™
TS SHTATSN & S H SHD A3 899S 819 Off %8 8| Bl $eR Wi, BIg SeR Wia,
PIS FHEl of TR R TGN AN A PR T IR ZE Q@ A AEdfeT § SiR
IRt Bl ARG &1 a~r 173 H gl is expected to be Competent to

investigate any case referred to from any corner, for any side, he will not report to
other people. He will straight report to the Judiciary. I8 omq @1 &R | & &
STAENIE BT 3R ABATA BT ST 3R ABUT doH T BN {6 B 81 A7 781 21| 3y
IR Tl WEd 39 9 173 B ufed &R art I7 ufed, A S WifaeT 29, 30 &R 31 F
A5 T fefla ufeers wde vadl &1, %R 81, dlpuTd & U T A1 o ¢ fdeia o a9
mﬁw%ﬁgwﬁwﬁﬁwwéﬁwm&maﬁsﬁw%l@%a@m
W el B g Wl ard e g1 Rifén vadt @1 gy @ s¥iifey s st anfier T
o 2 3R var-uadl &l 2fier fham &1 UaR-gRdl & Rae® || A1 & a1g 41 3FR &g
fl RIera a1 &9 SO0 A1 D! i B AT S AR IH W qHeH 1| T Ig A1
At &1 forfiee™ far 21 3y gHdels <d 8, S99 ®el A Bl IS @ Joras § & gndt
I7 Tl BN Al fhl ft Ags BT Up WY THAY e T8 BRI SHhT WA TeRT-ITS T Siell
BN, SfEi-ofel ¥ 98 3T &1 Uil 31T $HH] BCrsU| I8 U 3" H & &ar? sq
T BT ASATSST PR B, BIFR B B, oI UR o1 3R uiferfedd i & SR e
fFaT ST <7 Tl MU o1 HRIS @ oY &I 78l {33, SMeh! R BT @My o7l 891 AT
AETA IS f$H 1R &M ST 2 3R BAN AEal Bl BT BN 8, IFB! U, &1 3R A el
BT AT oy 39 et # s o g1 fAfard) &1 o 3rerT Ried 8, SHBT BIS-Ad A
&1 AABR 7| 3msdl, I 3R gcfonra wordt onfe € 9 950 9% 1 @d ot § &R SwaT
feame-fae T8l < € 98 T8 W < @iy, onue Swe t 59 97 # st e 21 ey uw
FAT M S I 67

# S g 5 39 9 & SR ITHER AR T8l 8, ds9 T8 2l 39 fId & o |
Hl A T BM BN da BR <l | H DTN, 1 D, S D), RS a1er 99 €1 ¥erd |
B B ATl Py HHAR (IS ST @ &, DIy et Il @M 7 3R Aell I v e
f AT g, 3T W DY AhUT H STel [T §1 A8 WAIehuTel RIT 87 HAGT St & Ui b gAd
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9 WEl Pl & yuIss AeHAl & AW gsl gy, 89 gHu b B el St B1 BH ST
IAHT vy oill b JH IR H¥ el | fhet Wt iHa iR AIdIss ol saH enie T8l
fopa S arfevl St ® fF 39 W WRBR BT eST TS &A1 a1fev| ifh Mg {idiens &l
ARUTAT | T S W 27 AlhUTel 0T Rprad A9, SARERIc B, Y agf S| 3T I8
950 RIS BT UaT PR I8 o] BAR Afagr Frafamsil 7 S R iR Rivew 391 & faa,
forel 1 fhgl HRUT A IFH! MY &% I B &l g I R smw da1 &6t gl s forg
3R P ao8 | MY I8 IR W, T AT T T 21 39 W AE AW A1 R 9 o
B, I8 W ISIX R, SR W IoPR SR 3 B | JMMUSH W S ge e & o
& HEIGAT ¢ TIc] Sif 379 3MY AU I FHG BIY| AT AR q A b o, 379 7T
I FHE DT

2 e TS : HeH, 3@ Ig TGl Yw 8 s © (b PIS dESe & 7 g9 Y HAdod P
diaR g RO/ | ... (1@8) Ugel a1 UleR ¢ RofaRd 3R 3R Sid 11 A1 UiaR ¢ Repldl, Adeld
for st sigre # JfRU| sufolv WReR | deq 8 Wl g & @il ¥, srrsarvi ot 9 ot fdeq
g f oMy URATa AT, ST ATEY AT G AN oY, AT G a1 & ¥, gD g v
wlgwmwsﬁquwwaﬁﬁﬂﬁm%éﬂaﬁsﬁﬁﬁﬁ
B9 AoIgd fdel @red 21 99 a8 W Aa-[aaReR g9l B (R ddl o SR | 3R I8 WRBR
T A & A BF AT 9, S A9 H MY 98 B ATsY UK sy, hadl YU HRD T
fhe SMEU| SHBT HAT 81 ST A1ty | I8 Ard eifvR, ¢RIy, Uh & IFh) | 8l, dal I
A ST 3T © MY, PR M 39 ¢ fam @, e ax ol wig, § 318 Taq T a1 &1 g A
QM OB, IRl TG He B gl

A& HBIGAT : TTe, Ofl, 3T A DI |

# AT TG 2 3T PIC BE IV MY, T W fb IR g, IR §, IR g, IR 8, IR T
gasy WP BT JAPR B ¥ & AN, AT oal &, Wb BT PR ©A1 o7 @M 2l
- H A ARY| D! AR RS W, ASAINS dlel Faid W), ReH wgal &
HaTel WR el HIHd U= BART WA § 8 78I, olfh I8 Al 9N el Teas 8 e 2l A
ST € f6 A Ualsns @t Sd © % 9% 99 Teds B, ofhd 519 9 ga 2T g, 1 3y
SNT AT e W Tl S| fowia <@r w18, 9N T fewia <@t # 98 9 gl il 3 &g

&l g
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HeIedl, B9 AN ATEd © [ IR e iR woiqa dleure 9 iyl a8 dArbure

foar & 21 ¥ wifrer J1fad 2l a8 w9e forg wivdrer |rfad 8l |9 ant dar € @ &

Io18Y 3R 9 It Pl drersy|

LAY WA ¢ S ©, oAl il 3AF 96 S |

3t STe] TG @ 99 AN B1Y Io1Y, e 9 f[9d DI, qea dAlbuTel gy A8l dl R det

A PIg fawary T8 BN 3@ H T B g
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SHRIMATI HARSIMRAT KAUR BADAL (BHATINDA): Thank you, Madam.
Today was indeed supposed to be a historic day while the Winter Session of this
Parliament was especially extended to usher in a historic Bill while the entire
nation watched and waited. But instead of a Bill that would have been a historic
piece of legislation that would attempt to stem this rot of corruption that has
eroded our entire system that would cure this cancer and create history, we are
witnessing the Government’s attempt to bring in a Bill that is nothing but useless,
toothless and aimless. That is neither acceptable to the agitators that they are
trying to pacify nor does it take any concrete step to curb this menace of
corruption.

So, Madam, I can only presume one thing that under the banner of this
Government’s Lokpal Bill, we are basically trying to kill three birds with one
stone. Firstly, they are trying to show the nation that they have given in to the
popular sentiment and brought in a Lokpal Bill which I think the hon. Minister has
voiced the sentiment. I quote him when he says: &7 a1 dleuTd fdd of 3 & a9 o

3T, BT WH gaTl, ol T BIH PR faAT]

Secondly, by bringing in such a weak and useless Lokpal Bill they ensured
that it would be trashed by everybody in this House.

Finally, the third thing is that if it did not get into this minority and
reservation debate, they have ensured that it would be trashed by the Supreme
Court.

So, all in all, they have ensured that this Lokpal Bill does not see the light
of the day and like the hon. Minister says and I quote him: WR&R I #t T8 =Tedt
5 a8 Ut [ [ 1 Sataes T 81 S9SN & @ Al Sfaeas! 8 Pl Add &

So, Madam, this undue haste, waste of time and expenditure all incurred by
this hurriedly introduced Lokpal Bill, I think, is with the sole purpose of stemming
the agitation to ensure that they do not go and campaign against the ruling party in
the five election-bound States. ... (Interruptions)

MADAM SPEAKER: Let her speak.

... (Interruptions)
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SHRIMATI HARSIMRAT KAUR BADAL : Then, at least, the Government
should have had the sense to introduce their Lokpal Bill so that we would not end
up wasting time on this useless Bill which is not going to curb the agitation, which
is what they were trying. In fact, this has ended up fueling it even further when
the ‘jail bharo andolan’ starts.

As the common man reels under the steep price rise and inflation, he
watches helplessly but with a deep sense of disgust the erupting scams of the
political parties and the total loot that is happening in the country which is being
regularly exposed. ... (Interruptions) Then, instead of seeing that the people and
the looters are being properly punished, instead of that, it seems that the

Government goes into a cover up plan, in a desperate bid, attempt to cover up all

the scams that are happening. ... (Interruptions)
S WESAT : Y AT B @ &7 3N o A2 AR YA | S 3yl qry Mg, a9 afera |
... (cgagm)

SHRIMATI HARSIMRAT KAUR BADAL : Unless the Judiciary does not step in,
the looters go scot-free. So, the political class is being viewed by the public as not
only perpetrators of corruption but also the people who are trying to block a
legislation which would put an end to this corruption. ... (Interruptions)

Madam, this wandering anger of the public has found an anchor in the
Anna Hazare’s agitation. A 74 year old man, who in a non-violent, democratic
and Constitutional manner is sitting on a dharna and on a fast demanding a strong
piece of legislation which attempts to punish the corrupt and put a stem on the
happening of corruption. If nothing else, I salute Anna Hazare for one thing that
he has woken up the sleeping conscience of this nation to demand from the people
that they have elected to give in to their demands and it has also challenged the
Government by bringing to forefront this concept of corruption which has eroded
our entire system. It has challenged the Government to bring in a strong Lokpal
Bill which puts an end to this corruption and either listen to the people or perish if
you do not give in to their ultimatum. That is the entire reason why this House has
been extended for three days so that we can pacify these people. Today when we
are actually debating a strong Lokpal Bill, this joke of a Bill they have introduced

where the Selection Committee, the Search Committee and everything else is
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going to be appointed by a majority people who are out of us. The very political
class these people are trying to keep out of the purview of the Lokpal. All
Directors, inquiry, prosecution, all Secretaries, everybody is going to be from a list
given by the Government. So, one Secretary level person owing allegiance to
some political party is going to inquire and prosecute the PM, the MPs, the
Ministers as well as his bureaucratic pals. Corruption in the bureaucracy is
uncontrollable today. How is the same bureaucrat expected to control the
corruption once he becomes the member of the Lokpal?... (Interruptions)
A& WA ¢ A M|

.. (erTE)
SHRIMATI HARSIMRAT KAUR BADAL : Then, Madam, since the
Government does not want them to come under the CBI. They have decided that
Special Courts will be set up to look into the cases of Lokpal. The reality today is
that CBI has 10,000 cases pending and 2700 cases are 10 year old. The Supreme
Court has 56,000 pending cases; 37 lakh cases are pending in the High Courts, 270
lakh cases are pending in the various Courts. If this is the reality today, Madam,
how is this Lokpal going to be more efficient and effective? 1 would like the
Government and the hon. Minister to tell me that.

Besides the fact that now the Government also has the power to remove the
member of the Lokpal under the Bill, what to me is personally the most scary part
in this whole Bill is Chapter 15, Offences and Penalties. Besides the fact that
there is no written thing for the Lokpal members declaring their assets or how they
will be punished in case they have committed an offence, the most amazing thing
is this, and I would like to quote.E

“That whenever anybody makes falls complaint, they will be
punished, where the punishment is imprisonment for a term which
may be extended to one year and with fine which may extend upto
one lakh rupees and that too nothing contained in this Section shall
apply, if the case of complaints made in good faith.”

Madam, this is a sheer case, which is going to work totally against the
people.... (Interruptions) If he quotes anybody in the public life, he is going to be

criticized, if he works; he is going to be criticized if he does not work. If I give

my MPLAD fund to someone, who has asked for it, there will be 20 who say that
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she gave it because she got in a cut and 20 will say that she did not give it because
we did not offer her a cut.... (Interruptions) So, what is going to happen
tomorrow is that I will not want to work because I do not want to face the
humiliation of these complaints. As a result, this Lokpal Bill is going to end up,
doing nothing unless we put such strong systems in place for frivolous complaints
which are going to be bombarded by a barrage of frivolous complaints. It is going
to become a tool to harass the leaders from doing their work. ... (Interruptions)

So, in practical terms, with the passing of this Bill, we are all going to end
up giving a Government and bureaucracy, which is going to stop working; which
is not going to fulfil the aspirations of the people; and is going to make the people
even more disgusted with the work that we are doing. ... (Interruptions)

Madam, I also agree with a lot of my colleagues that the appointment of
Lokayuktas is a State subject. We should leave it to the States. States are doing a
wonderful job. 1 would like to tell this august House, when the Government has
the will only then there is a way. In Punjab, we have got in the Right to Service
Act. There are 67 works in Government Departments and in police departments,
which make the civil servants and the police accountable to the people to do their
job in a given timeframe. This is a law that we have legislated and they can do it
too. Why have they not done it is what they should answer too? ... (Interruptions)

We have also started the system of e-tendering where all tendering is done
by internet, which has brought down. We have removed and made it totally
transparent with no interference. There is no interference either by the Minister,
bureaucrat or the Executive Engineer. As a result, the project cost comes down by
30 per cent. Why can they not do the same thing? The 2G scam would not have
happened, if they had brought in this system of working. Only, if there is a will,
there is a way. ... (Interruptions)

18.33 hrs (Mr. Deputy-Speaker in the Chair)

I would like to end by saying that let us all rise to the occasion to fulfil the
aspirations of our people. Let us not get so scared that a Lokpal Bill is going to
come in, which we are not going to be able to control. Today, the people are
looking for a body that is free from the clutches of the so called law makers or so

called politicians who are perceived to be corrupt. So, let us make a Bill and give
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action to what the hon. Prime Minister has said: ‘The well-being of the aam aadmi
is the centre to of all our policies.” This Lokpal Bill is neither central to the
policies of the aam aadmi nor to his needs.... (Interruptions) So, let us trash it
and bring in another Lokpal Bill. They have got suggestions from all the hon.
Members.... (Interruptions) Let them amend it and bring it in or send it back to
the Standing Committee and make a Member of the Opposition Party, the
Chairman of the Standing Committee, so that a real and proper Lokpal Bill comes
in which can be passed in this House. We do not waste the House’s money and

time, debating on a useless Bill.
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SHRI H.D. DEVEGOWDA (HASSAN): I would like to express my mistake. Hon.
Speaker, will you give a little attention towards me? I would like to express my
apology regarding not giving any request in writing to take your permission. I
expected that after Shri Lalu, who has got four Members, I am the person who is
going to be called. I know that only three Members have been allowed. It is my
mistake. I do not want to blame anybody. I have been educated by several
speeches made by the seniormost leaders of this House. There, a young Member,
who spoke very eloquently, I have at least learnt something about how things are
moving on so far as the corruption issue is concemed.E

Mr. Deputy-Speaker, Sir, I would like to just say two or three points. I am
not going to take much time of the House.

In the entire Bill, no mention has been made about the corporate houses.
Why I am mentioning this is, in Karnataka, in 1984 — I have got the Bill here — I
was the first man who had faced the Lokayukta who was appointed by our late
leader, who 1s no more now and I do not want to take his name. He is the relative
of our Opposition Leader. That was the first experiment that I had in my life.

Shri Lalu Prasad ji is not here. I would like to say as to how things had
moved.

Hon. Prime Minister, I have never questioned your integrity but I would
like to say how things are going on now. Sir, you may be sincere. I have closely
listened to every word of your speech.

I would like to share with you what exactly the conclusion that had been
drawn by Shri A.D. Koshal, Karantaka Lokayukta. I would like to tell this for the
benefit of the House. It says:

“The only head of charge in respondent of which a prima facie case
is found to have been made out is head 1 of charge 1 and that too
only in relation to a single house-site allotted to a relative which is
covered by the entry at serial number 18 appeared at page 8 of Part-
A of the documents. My finding about the existence of such a case
is based on the discussion contained in paragraphs 12 to 18 hereof
and is to the effect (vide paragraph 17) that the respondent has
committed an offence punishable under Section 5(2) of the
Prevention of Corruption Act. ”
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It was about a single house-site allotted to my widow sister-in-law. I had
committed this on the floor of the House. I never told untruth. I told this when the
discussion came up before the Legislative Assembly. In the Council, some people
made this charge. I had phoned to the Chairman concerned and said that this was
what the mistake I had made.

Telling truth is also an offence today. I do not want to narrate the
Mahabharata story now. I would like to tell you, Sir, that for allotting one house-
site, | had to face this charge.

I had drawn your attention through several letters as to how farmers’ land
had been looted in Karantaka in the name of the so-called the ‘project promoters’
and the ‘corporate houses’. 'Banglore —Mysore Infrastructure Corridor Project'.

You expected that a lot of money would come from foreign countries when
the country was facing economic crisis. I bowed my head on that day when you
had taken that decision. What is the end result? The land taken by the corporate
houses at Rs.10 per acre on lease and land had been pledged for Rs.150 crore in
the ICICI Bank. That is his capital. Do you want such things to continue? Do you
not want to lay your hand on such people; (Project Company)

Sir, I am sorry. I am not going to lose my patience but I am fighting as a
Member of this House. I am not the Prime Minister; I am not a Minister; [ am only
an MP. But as an elected representative, I owe a responsibility to the poor farmers
for whom I am fighting. Is it not my duty, as a Member of this House, who had
been elected by the people with more than three lakh votes over BJP and Congress
candidates? Is this not my duty?E it not my duty? I have been sitting here for the
last six-seven hours waiting for my turn to speak. I expected that after Lalu Prasad
Yadav’s speech, my turn would come.

What is your answer today? You say: “If we touch the Foreign Direct
Investors, your money will not flow.” What is the money that is being flowed? It
is not even a rupee. If Rupee one has been flowed by that company, hang me; let
this House pass a resolution to hang me at Connaught Circle.

Is this the way to bring this Bill to satisty X or Y or Z? Within three days
you want to push this Bill! I can speak for hours together. I have gone through so

many issues.
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Sir, Karnataka Lokayukta is the first of its kind. It has got its own
investigating agency. Now today, in Karnataka three or four Ministers including
the Chief Minister of Karnataka irrespective of the party, have gone behind the
bars. You have not sent them behind the bars. When the Governor had
recommended to dismiss that Government, you did not take any decision. It was
only the senior-most leader, Advaniji who took the decision said that ‘please go.’
Advaniji, it was you and your party who took this decision. The Centre did not
take any decision.

What is the answer for me as a public representative, who represents the
poor people and the poor farmers? What should I tell them? You do not want to
bring to book those people, who are looting. For one house site of Rs. 20,000, I
was to be prosecuted. This is the position today!

Sir, please. We cannot accept this Bill; whether it a strong or medium or
comprehensive or whatever language they may use, we cannot accept this Bill.
They cannot do it hurriedly. Laluji had made very salient points. He has guided us
well. I would like to tell that we cannot accept this Bill.

With folded hands I say it Manmohanji. You are sitting there as an honest
Prime Minister. I am not speaking about the issue of Prime Minister. What is this?
One of your friends who has written the Book who is also an M.P. “The Kind of
Corruption.” After I took over as Prime Minister, within one month this Book was
published. It was sent to all Embassies and all Members of Parliament.  Mr.
Ananth Kumar may be here or may not be here, I do not know. They wanted to
raise this issue. The Leader of the Opposition at that time, Shri Vajpayee told his
party Members: “Do not do this. I know who is behind at the back of this.” It was
because of his maturity that he said it. I must remember those days. One or two
Members wanted to raise this issue. This matter went up to the Supreme Court.
But what happened? The former Home Minister and the former Deputy Prime
Minister, Shri Advaniji is sitting here. He knows that a criminal defamation case
was filed in the Tis Hazari Court or something like that, by the Government of
India that ‘it is the Prime Minister’s issue, you cannot tarnish his image.” It was
the Government of India, the Ministry of the Home Affairs, which took this

decision on that day.But Sir, nothing has happened. The person who did it was a
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professor. He is no more now. He has died. Nothing has happened. Law on
differentiation must be amended.

So, this is the type of allegation. Anybody can do it. I do not want to read
out this book. One charge is that if ‘I have purchased a coffee plantation of Rs.
300 crore by sitting in that chair, that Rs. 80 crore has been paid in cash in white
money and Rs. 220 crore has been paid in terms of black money, and that I have
cheated the Income Tax Department as a Prime Minister.’E

On that day, I was the Prime Minister. Today, I am former Prime Minister.
I am speaking, not as the former Prime Minister but as an ordinary Member. I
spoke because of the pain and what is going on in Karnataka. Our Ministers are
here. He leased the land at the rate of Rs.10 per acre and project promotor is now
selling it at the rate of Rs.20 crore per acre. He has brought not even one rupee and
invested. You do not want to include such people. So, with folded hands, I beg of
you. To take action at least on such fraudulent companies.

Sir, I conclude my speech. I do not want to make a lengthy speech and
unnecessarily take the valuable time of this august House. At least, the hon.

Members have not disturbed me.
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2t Terda Rig (F9TRIEET): SUIdel HEled, dgd-agd gvudie b I q31 39 HAewqul fawy
W AT AU AR @ & oy sraR &

MY S 8 ¥ed § 9gd 9N Al RS §9 91 Bl A & [ H Uh WHN
TSGR o7 3R IH WRBRY AIHYA BT BISH § Ao & &5 § ATl 37 A 52 9§ gl
HY 313709, Bt TRIeT & off QIR oI # S & Ugel d HEdT o7 {6 vig Sftad # s
TIET 3R BRIT € A1 98 o78.U.UH. B WeT 8l ¢l S0 18 # IO H ST, Al /Ul
B GG AT, PO A BR, $B gA1G i AR MM & o g9 sy w ugen g b S

H IR WA YWhel Blg DM & Al 98 Al A9 Bl G ST 8l

B 99 Sl 39 9ed & 9 I8 9 8, 9 % g Siid R FST JATHR HIS-HKdl el
XA Bl B 24 GO T B Ao W §, ST Ui Ta1eeE € SReR € iR a8 8 wEl
A 2, TN &F ¥, BRI F BN AR S 8 AR I 3MMIPI WWie HAT TSl gl I
DT 12 g9 DIy BIF BT b 8H I A AreRATgihad UR O %8 ¥, <RI 4, Yoy 7 uhs
foran 3, gsaTsy SR TR 3MU &l Gear &1 M & ¢ 1 98 Hedl B M, 3Tl IR
AT H <G ol | gAY S AN I Arad © b g oSl agd T 8, A S agd
3 8, <l FHT H 3P &3 ST 9gd A & 3R I a1 R Ui el & q1a a1
&3 H SR 9 STd & 781§ fb g1 a1 1 8l 8, Wlld QT BT 9e B BT Adod
HT 2 3R fHd JHR AT TR 3T &F 3R AT AIGRI & Ui SIedh 81 ISl &l

I [T 8, b g9 |9 B e & o7 I8 e & foy ot qrey g v
3MRER &9 39 U &l W &l gUl # S AR FAIb H o A Wa Al drefd o, 9gd
YSTOR 8, RPN ~1|qv€|ﬁﬂ€raﬁ€ﬁ’\’§,ﬁ%ﬁé%aﬁﬁﬁ@m%@m%wﬁ%ﬁﬁ%l@
e difarfeass # o 9 €1 o9 I8f oMY A1 |Wa W ded © 6 99 I ¥ I8 ol A
UH foF goT, e IRl S 90 8 Uedl # S Ud WISl @l off, #Y 98l W I8 U¥ <@l
3R qor & 3fa § 39 gor # ®el SM$?  §IR U UFHR 7 9, I Hel [ 13hR a1
ST 8T WIS Qb &S q1 © olfh 379 a1 g8i A1 fUerg 81 %@l §, Pls diel AR <l 8, Dy
ST B ol 81 BH Pel g © I1 A8l AT g9 e & [ qred g1 Us @1 8l o
#9 et b aRax ¥ Rufa Fai o 5 &d g0 wed A fag i fodi @ forg 90 €, @8 =
FHE ® [y 89 yeeR 9 &8 MU 3R {69 IR &1 dlburd d9RI? I8 Hqard AT
B A B

g W AT TN, 9gd ANl T SHD IN H Pal, oAfbd sa digar T8 RNl TH
ArhpuTed fadas TIRa 81 IR iUl a4, 59 A | Bt Wt ga=t digar, ga+r ol Te off,
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I ot 81 H qeerar § 5 89 S 8 B, PR 8 99 $9% I ¥ T8l A, o
T X o 3 39 IRRRAIT W) &9 1ga?

# 9gd &I W YA BT A1, A Aeled ARRVEH! S A 99 9 91 A1 I97 ATHHD
aryor fhar| gaR HAT Bt Risger S Sf@ dlel, 98 S W SATET JAhh SR Fera= Sff
B S WE g, # dor-dar g W@ o1, 98 BARdd Wi ot S=M O aRe WSyl
gl WRPR P S AT 8, T8 WA A arel T8l gl JuAT St 7 Edb Pel, SAD U
Had TRV St 91t ¥, {6 WReGR B #M & 981 et § b a8 39 fIa ) wgafa
T AT 81 98 39 el D1 oo ArEdl 8, 98 fhdl W ave 39 e B gAR T & A
SARAT ATt g1 & AT U, &9 ara & oy aren € 5 o) WReR v i ) &
87 3UD WY &1 A 87 NN | BEl, T8l W Ugel bl M1 b DR Bl H f4gg w7
A IAOARTD &l SH ABUTA W DS AW T8l 8, YR DI TS A Bl Aded T8l ol
arft FE T H A I ATl € 3R I 99 A H g9 S b Wi S @R § 6 ogw ar
T AR, AE /W A T U R @ 8 o wNe? ¥ Hen O 8 21 I ARd e ©
3R 99D a6 W ARY gav & IWR| VAT A7 3 I T8 L. (Fag) ofed df N
fFeraR, S b gAY a1 o el b &H 39 fdel @ uel # el € i AU SgHbR Vb
HAR, TR, ATRUTA Bl IR g9 B v 59 9 &1 ¥ &1 98 Sagid 8Nl 99 ol
7 39S R ¥ I8 WR HEl

eI, ol MY BaTl Sfd Wekdl WCFaR B a1d 311, 252 B Il gg, 253 B! g4l
g @ 9D IR 1 B ao e o @ 2 E[= e wed € b el wifted) 81 s
I fagall &1 Starg QY| < Tel | a1 87 31T WIAH BT Ieaie SI-g31 BR PR &
g 3R a1y o B T 5 et WIfthRs) ®1 oMU S-g91 o) |fde™ & fawdd & ax @@ €
3R 3T HE © [P PIC HAA BT A8 FHal DI q ol A S qb 39 e H T8l g1 &

T IS BN AT el B9 TH-§5 IR ToAd BM BT 3R AGA & HM HIC & 2| Ig b
faepe 99T Bl

IUTEAT WRIGY, Sl $B I B, [HaN I Wl off Agi e §, 98 g W O fF e
SY THUSA W T-9f Whvsd dbh b4 Ugd? fUsel a8 # S WaHe Y<ER 39 9¥ § gl @
I BT S 7 9T T @ 3MeH! s H 3TeH TR J0T gl 2 iR oMY Swidl 4 &S
B IR TG W G B SR KT &M 32 T .. (Faem)
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IULET ARG, HEY SHAGR FETTHA] Hg S dlel & Aiid 3T T I DR g9
U W Tl S AN & SR UH A Bl S R @ g H S g1 8 A a9 a8 S
AR & 4 § W 81 TS ANl @ d1d Yo dal 8, el §l 3T ddbell® (b a1d Bl o
PR B7 ITH A R 2?7 AN A DI AR 9 B ol AN IRER F K §l AN A ©
fo5 facell 3§ Sl <=1 &1 BT €9 T T8 W H A R 98 < B A B B H AW| ST €l
DI BT AN H Jo B| SAFAY T AT YTER BT 3T HeT ST 38 & Sv Al &l R
e @1 21 B9 AP TIOR3 TRl R AHd ol MU IFD! q@rd AW fAfgl ey S|t
FHerad A fARY| oMy 39 5 ft w9 e ot & T 9 RARY oo et 5t g1 Sw |
fue & oy o S U 4 W) © 98 fAepa e ok IR wifed B w1 Bl gaferg 89
9 O & 99 # 2l

IUEE HRIGY, A & fod @ R 82 # |ed &1 A e W o =gl
AIPUTA DI b AR I %8 & 98 AT ¥ & b9 BT I AR HA? I8 A sfeas
e dre 3R A= &if aRwM Yae &1 ar] &t S § 3 @ ST T T N a1
IR DY AT -, WA, ot 7 ARE M ok 9gd 9 oAt § Alerged 2
IS & o U8 aRen g1 S 9ga @<l 81 W& © [P $9H wuHA B W AT 7 W, Y
AH TS & 1Y W | UI=ME 316 HREM Yae & SR Yler d odx el dd 9 & oY
H oM Bl 399 U, 1, W, 1 IS TN T8l §l W AN D SRR ¥ AW Bl AR §, U,
STt BT @l a8 ot STl AR ol S9d SRR H Bl $feuT 99d dre iR a3 e
Yae & g H & o ff ) g aer # fifeved, vl whger Riow g gy fafaf §
d %9 gl a8l BIg fSRemer i gl
SHRI H.D. DEVEGOWDA (HASSAN): There is no time bar. It may take even

thirty years.

SHRI YASHWANT SINHA (HAZARIBAGH): There is no time bar. 3t <or 4
BH 1 98 g2 A1 <W1 § O U Q4 YETTHAT & SR JARY ol I IR e Had & 3R Uh
Waﬁéé—cﬂmlg

19.00 hrs.

SE-S1d S sl o 99 9 A &, O ¥, AW &, O A1 I GHI qb qd Y HAT 8l
MY | ifh TTa BT IR o, SH FHT d Yo #A1 | 8H AW 3 98 G @ 2| I
Hed & q GG Aew [Ers ofd d &1 YRR & ARIY § & e 2| w1 g fowi &
fose 8 27 U e I @ O #§ € SR &1 ¥gt & o # €1 I8t e on w1 7 6 ouan
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TE R fpae AT 1se H oW € S SMUN | § $5 a/d & W $9 14 Pl DE I8 g (&b a8d
=@t Bt ® 5 B | oy ff WeR # 9, o I% fran, 98 fean, emww g T fan, aw
e fpan| <ifeh1 # Uep a1 T g b 31Tl 3eed Sl Bl WBR BT Uh HAl 4l {5l o
¥ dg 78l ©l..(FauE) 98 PR el Al 87 AN B (@EF) <@ A1 R I I q8d
PO @l ... (agM) fd vh s fharl Surenet #eied, 84 $o! Nad W ¥d 2 6
I8 ga ol dred [ [ o Bl sufelu g8 $9H SHgeiaR SReelde qe Sfd Q| g,
HE BT & IR YA FMHAV, ATE [HAT fh o & I8 Rl =mare § e, a8l W
e Bl WY, FR ST ORI, SIFEEihR. ATgAINe] ROded, S Ugdd 78l o, I¥ U
PIRSIST & ATH A odHR Y| S 7 6 a8 Wt T8 e arer 2l

JUTEET WEIGY, § SMUR MU PR ATedl § b I8T S AR R &, S fda uged
focs € ok BIaicEa dedie a4 fores 21 # oMoy fde &=a1 =med g &
BRI JFHSHE BT U8l SlIfoTg| I W AN PRATSY iR d9 [ DI Aoy iR I

W I HRATSY| FE HaRAT AgT BHl ALY, Hifh IR AU DI HSHS |

feran & f& — there shall be a Lokpal, @8 dI-aeiczma sifede U 81 8 a1 fhr I8
a1 T &1 A9 R 21 g9ferv Constitutional Amendment first and the Bill later.
This is how we should proceed in this matter. 3T SAC PR Bl BN [depe &l
g =Afey |

AT B A - Bt Rieger off Tgi 81 &1 #7 Ieb1 ugell &2 a9 fpar on 5@ #
Y e T 3R TS HR SMMPR dol o7 Ysl W U ¥ O & g gHdr=HS Bl
HRIATE I Y&l 2| S 9T J 918 I S9B dblel 9B MU | 39 d 8 SHFSR! BT IS
TSl 2 ©l..(AUF) 9 BT W@ ¢ B W IS W IMHAT RN PR [ 8, ITD SMUBR &F A
& R WET BRIk ©] il 89 a6 ¢ (b Aled [ a7 | SRS # Aisdl fad a9 gabr
gl STRIES 7 afedn [ a9 81 f98R # st fad a1 81 S SISl S &8 @ 9, dHich
DT 954 3101 9l | AT BT g [9sll 1 sre-3res [T 91T €1 18 IAT W 30 YHR &
fadt gl 9 € deRH € A1 deRa & Fgfad @ ufear SR 21 8 @ )@ § 6 Swa
PR B AT Il AT BH I IS B FW AT Hied AT W@ I A= dred 21 I8
BBl BN TAH 27 A § AYH Dl Aed g b I8 AT A1 WWDHR 7 (YR 8, I8
WW%\'I Tod I TR Feldl, a1 Bl FE S T8l BN I8 ' B © P sifdt it
HifT § A ganml amueh! 3ifer Urel Hifew &1 faar wa gg? oMU SId U UFSiisl & A1
iR SaTse Gt HHSl a1 I8 o, A I F9Y 3MMUH! UIfcai & foar T80 gs | am
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i urel e gamli? oM ST gul 6 8 wage Qited WSl a9 AT J
g7, (TTgM) S9 WY g1 3 | A Hio-Hiel [d 1YY @Rl .. (FaeH) 9
AW B TR, T4 D! G {6 AR wiféal o1 geardn S 3R S W Ae-dod) ardEid
DI SR I A DY LTHS gafl, T ART Q2 ST &1 TS A~ AR S & IR 4 b
UHR B q Hel A @ 22 B U & anl fFE RE B a9 R W 80 fFw e o
HTST BT WA PR I8 &7 FA1 g Fel 87 Jar 31 Sff I 3res-o/s UF folad § 3R s91ab
Ut @ WART S5 WISAT § el §hd Bl ... () I8 a1 TS § B Al AT B R
WHR fhd I W I & 27 9 94 off 7 dal 5 AN Uva ¢ 9d 9 & 3
Tigiicy ¢l Biid Riad St @8 ® ¢ [ AN SKfaed dc 3% A5 ©l AR yorst
Swfded Bl A Wt dxcfded B T8l (BTl YaT H3l UH FSD Aol Hed= T8 2
TSI I AT BT B Hcaed el gl Fa e i SaRE gl # qedr @ g 6

AT = AISHT R Sfded g7 [ham dfse o w1 SReaed 87w 1|1 Ao

T Sfaed 87 ... (Faue) d99 1 foIfh SR 1 SKERH 52 Celldid Xaregzy

SEIRH 7 ... (@uE) § Yo ared g 6 Ssii YaeRE w1 SWKaRH 87

IuTege Sil, O #30, A1 |ed I8l 90 ©l v HA S 14 9 gdiaded e A | v
e & fou @ 7' 78 @a & 89 & Ree TR oiffie dee & g3 w 21 wa = S,
SIS <% Tep HINUT 3MiSTeh Hepe H HuT g3l 21 I|db! el 1 forn 81 & YRoard QA
St 9 3 FEl P T 39 99 B YaRics e @ a6 1 99l B d@ B AIdl T8l el 8
S Al ¥ DY US? Wfeh veigdey ®Y a1d 81 8 8, Al Bl aid 8l I8 gl BuAl
HEl q el g TAT? IS W B R AR Wi weN T ¢ @ 2l L (FaE)
AlpUTel WR die @ oY A Bfed| 3R 84 Hed & (b dAldyrel W aldl, dl Jer F=1 Sit
BT AU Sudter Jgl T8 REr @ity off| L (eaEr) 9 9 ded € SR 89 e did
Hehdl | .. (Faer)

SUTEdET HElGd, Sl WA B, 98 IE ol Hu HAl off 7 ®el {6 gAN Afqdi duew
Jfee 21 muat il e dfed &l .. (Faem) 3 diueq A T8l ol Y gaaea
U BT qd B 8l MU AT ARG dferd| § el @ g 6 sfues! saefia wrg
IR T QT M SIY T17d # RT3 g3l 27 T 18, | I« H U Wl Mg & gt
T e UEAT § 3R AU 3H W H I8R S WA Bl I B I 2. (J@EH) T8

3TEBI-3TeB! dTdl ... (V@EH) W PO 38T vl &l ... (FFem)

IUTETL HAIG ;3T S© dlol SIfoTT| STg 3TUhT dleT T AlhT MU, a9 SIfoRIT|
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2 Teraa ReeT @ SueHe weled, § 31U WewH | WHTHA! Sl Pl hEl dredl § b HH A
HH MY 3T {3 B, 1 gt 8 Aicfhde o I a9 BT B B 89N 59 88T B Sl
S At wfcfhae fear ol vea=H=t S, MY &9 T=dl WM SgU, $9d! fIar Hifeig| &y
AT Fee # AR e, 9! &0 SHIY| § 95d g & A1 Hel aredl § (& 8, g9
PR &, B9 Hared FGH &, DT I8l a1, TLAR A AT 8, olfhd A B A1 TSI
gl YR & A1 84 Rgerars el B, T 80 THH! Ol MMUD! ol & [ 377 UCER Bl
8o &1 A WINY| IR ITed St St & Be B 9 [ AR e e § IR & Raeid
oIS Bl & & 3R AT ff B M| & 99 YerER & Raards I8 ded &, offdh Sud
foTg 3T YR @1 AT T DY ATILIBAT &, I8 a5 G| A 24 BT 6 AT S A
o iR g9® ik S oe fawwfoat 8 S9iat fish fan §1 U S8 didural g AR
WRB, 98 IFH! 9o, R a8 IFDI WO, R a8l § Hal iR S| 3R 37T IHDBT
SRIUM g8y, A1 a1 diwidhes SIUM 8RN b fhAT 1 Joer @l My b & A1 a1
b8l fbd ToRkil & o 1 RE 21 S8 T §, 98 W e ) B SR SI1el YR & AR
H g | gaferg # afud HiegH ¥ deT HRAT 9edl § [ R g1 Waqd AR 9 Sl
ST 9 Wad @ WM g, B9 @4 dI HAT B, A1 MU $H W YAHER IR R 39 [d w®
gAfdaR T8l 83T, A1 39 Fad H d01 g3l Pls AeR A Tl ol SR & Al & R 4
TE ST g difth R o Tl St @1 | W 3R g8 WSl IR 9 @ dTell a9l 38 9,

SO AT FAdT & b 9@ iR Wt R 99 Bl L (SFau™) 39 Agant g SIgENl 7 Rl

®el, SIUHS - AT Pall Please take notice of what has been said here. 87 ¥ a1 I8
WR 9 91d B Rl & &, IfhT T Sl g &, U1 el & 6 amue S99 ot ==d
T Bl S99 W) A B B IR O Red § UHSIE B HES R AT IO g STHET
e &, 9T & T AR W BRI 8] VAT 7 DIY| T H AT B IMALIDAT TS| g,
I U IS W@ & IR W, AT ST & MEH AT & AR TR, offdb the soul of
democracy is the consensus. That is the soul. 37T & WA 3fR MY 30 FEANAAT &
dr 3 f weafd T8 9 @ 2] safo SR AT 7 Sl del, S9el e aRd g¢ # oud
qIEH Y WRBR F Hedl died] g (b Y 59 9 D1 a9 ooyl # ifermied dfded &1
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iy o) feaT| e ATSARS RGN SUH STdl, FATol 24 I9H Slell IR (H U W=
MY MU S ST HHcl & I+ [arefe O & 781 39 99e & ey 2 {6 eR s9
THR ® HeNET Wi HHS B RAERe & a5 6l s # Py o[ & @1 99 fadus
DI AR WIS HHS H ST =AM | # =redm g 6 WPR Aeglq fR@n a1 59 WRBR Bl
TEgfE MY | TRHR TSH Tgl W, 9 a1 & GAUS & 916, Ig 9o o % 87 aed § &
I e qead a9, BAN AT W 8, 89 WRBN AlhUTel T8l g d18d §, AR AldpuTe
T ST AR Bl B A1 © (P afed AT &, A9d AledTd 9 39fe 89 AIART 39
I FHE & A WSl 32 T

Mr. Deputy-Speaker, Sir, a morally bankrupt Government has brought not a
Lokpal Bill but ‘Brokepal” Bill. I8 =&l =i, $AfTY # WRBR I AR <l € P a8
S W TRRAT A A R < | 0 1 9HY (3, S9S (oY fTueh! aga-9gd gaTa|
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DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Mr. Deputy-Speaker,
Sir, we heard a powerful and statesmanlike speech from our Prime Minister. It was
not, as has just been alleged, a farewell speech but a speech of taking stock of the
platform that has been built for further progress. I would like to refer, Mr. Deputy-
Speaker, Sir, to an earlier speech by our Prime Minister when he was not yet
Prime Minister when he said to this august House twenty years ago in announcing
the liberalization of Indian economy, quoting Victor Hugo, that there is no power
on Earth that can stop an idea whose time has come. Today, Mr. Deputy-Speaker,
Sir, we have another such day when a powerful idea has reached us, the idea of an
independent and effective anticorruption body.

The mood of the nation is clear. And I think everyone in this House will
acknowledge that there is a reason why this is the first time after eight previous
unsuccessful attempts, the first time since 1968, that we are actually discussing the
passage of a realistic Lokpal Bill. I do want, I think in the name of many of us in
this House, to congratulate all those inside and outside this House who have
placed this issue on the agenda of the nation. They have done the nation a service
in bringing this issue here. And I do believe that our Government has done a great
job in rising so admirably to the challenge of presenting a credible Lokpal Bill to
this House.

19.19 hrs (Shri Satpal Maharaj in the Chair)

As the Durban Commitment to Effective Action against Corruption
declared in 1999, a commitment to which India is a signatory, corruption deepens
poverty, debases human rights, degrades the environment, derails development,
destroys confidence in democracy and the legitimacy of Governments. This is why,
Mr. Chairman, Sir, the time to act is overdue. And this is why we must commend
the Government for putting forward the Bill that it has. Let us not underestimate
the need for this Bill.Ee fact is that people around the nation have been raising
and discussing the issues that have come before us today. There is a problem with
the national debate; we have seen outside this House that people around the
country know what they are against, but do not know that those who are agitating

were for. And so, there was a simplistic attempt to support another Bill, a Bill
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drafted outside this House, which would have given us, I am afraid, a clear, all
encompassing, but a deeply wrong-headed and undemocratic prescription. The
Government has avoided that danger and has come forward with a Bill that tackles
the real problem that we are facing — the issue of corruption. Corruption is not just
the big ticket corruption that everyone has alluded to; it is not just the big headline
corruption; it is not just the amounts that have put prominent figures in jail, but it
is the daily corruption that affects ordinary Indians that we must be concerned
about.

The widow who cannot claim her husband’s pension or insurance pay out,
without bribing a clerk; the pregnant labouring class woman, who cannot get the
Government’s bed that she is entitled to deliver her child in, without bribing an
orderly, otherwise, she has to deliver on the floor. These are real cases. The young
man who wants to be a lorry driver, but cannot get a driving license without
paying a bribe or worse still, the lorry driver who cannot drive properly but can get
a license by paying a bribe and becomes a menace to all of us. The son or a
daughter who goes to get a death certificate for his or her parent, who died but
cannot get it without again paying a bribe.

Shri Yashwant Sinha said that we want a people-centric Bill. These are the
people on whom the Bill is centred. If you want people centric action, just
yesterday, the Transparency International, the Berlin based anti-corruption
organization, released the results of a survey of 7,500 people, conducted in South
Asia over the last two years. Fifty-four per cent of Indians surveyed, said that they
had paid a bribe. According to the survey, Indians pay bribes frequently when
dealing with all sorts of essential public services — the police — 64 per cent;
property and land — 63 per cent; registry and permit services — 62 per cent; tax
revenue — 51 per cent, and so, the list goes on — even up to, educational services.
This is a shame for us and we must tackle this firmly.

If Transparency International is seen as a foreign institution, let us look at
the analysis released very recently — this week — by the Aziz Premji University in
Bangalore that studied the last ten years’ performance of the Karnataka Lokayukta.
What did it find? It found that 80 per cent of the cases handled by the Karnataka

Lokayukta are related to the four essential functions of the Government — local
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Government cases — 24 per cent; administrative cases — 37.6 per cent; welfare
cases — 17.6 per cent and regulations — 2.5 per cent. In other words, corruption
infects our system and we must deal with it.

It seems to me that the problem however was that while people knew what
they were against, they did not know what they were for. They supported an
outside Bill, without fully understanding the dangers that that Bill posed. But they
did feel — the nation as a whole feels — that there is a need for a strong anti-
corruption agency which is effective and independent of the Government so that
any wrong-doings by public officials can be investigated, prosecuted and punished.
That is what this Bill gives us.

In my view a good Bill had to meet the following five principles — I believe
that the Government has done a very good job, as I would explain. Firstly, the Bill
must be conscious of its obligations to the society, and to our democratic
institutions. This Bill takes into account the demands of civil society and at the
same time, it is respectful of the democratic institution of Parliament, which is the
only place where this law can indeed be passed.

Secondly, it must ensure that the cure that is being prescribed is not
worse than the disease. We had a cure being prescribed from outside that would
have created a supra-institution, an institution that frankly would have been
undemocratic fundamentally, that would have combined the police powers of
investigation and arrest with the judicial powers of prosecution and punishment,
all in one institution. E)vould have been extremely dangerous. This Bill builds
in effective checks and balances.

The third principle is that a good Bill must deal with the issues of monetary
corruption and mal-administration, of the misuse of authority for personal gain and
indeed the embezzlement of public funds. You will find that the Government’s
Bill covers all of these and more.

The fourth principle that is important is that the Bill should strengthen our
constitutional and institutional mechanisms in this country against corruption. The
fact is, by proposing it is a constitutional amendment, the Bill is anchored firmly

in the need to strengthen our constitutional and institutional arrangements.
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Mr. Chairman, the fifth principle is that it should also be effective in
avoiding the risk of decision making paralysis. Shri Sharad Yadav ji, for example,
rightly said that most bureaucrats in this country are capable and honest. 1 do not
think that we would demur with that but there is always a danger that honest
bureaucrats would be terrified by the provisions of too draconian a Bill and would,
therefore, not wish to act. The avoidance of risk would become the most
important concern. There are many bureaucrats who believe that you cannot be
punished for doing nothing and that is the worst thing for a country that is seeking
to develop, to grow and to change. We must not create a situation in which
bureaucrats are impelled to do nothing. We must make it possible for the honest
to have fair and due process and where honest officials do not feel that they need
to duck the responsibility to take initiatives and decisions. That I believe this Bill
has tried to do with the protections built into it.

We will only know to what extent we have avoided the dangers by the
actual working of the Bill, and I think it is extremely important to see this Bill as a
stepping stone for larger, broader reforms which I would like to return to briefly,
Mr. Chairman, in a minute. But before doing so I would like to respond to some
of the specific charges made by the Opposition and some of the specific claims
made by the Opposition in this debate today.

The fact is what have we heard! Have we heard nit-picks? Yes. Have we
heard legal sophistry, as the Prime Minister has said? Yes. Have we heard a lot of
rhetoric? Yes. But have we heard substance? No, Mr. Chairman. The only
substance that I have been able to hear so far has been the Leader of the
Opposition and the previous speaker holding up the Uttarakhand Bill as a model of
how such Bills should be created. Well, Mr. Chairman, I have got hold of a copy
of the Uttarakhand Lokayukta Bill and I find there are some very interesting
provisions in it, which I believe the House would be happy to learn about.

For example, as you know, our Bill proposes that one needs a three-fourth
majority before the Prime Minister should be brought into the purview of a
particular investigation. And the Leader of the Opposition has proposed an

amendment, that has been circulated to all of us suggesting that it should be
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reduced to two-thirds as three-fourths somehow weakens the authority of the
Lokpal. What does Uttarakhand do, Mr. Chairman?

Chapter 6, Clause 18 of the Uttarakhand Lokayukta Bill says that no
investigation or prosecution shall be initiated against the Chief Minister, against
any Minister or against any Member of the Legislative Assembly without
permission from a Bench of all the Members and the Chairman. So, they want a
hundred per cent to indulge a Chief Minister and MLA in Uttarakhand and they
think that our 75 per cent is too much. There is more, Mr. Chairman.
3t gFACT ARV ATed (ALY : Il AU Bl AT aTey |
DR. SHASHI THAROOR (THIRUVANANTHAPURAM): We are concerned
about the impact of corruption on the BPL, not the IPL, Sir.

Mr. Chairman, the audit of the Lokayukta that is provided for in the
Uttarakhand Bill is very interesting. According to Chapter 5 of the Uttarakhand
Bill, Clause 14 (2 ) says that a Committee of the Uttarakhand Legislative
Assembly can do an annual appraisal of the functioning of the Lokayukta. So, the
Lokayukta there is under the Legislative Assembly and yet the Opposition that is
holding this up as a model says that our Lokpal Bill, which is completely
independent of Parliament and independent of the Government is weaker than the
Uttarakhand Bill. Mr. Chairman, if this is their idea of a model Bill, perhaps we
can understand why they have no Lokayukta in Gujarat for the last eight years. So,
the fact is that the so-called model Bill... (Interruptions) You know, one of the
dictionary definitions of a ‘model’ is a small replica of the real thing. Eday, we
have the real thing.

Now, I would like to speak about the discussion, which we heard on the UN
Convention against Corruption. [ happen to know a little bit about it. I will not
enter into the territory of the legal experts, who have debated the respective merits
of Articles 252 and 253 of the Constitution.

My hon. colleague Shri Kapil Sibal has made it very clear that Article 253
does empower Parliament to enact a law for the whole or any part of the territory
of India to implement an international treaty or Convention. This provision
actually does ride the List in the Seventh Schedule. It is because it is the exercise

of our Parliaments “constituent power”. Note just making a routine law. But I
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will go beyond the legal issue because I am not a lawyer. However, it seems to
me that corruption-free governance is a basic human right in India. It is, in fact,
judicially recognised and enforceable.

In fact, the only way we can bring it, is by having a unified and
comprehensive framework, in which we can fight corruption in a united way at the
national level, State level and local level. How can we pretend that it is
appropriate to have one set of anti-corruption measures in Karnataka, which is not
applicable in Kerala? It is not possible.

When we offer this as a constitutional amendment, of course, what we are
saying is that we cannot allow States to undermine the effectiveness of the law, as
it applies throughout our territory.

Shri Basu Deb Acharia was good enough to read out a particular part of the
Convention. Let me say to him and to the Members of the House that in any case.
Chapter IV of the UN Convention against Corruption, Articles 43 to 49 says that
State parties are obliged to assist one another in every aspect of the fight against
corruption, including prevention, investigation and prosecution of offenders. It
explicitly adds that countries that do not criminalise certain kinds of corruption
would be obliged to cooperate with other States that had done so.

So, if there is a State that, in pursuance of the “States rights” theory we
have heard today, chooses not to criminalise corruption of certain sorts, the
Government of India as a signatory to the UN Convention is obliged to cooperate,
nonetheless, and cooperation in criminal matters is mandatory. So, it is extremely
important to understand that this is a serious international obligation that we have
taken on.

The Chapter VIII of the UN Convention, Articles 65 to 69 stress further
that the UN Convention’s requirement are to be interpreted as minimum standards,
which states parties are actually invited to exceed with measures “more strict or
severe’ than those that are in the Convention — not less strict or severe but more.

I must disagree with those in this Debate, who have said that these are
international standards, European standards and somebody has said that these do
not apply to the Indian reality. In what way is India is inferior to Europe or any

other part of the world? We can have the same standards. We can have better
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standards. We do not need to dilute our laws by absolving the States of their
responsibility.

Hon. Leader of the Opposition has once again made this argument that this
is a weak Bill because it separates the power to enquire, investigate and prosecute.
But to my mind, this is a strength, not a weakness. Would you want the police in
your country to be able to enquire; arrest; prosecute and judge you? No. Then,
why would you want Lokpal to be able to do that? It is not democratic.

In fact, the suggestion that the failure to give the Lokpal administrative and
financial control of the CBI, is a way of making the Bill weak, is completely ill-
founded. The Lokpal is positioned as an independent agency, exclusively
responsible for the superintendence and direction of investigation and prosecution.
You cannot expect the Lokpal to be simultaneously the investigator as well as
have the power of superintendence and control over the investigator. It is a
fundamental contradiction.

What does the superintendence and control of investigation mean? There is
a Supreme Court judgement of 1997. It is well known as the Havala judgement,
which sets the constitutional benchmark for the independence of investigation.
What does the Supreme Court say in that judgement? It says that investigators are
answerable to the law and to the law alone, not to the Government. The Supreme
Court distinguishes between interference in the investigation of cases on hand by
the Government, which it prohibits - so, the Government cannot interfere in the
actual investigation- but it makes a distinction between that and the Government’s
administrative and financial control over the investigation, which it considers
totally legitimate.o, in the Bill that we have before us, Section 25 protects the
independence of the investigative process while leading the Government to fulfil
its constitutional and legal duties and responsibilities to the offices of the
Government. In any case, financial independence is guaranteed by the fact that the
funding to the Lokpal is assigned to the Consolidated Fund of India and of the
Lokayuktas to the Consolidated Fund of the States.

There has been a discussion on the question of minority representation. All
I can say is that the objective is very clear -- that such a powerful and an important

body coming up in response to such a mass demand must be as representative as
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possible of the rich diversity of our country. This was the principle behind which
we fought for our own Independence when we said that India cannot be ruled by
people who are not Indians. We must accept that within India there are people of
various backgrounds who would want to see people of their backgrounds
represented in these crucial decision making processes and the Lokpal cannot be
an exception.

Mr. Chairman, Sir, let me say to those who have raised their concerns about
the Bill, to those outside this House who have attended rallies, who have spoken
out, who have appeared on television, I think it is time for this House to say "your
voice has been heard, we have listened to you’. With the passage of this Bill, the
fight against corruption would now be on stronger and newer footing. Perhaps, the
Bill is not everything that you hoped for; perhaps it does not contain every
provision, dot every ‘I’ and cross every 'T’ as you would have liked. But change
has its own momentum. Think of the Right to Information Act, the RTI. Think
what people assumed when the Bill was being passed and think how strong and
effective it has become. All of us, I am sure, had to taste its sharp edge. So, let us
see this Bill work in practice. Let us, if necessary, in the fullness of time, adjust
this to the experience that we should have. But, after all, our Constitution has been
amended over a hundred times and we cannot afford to take the position, as some
outside this House have done, of “my way or the highway.” We must urge people
to avoid extreme positions, to respect the outcomes of deliberative democracy
which we have seen in action in this House today. We cannot afford to be in too
much of a hurry. There is an old saying in English that one should beware of the
young doctor and the old barber. Both, in haste, can cause a great deal of damage.
And there is a fear that there are too many young doctors and too many old barbers
behind the versions we are hearing outside this House.

Mr. Chairman, Sir, let me stress that not even this Bill, and certainly not the
Bill that was proposed from outside, offers a magic bullet. It is not a panacea.
Corruption is not going to disappear overnight. This Bill must be seen as part of a
much broader set of laws and institutions in our country. The Prevention of
Corruption Act, 1988 has been mentioned; the Prevention of Money Laundering

Act, 2002 has not been mentioned. There is the RTI Act itself. There are
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institutions of Central Vigilance Commission, of the CBI, of the Comptroller and
Auditor General, of the Enforcement Directorate. It has to be seen as a part of our
international obligations under the UN Convention against corruption. It must be
seen domestically as being strengthened and buttressed by our vibrant media, by
our rich civil society, which too will ensure that this Act works well. Today  we
have the Whistle Blowers Bill before us, the Public Interest Disclosure and
Protection to Persons making the Disclosures Bill. That too will be one more pillar
strengthening our efforts against corruption. The Judicial Standards and
Accountability Bill is coming and I am sure the Government is giving thought to a
Procurement Bill. Then there are the Tax Reforms which our Finance Minister has
been working on for some time and we heard reference to it in the black money
debate we had so recently in this very House. Then there is Campaign Finance
Reform and how can we, as politicians, shy away from recognising that there is a
real problem with black money in elections and that too contributes to the
concerns of corruptions that our people around this country have? We have heard
about the Grievance Redressal Mechanism. We need to simplify laws and
regulations in our country and increase administrative transparency. Then there is
the question of reforms to prevent tax evasion. Indeed, as has often been said by
our hon. Prime Minister himself, there is the need, to reduce the discretionary
powers of officers and Ministers so that indeed there should not be corruption. E

Let us admit that the all pervasive nature of our State is part of the problem.
The State is present in so many aspects of our social and economic life. And it is
buttressed by such a complex set of laws and regulations requiring approvals by
so many officials at various levels which provides, of course, opportunities for
corruption. When the State is a producer and a supplier of many services, then
those who work for the State, especially in financial decision-making, I am afraid,
have the opportunity to profit from the power to permit. They have the power to
say ‘no’ at many levels and they have also the power to say ‘yes’. While honest
officials, political or bureaucratic, will not profit from it, there are some who
cannot resist the temptation. The truth is, of course, just moving the process
forward can be monetised and corruption is real as many of us know from our own

experiences. But I want to say one thing to those outside who have been saying
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that one piece of legislation prepared outside this House is the answer to all their
worries.

I would like to say to them that let us never forget the wise words of our
great Founding Father, Mahatma Gandhi himself who, more than 70 years ago,
said “Be the change that you wish to see in the world”.

Who is ultimately responsible for corruption, if not ourselves as citizens of
India? I would say one thing to those outside watching our deliberations in this
House. For every bribe taker, there is a bribe giver. There is somebody who is
trying to short circuit the process, get a short cut, avoid punishment by the
Government, avoid a tax or avoid a law. The fact is that we cannot merely point
fingers at the system, merely clamour for some sort of super powerful legal body
and not forget the moral responsibility of society to change for the better.

We can do that because we are a democracy. I urge the House today to
adopt this Bill because it is a way of strengthening our democracy as a nation.

We have seen this year, in 2011, as to what happens in other countries
where there is no effective democracy. We have seen our brothers in the Arab
world, we have seen the throngs in the streets and the Jasmine Revolution. But we
do not need the Jasmine Revolution because the fragrance of jasmine is always
present in the nostrils of our democracy.

The fact is, we have evolved our own corrective mechanisms and this Bill
is an example of such a mechanism. Others may have bullets but we have ballots.
Others have civil wars, we have civil society. Others clutch at straws, we make
laws. Let us today uphold our finest democratic tradition by passing this Bill.

Let us say, Mr. Chairman, to those outside that it is time to move on. To
the people of India, let us say do not fall prey to the blandishments of those who
would destabilise our country, who would do so on the altar of their own
infallibility. They are not infallible. We in this House are not infallible. But we
are doing our best. You, the people of India have elected this Parliament. Please
have faith in our judgement and good sense in what we are trying to do.

We are here and I know that our Prime Minister is here, only to uphold

what we believe is in the best interest of this country, this nation and its people.
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We are asking people to trust us but we are doing so after wide consultation and
after 42 years of stalemate on this vital institution.

In this centenary year of the first singing of ‘Jana Gana Mana’, let us tell
ourselves that Parliament must act in the loftiest and most noble spirit of that
National Anthem. A hundred years ago today, at the Kolkata Session of the Indian
National Congress, ‘Jana Gana Mana’ was sung for the first time. The next time
we sing it, let us sing it in the knowledge that we have stood up against corruption,
that we have stood for an institution that strengthens our country, that has emerged
from our democracy, that we have discussed the merits and demerits and we have
come to the conclusion which benefits this nation and people.

Let us move forward and onward towards the kind of India that our

National Anthem stands for.
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* Expunged as ordered by the Chair.
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SHRI NARAHARI MAHATO (PURULIA): Thank you, Mr. Chairman, Sir, for
giving me a chance to participate in the discussion on Lokpal and Lokayukta Bill
2011.

Sir, many hon. Members have taken part in the discussion on Lokpal and
Lokayukta Bill 2011. After 64 years of Independence, what we have seen is that
corruption is increasing by leaps and bounds and for the last 41 years the Lokpal is
being tried to be implemented in our country. But till today the Bill has not yet
been passed and now it is going to be passed. Now, the corruption is very high.

Today, the Bill which has been placed in the Lok Sabha is a disappointment
to us... (Interruptions)

MR. CHAIRMAN : Please keep silence. The hon. Member is speaking.

SHRI NARAHARI MAHATO : In the All-political Party Meeting convened by
our hon. Prime Minister, it was stated that we want a strong, credible and effective
Lokpal Bill. But what we have seen in the Bill is that it is a weak Bill. It is not
an effective, strong and credible Bill.

Sir, corruption reaches from top to the bottom of our country. By this Bill
the corruption will not be uprooted. This Bill is not going to be implemented.E

Sir, we always welcome the Lokpal Bill. But, in this Lokpal Bill, the
glorious position of Lok Sabha, the Parliament needs to be considered. The
Members of Parliament, who are representing more than 15 or 16 lakh people, the
finger is being pointed towards their position.

So, Sir, my suggestion is this. Now the CBI is handmaid of the
Government. CBI should be independent and it should be protected. It is the wish
of the 130 crore people of this country ... (Interruptions)

MR. CHAIRMAN : Please be brief.

... (Interruptions)
SHRI NARAHARI MAHATO: Sir, independent investigation is to be done and,
as such, CBI, as an independent body, is to be protected in a federal system.
Federal system is a glory to our country and it should empower Lokayuktas in the
State Governments. At the Centre, the Lokpal will be more powerful and will be

empowered for which we are having a discussion for hours and hours together.
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Our ancestors have told us about our glorious past, about the sovereignty, about
the unity and diversity of our country which will be more -effective...
(Interruptions)
MR. CHAIRMAN: Please conclude your speech now.
... (Interruptions)

SHRI NARAHARI MAHATO: Sir, it is a curse for our country that we spend
crores and crores of rupees during elections by which a lot of corruption is
emerging in our country. Under the Electoral Reforms Bill it should be taken care
of. ... (Interruptions)

Lastly, let us protect the independence of this House and let us protect the
sovereignty of our country. The Lokpal Bill cannot protect the sovereignty and

independence of our country.
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SHRI AJAY KUMAR (JAMSHEDPUR): Mr. Chairman, Sir, I thank you for this
opportunity given to me to speak on this historic occasion. During the course of
such a debate, most of the time, some of the good points of the Bill are missed. So,
I want to bring to your attention something which has been genuinely historical.
One is the non-requirement of permission for prosecution. It is definitely a very
important step. The time-bound investigation and the representation of people
from all sections is definitely a very important step. But I would request the
Government to pay attention to one or two critical points.

One point is this. Being an ex-police officer, my request to the
Government is regarding the CBI autonomy. If you look at the CBI’s performance,
in 95 per cent of the cases which are non-political, the CBI does an outstanding
job. I would request the Government that CBI’s autonomy is something which
should be considered.

I would also like to bring to your attention, Mr. Chairman, Sir, something
very interesting. I have with me a copy of the report from the Income Tax
Department, Directorate of Investigation. This is regarding the corruption of
mines in Jharkhand during Madhu Koda’s time. We have Mr. Madhu Koda in the
prison but what is more interesting is that in the list of people who have paid the
bribes, there are some 12 private companies which are very respected, blue chip
companies. If you are walking away from not including the private companies, it
would be against the course of justice.

The other issue is this. We compliment Mr. Hazare for bringing the
corruption into mainstream but one of the dangers of this discussion is that the
nation is beginning to believe that the Lokpal is going to solve all the problems. If
you look at it, we have to fight corruption through various new reforms. E

Take for example, the electoral reforms. To get a ticket, you need money;
to fight election, you need money; to make a Government, you need money; to
bring down a Government, you need money; and to bring an Adjournment Motion,
you need money. So, fundamentally, the Lokpal is not only going to be the single
silver bullet which is going to solve the problem.

The other important section, which I want to bring to your attention, is this.

We have never discussed the speedy disposal of cases. So, what is going to


RCP
ontd. by l5 


27.12.2011 217

happen if you are going to have a Lokpal, which is going to chargesheet people
continuously, the cases will remain pending. You know that ‘justice delayed is
justice denied. So, I would request the Government to focus on as to how you
plan to dispose of the cases.

The third issue, as Sharad Yadavji has said something very interesting, is
about the RTI. He said that the Government servants are tired and working
overtime with the RTI. My request is that if everything is in the public domain,
then there would never be the requirement of an RTI. One of the biggest thefts,
which are happening, is the disposal of Government resources for private benefit
like spectrum, mines, etc. So, my request to the House is to put everything in the
pipeline.

The last thing which is very important is this. I am from Jamshedpur,
Jharkhand. The Leader of the Opposition said that she will implement an effective
Lokayukta there. We, from Jharkhand, are suffering for years from corruption.
So, I would request them to implement an effective Lokayukta in Jharkhand and

save the citizens of Jharkhand.
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MR. CHAIRMAN: Now, Shri Prasanta Kumar Majumdar. You please start your
speech.

Nothing will go on record except what Shri Prsanta Kumar Majudmdar
says.

(Interruptions) ... ~

* Not recorded.
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SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT): Mr. Chairman, Sir,
I, on behalf of my Party, RSP, re-affirm the supremacy of Parliament and would
like to mention the following facts on the Lokpal.

As regards the inclusion of the Prime Minister under the Lokpal, I would
like to say that due to the exposure of such large incidents of financial scam
involving the members of Cabinet and the ruling party members, and such a huge
amount of money involved therein, people’s perception is that these could not
have occurred without the knowledge of the Prime Minister or the Prime
Minister’s Office about the same.

The Prime Minister is not above the law of the land. He is fully covered
under the IPC and Cr.P.C. insofar as the allegations against him under the
Prevention of Corruption Act, 1988 are concerned.

Moreover, in many democracies of the world, executive heads like the
Prime Minister or the President of several countries do not enjoy immunity against
the criminal proceedings.

Therefore, our Party strongly demands that the Prime Minister should be
brought under the ambit of the Lokpal without any exclusion and without any
safeguard.

As regards judicial corruption, I would like to say that of late, several
indications have come to fore about the involvement of members of judiciary in
corrupt practices. Since a strong Lokpal with a weak or dishonest judiciary are to
be not in the best interest of the nation, we demand that judiciary be brought under
an effective regulatory and overseeing mechanism in order to make them
accountable. We hope, an effective judicial commission will be constituted.

As regards covering all ranks of the Government employees under the
Lokpal, I would like to say that covering only Group A and Group B officials will
not be adequately addressing the concern of the people about combating
corruption.

The common people are forced to pay bribe to get the services — be it birth
certificate or SC/ST certificate or OBC certificate or BPL certificate or driving

licence — which the Government is duty bound to provide them.
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The poor people are forced to shell out bribe in the matter of getting
deliveries of services even under the various Government schemes meant for the
benefit of the BPL families.E

We, therefore, demand that all Government officials of all ranks from
Group A to Group D must be brought under the Lokpal.

MR. CHAIRMAN: Please sum up now.

SHRI PRASANTA KUMAR MAJUMDAR : About the CBI, it is seen by the
people that the CBI is misused by the Ruling regime for preventing investigation
into their corrupt acts and to harass the Opposition. This cannot be allowed to
continue if you are serious about letting the CBI to carry out its task under the law
honestly and impartially.

My party, RSP, therefore, firmly insists upon the view that either the Anti-
Corruption Branch of the CBI be transferred to function under the Lokpal
mechanism so that it is completely free from executive interference or the entire
CBI be shifted out of the PMO and brought under the Lokpal mechanism and be
made subordinate to it.

MR. CHAIRMAN: Please conclude.
SHRI PRASANTA KUMAR MAJUMDAR : Sir, I am just concluding.

About the Statutory Grievance Redressal Mechanism, since the quality of
governance is witnessed by public through the quality of delivery of services
where corruption has assumed serious magnitude, we demand that the Grievance
Redressal Mechanism should be given a statutory status.

About the State Lokayuktas, our Constitution has given a federal structure
giving the Centre and the States separately identified subjects on which the
Legislators can enact laws. While Parliament can enact law for having a Lokpal at
the Centre, the States should have the freedom to enact State Lokayuktas. They
may take the Central law as a model but the Centre cannot enforce on them a
Central law. We, therefore, demand that for providing Lokayuktas in the States,
the Act of the Parliament should seek to do the same under Article 252 of the
Constitution instead of Article 253.

So, with these words, I oppose this Bill.
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DR. TARUN MANDAL (JAYNAGAR): Mr. Chairman, Sir, I strongly criticize
the Lokpal and Lokayuktas Bill brought out by the UPA Government because it
has dissuaded from its earlier assurance given in the previous Session in this
House, particularly, in its contents and stipulations.

We wanted a very strong, effective, autonomous, independent and powerful
Lokpal and Lokayuktas Bill. But there are some dubious provisions in the Bill,
through which -- not directly but indirectly -- the Government is wanting to
control the Lokpal, thereby making it ineffective and not keeping it independent.

So, these dubious provisions must be removed from the Lokpal. There
should not be any exemptions for the Prime Minister keeping him under the
Lokpal. The hon. Prime Minister himself has desired that he wanted to be in the
ambit of the Lokpal.

The CBI is one of the very important institutions in the hands of the
Government. Many of the earlier speakers have mentioned in the House that the
CBI has been repeatedly misused, underused, overused and unused. This
institution must be under a very substantially independent authority. The
Members of Parliament also must be included within the Lokpal. There should
not be any exemptions for the entire activities and conducts of the Members of
Parliament.

Sir, I want to mention that reservation position in the Lokpal is not
necessary at all. It would rather create divisions and dissentions among the
Members. It would, thereby, delay in giving any sort of direction from that
particular body. making it a nine-member body, it has been made wieldy and
it has been made most ineffective.

I have to add two more points to this. We know that no legislation,
whatever strong it may be, in the name of Lokpal or Lokayukta can curb
corruption in this capitalist system where we are in and nobody or Government
institution is immune or insulated from being corrupt. So, this Lokpal institution
must also be overseen by an independent body and that should be evolved by a
proper discussion with all the stakeholders and also within this Parliament.

Another point is that we believe that only by legislating a strong Lokpal or

by expressing the desire by the Government of implementing it will not curb and
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contain corruption. Only a proper vigilance by a very strong public movement and
a constant vigil can contain it.
MR. CHAIRMAN : Please sit down.

Now, Shri Om Prakash Yadav.
DR. TARUN MANDAL : On the protection in respect of whistleblower, I would
like to add that it should be ensured that protection should really be given and it

should not be only on paper.... (Interruptions)

MR. CHAIRMAN: Nothing will go on record.
(Interruptions) ..."
MR. CHAIRMAN: Please sit down.
... (Interruptions)
MR. CHAIRMAN: Nothing will go on record.

(Interruptions) ... *

* Not recorded.
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MR. CHAIRMAN: Please sit down. Nothing will go on record.

(Interruptions) ... ~

* Not recorded.
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MR. CHAIRMAN : Nothing will go in recordE

(Interruptions) ..."
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SHRI THOL THIRUMAAVALAVAN (CHIDAMBARAM): Mr. Chairman, Sir,
first of all, I welcome and appreciate the UPA Government for providing
reservation for SC, ST, OBC, Minorities and Women in the Lokpal, but I would
request the Government to lift the upper limit of fifty per cent in the reservation.
There i1s no logic behind the limit. If we want to achieve real social justice, a
legislation must be passed to accommodate all sections of deprived classes. This is
the right time to consider this issue too.

I insist that Chairpersons of the National Commissions of SCs, STs,
Women and Minorities must be consulted before the selection of members to the
Lokpal. A clause must be added to this effect, in the Bill.

A clause must be included in the Bill to screen the religious, caste and
gender bias of the members of the Lokpal. A person with such a bias should not be
selected for any post in the Lokpal.

I welcome the Government’s move to include NGOs in the purview of the
Lokpal. Out of 4,30,000 registered NGOs, more than 70 per cent are religious
NGOs. Most of the religious NGOs are doing political works. I suggest an
amendment to include all the NGOs under Lokpal.

We must include the corporates all kinds of private sectors also under the
purview of the Lokpal. Justice Santosh Hegde, an important member of the Anna
Hazare movement, also insisted that, but Team Anna has refused to include it in
the Jan Lokpal Bill. Without the inclusion of corporate houses, we can never
eradicate corruption. So, I would request the Government to include corporates
under the purview of Lokpal.

Today, the media is playing a big role in the society. They wield enormous
power. There is no effective mechanism with us to monitor the financial activities
of the media. So, I insist the inclusion of corporate media under the purview of the
Lokpal. Many senior journalists and human right activists also demanded this.

Too much importance is given to persons with judicial background in this
Bill. We have no effective mechanism to monitor the role of Judiciary in our
country.

MR. CHAIRMAN : Shri Raju Shetti.
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SHRI THOL THIRUMAAVALAVAN : In the name of judicial activism, it has
overlooked the power of Legislature on many occasions. How the Judiciary dealt
with important social issues, like reservation, is an example. Since there is no
reservation in the upper level of Judiciary ...... we see poor representation of SCs,
STs, minorities and women in the High Courts and Supreme Court. Their under
representation may be a course for the bias we witness in many of the judgements.
So, I request the government to restrict the number of persons with judicial
background to the third of the total number of the Members of the Lokpal.

MR. CHAIRMAN: Nothing will go on record.

What Shri Raju Shetti speaks will go on record.

(Interruptions) ... ~

* Not recorded.
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MR. CHAIRMAN: The next speaker is Shri S. K. Bwiswmuthiary.
... (Interruptions)

MR. CHAIRMAN: Nothing else will go on record.

(Interruptions) ..."

* Not recorded.
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Prime Minister is the Executive Head of the Indian Government. What would
happen to the image of our nation in case he visits any foreign country to attend an
international Conference after having been accused by some vested interest? In
this situation, why should the Prime Minister be brought under the ambit of this
particular Bill? This is my first suggestion.

Secondly, 3 A 5 FEl & U BRE, AT gsd, NG, AT AR o A
AISAIRS! AN DT WY STREA0T &A1 Y, offh Sied weRl &1 den R =1 5l
MR. CHAIRMAN: Please conclude your speech.
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MR. CHAIRMAN: The next speaker is Shri Kirti Azad.

... (Interruptions)
MR. CHAIRMAN: Nothing else will go on record.

(Interruptions) ... ~
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MR. CHAIRMAN: Please take your seat.

... (Interruptions)
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MR. CHAIRMAN: Nothing is going on record. Please sit down.

... (Interruptions)
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MR. CHAIRMAN : Nothing will go on record.

(Interruptions) ..."
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SHRI J.M. AARON RASHID (THENI): Mr. Chairman, Sir, this is a much-
awaited Bill which provides for the establishment of the body of Lokpal for the
Union and Lokayukta for States to inquire into allegations of corruption against
certain public functionaries. ... (Interruptions) It must not be forgotten that right
from the first Lok Sabha the Indian National Congress has been vigilant about
rooting out corruption. ... (Interruptions) It is history that the late Prime Minister
Jawaharlal Nehru showed the doors even to his close friends on the issue of
corruption. Ever since that, we have been talking in terms of setting up of the
institutions of Lokpal and Lokayuktas at the Centre and in the States. ...
(Interruptions)

Times have been changing and so are the notions about the mechanism to
be set up. ... (Interruptions) Along with the change in the complexion of
successive Lok Sabhas, the draft Bills were also taking different shapes giving rise
to differences of opinion and thereby enormous delay till date. This is the ninth
time. ... (Interruptions) It is perceivable because the Centre is not expected to
overstep into the domain of the State Governments. Hence, it called for a wider
consensus on this issue. ... (Interruptions) Hence, it has resulted in a long wait.
Now, that long wait is being hijacked by those impatient revolutionaries who want
to steal the name for themselves without a long march. But Congress is for the
Lokpal. ... (Interruptions)

Right from the time of our tallest leader Nehruji there were no two opinions
in the country about leaving out the office of the Prime Minister from the ambit of
Lokpal. My personal view is that hon. Prime Minister should be kept out of the
purview of Lokpal. He should not be included in the Lokpal. But he himself
offered for that. Many top secret agencies, top secret military services are there
under his purview. So, the hon. Prime Minister should be excluded from the
jurisdiction of the Lokpal. ... (Interruptions) Our UPA Government led by Madam
Sonia Gandhi has vowed to include even the Prime Minister. Of course this has
been done with certain conditions. As the post of Prime Minister is unique and he
heads the Executive arm of the Government provided for in our Constitution, we
must take care to see that the office of the Prime Minister is not denigrated

wantonly by mischievous elements by way of misusing the provisions of this
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Bill. ... (Interruptions) The Congress is second to none in believing that no one is
above the law and all are equal. But at the same time, at least the Head of the
Government must be spared to ensure accountability and presence before the
people and the Constitution without being eroded by frivolous charges that may
crop up at times. ... (Interruptions) Care and caution must be balanced in our
legislation. This is one reason why even when many political parties opposed the
inclusion of Prime Minister in this Lokpal, Congress has vowed to include the
Prime Minister.E
Democracy is all about the others believing in those who have been voted to
power with a majority mandate.
MR. CHAIRMAN : Please conclude.
SHRI J.M. AARON RASHID : We cannot be skeptic entirely and build any
institution based on the premises that all are corrupt and no one is free from
corruption.
MR. CHAIRMAN : Please conclude.
SHRI J.M. AARON RASHID : We must repose faith in certain given institutions
and offices. If this democratic spirit is missing then people will be impatient and
become irreverent, throwing to winds the sense of respect in democratic principles
and parliamentary practices and procedures.

This Government is the one that has given that eminent status to Shri Anna
Hazare.
MR. CHAIRMAN : Please conclude.
SHRI J.M. AARON RASHID : Anna Hazare is not equal in status to the
Parliament and we should not believe in the words of Anna Hazare. Parliament is
supreme and our Prime Minister is supreme.
MR. CHAIRMAN : Please conclude.
SHRI J.M. AARON RASHID : Our Prime Minister was the first senior leader to
have accorded a status to his team. Even when their utterances and behaviour at
times borders on uncivil manners, we still recognize them as civil society.

MR. CHAIRMAN : Please conclude.
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Now, Shri Shailendra Kumar. Nothing else will go on record.

(Interruptions) ... ~

* Not recorded.



27.12.2011 242
3t diors AR (BIEwE): A QU 7RI, 01 31 S99 fdel WR drel &1 3fawr 3T,
$9® folT § 3UaT 39K E| §9e @ 3[eM H I8 991 g ¢ [ ol Us SIReH &l |a
AR FFR 124, 1447 SR 1547 s @91 H qRIER @1 Afhs S WfST At a1 Raic o,
SD WY Gl FolP (BT TAT| 30 TRIG BT I§ Hel T [P 39 [$AbI [eape wa &,
o Al 1T e o1 [T Ale <1 8, 98 < <| e dIe Ugell anid &l R 9§ g
JF-BI H AT gerr R gu A1 3R S 3 IqY BT 1| 59 6 30 qRW BT W
Fedfd a1 oY {5 gu I iR St 1 39 wfid fhar Syl v d¥ie o WhST HHS A Ud
A1 W &1 W9 BT 81 U8 U TPR A, W D A HAD (AT T B

FHIIT HBIGd, § 37TUeh HAIegH F Fad H Hel 9 [ 39 [ § 9ga a @i
g1 W v & arerar fquer @i R ft wiicat € fraw W gentia e ot & wew
R AffT § 9 ST We T NTEad Ale fRAr Bl ofR 89 W faur 9@ fHur Simer @
Haure w0 ¥ 9% 9d i a¥e § Ragpa omidafie 21 s9 09 WIST S § au™
AT ARV 39 W fSAGIH &, Il Spx FagT=e w0 I SABI WY g1 3R A9rad
Arpuret fde d\e H g

FHIRT HEGd, # YD AEHH I e H YRR A B g b YA Gl dees, a9
ag e e & w0 # 8 AT ¥eic [d 81, THm wEIa BId-uid uféal SR e
HE W FBl HeHC AT 2] 39 ¥ W 3R WHR IR &l § Al 89 DR & A1 © 3R
3R f=R T dit & @1 89 39 9a &1 fRg &=d € 98 9 o oy # ergawnfia 3




27.12.2011 243

21.13 hrs (Madam Speaker in the Chair)

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Madam
Speaker, first of all, I would like to express my gratitude and deep appreciation to
large number of hon. Members who have participated in this almost 10-hour long
discussion, with half-an-hour break, of course, punctuated by occasional
interruptions from that side or this side, but the debate has been lively and various
points have been covered.

My distinguished colleagues, Shri Kapil Sibal Ji, Shri Shashi Taroor Ji —
even the mover of the Bill, Shri Narayanasamy Ji while moving the Bill for
consideration — highlighted a large number of issues, and I would not like to repeat
those issues. I would like to concentrate on some of the points which have been

referred to and which have been highlighted as to why the Government is in undue

haste. Erious phrases have been used. ¥t & fda i of & €1 Why STecarsil?

Most respectfully, I would like to submit that for the last six months we are
debating this issue inside the House. The country is agitating and debating this
issue outside this House.

Shri Anna Hazare started his fast from 5™ April, 2011. Thereafter, hon.
Prime Minister thought and correctly so that let us enter into a dialogue with the
representatives of the Civil Society. Then, we entered into a dialogue with the
representatives of the Civil Society. Shri Anna Hazare nominated five persons
including him to represent their side and hon. Prime Minister nominated five
Ministers from the Government side including me to represent the Government

side. We had nine rounds of discussions from 15™ April, 2011 till 21% June, 2011.


rjs
Cd X5 


27.12.2011 244

On 31% May, 2011, I wrote as Chairman of the Joint Drafting Committee to
25 Chief Ministers and major political parties. We received their responses. We
have been told today that why did not we call all political parties’ meeting, before
we took that decision to enter into dialogue with Civil Society and some of the
responses, which we have received, for instance, is this. Shri Nitin Gadkari,
President of the principal Opposition Party wrote to me on 2™ June, 2011:

“Expecting political parties to give their views to a Drafting
Committee comprising of Civil Society representatives for
acceptance or otherwise would be upsetting the constitutional
propriety where parties, parliamentarian and the Parliament have the
last word. They are the decision makers and not suggestions givers.”

It is correct that they are the decisions makers not the suggestion givers.
That is why, we again came to Parliament. We drafted the Bill. There was a 2010
Bill.

We again came to Parliament. On 3™ July, 2011, we called All-Party
meeting. We received the mandate from the All-Party meeting that we should
bring the legislation. I am not referring to other political parties. Some of them
have said that they will not respond because they did not have any representative
of them. Some of the leaders of political parties wrote to us that why should they
respond, when we have entered in talks with the Civil Society representatives.
The short point, which I am trying to drive at is that there is a long history of the
last eight months, that is, from April till December, 2011.

Then again, we called the meeting of all political parties on 3" July, 2011.
There the mandate we received was that we should bring the Bill. The Bill was
brought but the Civil Society agitation went on. They fixed the date.

Sometimes, 1 find really contradictory positions taken by the
representatives of the political parties - shouting at the topmost voice on the floor
of this House saying only the Parliament has the authority to legislate and rightly
so it 1s our domain. But sometimes I find it difficult to reconcile it when I find the
representatives of the same political parties’ representatives joining the Dharna
Manch and supporting the Civil Society agitation as also I expect at the behaviour

of ours that there should be some consistency.E do not find anything wrong in
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entering into a dialogue with the representatives of the civil society. I do not find
anything wrong in joining their dharna manch, but at the same time I cannot claim
exclusivity that only we should do it and nobody else should do it. I am just
recapitulating to refresh our memories.

Thereafter, when we were told that the Government has to pass this Bill by
the 15™ of August and if it is not, then they will again start agitation. The hon.
Prime Minister from the ramparts of the Red Fort appealed to Shri Anna Hazare
that the Parliament was seized of the matter and the Government was trying to
work out something and that he should not go for fasting. But it was not listened to.
Again, agitation started. A meeting of all political parties took place on the 24™ of
August. On 27™ August, what was articulated by me was the wish of the House. It
was not my own draft. It was the collective draft by the important leaders of the
political parties along with me and my colleagues, which at the end of the day-
long debate was articulated.

There were three demands. These demands were articulated by Shri Anna
Hazare and his supporters that they could give up fast and suspend agitation
provided if their demands were agreed to. The demands were, firstly, to bring the
Lokpal and the Lokayukta together; secondly, to have a Citizen’s Charter and
thirdly to bring lower bureaucracy under the purview of the Lokpal. They
articulated that part with an appropriate mechanism. We took an unprecedented
step just to accommodate the sentiments of the representatives of the civil society
that we requested the hon. Speaker of the Lok Sabha and the Chairman of the
Rajya Sabha that the entire proceedings of that day’s debate of both the Houses be
forwarded to the Standing Committee for their perusal before they come to the
conclusions and make recommendations for the Bill which we have referred to
them as per the practice. Standing Committee considered it. The Report is there.
The details about how many meetings they held, how many witnesses they
examined; what evidences they had recorded are all there in the Report of the
Standing Committee and I am not going into that aspect. On the 6™ of December
when the Report was placed before Rajya Sabha and after that, as per the practice
we thought that we should formulate and again another meeting was called by the

hon. Prime Minister to have a discussion on the recommendations of the Standing
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Committee and the demands. It is because the agitation was going on. Even the
draft Bill which we placed before the House was publicly burnt. Threats of
agitations continued. It is not under duress, it is not under threat but we wanted to
have an effective and strong anti-corruption legislation in the form of the Lokpal
Bill in creating an ombudsman type organisation which will be independent and
will examine corruption at high places. E

Therefore, we examined the various suggestions and inputs which were
available to us and we shared them in the last all-Party meeting where the Prime
Minister appealed and all these issues including the reservation for selection of
Lokpal and for the Scheduled Castes, the Scheduled Tribes, OBCs, women and
minorities in the body of the Lokpal were suggested. Nothing has come out of the
hat of a magician. At some point of time, from some sections of the House or
some sections of the political establishment, the suggestions have come. And it
was our efforts to incorporate as many suggestions as possible in the text of the
Bill and to provide a Bill in this Session of the House. We wanted to convey the
message that it is high time that we should take action.

Madam Speaker, I would just like to take up some of the salient points of
the legislation which we have indicated in this Bill. As I mentioned, on the 14"
December meeting, we discussed all the ten items, namely, inclusion of PM within
the jurisdiction of the Lokpal, subject of exclusion and special safeguards,
inclusion of lower bureaucracy under Lokpal, inclusion of NGOs, corporate
houses, control over CBI by Lokpal or own independent investigating wing,
prosecution wing of Lokpal, higher judiciary, inclusion of Citizens Charter and
public grievances in Lokpal, Lokayuktas for the States within Lokpal legislation,
powers of phone tapping of Lokpal, accountability of Lokpal, reservations for SCs,
STs, minorities, etc.

It is not that we have incorporated every recommendation and every
suggestion in it but we have incorporated the suggestions coming from various
sections including the suggestions given by the civil society in our interactions in
the joint Drafting Committee. I am not repeating it because I have reported it to
the all-Party meeting, I have reported it in my introductory speech on the 27"

August and these are all on record. It is nothing out of record.


rjs
ontd. By z5 


27.12.2011 247

Considering the recommendations of the Standing Committee, we received
the suggestions and formulated the Bill. The salient features of the Bill are as
follows. There shall be a single legislation for setting up the institution of Lokpal
for the Union and the Lokayuktas for the States and they shall be given
constitutional status. A separate part is provided in the Bill for taking up the State
Lokayuktas, that is, Part III. Lokpal will consist of a Chairperson and a maximum
of eight members of which 50 per cent shall be judicial members, namely, Section
III. All categories of persons who are eligible for selection as members of Lokpal
are also being made eligible for selection as Chairperson of the Lokpal as
recommended by the Standing Committee, that is, Section III.  Selection
Committee for selection of the Chairperson and members of the Lokpal shall
consist of the Prime Minister, the Speaker of Lok Sabha, the Leader of the
Opposition in the Lok Sabha, the Chief Justice of India or a sitting Supreme Court
judge nominated by the Chief Justice of India, eminent jurist to ominated by
the President of India.

Fifty per cent of the judicial and other members of the Lokpal shall be from
amongst the Scheduled Castes/Scheduled Tribes, OBCs, minorities and women.
Similar reservation is being provided in the Search Committee, Section 3 and 4.
Removal procedure for Lokpal and members is being provided in the Bill instead
of providing it in the model Constitution (Amendment) Bill, Section 41. The
Prime Minister is proposed to be brought under the purview of the Lokpal, both
subject matter exclusion and specific process for handling complaints against the
Prime Minister. It is being provided that the Lokpal may not hold any inquiry
against the Prime Minister if the subjects are related to, which may affect
international relations, external and internal security of the country, maintenance
of public order, atomic energy and space.

Further, it is being provided that any decision of the Lokpal to initiate
preliminary inquiry or investigation against the Prime Minister shall be taken only
by the full bench with a majority of 3 — 4. Such proceedings shall be held in-
camera.

It is also now proposed that all Government employees, starting from

Group A to Group D will be within the purview of the Lokpal and partly
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expressed in the wish of the House that lower bureaucracy be brought with
appropriate mechanism — that appropriate mechanism being the institution of CVC

Here, certain questions have been raised. It is said that it is a ‘Sarkari
Lokpal’ because of the five members of the Selection Committee, it is assumed
that the Prime Minister will, of course, be the leader of the ruling party. Speaker
will be elected by the majority Members of the House. The Prime Minister will
have to enjoy the support of at least 273 Members of Lok Sabha. We are talking
of parliamentary supremacy and parliamentary sovereignty. But at the same time,
we are taking strong exception, asking why Prime Minister and why Speaker, who
will have to enjoy the majority support of this House, should become members of
the Selection Committee. When they become the members of the Selection
Committee, that becomes the ‘Sarkari Lokpal® and that ‘Sarkari Lokpal’ cannot be
independent! Let us decide what you want. Let us not create confusion. Have
confidence in this House, which is chosen by more than 700 million voters of this
country. The person who enjoys the confidence of the majority, his removal does
not require any special procedure. The moment this House decides, with 273
votes, that “Mr. Prime Minister, we do not have confidence in you.” Immediately
the Government will go. The moment the House says, with 273 votes, “Madam
Speaker, we do not have confidence in you, she will have to go.” But you would
not trust them when they sit as Chairperson or member of the Selection Committee
to select the right type of men and right type of persons. I am sorry, Madam
Speaker, this is not the correct interpretation of the people’s mandate and the
respect for the institution. In this country, if democracy has survived it is because
of the strength of the institution. Compare it with many other countries, where
parliamentary democracy has failed, one of the major lacunae is there was no well
established institutional mechanism, which could support the democratic structure.
We have vibrant civil society, media, independent judiciary, independent election
machinery, independent watch-dog of Government expenditure, in the form of the
CAG, and vibrant Parliament. These institutions have strengthened the democratic
structure. Many of them are appointed. Who appoints the Chief Election

Commission? ... (Interruptions) You are asking about the CBI. I am coming to
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that. I am not running away. I have waited for ten hours and I can wait for another
one hour. E

Who appoints the CEC and who appoints the C&AG? Till before the
judgment of the Advocates on Record case in early 90s, who appointed the judges
of the High Court and the Supreme Court? It is all Executives. Therefore, mere
argument that as it is the appointee of the Executive, they will be ineffective, they
will not be independent and they will not function properly, I am sorry, Madam
Speaker, this line of argument cannot be accepted. The question is what was the
need of bringing the Lokayukta in the same Bill? It is very simple.

On 27" of August, 2011, this House expressed its wish that there should be
a single legislation. The question came that how to bring it. Do we have the
legislative competence? "Yes’, we have the legislative competence. We have
entered into an unnecessary debate between Article 252 and Article 253 of the
Constitution. Neither of these two Articles is relevant here. What is relevant is
Item One of the Concurrent List, Item Two of the Concurrent List, Item 11(A) of
the Concurrent List and List Three of the Seventh Schedule. We are deriving the
competence to make legislations on Lokayuktas from there.

You have the apprehension that the Federal structure will be jeopardized.
HHIY & W Y8R Bl 8T 8, PIs YSKR 78l 81 I8 gl It is because we are going to bring
the amendments. You will get the amendments shortly that without the consent of
the State Government, the notification under Section (1) (4) will not be issued. ...
(Interruptions)

You are suggesting again to refer it to the Standing Committee. We have
waited for 40 years or even more than that. I am sorry that I did not expect it from
Shri Yashwant Sinha that he will say that it is a farewell speech. Why are you in a
hurry Shri Yashwant Sinha, why do you not wait for 2-1/2 years more or two year
and four months more to occupy this Bench? The hon. Prime Minister is not
giving his farewell speech. I would say that the hon. Prime Minister has initiated a
new direction in our parliamentary democracy and in our democratic norm. When
some representatives of the Civil Society were making an agitation, the hon. Prime
Minister in his wisdom thought it necessary that we should rope in other views to

get reflected in our decision making. He could have taken the position. The law-
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making is the job of the Department concerned. Let the Department ponder over it.
Let them go through the normal process of Ministerial consultation and after the
Cabinet approval, let it come to Parliament. Let it be sent to the relevant Standing
Committee and after receiving the report of the Standing Committee, we will
decide whether we will accept it or not. But we went out of the normal convention
and out of the normal practice that let us accommodate because it is a country of
120 crore plus people. It is the largest functional democracy of the world. The
entire structure cannot be complete with only 543 Members of this House or 245
Members of the other House or 4,000 Members of the State Legislatures. There
are many others who are not encompassed in these structures.t their views be
also accommodated. That is why, he appointed as many as five senior Ministers to
enter into dialogue with them. It is a new way of reaching the larger society. It is a
new way to enter into the larger democratic consensus building efforts.
Unfortunately, here again, I will come back - repeatedly I have stated it - that
things would be alright if we, the 543 Members, decide that we will not spend a
single moment of this House in infructuous disruption, without transacting any
business. Disruption can never keep Parliamentary intervention. Nobody may
accept my view but till my days, I believe that disruption cannot be the effective
Parliamentary intervention.. Parliament is meant for debate, discussion and
decision, not for disruption.... (Interruptions) Let us search our own heart
ourselves that in the Fourteenth Lok Sabha, in the Fifteenth Lok Sabha and even in
the Thirteenth Lok Sabha, how many hours we have wasted for simply
disruptions. Do you think that the Institution will gather respectability from the
other sections of the House, from the other sections of the society and other
sections of the community if we indulge in this type of a disruptive activity? How
many Bills have we passed? You are lamenting that the major economic issues
have not been discussed. Yes, | was getting ready to it. | was getting ready even
for a simple format on the discussion on inflation in order to fulfil my
Parliamentary obligation. When you passed a Resolution giving me some direction
to tackle the problem of inflation, on the opening day of Winter Session, I made a
Statement but I had to wait for 7-8 days because the House could not transact

business. What have you demanded? What is the wrong if you debated FDI
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instead of 20 Members coming to the Well saying: “We do not want FDI?”” What
would have happened had you passed the Resolution saying you do not want
FDI? ... (Interruptions) Please do not disturb me. I am not going to yield....
(Interruptions)

The short point which I am making is this. Yes, I know I have differences.
Sometimes, | have problems with my allies. Please do not teach me. I know the
negotiators, two of them, are sitting before me. How many times they have to go
to Hyderabad, how many times they have to go to Chennai just to get the support
of 15 Members or 17 Members to keep a coalition Government going on?
Therefore, these things are not new. These are nothing. It happens....
(Interruptions) Yes, they have to go to Nagpur also.. [ am sorry, I missed Nagpur.
Therefore, this happens. I am not going to debate on those issues. You did it. We
did it. Whoever has to run a coalition Government will have to do it. This is the
nature of coalition. If you accuse me saying “we have perfected that art; you are
not that perfect,” most humbly I will accept that I am still an amateur, [ am not
still a professional in managing that art which you acquired. The question is not
that. The question is that whether we have not waited enough to get a legislation to
have an Ombudsman type of an institution in the form of the Lokpal. My
respectful submission is that we have waited enough. Let us have it. You may say
it is imperfect. I may admit, yes, it is not the best but that does not mean that in
order to achieve the best, we will give up the good. It is not the worst. It is not bad.
It may not be the best but it addresses many issues. It incorporates many
suggestions. The official amendments will be coming to you shortly.E

Even when you made your concerns — for instance, the Leader of the
Opposition suggested - all of them treated that Uttarakhand Bill is a model
Lokayukta Bill. What happened? Even the Chief Minister, Mr. Shashi Tharoor
quoted the relevant provision from that Lokayukta Bill that Chief Minister cannot
be brought within the purview of Lokayukt unless the entire body, that means,
100 per cent they agree to it. There, we suggested three-fourth, you were taking
objection to it. But till then, accepting your suggestion as the Leader of the

Opposition stated, I am making the amendment. Necessary amendment will be
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moved by my colleague, Shri Narayanasamy. We are accepting two-third and
amending them.

There were concerns and expressions in respect of clause 24 and therefore,
clause 24, we are amending except clause 24(1), sub-clause 2 and sub-clause 3,
and Explanation, we are deleting. The necessary official amendment will be
moved.

Laluji, expressed his concerned and rightly so, because when we are
having discussions, at the very beginning we suggested that we would not like the
Armed Forces to be brought within the purview of Lokpal because they have their
separate structure and they have their separate system. Necessary amendment is
being brought by amending the definitions and adding that those who are covered
by the Indian Army Act, 1950; the Indian Air Force Act, 1950; the Indian Navy
Act, 1957; the Indian Coast Guard Act, 1978, they will be outside the purview of
the Lokpal. So, that has been taken care of.

The short point which I am trying to drive at is that the Government is not
insensitive; the Government is not insensitive to the suggestions made by the hon.
Members; the Government is not insensitive even to the demand coming from
outside; we are giving them due weightage. And we are considering them; and we
are responding to them to accommodate as far as possible and to bring it within
the system. But we cannot allow the system to be destroyed. I told on 22™: T am
repeating it — legislation must be done on the floor of the House; on the floor of
Lok Sabha; on the floor of Rajya Sabha; on the floor of Vidhan Sabha or Vidhan
Parishad. Neither on the dharma manch nor on the street, any amount of agitation
cannot bring a legislation unless the legislators are convinced; you are convinced.
You have to decide. I may bring the Bill but majority of you have to decide —
whether you will accept it or you will not accept it. It is for you to do. When you
have the authority, without exercising your authority, if you engage yourself in
something extra-constitutional, extra legal activity, what can 1 do? We are
bringing it for the consideration of the House. Judge it. Nine hours we have
debated; 10 hours we have debated; we have debated it umpteen number of times;
we have debated inside; we have debated outside. Therefore, we shall have to

consider this Bill. It is not in haste; we have considered all aspects. Yes, there may
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be some omissions; always, it happens. A question has been raised that we are
bringing deliberately violating the Constitution. No. What most respectfully I
submitted when it was objected to the introduction, let us not play the role of the
Judiciary. Many a time, even the very first amendment of the Constitution of India
took place, out of the judgement of Kameshwar Singh Versus Maharaja of
Darbhanga for the Bihar Land Acquisition Act. Even the Council of States was not
constituted. E

The Rajya Sabha was constituted in 1952. The Constitution came into
effect from 26™ January, 1950. The Constituent Assembly was converted into
Provisional Lok Sabha and that Provisional Lok Sabha made the First Amendment
of the Constitution out of the judgement of the Supreme Court in a case. It
happens. It is their job. Legislation making is our job. They declared bank
nationalisation ultra vires, they declared abolition of privy purse ultra vires and
Indira Gandhi dissolved the Fourth Lok Sabha and went to the people. Surely
Advaniji will recollect that one of her major objectives was to get enough numbers.
She said: “I want to bring social legislation and I do not have enough number”.
That is why she went to the people. I agree with Yashwant Sinhaji that number is
important in democracy. She said: “I do not have enough number, you give me
enough number, I will amend the Constitution which will facilitate to bring social
legislation to meet the need of the people.” Indian electorate gave her the numbers
and that brought about the 24™ Amendment of the Constitution. Major changes in
Article 368 came only after that. What you see today with so many provisions in
Atticle 268, before the 24™ Amendment, they were not there.

So, the battle with the Judiciary will go on and this is not unhealthy for
democracy because we represent the will of the people. Judges explain the law in
the context of the practice, convention, norms and the law. That is why, after
Golaknath case in mid-1960s came the 24™ Amendment and the Supreme Court
asserted its right through the Kesavanand Bharati case. So there is nothing wrong.
This is a healthy sign of democracy. Therefore, it is not done deliberately. Mr.
Kapil Sibal, Mr. Chidambaram, the Law Minister and Mr. Pawan Bansal — I am
not a lawyer — all of them applied their mind and they found it constitutionally

suitable and compatible.
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Therefore, I will appeal to the hon. Members who have moved a large
number of amendments not to press for their amendments because the
Government is bringing 10 amendments which will be formally moved by my
colleague. Let us pass this Bill because the people are waiting for us. If we can
give a clear signal that the Government, Opposition, Lok Sabha as a whole, Rajya
Sabha as a whole, Indian Parliament as a whole determine to curb the menace of
corruption within the powers which we have, within the parameters in which we
are functioning, collectively we shall fight against this menace. Let us convey this
message by passing these three Bills unanimously without any amendments.

I thank you, Madam, for giving me this opportunity.

SHRI YASHWANT SINHA : Madam Speaker, since the hon. Leader of the
House has referred to me twice in his speech, I will just take one minute. I 4
1 R TaRrS bt fop #9 7 Pt {6 I8 v 530 St & BIRdo i 2| safev fh A
Bt 3§ 39 91 DI IS gt gl o {6 I8 wue #3) Sff 91 I8 € SR YU q1g yerd wA 9
% Bl

SHRI PRANAB MUKHERIJEE: Of all the persons, why me? Thank you. ...

(Interruptions)
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SHRI GURUDAS DASGUPTA : Madam Speaker, I would like to know from the
Leader of the House as to why corporates have not been included.
(Interruptions)
SHRI ASADUDDIN OWAISI : Madam Speaker, as far as the Leader of the
House is concerned, he is a legend in front of us. I would like him to clarify as to
how a Member of Parliament is a public servant because I do not enjoy the
protection of article 311. My tenure is not of permanency.E

le, I do not discharge Executive powers. The Prime Minister is
answerable to the Parliament. How is it that [ am being treated as a public servant?
The Supreme Court might have given this definition, but let the hon. Leader of the
House please explain to us that how is it that I am a public servant. I do not have a
fixed tenure; I do not have Executive powers; I do not enjoy the protection of
Article 311. Let him please clarify. This is a very important point.
SHRI PRANAB MUKHERIJEE: Madam Speaker, what we have stated is that this
has been settled long ago through series of judicial pronouncements.
SHRI ASADUDDIN OWALISI : They should change it.
SHRI PRANAB MUKHERIJEE: I cannot change it without amending the
Constitution. Please understand. Even somebody has raised objections that why
you are having seven years’ limitation. Please remember, in the Prevention of
Corruption Act, there is no limitation for criminal activity and here we have
provided the limitation of seven years. I am saying it because I am a layman, Mr.
Chidambaram can clarify, I do not know whether the Supreme Court will strike it
down but to keep the sentiments of the Members of Parliament in view, we have
provided the limitation in this new law, but in the Prevention of Corruption Act

there is no limitation.
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On the issue of whether the MPs are public servants, or not, I would like to
say that through series of judicial pronouncements, it has been declared and that is
the law of the land.

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY (KOKRAJHAR): I would
like to know from the Government whether it will increase the number of
members of Lokpal from nine to 18. If you want to accommodate the Scheduled
Castes, the Scheduled Tribes, the OBCs, the women and the minorities in the

Lokpal then you have to make the total number of members to 18.
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MADAM SPEAKER: Hon. Members, the combined discussion on the motions for
consideration of the three Bills at SI. Nos. 17, 18, and 19 1s now over.

The House will now take up for voting the motions for consideration, the
clauses and the motion for passing of these three Bills one by one.

Hon. Members would appreciate that all the three Bills are important pieces
of legislation and a number of amendments are to be moved by the Government as
well as by private Members to the clauses of these Bills. On certain clauses or
amendments to clauses, there are going to be voting by Division.

... (Interruptions)
MADAM SPEAKER: Please keep quiet. Again you are creating a confusion.
... (Interruptions)
A& HEIGAT & 3T I8l WS BIPR FT 91d PR B 5, AT 4w Sy |
... (Interruptions)
MADAM SPEAKER: Please go back to your seat.
... (Interruptions)
MADAM SPEAKER: Hon. Member, please go back to your seat. Take your seat
immediately.
... (Interruptions)
MADAM SPEAKER: Nothing will go on record.
(Interruptions) ... ~
2 o g aea (AFgR): srege weled, g9 A © SIgAR W H eb Aol dAlhurel
foat ueqa 78l fhar 71 &, 39 fajg ¥ 89 |ed &1 TSR R W ©l
21.59 hrs.

Shri Mulayam Singh Yadav and some other hon. Members then left the House.

.. (o)
MADAM SPEAKER: Hon. Members are aware that before Division takes place,
the Secretary-General informs the Members about the procedure of operating the
Automatic Vote Recording Machine which the Members are requested to listen

carefully.

* Not recorded.
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... (Interruptions)
MADAM SPEAKER: I would request the Members to also listen to the Chair very
carefully when any motion, clause or Government amendment or private
Member’s amendment is being put to the vote of the House so as to be clear in
mind whether the question being proposed by the Chair

... (Interruptions)
Y WA : HUAT 46 S8 | AT AN 96 S8y |

.. (o)
#t e R die™ : ey JEIdl, WRER R AU f[dd # AR R g3 T GaRi I
TE AT T B A e B WE B IG UH Ao ArhuTd Sl HHIEAT FHE B TS 2
gafey A ot digadt gue faRy # wed 9 afiHa e 2
21.59 % hrs.

Shri Dara Singh Chauhan and some other hon. Members then left the House.

... (Interruptions)

MADAM SPEAKER: Nothing will go on record.

(Interruptions) ..."

* Not recorded.
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22.00 hrs.
MADAM SPEAKER: I am making an observation; please listen carefully.

... (Interruptions)
MADAM SPEAKER: I would request the Members also to listen to the Chair very
carefully when any motion, clause or Government amendment or Private
Member’s amendment is being put to the vote of the House so as to be clear in
mind whether the question being proposed by the Chair is to be voted by them for
or against.

... (Interruptions)
MADAM SPEAKER: I shall now put the motion for consideration of the Lokpal
and Lokayuktas Bill, 2011 to the vote of the House.

The question is:

“That the Bill to provide for the establishment of a body of
Lokpal for the Union and Lokayukta for States to inquire into
allegations of corruption against certain public functionaries
and for matters connected therewith or incidental thereto, be
taken into consideration.”

The motion was adopted.
MADAM SPEAKER: The House shall now take up clause by clause consideration
of the Bill.
Clause 2 Definitions
Amendments made:

Page 3, line 27, after “section 147, insert “but does not
include a public servant in respect of whom the jurisdictio 45 of 1950
is exercisable by any court or other authority under tk 46 0f1950
Army Act, 1950, the Air Force Act, 1950, the Navy Ac 2(2) ggg;;
1957 and the Coast Guard Act, 1978 or the procedure
applicable to such public servant under those Acts;”;

(88)

(Shr1 V. Narayanasamy)
MADAM SPEAKER: Shri Hansraj Ahir, are you moving the amendment?
SHRI HANSRAJ G. AHIR (CHANDRAPUR): No, Madam.
MADAM SPEAKER: Shri Basu Deb Acharia, are you moving the amendment?
SHRI BASU DEB ACHARIA (BANKURA): Yes, Madam, I beg to move:
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Page 3, line 26, —

for “clauses (a) to (h)”

substitute “clauses (a) to (1)”. (26)
MADAM SPEAKER: I shall now put Amendment No. 26 moved by Shri Basu
Deb Acharia to the vote of the House.

The amendment was put and negatived.

MADAM SPEAKER: The question is:

“That clause 2, as amended, stand part of the Bill.”

The motion was adopted.

Clause 2, as amended, was added to the Bill.

Clause 3 Establishment of Lokpal

MADAM SPEAKER: Shri Tathagata Satpathy, are you moving the amendment?
SHRI TATHAGATA SATPATHY (DHENKANAL): Yes, Madam, I beg to move:
Page 4, after line 13 insert —
“Provided further that at least one member shall be from each of the
following four Zones of geographical areas of the country—

(1) Eastern Zone comprising States of Orissa, West Bengal,
Arunachal Pradesh, Assam, Meghalaya, Manipur, Mizoram,
Nagaland, Tripura and Sikkim;

(i)  Western Zone comprising States of Gujarat and Maharashtra;

(i11)  Northern Zone comprising States of Chhattisgarh, Jharkhand,
Bihar, Punjab, Haryana, Jammu and Kashmir, Madhya
Pradesh, Rajasthan, Uttar Pradesh and Uttarakhand; and

(iv)  Southern Zone comprising States of Andhra Pradesh, Kerala,
Karnataka and Tamil Nadu.”

(13)

MADAM SPEAKER: I shall now put Amendment No. 13 moved by Shri
Tathagata Satpathy to the vote of the House.
The amendment was put and negatived.
MADAM SPEAKER: Shri Hansraj Ahir, are you moving the amendment?
SHRI HANSRAIJ G. AHIR : No, Madam.
MADAM SPEAKER: Shri Saidul Haque.
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SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): Yes, Madam, I beg to
move:
Page 4, for lines 9 and 10,-

substitute  “(b) apart from the Chairperson, there shall be ten
members out of which four shall be judicial members,
three shall be persons with administrative and civil
service background and the other three shall be drawn
from fields such as law, academics and social service:”.
(54)

MADAM SPEAKER: I shall now put Amendment No. 54 moved by Shri Saidul
Haque to the vote of the House.
The amendment was put and negatived.

MADAM SPEAKER: Shrimati Sushma Swaraj.
SHRIMATI SUSHMA SWARAIJ (VIDISHA): Madam, I beg to move:

Page 4, line 11,-

omit “not less than”. (57)
Page 4, line 13,-

omit “,minorities”. (58)

MADAM SPEAKER: I shall now put Amendment Nos. 57 and 58 moved by
Shrimati Sushma Swaraj to the vote of the House.

The amendments were put and negatived.
MADAM SPEAKER: The question is:
“That clause 3 stand part of the Bill.”

The motion was adopted.

Clause 3 was added to the Bill.

Clause 4 Appointment of Chairperson and Members
on recommendations of Selection Committee

MADAM SPEAKER: Shri Basu Deb Acharia, are you moving the amendment?
SHRI BASU DEB ACHARIA (BANKURA): Yes, Madam, I beg to move:
Page 5, for line 3,—

substitute “(e) an eminent person of to be nominated by the Chief
Election Commissioner, the Comptroller and Auditor General
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of India and the Union Public Service Commission
Chairperson—member.”. (27)

MADAM SPEAKER: I shall now put Amendment Nos. 27 moved by Shri Basu
Deb Acharia to the vote of the House.

The amendment was put and negatived. E

MADAM SPEAKER: Now, Shrimati Sushma Swara;.
SHRIMATI SUSHMA SWARAJ : I beg to move:
Page 5, for line 3,-
substitute ~ “(e) the Leader of the Opposition in the

Council of States-member.”. (59)

Page 5, line 13,-
omit “not less than”. (60)

Page 5, line 15,-
omit “, minorities”. (61)

MADAM SPEAKER: I shall now put Amendment Nos. 59, 60 and 61 moved by
Shrimati Sushma Swaraj to the vote of the House.

All the amendments were put and negatived.
MADAM SPEAKER: The question is:

“That clause 4 stand part of the Bill.”
The motion was adopted

Clause 4 was added to the Bill.
Clauses 5 to 9 were added to the Bill.
Clause 10 Secretary other officers and staff of Lokpal
MADAM SPEAKER: Now, Shri Hansraj Ahir.
SHRI HANSRAJ G. AHIR : I am not moving my amendment.
SHRIMATI SUSHMA SWARAUJ: I beg to move:
Page 5, for lines 30-31,-

omit “from a panel of names sent by the Central
Government”. (62)
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Page 6, line 32,-

omit “and a Director of Prosecution”. (63)

Page 6, line 34,-

omit “from a panel of names sent by the Central
Government”. (64)

MADAM SPEAKER: I shall now put Amendment Nos. 62, 63 and 64 moved by
Shrimati Sushma Swaraj to the vote of the House.
All the amendments were put and negatived.
MADAM SPEAKER: The question is:
“That clause 10 stand part of the Bill.”

The motion was adopted

Clause 10 was added to the Bill.

Clause 11 Inquiry Wing
MADAM SPEAKER: Shri Inder Singh Namdhari, are you moving the amendment?
SHRI INDER SINGH NAMDHARI : I beg to move:
Page 7, for line 4 to 10, substituted,-

substitute “Superintendence, direction and control of the
Investigation and Anti-Corruption Division of the
Central Bureau of Investigation (Delhi Special
Police Establishment) (hereinafter referred to as the
Inquiry Wing) established under Delhi Special
Police Establishment Act, 1946, insofar as it relates
to investigation of offences alleged to h: 75 of 1946
committed under the Prevention of Corrupuon Act,
1988, shall vest in the Lokpal.”
(1) 49 of 1988

MADAM SPEAKER: I shall now put Amendment No. 1 moved by Shri Inder
Singh Namdhari to the vote of the House.
The amendment was put and negatived.
SHRI BASU DEB ACHARIA : I beg to move:
Page 7, for line 3 to 6,-



27.12.2011 264

substitute “11 (1) Notwithstanding anything contained in
any law for the time being in force, the Lokpal
shall  constitute its own independent
investigation wind headed by the Director of
investigations which will be the sole agency to
look into any offence alleged to have been
committed by a public servant under the
Prevention of Corruption Act, 1988.

49 of 1988

(1A) The Central Government shall provide
such number of officers and staff under the
exclusive jurisdiction of Lokpal, as are decided
in consultation with the Lokpal.”. (28)

Page 7, lines 9 and 10,-

omit “for conducting preliminary inquiries under
this Act”.  (29)

MADAM SPEAKER: I shall now put Amendment Nos. 28 and 29 moved by Shri
Basu Deb Acharia to the vote of the House.
The amendments were put and negatived.
MADAM SPEAKER: The question is:
“That clause 11 stand part of the Bill.”

The motion was adopted
Clause 11 was added to the Bill.
Clauses 12 and 13 were added to the Bill.

Clause 14 Jurisdiction of Lokpal to include Prime Minister,
Ministers, Members of Parliament,
Group A, B,C and D officers and officials of
Central Government
Amendment made:

Page 8, line 2,-
for “three-fourth”, substitute “two-thirds”;
(89)
(Shri V. Narayansamy)

MADAM SPEAKER: Now, Shri Inder Singh Namdhari.
SHRI INDER SINGH NAMDHARI : I am not moving my amendment.
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MADAM SPEAKER: Now, Dr. M. Thambidurai.
DR. M. THAMBIDURALI : I beg to move:

Page 7, for lines 41 to 45, substitute,-
“(a) a Prime Minister after he has demitted the office of
the Prime Minister. 9)

Page 8, omit lines 1 to 6 (10)

MADAM SPEAKER: I shall now put Amendment Nos. 9 and 10 moved by Dr. M.
Thambidurai to the vote of the House.
The amendments were put and negatived.
MADAM SPEAKER: Now, Shri Asaduddin Owaisi.
SHRI ASADUDDIN OWAISI : I am not moving my amendment.
MADAM SPEAKER: Now, Shri Hansraj Ahir.
SHRI HANSRAJ G. AHIR : I am not moving my amendment.
MADAM SPEAKER: Now, Shri Basu Deb Acharia.
SHRI BASU DEB ACHARIA : I beg to move:

Page 7, after line 45, insert,-

“Provided that protection afforded under this sub-clause shall not
apply in case of any commercial agreement entered into by the prime
minister as head of the State with any country;”.

(30)

Page 8, after line 42, insert,-

“(1) any corporate body, its promoters, its officers including
Directors against whom there 1s a complaint of corruption in relation
to grant of Government license, lease, contract, agreement or any
other Government action or a complaint to influence Government
policy through corrupt means.”. (31)
Madam, these are very important amendments. One of them is related to
Prime Minister regarding commercial agreement entered into by the Prime
Minister with the Head of the State of any country. There is another amendment
in this clause on corporate houses.

MADAM SPEAKER: I shall now put Amendment Nos. 30 and 31 moved by Shri
Basu Deb Acharia to the vote of the House.
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SHRI BASU DEB ACHARIA : Madam, [ want Division.... (lnterruptions)@
MADAM SPEAKER: Let the Lobbies be cleared—
Now the Lobbies have been cleared.

Now, the Secretary-General to inform the House about the procedure

regarding operation of the Automatic Vote Recording Machine.

SECRETARY-GENERAL: Operation of the Automatic Vote Recording Machine:
Kind attention of the hon. Members is invited to the following points in the

operation of the Automatic Vote Recording System:-

1. Before a division starts, every hon. Member should occupy his or her own

seat and operate the system from that seat only;

2. As may kindly be seen, the "red bulbs above Display Boards" on either side
of the hon. Speaker's Chair are already glowing. This means the Voting

System has been activated;

3. For voting, please press the following two buttons simultaneously

immediately after sounding of first gong, namely

One "red" button in front of the hon. Member on the headphone plate

and

also
any one of the following buttons fixed on the top of desk of seats:

Ayes - Green colour

Noes - Red colour
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Abstain - Yellow colour|§|

4. It is essential to keep both the buttons pressed till the second gong

sound is heard and the red bulbs are "off".

IMPORTANT: The hon. Members may please note that the vote will
not be registered if both buttons are not kept pressed simultaneously till

the sounding of the second gong.

5. Please do not press the amber button (P) during division.

6. Hon. Members can actually “see” their vote on Display Boards and on
their Desk Unit.

7. In case, vote is not registered, they may call for voting through slips.

MADAM SPEAKER: I shall now put Amendment Nos. 30 and 31 moved by Shri
Basu Deb Acharia to the vote of the House in which case the result of the Division

shall apply to each amendment.

MADAM SPEAKER : The question is :

Page 7, after line 45, insert,-

“Provided that protection afforded under this sub-clause shall not
apply in case of any commercial agreement entered into by the prime
minister as head of the State with any country;”.

(30)

Page 8, after line 42, insert,-

“(i) any corporate body, its promoters, its officers including
Directors against whom there is a complaint of corruption in relation
to grant of Government license, lease, contract, agreement or any
other Government action or a complaint to influence Government
policy through corrupt means.”. 31)

The Lok Sabha divided.
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DIVISION NO. 1 AYES

Acharia, Shri Basu Deb
Adsul, Shri Anandrao

Babar, Shri Gajanan D.

Baske, Shri Pulin Bihari
Bauri, Shrimati Susmita

Biju, Shri P.K.

Choudhary, Shri Bhudeo
Chowdhury, Shri Bansa Gopal
Das, Shri Khagen

Das, Shri Ram Sundar
Dasgupta, Shri Gurudas

Devi, Shrimati Ashwamedh
Dome, Dr. Ram Chandra
Dudhgaonkar, Shri Ganeshrao Nagorao
*Ganeshamurthi, Shri A.
Geete, Shri Anant Gangaram
Haque, Sk. Saidul

Hassan, Dr. Monazir

Jadhao, Shri Prataprao Ganpatrao
Jayaprada, Shrimati
Karunakaran, Shri P.

Khaire, Shri Chandrakant
Kristappa,Shri N.

Kumar, Shri Kaushalendra
Kumar, Shri Vishwa Mohan
Kumari, Shrimati Putul

Lalu Prasad, Shri

Lingam, Shri P.

" Voted through slip.

22.14 hrs.
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Mahato, Shri Baidyanath Prasad
Mahato, Shri Narahari
Mahtab, Shri Bhartruhari
Majumdar, Shri Prasanta Kumar
Malik, Shri Sakti Mohan
Mandal, Dr. Tarun

Meena, Dr. Kirodi Lal

Misra, Shri Pinaki
Mohapatra, Shri Sidhant
Natarajan, Shri P.R.

Nishad, Capt. Jai Narain Prasad
Panda, Shri Baijayant

Panda, Shri Prabodh

Pangi, Shri Jayaram
Paranjpe, Shri Anand Prakash
Patasani, Dr. Prasanna Kumar
Rajesh, Shri M.B.

Ram, Shri Purnmasi

Rao, Shri Nama Nageswara
Ray, Shri Rudramadhab
Reddy, Shri M. Venugopala
Riyan, Shri Baju Ban

Roy, Shri Arjun

Roy, Shri Mahendra Kumar
Roy, Shri Nripendra Nath
Saha, Dr. Anup Kumar
Sampath, Shri A.

Satpathy, Shri Tathagata
Sethi, Shri Arjun Charan
Sharma, Shri Jagdish

Shivaji, Shri Adhalrao Patil
Singh, Shri Mahabali
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Singh, Shri Rajiv Ranjan Singh alias Lalan
Singh, Shri Sushil Kumar

Singh, Shrimati Meena

Sivaprasad, Dr. N.

Tarai, Shri Bibhu Prasad

Tudu, Shri Laxman

Wankhede, Shri Subhash Bapurao

Yadav, Prof. Ranjan Prasad

Yadav, Shri Dinesh Chandra

Yadav, Shri Sharad
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NOES

Aaron Rashid, Shri J.M.
Adhikari, Shri Sisir

Adhi Sankar, Shri

Agarwal, Shri Jai Prakash
Ahamed, Shri E.

Ahmed, Shri Sultan

Alagiri, Shri M.K.

Alagiri, Shri S.

Amlabe, Shri Narayan Singh
Antony, Shri Anto

Aron, Shri Praveen Singh
Awale, Shri Jaywant Gangaram
Azharuddin, Mohammed
Baalu, Shri T.R.

‘Baba’, Shri K.C. Singh
Babbar, Shri Raj

Baghel, Shrimati Sarika Devendra Singh
Bahuguna, Shri Vijay

*Bairwa, Shri Khiladi Lal
Baite, Shri Thangso

Baitha, Shri Kameshwar
Bajwa, Shri Pratap Singh
Bandyopadhyay, Shri Sudip
Banerjee, Shri Ambica
Banerjee, Shri Kalyan

Bansal, Shri Pawan Kumar
Bapiraju , Shri K.

Basheer, Shri Mohammed E.T.

" Voted through slip.
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Beg, Dr. Mirza Mehboob
Bhadana, Shri Avtar Singh
Bhagora, Shri Tara Chand
Bhonsle, Shri Udayanraje
Bhujbal, Shri Sameer

Bhuria, Shri Kanti Lal

Biswal, Shri Hemanand
Bwiswmuthiary, Shri Sansuma Khunggur
Chacko, Shri P.C.

Chang, Shri C.M.

Chaudhary, Dr. Tushar
Chaudhary, Shri Jayant
Chauhan, Shri Sanjay Singh
Chidambaram, Shri P.

Chinta Mohan, Dr.

Chitthan, Shri N.S.V.
Choudhary, Shri Harish
Choudhry, Shrimati Shruti
Choudhury, Shri Abu Hasem Khan
Chowdhary, Shrimati Santosh
Chowdhury, Shri Adhir
‘Commando’, Shri Kamal Kishor
Das, Shri Bhakta Charan
Dasmunsi, Shrimati Deepa
Davidson, Shrimati J. Helen

De, Dr. Ratna

Deo, Shri V. Kishore Chandra
Deora, Shri Milind

Dhanapalan, Shri K. P.
Dhruvanarayana, Shri R.

Dias, Shri Charles
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Dikshit, Shri Sandeep

Dutt, Shrimati Priya
Elangovan, Shri T.K.S.

Engti, Shri Biren Singh
Ering, Shri Ninong

Gadhvi, Shri Mukesh Bhairavdanji
Gaikwad, Shri Eknath Mahadeo
Gandhi, Shri Rahul

Gandhi, Shrimati Sonia
Gandhiselvan, Shri S.

Gavit, Shri Manikrao Hodlya
Ghatowar, Shri Paban Singh
Gogoi, Shri Dip

Guddu, Shri Premchand
Haldar, Dr. Sucharu Ranjan
Handique, Shri B.K.

Haque, Shri Mohd. Asrarul
Hari, Shri Sabbam

Harsha Kumar, Shri G.V.
Hooda, Shri Deepender Singh
Hossain, Shri Abdul Mannan
Hussain, Shri Ismail

Islam, Sk. Nurul

Jadhav, Shri Baliram
Jagannath, Dr. Manda

Jain, Shri Pradeep

Jaiswal, Shri Shriprakash
Jakhar, Shri Badri Ram

Jena, Shri Srikant

Jeyadurai, Shri S. R.

Jhansi Lakshmi, Shrimati Botcha
Jindal, Shri Naveen
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Joshi,Dr. C.P.

Joshi, Shri Mahesh

Kamal Nath, Shri

Kamat, Shri Gurudas

Kataria, Shri Lalchand

Kaur, Shrimati Preneet
Kaypee, Shri Mohinder Singh
Khan, Shri Hassan

Khandela, Shri Mahadeo Singh
Kharge, Shri Mallikarjun
Khatgaonkar, Shri Bhaskarrao Bapurao Patil
Khatri, Dr. Nirmal

Khursheed, Shri Salman

Killi, Dr. Kruparani

Kowase, Shri Marotrao Sainuji
Krishnasswamy, Shri M.
Kumar, Shri Ajay

Kumar, Shri Ramesh

Kumari, Shrimati Chandresh
Kurup, Shri N. Peethambara
Lakshmi, Shrimati Panabaka
Mahant, Dr. Charan Das
Mabharaj, Shri Satpal

Majhi, Shri Pradeep

Maken, Shri Ajay

Malik, Shri Jitender Singh
Maran, Shri Dayanidhi
*Marandi, Shri Babu Lal
Masram, Shri Basori Singh
Mcleod, Shrimati Ingrid

" Voted through slip.
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Meena, Shri Namo Narain
Meena, Shri Raghuvir Singh
Meghe, Shri Datta
Meghwal, Shri Bharat Ram
Meinya, Dr. Thokchom
Mirdha, Dr. Jyoti

Mishra, Shri Mahabal
Mitra, Shri Somen

Moily, Shri M. Veerappa
Mukherjee, Shri Pranab
Muniyappa, Shri K.H.
Muttemwar, Shri Vilas
Nagpal, Shri Devendra
Naik, Dr. Sanjeev Ganesh
Naik, Shri P. Balram

Nagqvi, Shri Zafar Ali
Narah, Shrimati Ranee
Narayanasamy, Shri V.
Naskar, Shri Gobinda Chandra
Natrajan, Kumari Meenakshi
Nirupam, Shri Sanjay

Noor, Kumari Mausam

Ola, Shri Sis Ram

Pal, Shri Jagdambika

Pal, Shri Rajaram

Pala, Shri Vincent H.
Palanimanickam, Shri S.S.
Pandey, Dr. Vinay Kumar
Patel, Shri Praful

Patel, Shri Somabhai Gandalal Koli

Patil, Dr. Padmasinha Bajirao

Patil, Shri Sanjay Dina
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Patil, Shri Pratik

Pawar, Shri Sharad

Pilot, Shri Sachin

Prabhakar, Shri Ponnam
Pradhan, Shri Amarnath
Prasada, Shri Jitin

Punia, Shri P. L.
Purandeswari, Shrimati D.
Raghavan, Shri M.K.
Rahman, Shri Abdul

Rai, Shri Prem Das
Rajagopal, Shri L.

Raju, Shri M.M. Pallam
Rajukhedi, Shri Gajendra Singh
Ramachandran, Shri Mullappally
Rane, Shri Nilesh Narayan
Rao, Dr. K.S.

Rao, Shri Rayapati Sambasiva
Rawat, Shri Harish

Reddy, Shri Anantha Venkatarami
Reddy, Shri Gutha Sukhender
Reddy, Shri K.J.S.P

Reddy, Shri M. Sreenivasulu
Reddy, Shri S. Jaipal

Reddy, Shri S.P.Y.

Roy, Prof. Saugata

Roy, Shrimati Shatabdi
Ruala, Shri C.L.

Sahay, Shri Subodh Kant

Sai Prathap, Shri A.

Sangma, Kumari Agatha

Sanjoy, Shri Takam
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Sardinha, Shri Francisco Cosme
Satyanarayana, Shri Sarvey
Scindia, Shri Jyotiraditya M.
Selja, Kumari

Shanavas, Shr1 M.I.

Sharma, Dr. Arvind Kumar
Shariq, Shri S.D.

Sharma, Shri Madan Lal
Shekhawat, Shri Gopal Singh
Shetkar, Shri Suresh Kumar
Shetti, Shri Raju

Shinde, Shri Sushilkumar

Shivkumar, Shri K aliasJ.K. Ritheesh

Sibal, Shri Kapil

Singh, Chaudhary Lal
Singh, Dr. Sanjay
Singh, Rao Inderjit
Singh, Shri Ajit

Singh, Shri [jyaraj
Singh, Shri Jitendra
Singh, Shri N. Dharam
Singh, Shri R.P.N.
Singh, Shri Ratan
Singh, Shri Ravneet
Singh, Shri Sukhdev
Singh, Shri Uday Pratap
Singh, Shri Virbhadra
Singh, Rajkumari Ratna
Singh, Shrimati Rajesh Nandini
Singla, Shri Vijay Inder
Siricilla, Shri Rajaiah
Solanki, Shri Bharatsinh
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Sugavanam, Shri E.G.
Suklabaidya, Shri Lalit Mohan
Sule, Shrimati Supriya

Suresh, Shri Kodikkunnil
Tagore, Shri Manicka

Tamta, Shri Pradeep

Tandon, Shrimati Annu
Tanwar, Shri Ashok

Taviad, Dr. Prabha Kishor
Taware, Shri Suresh Kashinath
Tewari, Shri Manish
Thamaraiselvan, Shri R.
Tharoor, Dr. Shashi
Thirumaavalavan, Shri Thol
Thomas, Prof. K.V.

Thomas, Shri P.T.

“Tirath, Shrimati Krishna
Trivedi, Shri Dinesh
Venugopal, Shri D.
Venugopal, Shri K.C.

Verma, Shri Sajjan

Verma, Shri Beni Prasad
Vijayan, Shri A.K.S.
Vishwanath, Shri Adagooru H.
Viswanathan, Shri P.
Vivekanand, Dr. G.
Vundavalli, Shri Aruna Kumar
Vyas, Dr. Girija

Wasnik, Shri Mukul

Yadav, Shri Arun

" Voted through slip.
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Yadav, Shri Anjankumar M.
Yadav, Shri Om Prakash
Yaskhi, Shr1 Madhu Goud



27.12.2011 280

ABSTAIN

Namdhari, Shri Inder Singh
Owaisi, Shri Asaduddin
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MADAM SPEAKER: Subject to correction®, the result of the Division is:

Ayes: 69
Noes: 247
Abstain : 2

The motion was negatived.

MADAM SPEAKER: Mr. Dasgupta, are you moving your Amendments?

SHRI GURUDAS DASGUPTA : Madam, since the amendments are identical and
since the House has already voted, therefore, I do not press them.

MADAM SPEAKER: Mr. Lalu Prasad, are you moving your amendment?

f o1 TS : ASH, TWHR T M BIRGT & a8 § o ugal e o, 9% fagy o fomm ®
R THF-TAd & forU A1 1t B S 97 o, 99 W g MY feur g gafew 59 U
FRA D ST T8 B

MADAM SPEAKER: Mr. Saidul Haque, are you moving your Amendment?

SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): Madam, I beg to move this
amendment because [ would like to bring the corporate house, media and the
NGO getting foreign funds and the corporate body under the ambit of Lokpal

So, I beg to move

Page 8, after line 42, insert--

“(i) Any person who is or has been functioning as editor or owner of
Corporate house managed media or trust body run media, both electronic
and printing;

(j) Any person who is or has been director, manager or other officer of any
registered NGO who is in receipt of any donation from the public or from
any foreign source of whatever amount under the Foreign Contribution
(Regulation) Act, 2010;

(k) Any corporate body, its owners, its promoters, its officers against whom
there is a complaint of corruption in relation to grant of Government license,
contract, argument or to influence Government policy through corrupt
means.” (55)

* The following Members also recorded their votes through slips.
Ayes 69 + Shri A. Ganeshmurthi = 70
Noes 247 + S/Shri Khiladi Lal Bairwa, Babu Lal Marandi and Shrimati Krishna Tirath = 250
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MADAM SPEAKER: I shall now put Amendment No. 55 moved by Shri Saidul
Haque to the vote of the House.
The amendment was put and negatived.
MADAM SPEAKER: Shrimati Sushma Swaraj
SHRIMATI SUSHMA SWARAJ :Madam, my Amendment No. 65 has been
accepted by the Government, that is why I am not pressing for it. But I am
moving my Amendment Nos. 66 and 67. I am not moving my Amendment No. 68
I beg to move:
“Page 8, omit lines 4 to 6. (66)
Page 8, omit lines 36 to 42.” (67)

MADAM SPEAKER: I shall now put the Amendment Nos. 66 and 67 moved by
Shrimatai Sushma Swaraj to the Vote of the House.

The amendments were put and negatived.

2 e TE (ARO): HeH, [l 980 HAGR & 3R Wl HHS BT 8l Woll AT 8, ATy
&4 RIS BIehR 199 STl g
22.20 hrs.

Shri Lalu Prasad and some other hon’ble Members then left the House.

rezer WIS : U T AR X &2 TR 25|
The question is:
“That clause 14, as amended, stand part of the Bill.”
The motion was adopted.
Clause 14, as amended, was added to the Bill.
Clauses 15 to 19 were added to the Bill.

Clause 20 Provisions relating to complaints and
preliminary inquiry and investigation
Amendment made:

Page 11, lines 9, for “period of six months”, substitute “period not
exceeding six months at a time”; (90)

(ShriV. Narayanasamy)
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MADAM SPEAKER: Now, Shri Inder Singh Namdhari
SHRI INDER SINGH NAMDHARI (CHATRA): I am not moving my
amendment.
MADAM SPEAKER: Shri Hansraj Ahir.
SHRI HANSRAJ G. AHIR (CHANDRAPUR): I am not moving my amendment.
SHRI BASU DEB ACHARIA: I beg to move:

Page 10, lines 16 to 31,--

substitute “20. (1) The Lokpal shall on the receipt of a complaint first
decide whether to proceed in the matter or close the same and if the
Lokpal decides to proceed further it shall order the preliminary
inquiry against any public servant by its own investigation wing to
ascertain whether there exists a prima facie case for proceeding in
the matter:

Provided that the Lokpal shall if it has decided to proceed with the
preliminary inquiry by a general or special order, refer the
complaints or a complaint received by it in respect of public servants
belonging to group C and D to the Central Vigilance Commission
constituted under sub-section (1) of section 3 of the Central
Vigilance Commission Act, 2003. 45 0f 2003

Provided further that the Central Vigilance Commission in respect of
complaints referred to it in respect of public servants belonging to
group C and D, after making preliminary inquiry, shall submit its
report to the Lokpal after which the Lokpal will decide further action
to be taken.”

(32)

Page 10, lines 32 and 33,--

for “the Inquiry Wing or any agency (including the Delhi Special Police
Establishment)”

substitute “Its own Investigation Wing”. (33)

Page 10, for lines 44 and 45,--
substitute “(a) further investigation by its own agency;”. (34)

Page 11, for lines 4 to 13,--

substitute “(5) In case the Lokpal decides to proceed to investigate the
complaint, its investigation agency shall ordinarily complete the
investigation within a period of six months from the date of its order.
(6) All investigation of cases under the Prevention of Corruption Act,
1988 shall follow the procedure mentioned in this section and such
reports shall be submitted to the Lokpal within the stipulated time.”.

49 of
1988
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(35)

Page 11, lines 15 and 16,--

for “any agency (including the Delhi Special Police Establishment)”
substitute “its own Investigation Agency”. (36)

Page 11, lines 23 and 24,--
Jfor “any agency (including the Delhi Special Police Establishment)”

substitute “its own Investigation Agency”. (37)
MADAM SPEAKER: I shall now put Amendment Nos.32, 33, 34, 35, 36 and 37
moved by Shri Basu Deb Acharia to the vote of the House.
The amendments were put and negatived.
SHRIMATI SUSHMA SWARAJ : I beg to move:
Page 10, line 16,--
after “a complaint”.
insert “‘or suo motu”. (69)

MADAM SPEAKER: I shall now put Amendment No.69 moved by Shrimati

Sushma Swaraj to the vote of the House.

The amendment was put and negatived.
MADAM SPEAKER: The question is:

“That clause 20, as amended, stand part of the Bill.”
The motion was adopted.
Clause 20, as amended, was added to the Bill.

Clauses 21 and 22 were added to the Bill.
Clause 23 Previous sanction not necessary for

investigation and intiating prosecution by
Lokpal in certain cases
MADAM SPEAKER: Dr. M. Thambidurai.
DR. M. THAMBIDURAI (KARUR): I am not moving my amendment.
MADAM SPEAKER: The question is:
“That clause 23 stand part of the Bill.”

The motion was adopted.

Clause 23 was added to the Bill.
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Clause 24 Action on investigation against public servant being
Prime Minister, Ministers or Members of
Paliament
Amendments made:

Page 12, line 20, for “24. (1)”, substitute “24.”; (91)

Page 12, omit lines 25 to 40; (92)
(Shr1 V. Narayanasamy)
MADAM SPEAKER: Shrimati Sushma Swaraj, the amendment that you have
moved has been adopted by the Government.
SHRIMATI SUSHMA SWARAJ : Yes, the amendment which I moved in Clause
24 has been accepted by the Government. So, I am not pressing the amendment.
SHRI V. NARAYANASAMY: We have moved a separate amendment.
MADAM SPEAKER: The question is:
“That clause 24, as amended, stand part of the Bill.”
The motion was adopted.
Clause 24, as amended, was added to the Bill.
Clause 25 Supervisory Power of Lokpal
SHRI BASU DEB ACHARIA (BANKURA): I beg to move:
“Page 12, for lines 43 to 51,--

substitute “25. (1) The Lokpal shall have the powers of
superintendence, direction and full administrative control over the
Investigation Agency to be set up under this Act, which shall be the
sole agency to deal with cases under the Prevention of Corruption

49 of 1988 Act, 1988: Provided that while exercising its powers, the Lokpal
shall not act in any manner prejudicial to the independent
investigation of the case so as to require the agency to investigate
and/or dispose of any case in a particular manner.

(2) The Lokpal shall issue guidelines and directions to the Central
Vigilance Commission concerning the preliminary inquiry into cases
of Group ‘C’ and ‘D’ employees referred to the Commission by the
Lokpal so as to enable the Lokpal to dispose of such cases within

such time as the Lokpal may decide.”.
(38)

“Page 13, omit lines 1 to 4.” (39)
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MADAM SPEAKER: I shall now put Amendment Nos. 38 and 39 moved by Shri
Basu Deb Acharia to the vote of the House.
The amendments were put and negatived.
SK. SAIDUL HAQUE : I beg to move:
“Page 12, after line 51, insert,--
“Provided further that the Lokpal shall be entrusted with quasi-

judicial powers and autonomy to fulfil its functions in an
independent, accountable, transparent and time-bound manner.”.
(56)
MADAM SPEAKER: I shall now put Amendment No. 56 moved by Shri Saidul
Haque to the vote of the House.
The amendment was put and negatived.
MADAM SPEAKER: The question is:
“That clause 25 stand part of the Bill.”
The motion was adopted.

Clause 25 was added to the Bill.
Clause 26 was added to the Bill. Igl

Clause 27 Lokpal to have powers of Civil
Court in certain cases
MADAM SPEAKER: Shri Basu Deb Acharia.
SHRI BASU DEB ACHARIA : I beg to move:

Page 13, Line 18-

For “the Inquiry Wing of Lokpal”

Substitute “the Investigating Agency of Lokpal”. (40)
MADAM SPEAKER: I shall now put Amendment No.40 moved by Shri Basu
Deb Acharia to the vote of the House.

The amendment was put and negatived.
MADAM SPEAKER: The question is:
“That clause 27 stand part of the Bill.”
The motion was adopted.

Clause 27 was added to the Bill.
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Clauses 28 and 29 were added to the Bill.
Clause 30 Confirmation of attachment of assets
MADAM SPEAKER: Shri Basu Deb Acharia.
SHRI BASU DEB ACHARIA : I beg to move:
Page 14, after line 39, insert,-

“(5) The Lokpal may take suo moto action in any case where
it has reason to believe that a lease, license, contract or
agreement or any other Government action was obtained by
corrupt means and after hearing the parties if it so decides it
may investigate such a case, it may recommend blacklisting
of a firm, company, contractor or any other person involved
in an act of corruption.

(5A) The Public authority shall either comply with the
recommendation or reject the same within one month of
receipt of the recommendation.

(5B) In the event of rejection of recommendation, the Lokpal

may approach the appropriate Court for seeking directions to

be given to the public authority.”. (41)
MADAM SPEAKER: I shall now put Amendment No.41 moved by Shri Basu
Deb Acharia to the vote of the House.

The amendment was put and negatived.
MADAM SPEAKER: The question is:
“That clause 30 stand part of the Bill.”
The motion was adopted.
Clause 30 was added to the Bill.

Clause 31 Confiscation of assets proceeds, receipts and benefits
arisen or procured by means of corruption in special
circumstances

MADAM SPEAKER: Shri Basu Deb Acharia.
SHRI BASU DEB ACHARIA : I beg to move:
Page 15, after line 4, insert,-

“(3) if any company or any of its officers or Director is found
guilty of any offence under the Prevention of Corruption Act,

1988 the Lokpal may recommend that-
49 of 1988
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(1) the company and all companies promoted by any of that
company’s promoters shall be blacklisted and be ineligible
for undertaking any Government or contract work in the
future;

(1) a sum equivalent to the loss entailed to the public
exchequer may be recovered through the confiscation of
assets, proceeds, receipts and benefits.

(3A) The public authority shall either comply with the
recommendation or reject the same within one month of
receipt of the recommendation.

(3B) In the event of rejection of the recommendation, the
Lokpal may approach the appropriate Court for seeking
directions to be given to the public authority.”. (42)
MADAM SPEAKER: I shall now put Amendment No.42 moved by Shri Basu
Deb Acharia to the vote of the House.
The amendment was put and negatived.
MADAM SPEAKER: The question is:
“That clause 31 stand part of the Bill.”
The motion was adopted.
Clause 31 was added to the Bill.
Clauses 32 to 36 were added to the Bill.

Clause 37 Removal and suspension of Chairperson
and Members of Lokpal

MADAM SPEAKER: Shri Basu Deb Acharia.
SHRI BASU DEB ACHARIA : I beg to move:
Page 16, lines18 to 39, -

substitute “(2) The Chairperson or any other member of the Lokpal
shall only be removed from office by the President, on the
recommendation of the Supreme Court on any of the
following grounds after the Supreme Court, on the
complaint of any person has held an inquiry and found
that the Chairperson or member can on such ground be
removed:-

(a) guilty of misbehavior,
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(b) unfit to continue in office by reason of infirmity of mind or
body,

(c) i1s adjudged an insolvent, or

(d) engages during term of office in any paid employment
outside the duties of office.

(3) In any such proceeding, the Supreme Court may also direct
the suspension of such Chairperson or member.

(4) On receipt of recommendation from the Supreme Court, the
President shall forthwith remove the Chairperson or the members
as the case may be.

(5) If the complaint is found to be frivolous or made with mala
fide intentions, the Supreme Court may impose a find and/
or imprisonment upto one year on the complaint.”. (43)

Page 16, line 40,-

for 6&(5)”

substitute “(6)” (44)
MADAM SPEAKER: I shall now put Amendment Nos.43 and 44 moved by Shri
Basu Deb Acharia to the vote of the House.

The amendments were put and negatived.

MADAM SPEAKER: Shrimati Sushma Swara;.
SHRIMATI SUSHMA SWARAI : I beg to move:
Page 16, for lines 24-25,-

substitute ~ “(ii1) on a petition made by an aggrieved

citizen of India before the Supreme
Court,”. (71)

MADAM SPEAKER: I shall now put Amendment No.71 moved by Shrimati

Sushma Swaraj to the vote of the House.

The amendment was put and negatived.

MADAM SPEAKER: The question is:

“That clause 37 stand part of the Bill.”

The motion was adopted.
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Clause 37 was added to the Bill.
Clauses 38 to 45 were added to the Bill.

Clause 46  Prosecution for false complaints and payment
of compensation etc. to public servant

MADAM SPEAKER: Shri Inder Singh Namdhari.

SHRI INDER SINGH NAMDHARI : I am not moving my amendment.
MADAM SPEAKER: The question is:

“That clause 46 stand part of the Bill.”
The motion was adopted.
Clause 46 was added to the Bill.
Clauses 47 to 52 were added to the Bill.

Clause 53 Legal assistance
MADAM SPEAKER: Shri Tathagata Satpathy.
SHRI TATHAGATA SATPATHY : I beg to move:
Page 20, line 27,-
for “seven years”
substitute “six months” (14)
MADAM SPEAKER: I shall now put Amendment No. 14 moved by Shri
Tathagata Satpathy to the vote of the House.
The amendment was put and negatived.
MADAM SPEAKER: The question is:
“That clause 53 stand part of the Bill.”
The motion was adopted.
Clause 53 was added to the Bill.
Clauses 54 to 62 were added to the Bill.
Clause 63 Definitions
MADAM SPEAKER: Shri Basu Deb Acharia.
SHRI BASU DEB ACHARIA : I beg to move:
Page 23, after line 29, insert, -

“(1A) The provisions of this part shall be considered as guidelines
for the State Legislatures for the purpose of establishing the office of
Lokayukta.”. (45)
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MADAM SPEAKER: I shall now put Amendment No.45 moved by Shri Basu
Deb Acharia to the vote of the House.
The amendment was put and negatived. E

Amendments made:

“Page 23, line 10,-
for ““sub-clauses (1) to (v)”
substitute “sub-clauses (1) to (vi)” (72)

“Page 23, line 13,-
for “sub-clause (iv) or sub-clause (v)”
substitute “sub-clause (v) or sub-clause (vi)”  (73)

(Shr1 V. Narayanasamy)

MADAM SPEAKER: The question is:
“That clause 63, as amended, stand part of the Bill.”

The motion was adopted.

Clause 63, as amended, was added to the Bill.

Clause 64 Establishment of Lokayukta
MADAM SPEAKER: There is an amendment to be moved by Shri Tathagata
Satpathy. Are you moving your amendment?
SHRI TATHAGATA SATPATHY : Madam, I beg to move:
“Page 24, line 14,-
for “forty-five years”
substitute “twenty-five years” * (15)

Madam, this is a very crucial part of the Bill. Here, we have limited the
lower age of the Chairman and the members of the Lokpal to 45. Now, we have
heard in this House that by 2020, about 62 per cent or 63 per cent population of
India would be below the age of 35. So, we should care for the youth. Those who
are job-seekers, those who are entrepreneurs and those who have a career ahead of

them, are the ones who are the victims of corruption. It is the youth who are
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disgruntled. The people you see outside, you are so threatened that you are ... ~
because you are scared of them.

MADAM SPEAKER: You delete this.

SHRI TATHAGATA SATPATHY : They are the youth and we have to look at
their future.

I would suggest that the age limit be dropped to 25. Let them show that
they have the courage because the average age of this House has been notched at
53 years. So, I insist that 25 should be the age.

MADAM SPEAKER: You have made your point. Thank you very much. Please
take your seat now.

I shall now put Amendment No. 15 moved by Shri Tathagata Satpathy to
the vote of the House.

The amendment was put and negatived.
... (Interruptions)
MADAM SPEAKER: Nothing else will go on record. Please take your seat.
(Interruptions) ... *
3eET HENGAT : 31T I3 S8y ofier wfd & S8y
.. (eraE)
et WAGAT : MY AT ) whidt 2y, VAT T IR B
.. (o)
MADAM SPEAKER: There is an amendment to be moved by Shri Basu Deb
Acharia also.
SHRI BASU DEB ACHARIA (BANKURA): Madam, I beg to move:
“Page 23, line 36,-
after “Official Gazette”
insert “,which shall be issued within six months of such

commencement,”. ” (46)

MADAM SPEAKER: I shall now put Amendment No. 46 moved by Shri Basu
Deb Acharia to the vote of the House.

* Not recorded.
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The amendment was put and negatived.

Amendment made:
Page 23, lines 36 and 37,-
omit “for the purpose of making preliminary inquiry, investigation,
and prosecution in respect of complaints made under this

Act,”. (74)
(Shri V. Narayanasamy)

MADAM SPEAKER: There is an amendment to be moved by Shri Bishnu Pada
Ray also. Are you moving your amendment?
SHRI BISHNU PADA RAY : Madam, I beg to move:

“Page 23, line 35.-

for “State”
substitute “State or a Union Territory without Legislatures, as
the case may be”.” (85)

JTeET HElGdl, MR A IR QAT I ovedl € O sfed elaR €v |9E, derd,
g 4ld, QIR AR Bdelll 39 I # oirge & ok H U 8 ANl S0 Albrgead H
AR SN Y S GR SeAd @ € ©, A el 8, ¥ ARd WBR B T ©l  J8i
PR YheH TBTs & SR del gall &l Al # I8l Arbrgad & (ol AT <o |
MADAM SPEAKER: I shall now put Amendment No. 85 moved by Shri Bishnu
Pada Ray to the vote of the House.

The amendment was put and negatived. Igl
e HEGAT ¢ 31T 93 gyl oMy fefas #iivm 21 &n ffasw § = 2l

... ()
SAN JUAT TR ¢ aeder Sfl, 31 e © P I8 dadt Uh g gel H A1 Wed W DEl
=g fh g9 U WS SR g SReRS fay afSierer o off dfd 9 g eRelRs
2 gl fagm |l 8 € 9 = v T @ iy 99 oA # 89 ¥R & Rao dis 9
WSl el BR| T8 U e W@ ¢l SN 3R 37U 9 DI TS BY of IR AIqHA(T | bl
TSI A1 1Y | Uh g 8 T8 ol
THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Madam, it is

not necessary. So far as the point of the hon. Member is concerned that an

appropriate mechanism should be there to deal with corruption cases at high places
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in the Union Territories without legislation, and that should not be brought within
the purview of Lokayukta, surely, an appropriate mechanism will be established
and the House will do it.
MADAM SPEAKER: Do you want Division?
SHRIMATI SUSHMA SWARAJ : No, we do not want Division.
MADAM SPEAKER: The question is:
“That clause 64, as amended, stand part of the Bill.”
The motion was adopted.
Clause 64, as amended, was added to the Bill.
Clauses 65 and 66 were added to the Bill.

Clause 67 Terms of office of Chairperson and Members

N oy 9g @ ¢ e e, d9 SfeAM MelaR # dfted< TR &1 dlegad & e
N & oy sreie g # WY iR AT g eRedw § vt W gefiftgeR € -
JeT gU, THTG IR TR Bdell & TSMMRGeR &l dlbigad & 3fax dl Y| g9 foly
# s g @ 31 [ beg to move :

Page 25, line 20,-

after “Governor”

insert “or the Lieutenant Governor or the

Administrator, as the case may be,”. (86)
MADAM SPEAKER: I shall now put Amendment No. 86 moved by Shri Bishnu
Pada Ray to the vote of the House.

The amendment was put and negatived.

MADAM SPEAKER: The question is:
“That clause 67 stand part of the Bill.”
The motion was adopted.
Clause 67 was added to the Bill.
Clauses 68 to 70 were added to the Bill.

Clause 71 Secretary other officers and staff of Lokayukta
Amendment made:

Page 26, line 26, --

omit “‘secretary and other”. (75)
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(Shri V. Narayanasamy)
MADAM SPEAKER: The question is:
“That clause 71, as amended, stand part of the Bill.”
The motion was adopted.
Clause 71, as amended, was added to the Bill.
Clause 72 was added to the Bill.

Clause 73 Appointment of Director of Prosecution
Amendment made:

Page 27, line 15, --

for “investigation report”
substitute “findings of the investigation report”. (76)

(Shri V. Narayanasamy)
MADAM SPEAKER: The question is:
“That clause 73, as amended, stand part of the Bill.”
The motion was adopted.
Clause 73, as amended, was added to the Bill.
Clause 74 was added to the Bill.

Clause 75 Jurisdiction of Lokayukta to include
Chief Minister, Ministers, Members of Legislatures,
officers and employees of state government

DR. M. THAMBIDURALI : Madam, I beg to move :

Page 27, omit line 31. (12)

In my speech, I have already said that the Lokayuktas must be given to the
States. We have the competence even though it is in the Concurrent List. We have
to see that the State Governments must have the power. Therefore, I am moving
this amendment. Further, as with the Prime Minister, the Chief Minister must also
not be included in the Lokayuktas. This is my amendment.

MADAM SPEAKER: I shall now put Amendment No. 12 moved by Dr. M.
Thambidurai to the vote of the House.

The amendment was put and negatived. E
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Amendment made:

Page 28, omit lines 15 and 16. (77)

(Shri V. Narayanasamy)

MADAM SPEAKER: The question is:

“That clause 75, as amended, stand part of the Bill.”

The motion was adopted.
Clause 75, as amended, was added to the Bill.
Clauses 76 to 80 were added to the Bill.

Clause 81  Provisions relating to complaints and
preliminary inquiry and investigation
Amendments made:

Page 29, line 47.,-
for “its investigation wing or any investigation agency”
substitute “any agency (including any special investigation agency)”.
(78)
Page 30, line 13,-
for “any agency”

substitute “any investigation agency”.  (79)

Page 30, lines 16 and 17,-
for ‘“sub-section (4) from the Investigation Wing or any other
agency”’
substitute “sub-section (6) from any investigation agency (including

any special agency)”. (80)

Page 30, for lines 22 to 29,-

Substitute “(8) The Lokayukta may after taking a decision under
sub-section (7) on the filing of the charge-sheet, direct its
Prosecution Wing to initiate prosecution in a Special Court in
respect of cases investigated by any investigation agency (Including
any special agency).”. (81)
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Page 30, lines 10 and 11, for “period of six months”, substitute “period not
exceeding six months at a time”. (93)
(Shri V. Narayanasamy)
MADAM SPEAKER: The question is:
“That clause 81, as amended, stand part of the Bill.”
The motion was adopted.
Clause 81, as amended, was added to the Bill.
Clause 82 Persons likely to be pre-judicially affected to be heard
Amendment made:
Page 30, line 44, omit “prospective”. (82)
(Shri V. Narayanasamy)
MADAM SPEAKER: The question is:
“That clause 82, as amended, stand part of the Bill.”
The motion was adopted.
Clause 82, as amended, was added to the Bill.
Clauses 83 and 84 were added to the Bill.

Clause 85 Action on inquiry against public servant being
’ Chief Minister, Ministers or Members of state legislative
Amendments made:

Page 31, line 23, omit “preliminary inquiry or”. (83)
Page 31, line 25,-

after “clause (b)

insert “or clause (¢)”. (84)
Page 31, line 23, for “85(1)”, substitute “85”.  (94)
Page 31, omit lines 28 to 39. (95)
Page 32, omit lines 1 and 2. (96)

(Shri V. Narayanasamy)
MADAM SPEAKER: The question is:
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“That clause 85, as amended, stand part of the Bill.”
The motion was adopted.
Clause 85, as amended, was added to the Bill.
Clauses 86 to 97 were added to the Bill.
The Schedule was added to the Bill.

Clause 1 Short title, extent application and commencement
Amendment made:
Page 2, after line 10, insert-

“Provided that the provisions of this Act shall be applicable to a
State which has given its prior consent to the application of this
Act.” (87)

(Shri V. Narayanasamy)

SHRI BHARTRUHARI MAHTAB : Madam, before I move the amendment, I
would like to say a few words. The Leader of the House, the hon. Finance Minister,
Shri Pranab Babu has said that there was no necessity or there was unnecessary
debate on the issue of federal structure being protected. He has also mentioned that
an amendment is being moved by the Government, at page 2, which says,
“Provided that the provisions of this Act shall be applicable to a State which has
given its prior consent to the application of this Act.” It has not satisfied us. In his
speech, he said that without the State Government’s approval, this is not going to
be implemented. It has not found a place in the amendment that has been moved. E
Rather I have moved an amendment that Lokpal shall come into force on
such date as the Central Government may, by notification in the Official Gazette,
appoint. I have made another addition that the provisions of this Act relating to
Lokayukta shall come into force on such date as the respective State Governments
may, by notification in the Official Gazette, appoint. I would appeal to the
Members of this House specially those who are with the UPA, the Trinamool
Congress and also to the DMK that this would become more explicit. I would also
appeal to the hon. Members of Bharatiya Janata Party and also to the Anna DMK
that here is a case — I do not know why — that you protect the interests of the State.


Suresh
Cd by q6
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I read out the letter that the hon. Prime Minister had written on 27" August. In that

letter, it is stated:

1 311 &R Sfl, 3fMUeh & 26 RA & UF & fly g=yare| ST & 3T S &,
TAE H IS AruTel Waeft qEl W =l g2 SMUd! AT SMHBR T 2l [ dwg & i
FEAl 7 AUH R AU TF H Io W dF IRl W Ud WieEH 1N B gl s9
YA & JPAR FAS 9 (A9l W Ao w0 A AeAd 8] U AFIRS Afed], St 3
a8 drm TR B, WRa T8 g3l 21 A, SUugE 9F @ SNy ad WR B WA HHATRAT
B ABUTA & AL BT, Tg 3T el gl A, T H Arprgad B R wat forar
g, PE A9 3% & BI8W, I YR AT {6 Pel MU Hel 6 I H Arprgad B

YT I8 A9G BT | MU I§ Pel b ABRIa DI AN AT H 81N | §ART aaT Ia!
g {3 oMy I W I TReleR & 98 Aled WSl Aoy | § IR-GR I&1 Hedl 37 8T g & I8
I U BIUA T B, I§ 91 SIGHG | Hol| Ag FAET AN VATSSIYAD I HEl, [oard
SR Sft 7 e, WdieTs W I I qgad A Sl 7 HE| I8 T TN ofie) 3B &
SMAITSTe AT it 1 Y Sl | 39H 1 faahd 21 3T Udh Arsel Wl Gy | 319 T SRS
TR W E b U8 BSA B U™ BT 2l § FE deT wRan g b S dwnes g AR @
foU a1 8, 99 W A faerR Hifvg|

I beg to move:
Page 2, for lines 7 to 10, substitute, --

“(4) The provisions of this Act relating to Lokpal shall come into force on
such date as the Central Government may, by notification in the Official
Gazette, appoint.

(44) The provisions of this Act relating to Lokayukta shall come into force
on such date as the respective State Governments may, by notification in
the Official Gazette, appoint."” (16)

MADAM SPEAKER: I shall now put Amendment No. 16 moved by Shri

Bhartruhari Mahtab to the vote of the House.

SHRI BHARTRUHARI MAHTARB: I want Division.

MADAM SPEAKER: Lobbies have already been cleared. I shall now put

Amendment No. 16 moved by Shri Bhartruhari Mahtab to the vote of the House.
The question is:

Page 2, forlines 7 to 10, substitute, --
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“(4) The provisions of this Act relating to Lokpal shall come into force on
such date as the Central Government may, by notification in the Official
Gazette, appoint.

(44) The provisions of this Act relating to Lokayukta shall come into force

on such date as the respective State Governments may, by notification in
the Official Gazette, appoint."” (16)

The Lok Sabha divided:E


S Ramaswamy
fd. by r6
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DIVISION NO. 2 AYES
Acharia, Shri Basu Deb

Aditya Nath, Yogi

Adsul, Shri Anandrao

Advani, Shri L.K.

Agrawal, Shri Rajendra

Ahir, Shri Hansraj G.
Anandan, Shri M.

Ananth Kumar, Shri

Angadi, Shri Suresh

Argal, Shri Ashok

Azad, Shri Kirti

Babar, Shri Gajanan D.

Badal, Shrimati Harsimrat Kaur
Bais, Shri Ramesh

Basavaraj, Shri G. S.

Baske, Shri Pulin Bihari

Bauri, Shrimati Susmita
Besra, Shri Devidhan

Bhagat, Shri Sudarshan
Bhaiya, Shri Shivraj

Biju, Shri P.K.

Bishnoi, Shri Kuldeep
Bundela, Shri Jitendra Singh
Chakravarty, Shrimati Bijoya
Chauhan, Shri Mahendrasinh P.
Chauhan, Shri Prabhatsinh P.
Chavan, Shri Harishchandra
Choudhary, Shri Bhudeo
Choudhary, Shri Nikhil Kumar

22.48 hrs.
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Chowdhury, Shri Bansa Gopal
Das, Shri Khagen

Das, Shri Ram Sundar
Dasgupta, Shri Gurudas
Deka, Shri Ramen
Deshmukh, Shri K.D.

Devi, Shrimati Ashwamedh
Devi, Shrimati Rama
Dhotre, Shri Sanjay
Dhurve, Shrimati Jyoti
Dome, Dr. Ram Chandra
Dubey, Shri Nishikant

Dudhgaonkar, Shri Ganeshrao Nagorao

Gaddigoudar, Shri P.C.

Gandhi, Shri Dilipkumar Mansukhlal

Gandhi, Shri Varun

Gandhi, Shrimati Maneka
Ganeshamurthi, Shri A.

Geete, Shri Anant Gangaram
Gohain, Shri Rajen

Gouda, Shri Shivarama

Haque, Sk. Saidul

Hassan, Dr. Monazir

Hazari, Shr1 Maheshwar
Hussain, Shri Syed Shahnawaz
Jadhao, Shri Prataprao Ganpatrao
Jaiswal, Dr. Sanjay

Jardosh, Shrimati Darshana
Jat, Shrimati Poonam Veljibhai
Jawale, Shri Haribhau
Jigajinagi, Shri Ramesh

Joshi, Dr. Murli Manohar
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Joshi, Shri Kailash

Joshi, Shri Pralhad

Judev, Shri Dilip Singh
Kachhadia, Shri Naranbhai
Karunakaran, Shri P.
Kashyap, Shri Dinesh
Kashyap, Shri Virender
Kaswan, Shri Ram Singh
Kateel, Shri Nalin Kumar
Khaire, Shri Chandrakant
Kristappa,Shri N.

Kumar, Shri Kaushalendra
Kumar, Shri P.

Kumar, Shri Virendra
Kumar, Shri Vishwa Mohan
Kumari, Shrimati Putul
Lingam, Shri P.

Mahajan, Shrimati Sumitra
Mahato, Shri Baidyanath Prasad
Mahato, Shri Narahari
Mahtab, Shri Bhartruhari
Majumdar, Shri Prasanta Kumar
Malik, Shri Sakti Mohan
Mandal, Dr. Tarun

Manian, Shri O.S.

Manjhi, Shri Hari

Meena, Dr. Kirodi Lal
Meghwal, Shri Arjun Ram
Mishra, Shri Govind Prasad
Misra, Shri Pinaki

Mohan, Shri P.C.
Mohapatra, Shri Sidhant

303



27.12.2011

Munda, Shri Karia

Munde, Shri Gopinath

Naik, Shri Shripad Yesso
Namdbhari, Shri Inder Singh
Narayanrao, Shri Sonawane Pratap
Natarajan, Shri P.R.

Nishad, Capt. Jai Narain Prasad
Pakkirappa, Shri S.

Panda, Shri Baijayant

Panda, Shri Prabodh

"Pandey, Kumari Saroj

Pandey, Shri Ravindra Kumar
Pangi, Shri Jayaram

Paranjpe, Shri Anand Prakash
Paswan, Shri Kamlesh
Patasani, Dr. Prasanna Kumar
Patel, Shri Devji M.

Patel, Shri Lalubhai Babubhai
Patel, Shr1 Nathubhai Gomanbhai
Patel, Shrimati Jayshreeben
Pathak, Shri Harin

Patil, Shri A.T. Nana

Patil, Shri C.R.

Patil, Shr1 Danve Raosaheb
Patle, Shrimati Kamla Devi
Potai, Shri Sohan

Purkayastha, Shri Kabindra
Rajendran, Shri C.

Rajesh, Shri M.B.

Ram, Shri Purnmasi

" Voted through slip.
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Ramshankar, Prof.

Rana, Shri Rajendrasinh
Rao, Shri Nama Nageswara
Rathwa, Shri Ramsinh

Ray, Shri Bishnu Pada

Ray, Shri Rudramadhab
Reddy, Shri M. Venugopala
Riyan, Shri Baju Ban

Roy, Shri Arjun

Roy, Shri Mahendra Kumar
Roy, Shri Nripendra Nath
Saha, Dr. Anup Kumar
Sahu, Shri Chandu Lal

Sai, Shri Vishnu Dev
Sampath, Shri A.

Satpathy, Shri Tathagata
Scindia, Shrimati Yashodhara Raje
Semmalai, Shri S.

Sethi, Shri Arjun Charan
Shantha, Shrimati J.
Sharma, Shri Jagdish
Shetti, Shri Raju

Shivaji, Shri Adhalrao Patil
Shukla, Shri Balkrishna Khanderao
Siddeshwara, Shr1 G.M.
Singh, Dr. Bhola

Singh, Shri Bhoopendra
Singh, Shri Dushyant
Singh, Shri Ganesh

Singh, Shri Jaswant

Singh, Shri Mahabali
Singh, Shri Murari Lal
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Singh, Shri Pashupati Nath
Singh, Shri Pradeep Kumar
Singh, Shri Radha Mohan
Singh, Shri Rajnath

Singh, Shri Rakesh

Singh, Shri Rajiv Rajan Singh alias Lalan Singh
Singh, Shri Sushil Kumar
Singh, Shri Uday

Sinha, Shri Shatrughan

Sinha, Shri Yashwant
Sivaprasad, Dr. N.

Sivasami, Shri C.

Solanki, Dr. Kirit Premjibhai
Solanki, Shri Makansingh
Sugumar, Shri K.

Sushant, Dr. Rajan

Swamy, Shri Janardhana
Swaraj, Shrimati Sushma
Tandon, Shri Lalji

Tarai, Shri Bibhu Prasad
Thakur, Shri Anurag Singh
Thambidurai, Dr. M.

Tomar, Shri Narendra Singh
Toppo, Shri Joseph

Tudu, Shri Laxman

Udasi, Shri Shivkumar

Vasava, Shri Mansukhbhai D.
Venugopal, Dr. P.

*Vishwanath Katti, Shri Ramesh
Wakchaure, Shri Bhausaheb Rajaram

" Voted through slip.
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Wankhede, Shri Subhash Bapurao
Yadav, Prof. Ranjan Prasad

Yadav, Shri Dinesh Chandra
Yadav, Shri Hukmadeo Narayan
Yadav, Shri Ramakant

Yadav, Shri Sharad
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NOES

Aaron Rashid, Shri J.M.
Adhikari, Shri Sisir

Adhi Sankar, Shri

Agarwal, Shri Jai Prakash
Ahamed, Shri E.

Ahmed, Shri Sultan

Alagiri, Shri M.K.

Alagiri, Shri S.

Amlabe, Shri Narayan Singh
Antony, Shri Anto

Aron, Shri Praveen Singh
Awale, Shri Jaywant Gangaram
Azharuddin, Mohammed
Baalu, Shri T.R.

‘Baba’, Shri K.C. Singh
Babbar, Shri Raj

Baghel, Shrimati Sarika Devendra Singh
Bahuguna, Shri Vijay

*Bairwa, Shri Khiladi Lal
Baite, Shri Thangso

Baitha, Shri Kameshwar
Bajwa, Shri Pratap Singh
Bandyopadhyay, Shri Sudip
Banerjee, Shri Ambica
Banerjee, Shri Kalyan

Bansal, Shri Pawan Kumar
Bapiraju , Shri K.

Basheer, Shri Mohammed E.T.

" Voted through slip.
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Beg, Dr. Mirza Mehboob
Bhadana, Shri Avtar Singh
Bhagora, Shri Tara Chand
Bhonsle, Shri Udayanraje
Bhujbal, Shri Sameer

Bhuria, Shri Kanti Lal
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Dikshit, Shri Sandeep
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Reddy, Shri M. Sreenivasulu
Reddy, Shri S. Jaipal

Reddy, Shri S.P.Y.
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Tamta, Shri Pradeep

Tandon, Shrimati Annu
Tanwar, Shri Ashok

Taviad, Dr. Prabha Kishor
Taware, Shri Suresh Kashinath
Tewari, Shri Manish
Thamaraiselvan, Shri R.
Tharoor, Dr. Shashi
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Thomas, Prof. K.V.

Thomas, Shri P.T.

*Tirath, Shrimati Krishna
Trivedi, Shri Dinesh
Venugopal, Shri D.
Venugopal, Shri K.C.

Verma, Shri Sajjan

Verma, Shri Beni Prasad
Vijayan, Shri A.K.S.
Vishwanath, Shri Adagooru H.
Viswanathan, Shri P.
Vivekanand, Dr. G.
Vundavalli, Shri Aruna Kumar
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Wasnik, Shri Mukul

Yadav, Shri Arun

Yadav, Shri Anjankumar M.
Yadav, Shri Om Prakash
Yaskhi, Shri Madhu Goud

" Voted through slip.
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ABSTAIN

Owaisi, Shri Asadudin
Shariq, Shri S.D.
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MADAM SPEAKER: Subject to correction®, the result of the Division is:

Ayes — 189
Noes — 247
Abstain -2

The motion was negatived.
MADAM SPEAKER: Shri Gurudas Dasgupta, are you pressing for your
Amendment?
SHRI GURUDAS DASGUPTA : Madam, I do not wish to press for it.
MADAM SPEAKER: The question is:
“That clause 1, as amended, stand part of the Bill.”

The motion was adopted.
Clause 1, as amended, was added to the Bill.
The Enacting Formula, the Preamble, and the Long Title were added to the Bill.

SHRI V. NARAYANASAMY: I beg to move:

“That the Bill, as amended, be passed.”
MADAM SPEAKER: The question is:

“That the Bill, as amended, be passed.”

The motion was adopted.

MADAM SPEAKER: The Lobbies may be opened.
SHRI BASU DEB ACHARIA : Madam, this Government has not accepted any of
our amendments to make Lokpal a strong and effective. This Bill will have a very

weak Lokpal. Therefore, in protest, we walk out of the House.

* The following Members also recorded their votes through slips.
Ayes 189 + Kumari Saroj Pandey, Shri Ramesh Vishwanath Katti = 191
Noes 247 + Shri Khiladi Lal Bairwa, Shrimati Krishna Tirath = 249
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22.52 hrs

At this stage, Shri Basu Deb Acharia and some other
hon. Members left the House

MADAM SPEAKER: Nothing will go on record.

(Interruptions) ..."
DR. M. THAMBIDURALI : Madam, in spite of our opposition to certain provisions
of the Bill the Government has passed the Bill. Therefore, in protest, we walk out
of the House.
22.52 % hrs

At this stage, Dr. M. Thambidurai and some other
hon. Members left the House.

SHRI ARJUN CHARAN SETHI (BHADRAK): The Opposition demanded that
the federal structure of the Constitution should be protected. However, the Leader
of the House Pranabda did not respond to that. Therefore, in protest, we walk out

of the House.

22.53 hrs
At this stage, Shri Arjun Charan Sethi and some other
hon. Members left the House
22.54 hrs.
CONSTITUTION (ONE HUNDRED AND SIXTEENTH

AMENDMENT) BILL, 2011
(Insertion of new Part XIVB)

MADAM SPEAKER: Hon. Members, before I put the motion for consideration
of the Bill to the vote of the House, I may inform the House that this being a
Constitution (Amendment) Bill, voting has to be by Division.

Let the lobbies be cleared—
MADAM SPEAKER: Hon. Members, please take your seats. I8 &1 &1 321 &, id
&l g |
. (eTE)
e AgEA: A St oY i W B I B Wag @¥es a9 @M 8, oW |1 TR B,
TR T 37U <& &l &l

* Not recorded.
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... (Interruptions)

MADAM SPEAKER: Please keep quiet and sit down.
... (Interruptions)

MADAM SPEAKER: Constitutional Amendment Bill is going on. You have to be

more serious about it. Please take your seats.

e (Interruptions)E

MADAM SPEAKER: The Secretary-General has already informed about the
procedure of operating the Automatic Vote Recording Machine. Therefore, I shall

now put the motion for consideration to the vote of the House.
The question is:

“That the Bill further to amend the Constitution of India, be taken
into consideration.”
The Lok Sabha divided:


rjs
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DIVISION NO. 3 AYES

Aaron Rashid, Shri J.M.
Acharia, Shri Basu Deb
Adhikari, Shri Sisir

Adhi Sankar, Shri

Advani, Shri L.K.

Agarwal, Shri Jai Prakash
Ahamed, Shri E.

Ahir, Shri Hansraj G.
Ahmed, Shri Sultan

Alagiri, Shri M.K.

Alagiri, Shri S.

Amlabe, Shri Narayan Singh
Antony, Shri Anto

Argal, Shri Ashok

Aron, Shri Praveen Singh
Awale, Shri Jaywant Gangaram
*Azad, Shri Kirti
Azharuddin, Mohammed
Baalu, Shri T.R.

‘Baba’, Shri K.C. Singh
Babbar, Shri Raj

Baghel, Shrimati Sarika Devendra Singh
Bahuguna, Shri Vijay
Bairwa, Shri Khiladi Lal
Bais, Shri Ramesh

Baite, Shri Thangso

Baitha, Shri Kameshwar
Bajwa, Shri Pratap Singh
Bandyopadhyay, Shri Sudip

" Voted through slip.

22.58 hrs.
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Banerjee, Shri Ambica
Banerjee, Shri Kalyan
Bansal, Shri Pawan Kumar
Bapiraju , Shri K.

Basheer, Shri Mohammed E.T.
Beg, Dr. Mirza Mehboob
Bhadana, Shri Avtar Singh
Bhagora, Shri Tara Chand
Bhaiya, Shri Shivraj
Bhonsle, Shri Udayanraje
Bhujbal, Shri Sameer
Bhuria, Shri Kanti Lal
Biju, Shri P.K.

Bishnoi, Shri Kuldeep

Bwiswmuthiary, Shri Sansuma Khunggur

Chacko, Shri P.C.

Chang, Shri C.M.

Chakravarty, Shrimati Bijoya
Chaudhary, Dr. Tushar
Chaudhary, Shri Jayant
*Chauhan, Shri Mahendrasinh P.
Chauhan, Shri Sanjay Singh
Chidambaram, Shri P.

Chinta Mohan, Dr.

Chitthan, Shri N.S.V.
Choudhary, Shri Harish
Choudhary, Shri Nikhil Kumar
Choudhry, Shrimati Shruti
Choudhury, Shri Abu Hasem Khan
Chowdhary, Shrimati Santosh

* Corrected through slip.
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Chowdhury, Shri Adhir
Chowdhury, Shri Bansa Gopal
‘Commando’, Shri Kamal Kishor
“Das, Shri Bhakta Charan

Das, Shri Khagen

Das, Shri Ram Sundar

Dasgupta, Shri Gurudas
Dasmunsi, Shrimati Deepa
Dastidar, Dr. Kakoli Ghosh
Davidson, Shrimati J. Helen

De, Dr. Ratna

Deo, Shri1 V. Kishore Chandra
Deora, Shri Milind

Deshmukh, Shri K.D.
Dhanapalan, Shri K. P.

*Dhotre, Shri Sanjay
Dhruvanarayana, Shri R.
Dhurve, Shrimati Jyoti

Dias, Shri Charles

Dikshit, Shri Sandeep

Dome, Dr. Ram Chandra

Dutt, Shrimati Priya

Elangovan, Shri T.K.S.

Engti, Shri Biren Singh

Ering, Shri Ninong

Gadhvi, Shri Mukesh Bhairavdanji
Gaikwad, Shri Eknath Mahadeo
Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shri Rahul

Gandhi, Shrimati Maneka

" Voted through slip.

322



27.12.2011

Gandhi, Shrimati Sonia
Gandhiselvan, Shri S.
Ganeshamurthi, Shri A.
Gavit, Shri Manikrao Hodlya
Geete, Shri Anant Gangaram
Ghatowar, Shri Paban Singh
Gogoi, Shri Dip

Guddu, Shri Premchand
Haldar, Dr. Sucharu Ranjan
Handique, Shri B.K.

"Haque, Shri Mohd. Asrarul
Hari, Shri Sabbam

Harsha Kumar, Shri G.V.
Hooda, Shri Deepender Singh
Hossain, Shri Abdul Mannan
Hussain, Shri Ismail

Hussain, Shri Syed Shahnawaz
Islam, Sk. Nurul

Jadhav, Shri Baliram
Jagannath, Dr. Manda

Jain, Shri Pradeep

Jaiswal, Shri Shriprakash
Jakhar, Shri Badri Ram
Jawale, Shri Haribhau
Jayaprada, Shrimati

Jena, Shri Srikant

Jeyadurai, Shri S. R.

Jhansi Lakshmi, Shrimati Botcha
Jindal, Shri Naveen

Joshi,Dr. C.P.

" Voted through slip.
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Joshi, Dr. Murli Manohar
Joshi, Shri Kailash

Joshi, Shri Mahesh

“Joshi, Shri Pralhad

Judev, Shri Dilip Singh

Kamal Nath, Shri

Kamat, Shr1 Gurudas
Karunakaran, Shri P.

Kashyap, Shri Dinesh
Kaswan, Shri Ram Singh
Kataria, Shri Lalchand

Kaur, Shrimati Preneet
Kaypee, Shri Mohinder Singh
Khaire, Shri Chandrakant
Khan, Shri Hassan

Khandela, Shri Mahadeo Singh
Kharge, Shri Mallikarjun
Khatgaonkar, Shri Bhaskarrao Bapurao Patil
Khatri, Dr. Nirmal

Khursheed, Shri Salman

Killi, Dr. Kruparani

Kowase, Shri Marotrao Sainuji
Krishnasswamy, Shri M.
Kumar, Shri Ajay

Kumar, Shri Ramesh
**Kumar, Shri Virendra
Kumari, Shrimati Chandresh
Kurup, Shri N. Peethambara
Lakshmi, Shrimati Panabaka

Mahajan, Shrimati Sumitra

* Corrected through slip.
** Voted through slip.
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Mahant, Dr. Charan Das
Mabharaj, Shri Satpal
Majhi, Shri Pradeep
Maken, Shri Ajay

Malik, Shri Jitender Singh
Maran, Shri Dayanidhi
Marandi, Shri Babu Lal
Masram, Shri Basori Singh
Mcleod, Shrimati Ingrid
Meena, Shri Namo Narain
Meena, Shri Raghuvir Singh
Meghe, Shri Datta
Meghwal, Shri Bharat Ram
Meinya, Dr. Thokchom
Mirdha, Dr. Jyoti

Mishra, Shri Mahabal
Mitra, Shri Somen

Moily, Shri M. Veerappa
Mukherjee, Shri Pranab
Munda, Shri Karia

Munde, Shri Gopinath
Muniyappa, Shri K.H.
Muttemwar, Shri Vilas
"Nagpal, Shri Devendra
Naik, Dr. Sanjeev Ganesh
Naik, Shri P. Balram
Naik, Shri Shripad Yesso
Nagqvi, Shri Zafar Ali
Narah, Shrimati Ranee

Narayanasamy, Shri V.

" Voted through slip.
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Naskar, Shri Gobinda Chandra
Natrajan, Kumari Meenakshi
Nirupam, Shri Sanjay

Noor, Kumari Mausam

Ola, Shri Sis Ram

Pal, Shri Jagdambika

Pal, Shri Rajaram

Pala, Shri Vincent H.
Palanimanickam, Shri S.S.
Panda, Shri Baijayant

Panda, Shri Prabodh

Pandey, Dr. Vinay Kumar
Pandey, Shri Ravindra Kumar
Pangi, Shri Jayaram

Paranjpe, Shri Anand Prakash
Patasani, Dr. Prasanna Kumar
"Patel, Shri Devji M.

**Patel, Shri Lalubhai Babubhai
Patel, Shri Praful

Patel, Shri Somabhai Gandalal Koli
Patel, Shrimati Jayshreeben
Pathak, Shri Harin

Patil, Dr. Padmasinha Bajirao
*+*Patil, Shri1 C.R.

Patil, Shri Danve Raosaheb
Patil, Shri Sanjay Dina

Patil, Shri Pratik

Patle, Shrimati Kamla Devi
Pawar, Shri Sharad

Pilot, Shri Sachin

" Voted through slip.
** Corrected through slip.
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Prabhakar, Shri Ponnam
Pradhan, Shri Amarnath
Prasada, Shri Jitin

Punia, Shri P. L.

Purandeswari, Shrimati D.
Purkayastha, Shri Kabindra
Raghavan, Shri M.K.

Rahman, Shri Abdul

Rai, Shri Prem Das

Rajagopal, Shri L.

Rajesh, Shri M.B.

Raju, Shri M.M. Pallam
Rajukhedi, Shri Gajendra Singh
Ramachandran, Shri Mullappally
Ramasubbu, Shri S.S.

Rana, Shri Rajendrasinh

Rane, Shri Nilesh Narayan
Rao, Dr. K.S.

Rao, Shri Rayapati Sambasiva
Rawat, Shri Harish

Ray, Shri Bishnu Pada

Reddy, Shri Anantha Venkatarami
Reddy, Shri Gutha Sukhender
"Reddy, Shri K.J.S.P

Reddy, Shri M. Sreenivasulu
Reddy, Shri S. Jaipal

Reddy, Shri S.P.Y.

Roy, Prof. Saugata

Roy, Shrimati Shatabdi

Ruala, Shri C.L.

" Voted through slip.
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Sahay, Shri Subodh Kant
*Sahu, Shri Chandu Lal

Sai, Shri Vishnu Dev

Sai Prathap, Shri A.

Sampath, Shri A.

Sangma, Kumari Agatha
Sanjoy, Shri Takam

Sardinha, Shri Francisco Cosme
Satyanarayana, Shri Sarvey
Scindia, Shri Jyotiraditya M.
Scindia, Shrimati Yashodhara Raje
Selja, Kumari

Shanavas, Shri M.I.

Sharma, Dr. Arvind Kumar
Shariq, Shri S.D.

Sharma, Shri Madan Lal
Shekhawat, Shri Gopal Singh
Shetkar, Shri Suresh Kumar
Shinde, Shri Sushilkumar
Shivkumar, Shri K aliasJ.K. Ritheesh
Sibal, Shri Kapil

Siddeshwara, Shri G.M.

Singh, Chaudhary Lal

Singh, Dr. Sanjay

Singh, Rao Inderjit

Singh, Shri Ajit

*+Singh, Shri Bhoopendra
*Singh, Shri Dushyant

Singh, Shri Ganesh

Singh, Shri [jyaraj

" Voted through slip.
** Corrected through slip.
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Singh, Shri Jaswant

Singh, Shri Jitendra

"Singh, Shri N. Dharam
Singh, Shri Pradeep Kumar
Singh, Shri R.P.N.

Singh, Shri Radha Mohan
Singh, Shri Rajiv Ranjan Singh alias Lalan
Singh, Shri Rajnath

Singh, Shri Rakesh

Singh, Shri Ratan

Singh, Shri Ravneet

Singh, Shri Sukhdev

Singh, Shri Sushil Kumar
Singh, Shri Uday Pratap
Singh, Shri Virbhadra

Singh, Rajkumari Ratna
Singh, Shrimati Rajesh Nandini
Singla, Shri Vijay Inder
Sinha, Shri Shatrughan

Sinha, Shri Yashwant
Siricilla, Shri Rajaiah
*Solanki, Dr. Kirit Premjibhai
Solanki, Shri Bharatsinh
Sugavanam, Shri E.G.
Suklabaidya, Shri Lalit Mohan
Sule, Shrimati Supriya

Suresh, Shri Kodikkunnil
Swaraj, Shrimati Sushma
Tagore, Shri Manicka

Tamta, Shri Pradeep

" Voted through slip.
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Tandon, Shri Lalji

Tandon, Shrimati Annu
Tanwar, Shri Ashok

Taviad, Dr. Prabha Kishor
Taware, Shri Suresh Kashinath
Tewari, Shri Manish

Thakur, Shri Anurag Singh
Thamaraiselvan, Shri R.
Tharoor, Dr. Shashi
Thirumaavalavan, Shri Thol
Thomas, Prof. K.V.

Thomas, Shri P.T.

*Tirath, Shrimati Krishna
Tomar, Shri Narendra Singh
Trivedi, Shri Dinesh

Vasava, Shri Mansukhbhai D.
Venugopal, Shri D.
Venugopal, Shri K.C.

Verma, Shri Sajjan

Verma, Shri Beni Prasad
Vijayan, Shri A.K.S.
Vishwanath, Shri Adagooru H.
Viswanathan, Shri P.
Vivekanand, Dr. G.
Vundavalli, Shri Aruna Kumar
Vyas, Dr. Girija

Wasnik, Shri Mukul

Yadav, Shri Arun

Yadav, Shri Dinesh Chandra

Yadav, Shri Hukmadeo Narayan

" Voted through slip.
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Yadav, Shri Anjankumar M.

Yadav, Shri Om Prakash
Yadav, Shri Ramakant
Yaskhi, Shri Madhu Goud
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NOES

Aditya Nath, Yogi

Adsul, Shri Anandrao
Agrawal, Shri Rajendra
*Anandan, Shri M.

Angadi, Shri Suresh

Bhagat, Shri Sudarshan
Bundela, Shri Jitendra Singh
Chavan, Shri Harishchandra
**Choudhary, Shri Bhudeo
Deka, Shri Ramen

Devi, Shrimati Ashwamedh
Devi, Shrimati Rama
Dubey, Shri Nishikant
Dudhgaonkar, Shri Ganeshrao Nagorao
Gandhi, Shr1 Varun

Gohain, Shri Rajen

Gouda, Shri Shivarama
*Hassan, Dr. Monazir
Hazari, Shr1 Maheshwar
Jaiswal, Dr. Sanjay

Jardosh, Shrimati Darshana
Jat, Shrimati Poonam Veljibhai
Kachhadia, Shri Naranbhai
Kashyap, Shri Virender

* Corrected through slip.
** Voted through slip.
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Kateel, Shri Nalin Kumar
Kumar, Shri Kaushalendra
Kumar, Shri P.

Kumar, Shri Vishwa Mohan
Kumari, Shrimati Putul
Mahato, Shri Baidyanath Prasad
*Mahtab, Shri1 Bhartruhari
Majumdar, Shri Prasanta Kumar
*Manian, Shri O.S.

Manjhi, Shri Hari

Meena, Dr. Kirodi Lal
Meghwal, Shri Arjun Ram
Mishra, Shri Govind Prasad
Mohan, Shri P.C.

Mohapatra, Shri Sidhant
Namdhari, Shri Inder Singh

Narayanrao, Shri Sonawane Pratap

Natarajan, Shri P.R.

Nishad, Capt. Jai Narain Prasad
Pandey, Kumari Saroj

Paswan, Shri Kamlesh

Patel, Shr1 Nathubhai Gomanbhai
Potai, Shri Sohan

*Rajendran, Shri C.

Ram, Shri Purnmasi
Ramshankar, Prof.

Reddy, Shri M. Venugopala

* Corrected through slip.
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Riyan, Shri Baju Ban

Roy, Shri Arjun

Satpathy, Shri Tathagata
*Semmalai, Shri S.
*Sharma, Shri Jagdish
Shetti, Shri Raju

Shivaji, Shri Adhalrao Patil
Shukla, Shri Balkrishna Khanderao
Singh, Shri Mahabali
Singh, Shri Murari Lal
Singh, Shri Uday

Singh, Shrimati Meena
Sivasami, Shri C.

Solanki, Shri Makansingh
Tarai, Shri Bibhu Prasad
Thambidurai, Dr. M.
Toppo, Shri Joseph

Tudu, Shri Laxman

Udasi, Shri Shivkumar
*+*Venugopal, Dr. P.
Vishwanath Katti, Shri Ramesh

Wakchaure, Shri Bhausaheb Rajaram

Wankhede, Shri Subhash Bapurao
Yadav, Prof. Ranjan Prasad

* Voted through slip.
** Corrected through slip.
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ABSTAIN

Owaisi, Shri Asaduddin
Gaddigoudar, Shri P.C.
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23.00 hrs.

MADAM SPEAKER: Subject to correction®, the result of the Division is:
Ayes: 321
Noes: 71
Abstain : 2
The motion is carried by a majority of the total membership of the House
and by a majority of not less than two-thirds of the members present and voting.

The motion was adopted.

Clause 2 Insertion of New Part XIV B
MADAM SPEAKER: The House will now take up clause-by-clause consideration
of the Bill. Shri Bhartruhari Mahtab has Tabled Notice of five amendments to

Clause 2. Shri Bhartruhari Mahtab, are you moving your amendment numbers 1

to 572

SHRI BHARTRUHARI MAHTAB : Madam I beg to move:

Page 2, line 18, -
for “Parliament or the State Legislature, as the case may be,”
substitute “the State Legislature”. (1)

Page 2, line 20, -

omit ‘“‘Parliament or, as the case may be,” (2)

Page 2, line 22, -

omit “Parliament or” 3)

Page 2, line 26, -

* The following Members also recorded/corrected their votes through slips.

Ayes 321 + S/Shri Kirti Azad, Mahendrasinh P. Chauhan, Bhakta Charan Das, Sanjay Dhotre, Mohd.
Asrarul Haque, Pralhad Joshi, Virendra Kumar, Devendra Nagpal, Devji M. Patel, Lalubhai Babubhai
Patel, C.R. Patil, K.J.S.P. Reddy, Chandu Lal Sahu, Bhoopendra Singh, Dushyant Singh, N. Dharam Singh,
Dr. Kirit Premjibhai Solanki, Shrimati Krishna Tirath = 339 — S/Shri O.S. Manian, P. Venugopal, C.
Rajendran, M. Anandan, Bhartruhari Mahtab and Monazir Hassan = 333

Noes 71 + S/Shri M. Anandan, Bhudeo Choudhary, Dr. Monazir Hassan, S/Shri Bhartruhari Mahtab, O.S.
Manian, C. Rajendran, S. Semmalai, Jagdish Sharma, Dr. P. Venugopal = 80 — S/Shri Pralhad Joshi,
Bhoopendra Singh, C.R. Patil, Mahendra Singh P. Chauhan, Lalubhai Babubhai Patel = 75
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omit “Parliament by law or, as the case may be,” (4)

Page 2, line 34, -

omit ‘“Parliament or” (%)

MADAM SPEAKER: I shall now put Amendment Nos. 1 to 5 moved by Shri
Bhartruhari Mahtab to the vote of the House.
SHRI BHARTRUHARI MAHTAB : I want Division.

The Lok Sabha divided:
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DIVISION NO. 4 AYES

Acharia, Shri Basu Deb
Aditya Nath, Yogi

Adsul, Shri Anandrao

Advani, Shri L.K.

Agrawal, Shri Rajendra

Ahir, Shri Hansraj G.
Anandan, Shri M.

Ananth Kumar, Shri

Angadi, Shri Suresh

Argal, Shri Ashok

Azad, Shri Kirti

Badal, Shrimati Harsimrat Kaur
Bais, Shri Ramesh

Baske, Shri Pulin Bihari

Bauri, Shrimati Susmita
Besra, Shri Devidhan

Bhagat, Shri Sudarshan
Bhaiya, Shri Shivraj

Biju, Shri P.K.

Bishnoi, Shri Kuldeep
Bundela, Shri Jitendra Singh
Chakravarty, Shrimati Bijoya
Chauhan, Shri Mahendrasinh P.
Chauhan, Shri Prabhatsinh P.
Chavan, Shri Harishchandra
Choudhary, Shri Bhudeo
Choudhary, Shri Nikhil Kumar
Chowdhury, Shri Bansa Gopal
Dasgupta, Shri Gurudas

Deka, Shri Ramen

23.01 hrs.
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Deshmukh, Shr1 K.D.

Devi, Shrimati Ashwamedh
Devi, Shrimati Rama

Dhotre, Shri Sanjay

Dhurve, Shrimati Jyoti

Dome, Dr. Ram Chandra

Dubey, Shri Nishikant
Dudhgaonkar, Shri Ganeshrao Nagorao
*Gaddigoudar, Shri P.C.

Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shri Varun

Gandhi, Shrimati Maneka
Ganeshamurthi, Shri A.

Geete, Shri Anant Gangaram
Gohain, Shri Rajen

Gouda, Shri Shivarama

Hassan, Dr. Monazir

**Hegde, Shri Anant Kumar
Hussain, Shri Syed Shahnawaz
Jadhao, Shri Prataprao Ganpatrao
Jaiswal, Dr. Sanjay

Jardosh, Shrimati Darshana

Jat, Shrimati Poonam Veljibhai
Jawale, Shri Haribhau

Joshi, Dr. Murli Manohar

Joshi, Shri Kailash

Joshi, Shri Pralhad

Judev, Shri Dilip Singh
Kachhadia, Shri Naranbhai

Karunakaran, Shri P.

* Corrected through slip.
** Voted through slip.
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Kashyap, Shri Dinesh
Kashyap, Shri Virender
Kaswan, Shri Ram Singh
Kateel, Shri Nalin Kumar
Khaire, Shri Chandrakant
Kumar, Shri Kaushalendra
Kumar, Shri Virendra
Kumar, Shri Vishwa Mohan
Kumari, Shrimati Putul
Mahajan, Shrimati Sumitra
Mahato, Shri Baidyanath Prasad
Mahato, Shri Narahari
Mahtab, Shri Bhartruhari
Majumdar, Shri Prasanta Kumar
Malik, Shri Sakti Mohan
Manian, Shri O.S.

Manjhi, Shri Hari

Meena, Dr. Kirodi Lal
Meghwal, Shri Arjun Ram
Mishra, Shri Govind Prasad
Mohan, Shri P.C.
Mohapatra, Shri Sidhant
Munda, Shri Karia

Munde, Shri Gopinath
Naik, Shri Shripad Yesso
Namdhari, Shri Inder Singh
Natarajan, Shri P.R.
Nishad, Capt. Jai Narain Prasad
Panda, Shri Baijayant
Panda, Shri Prabodh
Pandey, Kumari Saroj

Pandey, Shri Ravindra Kumar
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Pangi, Shri Jayaram
Paranjpe, Shri Anand Prakash
Paswan, Shri Kamlesh
Patasani, Dr. Prasanna Kumar
Patel, Shri Devji M.

Patel, Shri Lalubhai Babubhai
Patel, Shr1 Nathubhai Gomanbhai
Patel, Shrimati Jayshreeben
Pathak, Shri Harin

Patil, Shr1 A.T. Nana

Patil, Shri C.R.

Patil, Shri Danve Raosaheb
Patle, Shrimati Kamla Devi
Potai, Shri Sohan
Purkayastha, Shri Kabindra
Rajendran, Shri C.

Rajesh, Shri M.B.

Ram, Shri Purnmasi
Ramshankar, Prof.

Rana, Shri Rajendrasinh

Rao, Shri Nama Nageswara
Rathwa, Shri Ramsinh

Ray, Shri Bishnu Pada

Ray, Shri Rudramadhab
Reddy, Shri M. Venugopala
Riyan, Shri Baju Ban

Roy, Shri Arjun

Saha, Dr. Anup Kumar

Sahu, Shri Chandu Lal

Sai, Shri Vishnu Dev
Sampath, Shri A.

Satpathy, Shri Tathagata
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Scindia, Shrimati Yashodhara Raje
Semmalai, Shri S.

Shantha, Shrimati J.

Sharma, Shri Jagdish

Shetti, Shri Raju

Shivaji, Shri Adhalrao Patil
Shukla, Shri Balkrishna Khanderao
Siddeshwara, Shr1 G.M.

Singh, Dr. Bhola

Singh, Shri Bhoopendra

Singh, Shri Dushyant

Singh, Shri Ganesh

Singh, Shri Jaswant

Singh, Shri Mahabali

Singh, Shri Murari Lal

Singh, Shri Pashupati Nath

Singh, Shri Pradeep Kumar

Singh, Shri Radha Mohan

Singh, Shri Rajiv Ranjan Singh alias Lalan

Singh, Shri Rajnath
Singh, Shri Rakesh
Singh, Shri Sushil Kumar
Singh, Shri Uday

Singh, Shrimati Meena
Sinha, Shri Shatrughan
Sinha, Shri Yashwant
Sivasami, Shri C.
Solanki, Dr. Kirit Premjibhai
Solanki, Shri Makansingh
Sugumar, Shri K.
Sushant, Dr. Rajan

Swamy, Shri Janardhana
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Swaraj, Shrimati Sushma
Tandon, Shri Lalji

Tarai, Shri Bibhu Prasad

Thakur, Shri Anurag Singh
Thambidurai, Dr. M.

Tomar, Shri Narendra Singh
Toppo, Shri Joseph

Tudu, Shr1 Laxman

Udasi, Shri Shivkumar

Vasava, Shri Mansukhbhai D.
Venugopal, Dr. P.

Vishwanath Katti, Shri Ramesh
Wakchaure, Shri Bhausaheb Rajaram
Wankhede, Shri Subhash Bapurao
Yadav, Prof. Ranjan Prasad
Yadav, Shri Dinesh Chandra
Yadav, Shri Hukmadeo Narayan
Yadav, Shri Ramakant

Yadav, Shri Sharad
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NOES

Aaron Rashid, Shri J.M.
Adhikari, Shri Sisir

Adhi Sankar, Shri

Agarwal, Shri Jai Prakash
Ahamed, Shri E.

Alagiri, Shri M.K.

Alagiri, Shri S.

Amlabe, Shri Narayan Singh
Antony, Shri Anto

*Aron, Shri Praveen Singh
Awale, Shri Jaywant Gangaram
Azharuddin, Mohammed
Baalu, Shri T.R.

‘Baba’, Shri K.C. Singh
Babbar, Shri Raj

Baghel, Shrimati Sarika Devendra Singh
Bahuguna, Shri Vijay

Bairwa, Shri Khiladi Lal

Baite, Shri Thangso

Baitha, Shri Kameshwar
Bajwa, Shri Pratap Singh
Bandyopadhyay, Shri Sudip
Banerjee, Shri Ambica
Banerjee, Shri Kalyan

Bansal, Shri Pawan Kumar
Bapiraju , Shri K.

Basheer, Shri Mohammed E.T.
Beg, Dr. Mirza Mehboob

" Voted through slip.
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Bhadana, Shri Avtar Singh
Bhagora, Shri Tara Chand
Bhonsle, Shri Udayanraje
Bhujbal, Shri Sameer

Bhuria, Shri Kanti Lal
Biswal, Shri Hemanand
Bwiswmuthiary, Shri Sansuma Khunggur
Chacko, ShriP.C.

Chang, Shri C.M.
Chaudhary, Dr. Tushar
Chaudhary, Shri Jayant
Chauhan, Shri Sanjay Singh
Chidambaram, Shri P.

Chinta Mohan, Dr.

Chitthan, Shri N.S.V.
Choudhary, Shri Harish
Choudhry, Shrimati Shruti
Choudhury, Shri Abu Hasem Khan
Chowdhary, Shrimati Santosh
Chowdhury, Shri Adhir
‘Commando’, Shri Kamal Kishor
Das, Shri Bhakta Charan
Dasmunsi, Shrimati Deepa
Dastidar, Dr. Kakoli Ghosh
Davidson, Shrimati J. Helen
De, Dr. Ratna

Deo, Shri V. Kishore Chandra
Deora, Shri Milind
Dhanapalan, Shri K. P.
Dhruvanarayana, Shri R.
Dias, Shri Charles

Dikshit, Shri Sandeep
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Dutt, Shrimati Priya
Elangovan, Shri T.K.S.

Engti, Shri Biren Singh
Ering, Shri Ninong

Gadhvi, Shri Mukesh Bhairavdanji
Gaikwad, Shri Eknath Mahadeo
Gandhi, Shri Rahul

Gandhi, Shrimati Sonia
Gandhiselvan, Shri S.

Gavit, Shri Manikrao Hodlya
Ghatowar, Shri Paban Singh
Gogoi, Shri Dip

Guddu, Shri Premchand
Haldar, Dr. Sucharu Ranjan
Handique, Shri B.K.

Haque, Shri Mohd. Asrarul
Hari, Shri Sabbam

Harsha Kumar, Shri G.V.
*Hazari, Shri Maheshwar
Hooda, Shri Deepender Singh
Hossain, Shri Abdul Mannan
Hussain, Shri Ismail

**Islam, Sk. Nurul

Jadhav, Shri Baliram
Jagannath, Dr. Manda

Jain, Shri Pradeep

Jaiswal, Shri Shriprakash
Jakhar, Shri Badri Ram

Jena, Shri Srikant

Jeyadurai, Shri S. R.

* Corrected through slip.
** Voted through slip.
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Jhansi Lakshmi, Shrimati Botcha
Jindal, Shri Naveen

Joshi,Dr. C.P.

Joshi, Shri Mahesh

Kamal Nath, Shri

Kamat, Shri Gurudas

Kataria, Shri Lalchand

Kaur, Shrimati Preneet
Kaypee, Shri Mohinder Singh
Khan, Shri Hassan

Khandela, Shri Mahadeo Singh
Kharge, Shri Mallikarjun
Khatgaonkar, Shri Bhaskarrao Bapurao Patil
Khatri, Dr. Nirmal

Khursheed, Shri Salman

Killi, Dr. Kruparani

Kowase, Shri Marotrao Sainuji
Krishnasswamy, Shri M.
Kumar, Shri Ajay

Kumar, Shri Ramesh

Kumari, Shrimati Chandresh
Kurup, Shri N. Peethambara
Laguri, Shri Yashbant
Lakshmi, Shrimati Panabaka
Mabhant, Dr. Charan Das
Maharaj, Shri Satpal

Majhi, Shri Pradeep

Maken, Shri Ajay

Malik, Shri Jitender Singh
Maran, Shri Dayanidhi
Marandi, Shri Babu Lal
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Masram, Shri Basori Singh
Mcleod, Shrimati Ingrid
Meena, Shri Namo Narain
Meena, Shri Raghuvir Singh
Meghe, Shri Datta
Meghwal, Shri Bharat Ram
Meinya, Dr. Thokchom
Mirdha, Dr. Jyoti

Mishra, Shri Mahabal
Mitra, Shri Somen

Moily, Shri M. Veerappa
Mukherjee, Shri Pranab
Muniyappa, Shri K.H.
Muttemwar, Shri Vilas
Nagpal, Shri Devendra
Naik, Dr. Sanjeev Ganesh
Naik, Shri P. Balram
Nagqvi, Shri Zafar Ali
Narah, Shrimati Ranee

Narayanasamy, Shri V.

Naskar, Shri Gobinda Chandra

Natrajan, Kumari Meenakshi
Nirupam, Shri Sanjay
Noor, Kumari Mausam
Ola, Shri Sis Ram
Pakkirappa, Shri S.

Pal, Shri Jagdambika

Pal, Shri Rajaram

Pala, Shri Vincent H.
Palanimanickam, Shri S.S.
Pandey, Dr. Vinay Kumar
Patel, Shri Praful
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Patel, Shr1 Somabhai Gandalal Koli
Patil, Dr. Padmasinha Bajirao
Patil, Shri Sanjay Dina

Patil, Shri Pratik

Pawar, Shri Sharad

Pilot, Shri Sachin

Prabhakar, Shri Ponnam
Pradhan, Shri Amarnath
Prasada, Shri Jitin

Punia, Shri P. L.

Purandeswari, Shrimati D.
Raghavan, Shri M.K.

Rahman, Shri Abdul

Rai, Shri Prem Das

Rajagopal, Shri L.

Raju, Shri M.M. Pallam
Rajukhedi, Shri Gajendra Singh
Ramachandran, Shri Mullappally
“Ramasubbu, Shri S.S.

Rane, Shri Nilesh Narayan

Rao, Dr. K.S.

Rao, Shri Rayapati Sambasiva
Rawat, Shri Harish

Reddy, Shri Anantha Venkatarami
Reddy, Shri Gutha Sukhender
Reddy, Shri K.J.S.P

Reddy, Shri M. Sreenivasulu
Reddy, Shri S. Jaipal

Reddy, Shri S.P.Y.

Roy, Prof. Saugata

" Voted through slip.
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Roy, Shrimati Shatabdi
Ruala, Shri C.L.

Sahay, Shri Subodh Kant

Sai Prathap, Shri A.

Sangma, Kumari Agatha
Sanjoy, Shri Takam

Sardinha, Shri Francisco Cosme
Satyanarayana, Shri Sarvey
Scindia, Shri Jyotiraditya M.
Selja, Kumari

Shanavas, Shri M.I.

Sharma, Dr. Arvind Kumar
Shariq, Shri S.D.

Sharma, Shri Madan Lal
Shekhawat, Shri Gopal Singh
Shetkar, Shri Suresh Kumar
Shinde, Shri Sushilkumar

Shivkumar, Shri K aliasJ.K. Ritheesh

Sibal, Shri Kapil
Singh, Chaudhary Lal
Singh, Dr. Sanjay
Singh, Rao Inderjit
Singh, Shri Ajit

Singh, Shri Ijyara;j
Singh, Shri Jitendra
Singh, Shri N. Dharam
Singh, Shri R.P.N.
Singh, Shri Ratan
Singh, Shri Ravneet
Singh, Shri Sukhdev
Singh, Shri Uday Pratap
Singh, Shri Virbhadra
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Singh, Rajkumari Ratna
Singh, Shrimati Rajesh Nandini
Singla, Shri Vijay Inder
Siricilla, Shri Rajaiah

Solanki, Shri Bharatsinh
Sugavanam, Shri E.G.
Suklabaidya, Shri Lalit Mohan
Sule, Shrimati Supriya

Suresh, Shri Kodikkunnil
Tagore, Shri Manicka

Tamta, Shri Pradeep

Tandon, Shrimati Annu
Tanwar, Shri Ashok

Taviad, Dr. Prabha Kishor
Taware, Shri Suresh Kashinath
Tewari, Shri Manish
Thamaraiselvan, Shri R.
Tharoor, Dr. Shashi
Thirumaavalavan, Shri Thol
Thomas, Prof. K.V.

Thomas, Shri P.T.

“Tirath, Shrimati Krishna
Trivedi, Shri Dinesh
Venugopal, Shri D.
Venugopal, Shri K.C.

Verma, Shri Sajjan

Verma, Shri Beni Prasad
Vijayan, Shri A.K.S.
Vishwanath, Shri Adagooru H.

Viswanathan, Shri P.

" Voted through slip.



27.12.2011

Vivekanand, Dr. G.
Vundavalli, Shri Aruna Kumar
Vyas, Dr. Girija

Wasnik, Shri Mukul

Yadav, Shri Arun

Yadav, Shri Anjankumar M.
Yadav, Shri Om Prakash
Yaskhi, Shr1 Madhu Goud
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ABSTAIN

Owaisi, Shri Asaduddin
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MADAM SPEAKER: Subject to correction®, the result of the Division is:
Ayes: 174
Noes: 249
Abstain : 1
The motion is not carried in accordance with Rule 155 of the Rules of
Procedure and in accordance with the provision of Article 368 of the Constitution
of India.

The motion was negatived.

MADAM SPEAKER: Shrimati Sushma Swaraj has Tabled notices of five
amendments to Clause 2. Shrimati Sushma Swaraj, are you moving Amendment
Nos. 6 to 10?
AT FEAT @RI : Hed, H 70 Uil SFiSHeH qd PR I8! g AR § DAl argi (& A
e Sl Uge fdd a1, S9! g9l B Sfai <d g del fb g9H R 252 3R R 253
DI TEA A 8, H TN eAd 76l §| g8 98 AU WHT & HRifp 5T el B [Awh W
Wﬁﬁﬁﬁﬂﬂ%ﬁﬁﬁ?ﬁﬁﬂﬂ?ﬁﬁ%l@

Teh 252 3R 253 81 g1 253 BT WeRI foran 21 [t & Wygwer # ) foran € 5 &4
U HAYA IRE BRI DI ST GgH & foy e o €1 fb 253 &1 e
AS Bl 81 Y§ Sl ST b} AN B, 3 UE B W € [$ Tg e Al RSB
Fc @ [ AN TE B, AT U SMUH FADHRCICYIAA ¢l SAfMY A SRS 51 ©
o et for © ‘e 918 wiferaie’ I9& oM ol ofer anféamar 252, ST ard ot Wi &h
HEad 7 Hel {6 died a8 a1 <11 S a9 87 IfRgE St A & & Afsa fad &= QS
a2 e W 3R 2 qgad A B I8 © (P Atsd 9t 991 &1l 39H R feapd g1 ar
TR BT IATG AR NI 3 Areel Il a1 Fdvd 21 ifh M 253 & W8N of | T iR
IR BT ARH S W © (b aFl ol ghedl T8l I Fhdl | BH T I8l F DIy rdaens
DT T8 HR Aehdl ol SAIY # 37U I Uil A< qd HRall gl

I beg to move:

Page 2, line 18,-

* The following Members also recorded/corrected their votes through slips.

Ayes 174 + S/Shri P.C. Gaddigoudar, Anant Kumar Hegde = 176 — Shri Maheshwar Hazari = 175
Noes 249 + S/Shri Praveen Singh Aron, Maheshwar Hazari, Sk. Narul Islam, Shri S.S. Ramasubbu,
Shrimati Krishna Tirath = 254 — Shri P.C. Gaddigoudar = 253
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after “Parliament”
insert “under article 252 of the Constitution of India”  (6)

Page 2, line 20,-

after “Parliament”
insert “under article 252 of the Constitution of India” (7)

Page 2, line 22,-

after “Parliament”
insert “under article 252 of the Constitution of India”  (8)

Page 2, line 26,-

after “Parliament”
insert “under article 252 of the Constitution of India” (9)

Page 2, line 34,-

after “Parliament”
insert_“under article 252 of the Constitution of India” (10)

MADAM SPEAKER: Now, I shall put the Amendment Nos.6 to 10 moved by

Shrimati Sushma Swaraj to the vote of the House.

SR GOAT TR @ Jeled], # fediem 9 <@ gl
THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Madam, she is
asking for a Division on this... (Interruptions)
MADAM SPEAKER :

The Lok Sabha Divided.
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DIVISION NO.5 AYES

Acharia, Shri Basu Deb
Aditya Nath, Yogi

Adsul, Shri Anandrao
Advani, Shri L.K.

Agrawal, Shri Rajendra
Ahir, Shri Hansraj G.
Anandan, Shri M.

Ananth Kumar, Shri

Angadi, Shri Suresh

Argal, Shri Ashok

Azad, Shri Kirti

Badal, Shrimati Harsimrat Kaur
Bais, Shri Ramesh

Baitha, Shri Kameshwar
Basavaraj, Shri G. S.

Baske, Shri Pulin Bihari
Bauri, Shrimati Susmita
Besra, Shri Devidhan
Bhagat, Shri Sudarshan
Bhaiya, Shri Shivraj

Biju, Shri P.K.

Bishnoi, Shri Kuldeep
Bundela, Shri Jitendra Singh
Chakravarty, Shrimati Bijoya
Chauhan, Shri Mahendrasinh P.
Chauhan, Shri Prabhatsinh P.
Chavan, Shri Harishchandra
*Choudhary, Shri Bhudeo

" Voted through slip.

23.08 hrs.
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Choudhary, Shri Nikhil Kumar
Chowdhury, Shri Bansa Gopal
Das, Shri Khagen

Das, Shri Ram Sundar

Dasgupta, Shri Gurudas

Deka, Shri Ramen

Deshmukh, Shri K.D.

Devi, Shrimati Ashwamedh
Devi, Shrimati Rama

Dhotre, Shri Sanjay

Dhurve, Shrimati Jyoti

Dome, Dr. Ram Chandra

Dubey, Shri Nishikant
Dudhgaonkar, Shri Ganeshrao Nagorao
Gaddigoudar, Shri P.C.

Gandbhi, Shri Dilipkumar Mansukhlal
Gandhi, Shr1 Varun

Gandhi, Shrimati Maneka
Ganeshamurthi, Shri A.

Geete, Shri Anant Gangaram
Gohain, Shri Rajen

Gouda, Shri Shivarama

Hassan, Dr. Monazir

Hazari, Shr1 Maheshwar

"Hegde, Shri Anant Kumar
Hussain, Shri Syed Shahnawaz
Jadhao, Shri Prataprao Ganpatrao
Jaiswal, Dr. Sanjay

Jardosh, Shrimati Darshana

Jat, Shrimati Poonam Veljibhai

" Voted through slip.
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Jawale, Shri Haribhau
Jigajinagi, Shri Ramesh
Joshi, Dr. Murli Manohar
Joshi, Shri Kailash

Joshi, Shri Pralhad

Judev, Shri Dilip Singh
Kachhadia, Shri Naranbhai
Karunakaran, Shri P.
Kashyap, Shri Dinesh
Kashyap, Shri Virender
Kaswan, Shri Ram Singh
Kateel, Shri Nalin Kumar
Khaire, Shri Chandrakant
Kumar, Shri Kaushalendra
Kumar, Shri P.

Kumar, Shri Virendra
Kumar, Shri Vishwa Mohan
Kumari, Shrimati Putul
Laguri, Shri Yashbant

Mahajan, Shrimati Sumitra

Mahato, Shri Baidyanath Prasad

Mahato, Shri Narahari
Mahtab, Shri Bhartruhari

Majumdar, Shri Prasanta Kumar

Malik, Shri Sakti Mohan
Manian, Shri O.S.

Manjhi, Shri Hari

Meena, Dr. Kirodi Lal
Meghwal, Shri Arjun Ram
Mishra, Shri Govind Prasad
Mohan, Shri P.C.
Mohapatra, Shri Sidhant
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Munda, Shri Karia

Munde, Shri Gopinath

Naik, Shri Shripad Yesso
Namdbhari, Shri Inder Singh
Narayanrao, Shri Sonawane Pratap
Nishad, Capt. Jai Narain Prasad
Pakkirappa, Shri S.

Panda, Shri Baijayant

Panda, Shri Prabodh

Pandey, Kumari Saroj
Pandey, Shri Ravindra Kumar
Pangi, Shri Jayaram
Paranjpe, Shri Anand Prakash
Paswan, Shri Kamlesh
Patasani, Dr. Prasanna Kumar
Patel, Shri Devji M.

Patel, Shri Lalubhai Babubhai
Patel, Shri Nathubhai Gomanbhai
Patel, Shrimati Jayshreeben
Pathak, Shri Harin

Patil, Shri A.T. Nana

Patil, Shri1 C.R.

Patil, Shri Danve Raosaheb
Patle, Shrimati Kamla Devi
Potai, Shri Sohan
Purkayastha, Shri Kabindra
Rajendran, Shri C.

Rajesh, Shri M.B.

Ram, Shri Purnmasi
Ramshankar, Prof.

Rana, Shri Rajendrasinh

Rao, Shri Nama Nageswara
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Rathwa, Shri Ramsinh

Ray, Shri Bishnu Pada

Ray, Shri Rudramadhab
Reddy, Shri M. Venugopala
Riyan, Shri Baju Ban

Roy, Shri Arjun

Saha, Dr. Anup Kumar
Sahu, Shri Chandu Lal

Sai, Shri Vishnu Dev
Sampath, Shri A.

Satpathy, Shri Tathagata
Scindia, Shrimati Yashodhara Raje
Semmalai, Shri S.

Shantha, Shrimati J.
Sharma, Shri Jagdish
Shetti, Shri Raju

Shivaji, Shri Adhalrao Patil
Shukla, Shri Balkrishna Khanderao
Siddeshwara, Shr1 G.M.
Singh, Dr. Bhola

Singh, Shri Bhoopendra
Singh, Shri Dushyant
Singh, Shri Ganesh

Singh, Shri Jaswant

Singh, Shri Mahabali
Singh, Shri Murari Lal
Singh, Shri Pashupati Nath
Singh, Shri Pradeep Kumar
Singh, Shri Radha Mohan

Singh, Shri Rajiv Ranjan Singh alias Lalan

Singh, Shri Rajnath
Singh, Shri Rakesh
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Singh, Shri Sushil Kumar
Singh, Shri Uday

Singh, Shrimati Meena

Sinha, Shri Shatrughan

Sinha, Shri Yashwant

Sivasami, Shri C.

Solanki, Dr. Kirit Premjibhai
Solanki, Shri Makansingh
Sugumar, Shri K.

Sushant, Dr. Rajan

Swamy, Shri Janardhana
Swaraj, Shrimati Sushma
Tandon, Shri Lalji

Tarai, Shri Bibhu Prasad
Thakur, Shri Anurag Singh
Thambidurai, Dr. M.

Tomar, Shri Narendra Singh
Toppo, Shri Joseph

Tudu, Shri Laxman

Udasi, Shri Shivkumar

Vasava, Shri Mansukhbhai D.
Venugopal, Dr. P.

Vishwanath Katti, Shri Ramesh
Wakchaure, Shri Bhausaheb Rajaram
Wankhede, Shri Subhash Bapurao
Yadav, Prof. Ranjan Prasad
Yadav, Shri Dinesh Chandra
Yadav, Shri Hukmadeo Narayan
Yadav, Shr1 Ramakant

Yadav, Shri Sharad
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NOES

Aaron Rashid, Shri J.M.
Adhikari, Shri Sisir

Adhi Sankar, Shri

Agarwal, Shri Jai Prakash
Ahamed, Shri E.

Ahmed, Shri Sultan

Alagiri, Shri M.K.

Alagiri, Shri S.

Amlabe, Shri Narayan Singh
Antony, Shri Anto

Aron, Shri Praveen Singh
Awale, Shri Jaywant Gangaram
Azharuddin, Mohammed
Baalu, Shri T.R.

‘Baba’, Shri K.C. Singh
Babbar, Shri Raj

Baghel, Shrimati Sarika Devendra Singh
Bahuguna, Shri Vijay

Bairwa, Shri Khiladi Lal
Baite, Shri Thangso

Bajwa, Shri Pratap Singh
Bandyopadhyay, Shri Sudip
Banerjee, Shri Ambica
Banerjee, Shri Kalyan

Bansal, Shri Pawan Kumar
Bapiraju , Shri K.

Basheer, Shri Mohammed E.T
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Beg, Dr. Mirza Mehboob
Bhadana, Shri Avtar Singh
Bhagora, Shri Tara Chand
Bhonsle, Shri Udayanraje
Bhujbal, Shri Sameer

Bhuria, Shri Kanti Lal

Biswal, Shri Hemanand
Bwiswmuthiary, Shri Sansuma Khunggur
Chacko, Shri P.C.

Chang, Shri C.M.

Chaudhary, Dr. Tushar
Chaudhary, Shri Jayant
Chauhan, Shri Sanjay Singh
Chidambaram, Shri P.

Chinta Mohan, Dr.

Chitthan, Shri N.S.V.
Choudhary, Shri Harish
Choudhry, Shrimati Shruti
Choudhury, Shri Abu Hasem Khan
Chowdhary, Shrimati Santosh
Chowdhury, Shri Adhir
‘Commando’, Shri Kamal Kishor
Das, Shri Bhakta Charan
Dasmunsi, Shrimati Deepa
Dastidar, Dr. Kakoli Ghosh
Davidson, Shrimati J. Helen

De, Dr. Ratna

Deo, Shr1 V. Kishore Chandra
Deora, Shri Milind
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Dhanapalan, Shri K. P.
Dhruvanarayana, Shri R.
Dias, Shri Charles
Dikshit, Shri Sandeep
Dutt, Shrimati Priya
Elangovan, Shri T.K.S.
Engti, Shri Biren Singh
Ering, Shri Ninong

Gadhvi, Shri Mukesh Bhairavdanji
Gaikwad, Shri Eknath Mahadeo

Gandhi, Shri Rahul

Gandhi, Shrimati Sonia
Gandhiselvan, Shri S.

Gavit, Shri Manikrao Hodlya
Ghatowar, Shri Paban Singh
Gogoi, Shri Dip

Guddu, Shri Premchand
Haldar, Dr. Sucharu Ranjan
Handique, Shri B.K.

Haque, Shri Mohd. Asrarul
Hari, Shri Sabbam

Harsha Kumar, Shri G.V.
Hooda, Shri Deepender Singh
Hossain, Shri Abdul Mannan
Hussain, Shri Ismail

Islam, Sk. Nurul

Jadhav, Shri Baliram
Jagannath, Dr. Manda

Jain, Shri Pradeep
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Jaiswal, Shri Shriprakash
Jakhar, Shri Badri Ram
Jayaprada, Shrimati

Jena, Shri Srikant

Jeyadurai, Shri S. R.

Jhansi Lakshmi, Shrimati Botcha
Jindal, Shri Naveen

Joshi,Dr. C.P.

Joshi, Shri Mahesh

Kamal Nath, Shri

Kamat, Shri Gurudas

Kataria, Shri Lalchand

Kaur, Shrimati Preneet
Kaypee, Shri Mohinder Singh
Khan, Shri Hassan

Khandela, Shri Mahadeo Singh
Kharge, Shri Mallikarjun
Khatgaonkar, Shri Bhaskarrao Bapurao Patil
Khatri, Dr. Nirmal

Khursheed, Shri Salman

Killi, Dr. Kruparani

Kowase, Shri Marotrao Sainuji
Krishnasswamy, Shri M.
Kumar, Shri Ajay

Kumar, Shri Ramesh

Kumari, Shrimati Chandresh
Kurup, Shri N. Peethambara
Lakshmi, Shrimati Panabaka
Mahant, Dr. Charan Das
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Maharaj, Shri Satpal
Majhi, Shri Pradeep
Maken, Shri Ajay

Malik, Shri Jitender Singh
Maran, Shri Dayanidhi
Marandi, Shri Babu Lal
Masram, Shri Basori Singh
Mcleod, Shrimati Ingrid
Meena, Shri Namo Narain
Meena, Shri Raghuvir Singh
Meghe, Shri Datta
Meghwal, Shri Bharat Ram
Meinya, Dr. Thokchom
Mirdha, Dr. Jyoti

Mishra, Shr1 Mahabal
Mitra, Shri Somen

Moily, Shri M. Veerappa
Mukherjee, Shri Pranab
Muniyappa, Shri K.H.
Muttemwar, Shri Vilas
Nagpal, Shri Devendra
Naik, Dr. Sanjeev Ganesh
Naik, Shri P. Balram
Nagqvi, Shri Zafar Ali
Narah, Shrimati Ranee

Narayanasamy, Shri V.

Naskar, Shri Gobinda Chandra

Natarajan, Shri P.R.

Natrajan, Kumari Meenakshi
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Nirupam, Shri Sanjay

Noor, Kumari Mausam

Ola, Shri Sis Ram

Pal, Shri Jagdambika

Pal, Shri Rajaram

Pala, Shri Vincent H.
Palanimanickam, Shri S.S.
Pandey, Dr. Vinay Kumar
Patel, Shri Praful

Patel, Shr1 Somabhai Gandalal Koli
Patil, Dr. Padmasinha Bajirao
Patil, Shri Sanjay Dina

Patil, Shri Pratik

Pawar, Shri Sharad

Pilot, Shri Sachin

Prabhakar, Shri Ponnam
Pradhan, Shri Nityananda
Prasada, Shri Jitin

Punia, Shri P. L.

Purandeswari, Shrimati D.
Raghavan, Shri M.K.

Rahman, Shri Abdul

Rai, Shri Prem Das

Rajagopal, Shri L.

Raju, Shri M.M. Pallam
Rajukhedi, Shri Gajendra Singh
Ramachandran, Shri Mullappally
Ramasubbu, Shri S.S.

Rane, Shri Nilesh Narayan
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Rao, Dr. K.S.

Rao, Shri Rayapati Sambasiva
Rawat, Shri Harish

Reddy, Shri Anantha Venkatarami
Reddy, Shri Gutha Sukhender
Reddy, Shri K.J.S.P

Reddy, Shri M. Sreenivasulu
Reddy, Shri S. Jaipal

Reddy, Shri S.P.Y.

Roy, Prof. Saugata

Roy, Shrimati Shatabdi

Ruala, Shri C.L.

Sahay, Shri Subodh Kant

Sai Prathap, Shri A.

Sangma, Kumari Agatha
Sanjoy, Shri Takam

Sardinha, Shri Francisco Cosme
Satyanarayana, Shri Sarvey
Scindia, Shri Jyotiraditya M.
Selja, Kumari

Shanavas, Shr1 M.I.

Sharma, Dr. Arvind Kumar
Shariq, Shri S.D.

Sharma, Shri Madan Lal
Shekhawat, Shri Gopal Singh
Shetkar, Shri Suresh Kumar
Shinde, Shri Sushilkumar
Shivkumar, Shri K aliasJ.K. Ritheesh
Sibal, Shri Kapil
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Singh, Chaudhary Lal

Singh, Dr. Sanjay

Singh, Rao Inderjit

Singh, Shri Ajit

Singh, Shri Jitendra

Singh, Shri N. Dharam

Singh, Shri R.P.N.

Singh, Shri Ratan

Singh, Shri Ravneet

Singh, Shri Sukhdev

Singh, Shri Uday Pratap
Singh, Shri Virbhadra

Singh, Rajkumari Ratna
Singh, Shrimati Rajesh Nandini
Singla, Shri Vijay Inder
Siricilla, Shri Rajaiah

Solanki, Shri Bharatsinh
Sugavanam, Shri E.G.
Suklabaidya, Shri Lalit Mohan
Sule, Shrimati Supriya

Suresh, Shri Kodikkunnil
Tagore, Shri Manicka

Tamta, Shri Pradeep

Tandon, Shrimati Annu
Tanwar, Shri Ashok

Taviad, Dr. Prabha Kishor
Taware, Shri Suresh Kashinath
Tewari, Shri Manish

Thamaraiselvan, Shri R.
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Tharoor, Dr. Shashi
Thirumaavalavan, Shri Thol
“Thomas, Prof. K.V.
Thomas, Shri P.T.

*Tirath, Shrimati Krishna
Trivedi, Shri Dinesh
Venugopal, Shri D.
Venugopal, Shri K.C.
Verma, Shri Sajjan

Verma, Shri Beni Prasad
Vijayan, Shri A.K.S.
Vishwanath, Shri Adagooru H.
Viswanathan, Shri P.
Vivekanand, Dr. G.
Vundavalli, Shri Aruna Kumar
Vyas, Dr. Girija

Wasnik, Shri Mukul

Yadav, Shri Arun

Yadav, Shri Anjankumar M.
Yadav, Shri Om Prakash
Yaskhi, Shri Madhu Goud

" Voted through slip.
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ABSTAIN

Owaisi, Shri Asaduddin
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MADAM SPEAKER: Subject to correction” the result of the Division is:
Ayes: 182
Noes: 249
Abstain : 1

The motion was negatived.

* The following Members also recorded their votes through slips.
Ayes 182 + S/Shri Bhudeo Choudhary, Anant Kumar Hegde = 184

Noes 249 + Prof. K.V. Thomas, Shrimati Krishna Tirath =251
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MADAM SPEAKER: Hon. Members, Shri Prasanta Kumar Majumdar has also
tabled notices of five amendments which are identical to the amendments of
Shrimati Sushma Swaraj.

Since the House has already given its decision on the amendments of
Shrimati Sushma Swaraj, the identical Amendment Nos. 12 to 16 of Shri

Majumdar cannot be permitted to be moved.

Clause 2 Insertion of new part XIV B
MADAM SPEAKER: The Lobbies are already clear. I shall now put clause 2 to
the vote of the House.
The question is:
“That clause 2 stand part of the Bill.”
The Lok Sabha divided:
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DIVISION NO.6 AYES
Aaron Rashid, Shri J.M.

Adhikari, Shri Sisir

Adhi Sankar, Shri

Agarwal, Shri Jai Prakash

Ahamed, Shri E.

Ahmed, Shri Sultan

Alagiri, Shri M.K.

Alagiri, Shri S.

Amlabe, Shri Narayan Singh
Antony, Shri Anto

Aron, Shri Praveen Singh
Awale, Shri Jaywant Gangaram
Azharuddin, Mohammed
Baalu, Shri T.R.

‘Baba’, Shri K.C. Singh
Babbar, Shri Raj

Baghel, Shrimati Sarika Devendra Singh
Bahuguna, Shri Vijay

Bairwa, Shri Khiladi Lal

Baite, Shri Thangso

Baitha, Shri Kameshwar
Bajwa, Shri Pratap Singh
Bandyopadhyay, Shri Sudip
Banerjee, Shri Ambica
Banerjee, Shri Kalyan

Bansal, Shri Pawan Kumar
Bapiraju , Shri K.

Basheer, Shri Mohammed E.T.
Beg, Dr. Mirza Mehboob
Bhadana, Shri Avtar Singh
Bhagora, Shri Tara Chand

23:10 hrs.
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Bhonsle, Shri Udayanraje
Bhujbal, Shri Sameer

Bhuria, Shri Kanti Lal
Biswal, Shri Hemanand
Bwiswmuthiary, Shri Sansuma Khunggur
Chacko, Shri P.C.

Chang, Shri C.M.
Chaudhary, Dr. Tushar
Chaudhary, Shri Jayant
Chauhan, Shri Sanjay Singh
Chidambaram, Shri P.

Chinta Mohan, Dr.

Chitthan, Shri N.S.V.
Choudhary, Shri Harish
Choudhry, Shrimati Shruti
Choudhury, Shri Abu Hasem Khan
Chowdhary, Shrimati Santosh
Chowdhury, Shri Adhir
‘Commando’, Shri Kamal Kishor
Das, Shri Bhakta Charan
Dasmunsi, Shrimati Deepa
Dastidar, Dr. Kakoli Ghosh
Davidson, Shrimati J. Helen
De, Dr. Ratna

Deo, Shri V. Kishore Chandra
Deora, Shri Milind
Dhanapalan, Shri K. P.
Dhruvanarayana, Shri R.
Dias, Shri Charles

Dikshit, Shri Sandeep

Dutt, Shrimati Priya
Elangovan, Shri T.K.S.
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Engti, Shri Biren Singh

Ering, Shri Ninong

Gadhvi, Shri Mukesh Bhairavdanji
Gaikwad, Shri Eknath Mahadeo
Gandhi, Shri Rahul

Gandhi, Shrimati Sonia
Gandhiselvan, Shri S.

Gavit, Shri Manikrao Hodlya
Ghatowar, Shri Paban Singh
Gogoi, Shri Dip

Guddu, Shri Premchand
Haldar, Dr. Sucharu Ranjan
Handique, Shri B.K.

Haque, Shri Mohd. Asrarul
Hari, Shri Sabbam

Harsha Kumar, Shri G.V.
Hooda, Shri Deepender Singh
Hossain, Shri Abdul Mannan
Hussain, Shri Ismail

Islam, Sk. Nurul

Jadhav, Shri Baliram
Jagannath, Dr. Manda

Jain, Shri Pradeep

Jaiswal, Shri Shriprakash
Jakhar, Shri Badri Ram

Jena, Shri Srikant

Jeyadurai, Shri S. R.

Jhansi Lakshmi, Shrimati Botcha
Jindal, Shri Naveen

Joshi,Dr. C.P.

Joshi, Shri Mahesh

Kamal Nath, Shri
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Kamat, Shr1 Gurudas

Kataria, Shri Lalchand

Kaur, Shrimati Preneet
Kaypee, Shri Mohinder Singh
Khan, Shri Hassan

Khandela, Shri Mahadeo Singh
Kharge, Shri Mallikarjun
Khatgaonkar, Shri Bhaskarrao Bapurao Patil
Khatri, Dr. Nirmal
Khursheed, Shri Salman
Killi, Dr. Kruparani
Kowase, Shri Marotrao Sainuji
Krishnasswamy, Shri M.
Kumar, Shri Ajay

Kumar, Shri Ramesh
Kumari, Shrimati Chandresh
Kurup, Shri N. Peethambara
Lakshmi, Shrimati Panabaka
Mahant, Dr. Charan Das
Maharaj, Shri Satpal

Majhi, Shri Pradeep

Maken, Shri Ajay

Malik, Shri Jitender Singh
Maran, Shri Dayanidhi
Marandi, Shri Babu Lal
Masram, Shri Basori Singh
Mcleod, Shrimati Ingrid
Meena, Shri Namo Narain
Meena, Shri Raghuvir Singh
Meghe, Shri Datta

Meghwal, Shri Bharat Ram
Meinya, Dr. Thokchom
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Mirdha, Dr. Jyoti

Mishra, Shri Mahabal
Mitra, Shri Somen

Moily, Shri M. Veerappa
Mukherjee, Shri Pranab
Muniyappa, Shri K.H.
Muttemwar, Shri Vilas
Nagpal, Shri Devendra
Naik, Dr. Sanjeev Ganesh
Naik, Shri P. Balram
Nagqvi, Shri Zafar Ali
Narah, Shrimati Ranee
Narayanasamy, Shri V.
Naskar, Shri Gobinda Chandra
Natrajan, Kumari Meenakshi
Nirupam, Shri Sanjay
Noor, Kumari Mausam
Ola, Shri Sis Ram

Pal, Shri Jagdambika

Pal, Shri Rajaram

Pala, Shri Vincent H.
Palanimanickam, Shri S.S.
Pandey, Dr. Vinay Kumar
Patel, Shri Praful

Patel, Shri Somabhai Gandalal Koli

Patil, Dr. Padmasinha Bajirao
Patil, Shri Sanjay Dina

Patil, Shri Pratik

Pawar, Shri Sharad

Pilot, Shri Sachin
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Prabhakar, Shri Ponnam
Pradhan, Shri Amarnath
Prasada, Shri Jitin

Punia, Shri P. L.

Purandeswari, Shrimati D.
Raghavan, Shri M.K.

Rahman, Shri Abdul

Rai, Shri Prem Das

Rajagopal, Shri L.

Raju, Shri M.M. Pallam
Rajukhedi, Shri Gajendra Singh
Ramachandran, Shri Mullappally
Ramasubbu, Shri S.S.

Rane, Shri Nilesh Narayan
Rao, Dr. K.S.

Rao, Shri Rayapati Sambasiva
Rawat, Shri Harish

Reddy, Shri Anantha Venkatarami
Reddy, Shri Gutha Sukhender
Reddy, Shri K.J.S.P

Reddy, Shri M. Sreenivasulu
Reddy, Shri S. Jaipal

Reddy, Shri S.P.Y.

Roy, Prof. Saugata

Roy, Shrimati Shatabdi

Ruala, Shri C.L.

Sahay, Shri Subodh Kant

Sai Prathap, Shri A.

Sangma, Kumari Agatha,
Sanjoy, Shri Takam

Sardinha, Shri Francisco Cosme

Satyanarayana, Shri Sarvey
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Scindia, Shri Jyotiraditya M.
Selja, Kumari

Shanavas, Shri M.I.

Sharma, Dr. Arvind Kumar
Shariq, Shri S.D.

Sharma, Shri Madan Lal
Shekhawat, Shri Gopal Singh
Shetkar, Shri Suresh Kumar
Shinde, Shri Sushilkumar
Shivkumar, Shri K alias J.K. Ritheesh
Sibal, Shri Kapil

Singh, Chaudhary Lal

Singh, Dr. Sanjay

Singh, Rao Inderjit

Singh, Shri Ajit

Singh, Shri [jyaraj

Singh, Shri Jitendra

Singh, Shri N. Dharam

Singh, Shri R.P.N.

Singh, Shri Ratan

Singh, Shri Ravneet

Singh, Shri Sukhdev

Singh, Shri Uday Pratap
Singh, Shri Virbhadra

Singh, Rajkumari Ratna
Singh, Shrimati Rajesh Nandini
Singla, Shri Vijay Inder
Siricilla, Shri Rajaiah

Solanki, Shri Bharatsinh
Sugavanam, Shri E.G.
Suklabaidya, Shri Lalit Mohan
Sule, Shrimati Supriya
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Suresh, Shri Kodikkunnil
Tagore, Shri Manicka

Tamta, Shri Pradeep

Tandon, Shrimati Annu
Tanwar, Shri Ashok

Taviad, Dr. Prabha Kishor
Taware, Shri Suresh Kashinath
Tewari, Shri Manish
Thamaraiselvan, Shri R.
Tharoor, Dr. Shashi
Thirumaavalavan, Shri Thol
Thomas, Prof. K.V.

Thomas, Shri P.T.

Tirath, Shrimati Krishna
Trivedi, Shri Dinesh
Venugopal, Shri D.
Venugopal, Shri K.C.

Verma, Shri Sajjan

Verma, Shri Beni Prasad
Vijayan, Shri A.K.S.
Vishwanath, Shri Adagooru H.
Viswanathan, Shri P.
Vivekanand, Dr. G.
Vundavalli, Shri Aruna Kumar
Vyas, Dr. Girija

Wasnik, Shri Mukul

Yadav, Shri Arun

Yadav, Shri Anjankumar M.
Yadav, Shri Om Prakash
Yaskhi, Shri Madhu Goud

381



27.12.2011

Acharia, Shri Basu Deb
Aditya Nath, Yogi

Adsul, Shri Anandrao

Advani, Shri L.K.

Agrawal, Shri Rajendra

Ahir, Shri Hansraj G.
Anandan, Shri M.

Ananth Kumar, Shri

Angadi, Shri Suresh

Argal, Shri Ashok

Azad, Shri Kirti

Badal, Shrimati Harsimrat Kaur
Bais, Shri Ramesh

Basavaraj, Shri G. S.

Bauri, Shrimati Susmita,
Besra, Shri Devidhan

Bhagat, Shri Sudarshan
Bhaiya, Shri Shivraj

Biju, Shri P.K.

Bishnoi, Shri Kuldeep
Bundela, Shri Jitendra Singh
Chakravarty, Shrimati Bijoya
Chauhan, Shri Mahendrasinh P.
Chauhan, Shri Prabhatsinh P.
Chavan, Shri Harishchandra
Choudhary, Shri Bhudeo
Choudhary, Shri Nikhil Kumar

NOES
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Chowdhury, Shri Bansa Gopal
Das, Shri Khagen

Das, Shri Ram Sundar

Deka, Shri Ramen

Deshmukh, Shri K.D.

Devi, Shrimati Ashwamedh
Devi, Shrimati Rama

Dhotre, Shri Sanjay

Dhurve, Shrimati Jyoti

Dome, Dr. Ram Chandra

Dubey, Shri Nishikant
Dudhgaonkar, Shri Ganeshrao Nagorao
Gaddigoudar, Shri P.C.

Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shr1 Varun

Gandhi, Shrimati Maneka
Ganeshamurthi, Shri A.

Geete, Shri Anant Gangaram
Gohain, Shri Rajen

Gouda, Shri Shivarama

Hassan, Dr. Monazir

Hegde, Shri Anant Kumar
Hussain, Shri Syed Shahnawaz
Jadhao, Shri Prataprao Ganpatrao
Jaiswal, Dr. Sanjay

Jardosh, Shrimati Darshana

Jat, Shrimati Poonam Veljibhai
Jawale, Shri Haribhau
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Jigajinagi, Shri Ramesh
Joshi, Dr. Murli Manohar
Joshi, Shri Kailash

Joshi, Shri Pralhad

Judev, Shri Dilip Singh
Kachhadia, Shri Naranbhai
Karunakaran, Shri P.
Kashyap, Shri Dinesh
Kashyap, Shri Virender
Kaswan, Shri Ram Singh
Kateel, Shri Nalin Kumar
Khaire, Shri Chandrakant
Kumar, Shri Kaushalendra
Kumar, Shri P.

Kumar, Shri Virendra
Kumar, Shri Vishwa Mohan
Kumari, Shrimati Putul
Laguri, Shri Yashbant

Mahajan, Shrimati Sumitra

Mahato, Shri Baidyanath Prasad

Mahato, Shri Narahari
Mahtab, Shri Bhartruhari

Majumdar, Shri Prasanta Kumar

Malik, Shri Sakti Mohan
Manian, Shri O.S.

Manjhi, Shri Hari
Meghwal, Shri Arjun Ram
Mishra, Shri Govind Prasad
Mohan, Shri P.C.
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Mohapatra, Shri Sidhant
Munda, Shri Karia

Munde, Shri Gopinath

Naik, Shri Shripad Yesso
Narayanrao, Shri Sonawane Pratap
Natarajan, Shri P.R.

Nishad, Capt. Jai Narain Prasad
Pakkirappa, Shri S.

Panda, Shri Baijayant

Panda, Shri Prabodh

Pandey, Kumari Saroj

Pandey, Shri Ravindra Kumar
Pangi, Shri Jayaram

Paranjpe, Shri Anand Prakash
Paswan, Shri Kamlesh
Patasani, Dr. Prasanna Kumar
Patel, Shri Devji M.

Patel, Shri Lalubhai Babubhai
Patel, Shr1 Nathubhai Gomanbhai
Patel, Shrimati Jayshreeben
Pathak, Shri Harin

Patil, Shr1 A.T. Nana

Patil, Shri C.R.

Patil, Shr1 Danve Raosaheb
Patle, Shrimati Kamla Devi
Potai, Shri Sohan

Purkayastha, Shri Kabindra
Rajendran, Shri C.

Rajesh, Shri M.B.
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Ram, Shri Purnmasi
Ramshankar, Prof.

Rana, Shri Rajendrasinh
Rao, Shri Nama Nageswara
Rathwa, Shri Ramsinh
Ray, Shri Bishnu Pada
Ray, Shri Rudramadhab
Reddy, Shri M. Venugopala
Riyan, Shri Baju Ban

Roy, Shri Arjun

Saha, Dr. Anup Kumar
Sahu, Shri Chandu Lal

Sai, Shri Vishnu Dev
Sampath, Shri A.

Satpathy, Shri Tathagata

Scindia, Shrimati Yashodhara Raje

Semmalai, Shri S.

Shantha, Shrimati J.
Sharma, Shri Jagdish
Shetti, Shri Raju

Shivaji, Shri Adhalrao Patil

Shukla, Shri Balkrishna Khanderao

Siddeshwara, Shri G.M.
Singh, Dr. Bhola

Singh, Shri Bhoopendra
Singh, Shri Dushyant
Singh, Shri Ganesh
Singh, Shri Jaswant
Singh, Shri Mahabali
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Singh, Shri Murari Lal
Singh, Shri Pashupati Nath
Singh, Shri Pradeep Kumar
Singh, Shri Radha Mohan
Singh, Shri Rajiv Ranjan Singh alias Lalan
Singh, Shri Rajnath

Singh, Shri Rakesh

Singh, Shri Sushil Kumar
Singh, Shri Uday

Singh, Shrimati Meena
Sinha, Shri Shatrughan
Sinha, Shri Yashwant
Sivasami, Shri C.

Solanki, Dr. Kirit Premjibhai
Solanki, Shri Makansingh
Sugumar, Shri K.

Sushant, Dr. Rajan

Swamy, Shri Janardhana
Swaraj, Shrimati Sushma
Tandon, Shri Lalji

Tarai, Shri Bibhu Prasad
Thakur, Shri Anurag Singh
Thambidurai, Dr. M.

Tomar, Shri Narendra Singh
Toppo, Shri Joseph

Tudu, Shri Laxman

Udasi, Shri Shivkumar
Vasava, Shri Mansukhbhai D.
Venugopal, Dr. P.
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Vishwanath Katti, Shri Ramesh
Wakchaure, Shri Bhausaheb Rajaram
Wankhede, Shri Subhash Bapurao
Yadav, Prof. Ranjan Prasad

Yadav, Shri Dinesh Chandra

Yadav, Shri Hukmadeo Narayan
Yadav, Shri Ramakant

Yadav, Shri Sharad
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ABSTAIN

Hazari, Shr1 Maheshwar

Owaisi, Shri Asaduddin
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SHRIMATI SUSHMA SWARAJ : From the Display Board it is clear that clause 2
cannot become part of the Bill. The required number is not there. The required
number should be fifty per cent of the total and two-thirds of present and voting.
Fifty per cent of the total is not there. It is 247, but it should be 273. So, clause 2

cannot become part of the Bill.

MADAM SPEAKER: Nothing will go on record.

(Interruptions) ..."
MADAM SPEAKER: The Lobbies have not been opened. They are closed. The
doors are closed.

... (Interruptions)
A& WRGAT: AT T8l Gol ©, AT AT T 8 I 57

()

MADAM SPEAKER: I have not asked them to open the doors. The doors are
closed. Please do not doubt so much.

... (Interruptions)
A AEIGAT: RATS 8l ol o, 3MUD] IR-GR FI HI B BT 7 7

. (erE)

MADAM SPEAKER: Nothing is opened. Please take your seats. The Lobbies
are not opened.

... (Interruptions)
MADAM SPEAKER: Nothing will go on record.

(Interruptions) ...*
MADAM SPEAKER: Let the slips come.

([nterruptions)El
SHRI ANANTH KUMAR (BANGALORE SOUTH): Madam Speaker, please

announce the result.... (Interruptions)

* Not recorded.
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MADAM SPEAKER: Let the slips come. I know. Whenever the slip came, I
announced it.
SHRI ANANTH KUMAR : Subject to correction, you can announce the result.
SHRI PRANAB MUKHERJEE: The correction slips are to be counted because
this is a Constitution (Amendment) Bill..E
MADAM SPEAKER: The result of the Division is:

Ayes: 251

Noes: 179

Abstain : 2

The motion is not carried by a majority of the total membership of the
House and by a majority of not less than two-thirds of the Members present and
voting.

The motion was negatived.
Clause 2 was not added to the Bill.
MADAM SPEAKER: Hon. Members, please keep quiet.
... (Interruptions)
MADAM SPEAKER: It was with great pain that I was listening to remarks like
lobbies have been opened, and then, people are walking in; and slips are being
brought in. It is an aspersion on the Chair. Please do not do that. No.

Now, I am ordering that the lobbies are already clear. I want to make it very
clear to everybody that the lobbies are clear. I shall now put clause 3 to the vote of
the House.

The question is:

“That clause 3 stand part of the Bill.”
The Lok Sabha divided:


rjs
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DIVISION NO. 7 AYES

Aaron Rashid, Shri J.M.

Adhi Sankar, Shri

Agarwal, Shri Jai Prakash
Ahamed, Shri E.

Alagiri, Shri M.K.

Alagiri, Shri S.

Amlabe, Shri Narayan Singh
Antony, Shri Anto

Aron, Shri Praveen Singh
Awale, Shri Jaywant Gangaram
Azharuddin, Mohammed
Baalu, Shri T.R.

‘Baba’, Shri K.C. Singh
Babbar, Shri Raj

Baghel, Shrimati Sarika Devendra Singh
Bahuguna, Shri Vijay

Bairwa, Shri Khiladi Lal

Baite, Shri Thangso

Baitha, Shri Kameshwar
Bajwa, Shri Pratap Singh
Bandyopadhyay, Shri Sudip
Banerjee, Shri Ambica
Banerjee, Shri Kalyan

Bansal, Shri Pawan Kumar
Bapiraju , Shri K.

Basheer, Shri Mohammed E.T.
Beg, Dr. Mirza Mehboob

23:26 hrs.
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Bhadana, Shri Avtar Singh
Bhagora, Shri Tara Chand
Bhonsle, Shri Udayanraje
Bhujbal, Shri Sameer

Bhuria, Shri Kanti Lal

Biswal, Shri Hemanand
Bwiswmuthiary, Shri Sansuma Khunggur
Chacko, ShriP.C.

Chang, Shri C.M.

Chaudhary, Dr. Tushar
Chaudhary, Shri Jayant
Chauhan, Shri Sanjay Singh
Chidambaram, Shri P.

Chinta Mohan, Dr.

Chitthan, Shri N.S.V.
Choudhary, Shri Harish
Choudhry, Shrimati Shruti
Choudhury, Shri Abu Hasem Khan
Chowdhary, Shrimati Santosh
Chowdhury, Shri Adhir
‘Commando’, Shri Kamal Kishor
Das, Shri Bhakta Charan
Dasmunsi, Shrimati Deepa
Dastidar, Dr. Kakoli Ghosh
Davidson, Shrimati J. Helen

De, Dr. Ratna

Deo, Shri V. Kishore Chandra
Deora, Shri Milind

Dhanapalan, Shri K. P.
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Dhruvanarayana, Shri R.
Dias, Shri Charles

Dikshit, Shri Sandeep

Dutt, Shrimati Priya
Elangovan, Shri T.K.S.

Engti, Shri Biren Singh
Ering, Shri Ninong

Gadhvi, Shri Mukesh Bhairavdanji
Gaikwad, Shri Eknath Mahadeo
Gandhi, Shri Rahul

Gandhi, Shrimati Sonia
Gandhiselvan, Shri S.

Gavit, Shri Manikrao Hodlya
Ghatowar, Shri Paban Singh
Gogoi, Shri Dip

Guddu, Shri Premchand
Haldar, Dr. Sucharu Ranjan
Handique, Shri B.K.

Haque, Shri Mohd. Asrarul
Hari, Shri Sabbam

Harsha Kumar, Shri G.V.
Hooda, Shri Deepender Singh
Hossain, Shri Abdul Mannan
Hussain, Shri Ismail

Islam, Sk. Nurul

Jadhav, Shri Baliram
Jagannath, Dr. Manda

Jain, Shri Pradeep

Jaiswal, Shri Shriprakash
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Jakhar, Shri Badri Ram
Jayaprada, Shrimati

Jena, Shri Srikant

Jeyadurai, Shri S. R.

Jhansi Lakshmi, Shrimati Botcha
Jindal, Shri Naveen

Joshi,Dr. C.P.

Joshi, Shri Mahesh

Kamal Nath, Shri

Kamat, Shr1 Gurudas

Kataria, Shri Lalchand

Kaur, Shrimati Preneet
Kaypee, Shri Mohinder Singh
Khan, Shri Hassan

Khandela, Shri Mahadeo Singh
Kharge, Shri Mallikarjun
Khatgaonkar, Shri Bhaskarrao Bapurao Patil
Khatri, Dr. Nirmal

Khursheed, Shri Salman,

Killi, Dr. Kruparani

Kowase, Shri Marotrao Sainuji
Krishnasswamy, Shri M.
Kumar, Shri Ajay

Kumar, Shri Ramesh

Kumari, Shrimati Chandresh
Kurup, Shri N. Peethambara
Lakshmi, Shrimati Panabaka
Mahant, Dr. Charan Das
Maharaj, Shri Satpal
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Majhi, Shri Pradeep
Maken, Shri Ajay

Malik, Shri Jitender Singh
Maran, Shri Dayanidhi
Marandi, Shri Babu Lal
Masram, Shri Basori Singh
Mcleod, Shrimati Ingrid
Meena, Shri Namo Narain
Meena, Shri Raghuvir Singh
Meghe, Shri Datta
Meghwal, Shri Bharat Ram
Meinya, Dr. Thokchom
Mirdha, Dr. Jyoti

Mishra, Shri Mahabal
Mitra, Shri Somen

Moily, Shri M. Veerappa
Mukherjee, Shri Pranab
Muniyappa, Shri K.H.
Muttemwar, Shri Vilas
Nagpal, Shri Devendra
Naik, Dr. Sanjeev Ganesh
Naik, Shri P. Balram
Nagqvi, Shri Zafar Ali
Narah, Shrimati Ranee
"Narayanasamy, Shri V.
Naskar, Shri Gobinda Chandra

Natrajan, Kumari Meenakshi

" Voted through slip.
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Nirupam, Shri Sanjay
Noor, Kumari Mausam
Ola, Shri Sis Ram

"Pal, Shri Jagdambika
Pal, Shri Rajaram

Pala, Shri Vincent H.
Palanimanickam, Shri S.S.
Pandey, Dr. Vinay Kumar
Patel, Shri Praful

Patel, Shr1 Somabhai Gandalal Koli

“Patil, Dr. Padmasinha Bajirao
Patil, Shri Sanjay Dina

Patil, Shri Pratik

Pawar, Shri Sharad

Pilot, Shri Sachin

Prabhakar, Shri Ponnam
Pradhan, Shri Amarnath
Prasada, Shri Jitin

Punia, Shri P. L.

Purandeswari, Shrimati D.
Raghavan, Shri M.K.

Rahman, Shri Abdul

Rai, Shri Prem Das

Rajagopal, Shri L.

Raju, Shri M.M. Pallam
Rajukhedi, Shri Gajendra Singh
Ramachandran, Shri Mullappally

" Voted through slip.
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Ramasubbu, Shri S.S.

Rane, Shri Nilesh Narayan

Rao, Dr. K.S.

Rao, Shri Rayapati Sambasiva
Rawat, Shri Harish

Reddy, Shri Anantha Venkatarami
Reddy, Shri Gutha Sukhender

Reddy, Shri K.J.S.P

Reddy, Shri M. Sreenivasulu
Reddy, Shri S. Jaipal

Reddy, Shri S.P.Y.

Roy, Prof. Saugata

Roy, Shrimati Shatabdi
Ruala, Shri C.L.

Sahay, Shri Subodh Kant
Sai Prathap, Shri A.
Sangma, Kumari Agatha
Sanjoy, Shri Takam
Sardinha, Shri Francisco Cosme
Satyanarayana, Shri Sarvey
Scindia, Shri Jyotiraditya M.
Selja, Kumari

Shanavas, Shr1 M.I.

Sharma, Dr. Arvind Kumar
Shariq, Shri S.D.

Sharma, Shri Madan Lal
Shekhawat, Shri Gopal Singh
Shetkar, Shri Suresh Kumar
Shinde, Shri Sushilkumar
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Shivkumar, Shri K alias].K. Ritheesh
Sibal, Shri Kapil

Singh, Chaudhary Lal

Singh, Dr. Sanjay

Singh, Rao Inderjit

Singh, Shri Ajit

Singh, Shri Ijyaraj

Singh, Shri Jitendra

"Singh, Shri N. Dharam
Singh, Shri R.P.N.

Singh, Shri Ratan

Singh, Shri Ravneet

Singh, Shri Sukhdev

Singh, Shri Uday Pratap
Singh, Shri Virbhadra

Singh, Rajkumari Ratna
Singh, Shrimati Rajesh Nandini
Singla, Shri Vijay Inder
Siricilla, Shri Rajaiah

Solanki, Shri Bharatsinh
Sugavanam, Shri E.G.
Suklabaidya, Shri Lalit Mohan
Sule, Shrimati Supriya

Suresh, Shri Kodikkunnil
Tagore, Shri Manicka

Tamta, Shri Pradeep

Tandon, Shrimati Annu

" Voted through slip.
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Tanwar, Shri Ashok

Taviad, Dr. Prabha Kishor
Taware, Shri Suresh Kashinath
Tewari, Shri Manish
Thamaraiselvan, Shri R.
Tharoor, Dr. Shashi
Thirumaavalavan, Shri Thol
Thomas, Prof. K.V.

Thomas, Shri P.T.

*Tirath, Shrimati Krishna
Trivedi, Shri Dinesh
Venugopal, Shri D.
Venugopal, Shri K.C.

Verma, Shri Sajjan

Verma, Shri Beni Prasad
Vijayan, Shri A.K.S.
Vishwanath, Shri Adagooru H.
Viswanathan, Shri P.
Vivekanand, Dr. G.
Vundavalli, Shri Aruna Kumar
Vyas, Dr. Girija

Wasnik, Shri Mukul

Yadav, Shri Arun

Yadav, Shri Anjankumar M.
Yadav, Shri Om Prakash
Yaskhi, Shri Madhu Goud

" Voted through slip.
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Aditya Nath, Yogi

Adsul, Shri Anandrao
Advani, Shri L.K.

Agrawal, Shri Rajendra

Ahir, Shri Hansraj G.
Anandan, Shri M.

Ananth Kumar, Shri

Angadi, Shri Suresh

Argal, Shri Ashok

Azad, Shri Kirti

Badal, Shrimati Harsimrat Kaur
Bais, Shri Ramesh

Basavaraj, Shri G. S.

Besra, Shri Devidhan

Bhagat, Shri Sudarshan
Bhaiya, Shri Shivraj

Bishnoi, Shri Kuldeep
Bundela, Shri Jitendra Singh
Chakravarty, Shrimati Bijoya
Chauhan, Shri Mahendrasinh P.
Chauhan, Shri Prabhatsinh P.
Chavan, Shri Harishchandra,
Choudhary, Shri Bhudeo
Choudhary, Shri Nikhil Kumar
Das, Shri Khagen

Das, Shri Ram Sundar
Dasgupta, Shri Gurudas

NOES
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Deka, Shri Ramen

Deshmukh, Shri K.D.

Devi, Shrimati Ashwamedh
Devi, Shrimati Rama

Dhotre, Shri Sanjay

Dhurve, Shrimati Jyoti

Dubey, Shri Nishikant
Dudhgaonkar, Shri Ganeshrao Nagorao
Gaddigoudar, Shri P.C.

Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shri Varun

Gandhi, Shrimati Maneka
*Ganeshamurthi, Shri A.

Geete, Shri Anant Gangaram
Gohain, Shri Rajen

Gouda, Shri Shivarama
**Hassan, Dr. Monazir

Hazari, Shri Maheshwar

Hegde, Shri Anant Kumar
Hussain, Shri Syed Shahnawaz
Jadhao, Shri Prataprao Ganpatrao
Jaiswal, Dr. Sanjay

Jardosh, Shrimati Darshana

Jat, Shrimati Poonam Veljibhai
Jawale, Shri Haribhau

Jigajinagi, Shri Ramesh

Joshi, Dr. Murli Manohar

* Corrected through slip.
** Voted through slip.
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Joshi, Shri Kailash

Joshi, Shri Pralhad

Judev, Shri Dilip Singh
Kachhadia, Shri Naranbhai
Kashyap, Shri Dinesh
Kashyap, Shri Virender
Kaswan, Shri Ram Singh
Kateel, Shri Nalin Kumar
“Khaire, Shri Chandrakant
Kumar, Shri Kaushalendra
Kumar, Shri P.

**Kumar, Shri Virendra
Kumar, Shri Vishwa Mohan
Kumari, Shrimati Putul
Laguri, Shri Yashbant
Mahajan, Shrimati Sumitra
Mahato, Shri Baidyanath Prasad
Mahato, Shri Narahari
Mahtab, Shri Bhartruhari
Majumdar, Shri Prasanta Kumar
Malik, Shri Sakti Mohan
Manian, Shri O.S.

Manjhi, Shri Hari

Meena, Dr. Kirodi Lal
Meghwal, Shri Arjun Ram
Mishra, Shri Govind Prasad
Mohan, Shri P.C.

*Voted through slip.
** Corrected through slip.
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Mohapatra, Shri Sidhant
Munda, Shri Karia

Munde, Shri Gopinath

Naik, Shri Shripad Yesso
Namdhari, Shri Inder Singh
"Narayanrao, Shri Sonawane Pratap
Nishad, Capt. Jai Narain Prasad
Pakkirappa, Shri S.

Panda, Shri Baijayant

Panda, Shri Prabodh

Pandey, Kumari Saroj

Pandey, Shri Ravindra Kumar
Pangi, Shri Jayaram

Paranjpe, Shri Anand Prakash
Paswan, Shri Kamlesh
*Patasani, Dr. Prasanna Kumar
Patel, Shri Devji M.

Patel, Shri Lalubhai Babubhai
Patel, Shr1 Nathubhai Gomanbhai
Patel, Shrimati Jayshreeben
Pathak, Shri Harin

Patil, Shri A.T. Nana

Patil, Shri C.R.

Patil, Shri Danve Raosaheb
“Patle, Shrimati Kamla Devi

Potai, Shri Sohan

* Voted through slip.
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Purkayastha, Shri Kabindra
Rajendran, Shri C.

Ram, Shri Purnmasi
Ramshankar, Prof.

Rana, Shri Rajendrasinh
Rao, Shri Nama Nageswara
Rathwa, Shri Ramsinh

Ray, Shri Bishnu Pada

Ray, Shri Rudramadhab
Reddy, Shri M. Venugopala
Riyan, Shri Baju Ban

Roy, Shri Arjun

Sahu, Shri Chandu Lal

Sai, Shri Vishnu Dev
"Satpathy, Shri Tathagata
Scindia, Shrimati Yashodhara Raje
Semmalai, Shri S.

Shantha, Shrimati J.
Sharma, Shri Jagdish
Shetti, Shri Raju

Shivaji, Shri Adhalrao Patil
Shukla, Shri Balkrishna Khanderao
Siddeshwara, Shr1 G.M.
Singh, Dr. Bhola

Singh, Shri Bhoopendra
Singh, Shri Dushyant
Singh, Shri Ganesh

*Voted through slip.
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Singh, Shri Jaswant

Singh, Shri Mahabali

Singh, Shri Murari Lal
Singh, Shri Pashupati Nath
Singh, Shri Pradeep Kumar
Singh, Shri Radha Mohan
Singh, Shri Rajiv Ranjan Singh alias Lalan
Singh, Shri Rajnath

Singh, Shri Rakesh

Singh, Shri Sushil Kumar
Singh, Shri Uday

Singh, Shrimati Meena
Sinha, Shri Shatrughan
Sinha, Shri Yashwant
Sivasami, Shri C.

Solanki, Dr. Kirit Premjibhai
Solanki, Shri Makansingh
Sushant, Dr. Rajan

Swamy, Shri Janardhana
Swaraj, Shrimati Sushma
Tandon, Shri Lalji

Tarai, Shri Bibhu Prasad
Thakur, Shri Anurag Singh
Thambidurai, Dr. M.

Tomar, Shri Narendra Singh
Toppo, Shri Joseph

Tudu, Shri Laxman

Udasi, Shri Shivkumar
Vasava, Shri Mansukhbhai D.
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Venugopal, Dr. P.

Vishwanath Katti, Shri Ramesh
Wakchaure, Shri Bhausaheb Rajaram
Wankhede, Shri Subhash Bapurao
Yadav, Prof. Ranjan Prasad

Yadav, Shri Dinesh Chandra

Yadav, Shri Hukmadeo Narayan
Yadav, Shr1 Ramakant

Yadav, Shri Sharad
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**Baske, Shri Pulin Bihari
**Bauri, Shrimati Susmita
*+Biju, Shri P.K.
*+*Chowdhary, Shri Bansa Gopal
*Dome, Dr. Ramchandra
*Karunakaran, Shri P.
**Natarajan, Shri P. R.
Owaisi, Shri Asaduddin
**Rajesh, Shri M. B.
*Saha, Dr. Anup Kumar
++Sampath, Shri A.

" Voted through slip.
** Corrected through slip.
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MADAM SPEAKER: Subject to correction®, the result of the Division is:
Ayes: 247
Noes: 171
Abstain : 11
The motion is not carried by a majority of the total membership of the
House and by a majority of not less than two-thirds of the Members present and
voting.
The motion was negatived.

Clause 3 was not added to the Bill.

MADAM SPEAKER: There is an amendment to Clause 1. The Minister may now
move Amendment No. 11
SHRI V. NARAYANASAMY: Madam, I beg to move:
Page 1, line 3,-
for “(One Hundred and sixteenth Amendment)”

substitute “(Ninety-eighth Amendment)”.

* The following Members also recorded/corrected their votes through slips.

Ayes 247 + S/Shri V. Narayanasamy, Jagdambika Pal, Dr. Padmasinha Bajirao Patil, Shri N. Dharam
Singh, Shrimati Krishna Tirath =250

Noes 171 + Shri A. Ganeshamurthi, Dr. Monazir Hassan, S/Shri Chandrakant Khaire,Virendra Kumar,
Sonawane Pratap Narayanrao, Dr. Prasanna Kumar Patasani, Shrimati Kamla Devi Patle, Shri Tathagata
Satpathy = 179 — S/Shri Bansa Gopal Chowdhary, P.R. Natarajan, A. Sampath, Shrimati Susmita Bauri,
S/Shri Pulin Bihari Baske, P.K. Biju, M.B. Rajesh = 172

Abstain 1 + Shri P Karunakaran, Dr. Ram Chandra Dome, S/Shri Bansa Gopal Chowdhary, P.R. Natarajan,
A. Sampath, Shrimati Susmita Bauri, Dr. Anup Kumar Saha, Shri Pulin Bihari Baske, S/Shri P.K. Biju,
M.B. Rajesh =11
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MADAM SPEAKER: I shall now put Amendment No. 11 moved by the Minister
to the vote of the House.
The Lobbies are already cleared.
The question is:
Page 1, line 3,-
for “(One Hundred and sixteenth Amendment)”
substitute “(Ninety-eighth Amendment)”.
The Lok Sabha divided:



27.12.2011

DIVISION NO.8 AYES

Aaron Rashid, Shri J.M.
Adhikari, Shri Sisir

Adhi Sankar, Shri

Agarwal, Shri Jai Prakash
Ahamed, Shri E.

*Ahmed, Shri Sultan

Alagiri, Shri M.K.

Alagiri, Shri S.

Amlabe, Shri Narayan Singh
Aron, Shri Praveen Singh
Awale, Shri Jaywant Gangaram
Azharuddin, Mohammed
Baalu, Shri T.R.

‘Baba’, Shri K.C. Singh
"Babbar, Shri Raj

Baghel, Shrimati Sarika Devendra Singh
Bahuguna, Shri Vijay

Bairwa, Shri Khiladi Lal

Baite, Shri Thangso

Baitha, Shri Kameshwar
Bajwa, Shri Pratap Singh
Bandyopadhyay, Shri Sudip
Banerjee, Shri Ambica
Banerjee, Shri Kalyan

Bansal, Shri Pawan Kumar
Bapiraju , Shri K.

Basheer, Shri Mohammed E.T.
Beg, Dr. Mirza Mehboob

" Voted through slip.
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Bhadana, Shri Avtar Singh
Bhagora, Shri Tara Chand
Bhonsle, Shri Udayanraje
Bhujbal, Shri Sameer

Bhuria, Shri Kanti Lal

Biswal, Shri Hemanand
Bwiswmuthiary, Shri Sansuma Khunggur
Chacko, ShriP.C.

Chang, Shri C.M.

Chaudhary, Dr. Tushar
Chaudhary, Shri Jayant
Chauhan, Shri Sanjay Singh
*Chidambaram, Shri P.

Chinta Mohan, Dr.

Chitthan, Shri N.S.V.
Choudhary, Shri Harish
Choudhry, Shrimati Shruti
Choudhury, Shri Abu Hasem Khan
Chowdhary, Shrimati Santosh
Chowdhury, Shri Adhir
‘Commando’, Shri Kamal Kishor
Das, Shri Bhakta Charan
Dasmunsi, Shrimati Deepa
Dastidar, Dr. Kakoli Ghosh
Davidson, Shrimati J. Helen

De, Dr. Ratna

Deo, Shri V. Kishore Chandra
Deora, Shri Milind

Dhanapalan, Shri K. P.

Dhruvanarayana, Shri R.

" Voted through slip.
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Dias, Shri Charles
Dikshit, Shri Sandeep
Dutt, Shrimati Priya
Elangovan, Shri T.K.S.
Engti, Shri Biren Singh
Ering, Shri Ninong

Gadhvi, Shri Mukesh Bhairavdanji,

Gaikwad, Shri Eknath Mahadeo
Gandhi, Shri Rahul

Gandhi, Shrimati Sonia
Gandhiselvan, Shri S.

Gavit, Shri Manikrao Hodlya
Ghatowar, Shri Paban Singh
Gogoi, Shri Dip

Guddu, Shri Premchand
Haldar, Dr. Sucharu Ranjan
Handique, Shri B.K.

Haque, Shri Mohd. Asrarul
Hari, Shri Sabbam

Harsha Kumar, Shri G.V.
Hooda, Shri Deepender Singh
Hossain, Shri Abdul Mannan
Hussain, Shri Ismail

Islam, Sk. Nurul

Jadhav, Shri Baliram
Jagannath, Dr. Manda
Jaiswal, Shri Shriprakash
Jakhar, Shri Badri Ram
Jayaprada, Shrimati

Jena, Shri Srikant

Jeyadurai, Shri S. R.

Jhansi Lakshmi, Shrimati Botcha
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Jindal, Shri Naveen

Joshi,Dr. C.P.

Joshi, Shri Mahesh

Kamal Nath, Shri

Kamat, Shri Gurudas

Kataria, Shri Lalchand

Kaur, Shrimati Preneet
Kaypee, Shri Mohinder Singh
Khan, Shri Hassan

Khandela, Shri Mahadeo Singh
Kharge, Shri Mallikarjun
“Khatgaonkar, Shri Bhaskarrao Bapurao Patil
*Khatri, Dr. Nirmal
Khursheed, Shri Salman

Killi, Dr. Kruparani

Kowase, Shri Marotrao Sainuji
Krishnasswamy, Shri M.
Kumar, Shri Ajay

Kumar, Shri Ramesh

Kumari, Shrimati Chandresh
Kurup, Shri N. Peethambara
Lakshmi, Shrimati Panabaka
Mahant, Dr. Charan Das
Maharaj, Shri Satpal

Majhi, Shri Pradeep

Maken, Shri Ajay

Malik, Shri Jitender Singh
Maran, Shri Dayanidhi
Marandi, Shri Babu Lal
Masram, Shri Basori Singh

" Voted through slip.
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Mcleod, Shrimati Ingrid
Meena, Shri Namo Narain
Meena, Shri Raghuvir Singh
Meghe, Shri Datta
Meghwal, Shri Bharat Ram
Meinya, Dr. Thokchom
Mirdha, Dr. Jyoti

Mishra, Shr1 Mahabal
Mitra, Shri Somen

Moily, Shri M. Veerappa
Mukherjee, Shri Pranab
Muniyappa, Shri K.H.
Muttemwar, Shri Vilas
"Nagpal, Shri Devendra
Naik, Dr. Sanjeev Ganesh
Naik, Shri P. Balram

Nagqvi, Shri Zafar Ali
Narah, Shrimati Ranee
Narayanasamy, Shri V.
Naskar, Shri Gobinda Chandra
Natrajan, Kumari Meenakshi
Nirupam, Shri Sanjay

Noor, Kumari Mausam

Ola, Shri Sis Ram

Pal, Shri Jagdambika

Pal, Shri Rajaram

Pala, Shri Vincent H.
Palanimanickam, Shri S.S.
Pandey, Dr. Vinay Kumar
Patel, Shri Praful

" Voted through slip.
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Patel, Shr1 Somabhai Gandalal Koli
Patil, Dr. Padmasinha Bajirao
Patil, Shri Sanjay Dina

Patil, Shri Pratik

Pawar, Shri Sharad

Pilot, Shri Sachin

Prabhakar, Shri Ponnam
Pradhan, Shri Amarnath
Prasada, Shri Jitin

Punia, Shri P. L.

Purandeswari, Shrimati D.
Raghavan, Shri M.K.

Rahman, Shri Abdul

Rai, Shri Prem Das

Rajagopal, Shri L.

Raju, Shri M.M. Pallam
Rajukhedi, Shri Gajendra Singh
Ramachandran, Shri Mullappally
Ramasubbu, Shri S.S.

Rane, Shri Nilesh Narayan
Rao, Dr. K.S.

Rao, Shri Rayapati Sambasiva
Rawat, Shri Harish

Reddy, Shri Anantha Venkatarami
Reddy, Shri Gutha Sukhender
Reddy, Shri K.J.S.P

Reddy, Shri M. Sreenivasulu
Reddy, Shri S. Jaipal

Reddy, Shri S.P.Y.

Roy, Prof. Saugata

Roy, Shrimati Shatabdi

Ruala, Shri C.L.
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Sahay, Shri Subodh Kant

Sai Prathap, Shri A.

Sangma, Kumari Agatha
Sanjoy, Shri Takam

Sardinha, Shri Francisco Cosme
Satyanarayana, Shri Sarvey
Scindia, Shri Jyotiraditya M.
Selja, Kumari

Shanavas, Shri M.I.

Sharma, Dr. Arvind Kumar
Shariq, Shri S.D.

Sharma, Shri Madan Lal
Shekhawat, Shri Gopal Singh
Shetkar, Shri Suresh Kumar
Shinde, Shri Sushilkumar

Shivkumar, Shri K aliasJ.K. Ritheesh

Sibal, Shri Kapil
Singh, Shri Ajit

Singh, Chaudhary Lal
Singh, Dr. Sanjay
Singh, Rao Inderjit
Singh, Shri Ijyaraj
Singh, Shri Jitendra
"Singh, Shri N. Dharam
Singh, Shri R.P.N.
Singh, Shri Ratan
Singh, Shri Ravneet
Singh, Shri Sukhdev
Singh, Shri Uday Pratap
Singh, Shri Virbhadra

" Voted through slip.
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Singh, Rajkumari Ratna
Singh, Shrimati Rajesh Nandini
Singla, Shri Vijay Inder
Siricilla, Shri Rajaiah

Solanki, Shri Bharatsinh
Sugavanam, Shri E.G.
Suklabaidya, Shri Lalit Mohan
Sule, Shrimati Supriya

Suresh, Shri Kodikkunnil
Tagore, Shri Manicka

Tamta, Shri Pradeep

Tandon, Shrimati Annu
Tanwar, Shri Ashok

Taviad, Dr. Prabha Kishor
Taware, Shri Suresh Kashinath
Tewari, Shri Manish
Thamaraiselvan, Shri R.
Tharoor, Dr. Shashi
Thirumaavalavan, Shri Thol
Thomas, Prof. K.V.

Thomas, Shri P.T.

“Tirath, Shrimati Krishna
Trivedi, Shri Dinesh
Venugopal, Shri D.
Venugopal, Shri K.C.

Verma, Shri Sajjan

Verma, Shri Beni Prasad
Vijayan, Shri A.K.S.
Vishwanath, Shri Adagooru H.

Viswanathan, Shri P.

" Voted through slip.
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Vivekanand, Dr. G.
Vundavalli, Shri Aruna Kumar
Vyas, Dr. Girija

Wasnik, Shri Mukul

Yadav, Shri Arun

Yadav, Shri Anjankumar M.
Yadav, Shri Om Prakash
Yaskhi, Shr1 Madhu Goud
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Aditya Nath, Yogi

Adsul, Shri Anandrao

Advani, Shri L.K.

Agrawal, Shri Rajendra

Ahir, Shri Hansraj G.
Anandan, Shri M.

Ananth Kumar, Shri

Angadi, Shri Suresh

Argal, Shri Ashok

Azad, Shri Kirti

Badal, Shrimati Harsimrat Kaur
Bais, Shri Ramesh

Basavaraj, Shri G. S.

Bauri, Shrimati Susmita
Besra, Shri Devidhan

Bhagat, Shri Sudarshan
Bhaiya, Shri Shivraj

Biju, Shri P.K.

Bishnoi, Shri Kuldeep
Bundela, Shri Jitendra Singh
Chakravarty, Shrimati Bijoya
Chauhan, Shri Mahendrasinh P.
Chauhan, Shri Prabhatsinh P.
Chavan, Shri Harishchandra
Choudhary, Shri Bhudeo
Choudhary, Shri Nikhil Kumar
Chowdhury, Shri Bansa Gopal

NOES
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Das, Shri Khagen

Das, Shri Ram Sundar

Deka, Shri Ramen

Deshmukh, Shri K.D.

Devi, Shrimati Ashwamedh
Devi, Shrimati Rama

Dhotre, Shri Sanjay

Dhurve, Shrimati Jyoti

Dome, Dr. Ram Chandra

Dubey, Shri Nishikant
Dudhgaonkar, Shri Ganeshrao Nagorao
*Gaddigoudar, Shri P.C.

Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shri Varun

Gandhi, Shrimati Maneka
Ganeshamurthi, Shri A.

Geete, Shri Anant Gangaram
Gohain, Shri Rajen

Gouda, Shri Shivarama

Hassan, Dr. Monazir

Hazari, Shri Maheshwar

Hegde, Shri Anant Kumar
Hussain, Shri Syed Shahnawaz
Jadhao, Shri Prataprao Ganpatrao
Jaiswal, Dr. Sanjay

*Jardosh, Shrimati Darshana

Jat, Shrimati Poonam Veljibhai

* Voted through slip.
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Jawale, Shri Haribhau
Jigajinagi, Shri Ramesh
Joshi, Dr. Murli Manohar
Joshi, Shri Kailash

Joshi, Shri Pralhad

Judev, Shri Dilip Singh
Kachhadia, Shri Naranbhai
Karunakaran, Shri P.
Kashyap, Shri Dinesh
Kashyap, Shri Virender
Kaswan, Shri Ram Singh
Kateel, Shri Nalin Kumar
Khaire, Shri Chandrakant
Kumar, Shri Kaushalendra
Kumar, Shri P.

Kumar, Shri Virendra
Kumar, Shri Vishwa Mohan
Kumari, Shrimati Putul
Laguri, Shri Yashbant

Mahajan, Shrimati Sumitra

Mahato, Shri Baidyanath Prasad

Mahtab, Shri Bhartruhari

Majumdar, Shri Prasanta Kumar

Malik, Shri Sakti Mohan
Manian, Shri O.S.

Meena, Dr. Kirodi Lal
Meghwal, Shri Arjun Ram
Mishra, Shri Govind Prasad
Mohan, Shri P.C.
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Mohapatra, Shri Sidhant
Munda, Shri Karia

Munde, Shri Gopinath

Naik, Shri Shripad Yesso
Namdhari, Shri Inder Singh
Narayanrao, Shri Sonawane Pratap
Nishad, Capt. Jai Narain Prasad
Pakkirappa, Shri S.

Panda, Shri Baijayant

Panda, Shri Prabodh

Pandey, Kumari Saroj

Pandey, Shri Ravindra Kumar
Pangi, Shri Jayaram

Paranjpe, Shri Anand Prakash
Paswan, Shri Kamlesh
Patasani, Dr. Prasanna Kumar
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ABSTAIN

Acharya, Shri Basu Dev
Natarajan, Shri P.R.
*Owaisi, Shri Asaduddin

" Voted through slip.
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MADAM SPEAKER: Subject to correction®, the result of the Division is:

Ayes - 242
Noes - 175
Abstain - 3

The motion was adopted.
MADAM SPEAKER: The Lobbies are already clear. I shall now put Clause 1, as
amended, to the vote of the House. The question is:

“That clause 1, as amended, stand part of the Bill.”

The Lok Sabha divided.

* The following Members also recorded/corrected their votes through slips.

Ayes 242 + S/Shri Sultan Ahmed, Raj Babbar, P. Chidambaram, Bhaskarrao Bapurao Patil, Dr. Nirmal
Khatri, S/Shri Devendra Nagpal, N. Dharam Singh, Shrimati Krishna Tirath = 250

Noes 175 + Shri P.C. Gaddigoudar, Shrimati Darshana Jardosh, Shri Rudramadhab Ray = 178

Abstain 3 + Shri Asaduddin Owaisi = 4 — Shri Rudramadhab Ray = 3
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23:34 hrs.
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Yadav, Shri Dinesh Chandra

Yadav, Shri Hukmadeo Narayan,
Yadav, Shri Ramakant

Yadav, Shri Sharad

443



27.12.2011 444

ABSTAIN

Owaisi, Shri Asaduddin
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MADAM SPEAKER: Subject to correction” the result of the Division is:

Ayes - 250
Noes - 180
Abstain - 1

The motion is not carried by a majority of the total membership of
the House and by a majority of not less than two-thirds of the Members present
and voting.

The motion was negatived.
Clause 1, as amended, was not added to the Bill.
MADAM SPEAKER: Since all the clauses of the Bill have been negatived, the
motion for passing of the Bill has become infructuous.

We shall, therefore, now move to next item.

SHRI V. NARAYANASAMY: Madam, before that I would like to submit that it
is very unfortunate that this Bill has not come through. We wanted to give Lokpal
and Lokayuktas a constitutional status... (Interruptions)

I wanted to put it on record that there was a conspiracy by the BJP...

(Interruptions)

" The following Members also recorded their votes through slips.
Ayes 250 + Shrimati Krishna Tirath, Shri A.K.S. Vijayan = 252
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MADAM SPEAKER: Nothing will go on record.
(Interruptions) ..."

JEALT WRSAT : 3T 96 18T

()
el HENSAT : MY FT TS 872 I8 8|
()
3eAer WA ¢ 3y Al 95 Syl
.. (ere)

MADAM SPEAKER: One minute, let the lobbies be opened.
... (Interruptions)

SHRI PRANAB MUKHERIJEE: The whole purpose of bringing the
Constitutional (Amendment) Bill was to strengthen the institution of Lokpal and
Lokayuktas by giving them the constitutional status. But as the House in its
wisdom, particularly, the Opposition Party, mainly, the BJP has decided that it will
not give the constitutional status to the Lokpal, the Bill has been defeated.
(Interruptions) We did not have the requisite majority. It is known to everybody
that we have simple majority. It is a sad day that the Lok Sabha did not give
constitutional status to Lokpal and Lokayuktas. In order to frustrate, they
combined and they defeated, knowing well that in this House we do not have the
two-third majority.

Therefore, they have taken the advantage of it. It is a sad day for
democracy. It is a say day for institutional framework of the Constitution....

(Interruptions)

JeALT HRISAT : 33 TSV

.. (cgagm)

* Not recorded.
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23.41 hrs.

THE PUBLIC INTEREST DISCLOSURE AND PROTECTION TO
PERSONS MAKING THE DISCLOSURES BILL, 2010

MADAM SPEAKER: Item No. 19.
... (Interruptions)
& WA : 37U 46 gy |
... (gEr)

e HEISAT : MgcH e 19 o1 2| 93 8|

.. (o)
JET HRIGAT ¢ ST IO Al 81 %8 87

- (eraer)
LAY WA 2 AT ST

.. (erTE)

MADAM SPEAKER: Please take your seats.

... (Interruptions)

JreAet wgedn ; foofiy e, sy Ifeul

... (agr)
LAY WA & GO T WY AT 2 99 SISyl
.. (eraE)
3eTeT ARG : 3MY dfSy| S aRsS g, fhv WY a1 @ &1 1Y
.. (erTE)
et ARG ¢ oty Iy 9yl R @ 2
.. (oraE)
rezmel ARG ¢ R Iy IS
.. (erTE)

MADAM SPEAKER: Why are you standing?
... (Interruptions)

MADAM SPEAKER: All right, I am going to Item No. 19.
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... (Interruptions)
MADAM SPEAKER: Nothing will go in record.
(Interruptions) ..."
JeAEl WG ¢ AT 93 WIgy|
.. (cggem)

Jremet wEedn : Y Iged FaR 19 o B

.. (cTaem)

MADAM SPEAKER: Please take your seats. We have one more Bill left. So,
please have some patience. Now, we will take up Item No. 19, The Public Interest
Disclosure and Protection to Persons Making the Disclosures Bill.

The question is:

“That the Bill to establish a mechanism to receive complaints
relating to disclosure on any allegation of corruption or willful
misuse of power or willful misuse of discretion against any public
servant and to inquire or cause an inquiry into such disclosure and to
provide adequate safeguards against victimization of the person
making such complaint and for matters connected therewith and
incidental thereto, be taken into consideration.”

The motion was adopted.

(Interruptions)El
3t gIQd AR Aqed : 39 W Il T8l g ol ... (auE)

et ARG : (I TR YD @1 4 g ol

.. (o)
£ gRIed ARV ATed @ §9 IR HEl 4l gg 8¢ ... (FqgM)
et ARIGAT ¢ A1 IR U A T4l gg ¢

... (Fagm)

MADAM SPEAKER: The House shall now take up clause-by-clause

consideration of the Bill.

* Not recorded.
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Motion Re: Suspension of Rule 80 (i)

SHRI V. NARAYANASAMY: I beg to move:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill
and relevant to the subject matter of the clause to which it relates,
in its application to the Government amendment No. 3 to the Public
Interest Disclosure and Protection to Persons Making the
Disclosures Bill, 2010 and that this amendment may be allowed to

be moved.”

MADAM SPEAKER: The question is:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill
and relevant to the subject matter of the clause to which it relates,
in its application to the Government amendment No. 3 to the Public
Interest Disclosure and Protection to Persons Making the
Disclosures Bill, 2010 and that this amendment may be allowed to

be moved.”

The motion was adopted.
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New Clause 1A
Amendment made:
Page 1, after line 10, insert— Provisions of

“1A. The provisions of this Act shall not apply to the armed force this Act not
34 of of the Union, being the Special Protection Group constituted under the to apply

to
1988. Special Protection Group Act, 1988.” (3) apply to
Special
Protection
Group.

(Shri V. Narayanasamy)

MADAM SPEAKER: The question is:
“That new clause 1A be added to the Bill.”

The motion was adopted.

New Clause 14 was added to the Bill.

Clause 2 Definitions

Amendments made:
Page 2, for lines 4 to 11, substitute—
‘(b) “Competent Authority” means—

(1) in relation to a Member of the Union Council of Ministers, the
Prime Minister;

(i) in relation to a Member of Parliament, other than a Minister, the
Chairman of the Council of States if such Member is a Member of
the Council of States or the Speaker of the House of the People if
such Member is a Member of the House of the People, as the case
may be;

(i11) 1in relation to a Member of the Council of Ministers in a State or
Union territory, the Chief Minister of the State or Union territory,
the Chief Minister of the State or Union territory, as the case may
be;

(iv) in relation to a Member of Legislative Council or Legislative
Assembly of a State or Union territory, other than a Minister, the
Chairman of the Legislative Council if such Member is a Member
of the Council or the Speaker of the Legislative Assembly if such
Member is a Member of the Assembly, as the case may be;
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(v) inrelation to—

(A) any judge (except a Judge of the Supreme Court or of a High
Court), including any person empowered by law to discharge,
whether by himself or as a member of any body of persons, any
adjudicatory functions; or

(B) any person authorized by a court of justice to perform any duty,
in connection with the administration of justice, including a
liquidator, receiver or commissioner appointed by such court; or

(C) any arbitrator or other person to whom any cause or matter has
been referred for decision or report by a court of justice or by a
competent public authority,

the High Court;
(vi) in relation to—

(A) any person in the service or pay of the Central Government or
remunerated by the Central Government by way of fees or commission
for the performance of any public duty (except Ministers, Members of
Parliament and members or persons referred to in clause (a) or clause (b)
or clause (c) or clause (d) of article 33 of the Constitution), or in the
service or pay of a society or local authority or any corporation
established by or under any Central Act, or an authority or a body

1 of 1956 owned or controlled or aided by the Central Government or a
Government company as defined in section 617 of the Companies Act,
1956, owned or controlled by the Central Government; or

(B) any person who holds an office by virtue of which he is empowered
to prepare, publish, maintain or revise an electoral roll or to conduct an
election or part of an election in relation to elections to Parliament or a
State Legislature; or

(C) any person who holds an office by virtue of which he is authorized
or required to perform any public duty (except Ministers and Members
of Parliament); or

(D) any person who is the president, secretary or other office-bearer of a
registered co-operative society engaged in agriculture, industry, trade or
banking, receiving or having received any financial aid from the Central
Government or from any corporation established by or under a Central
Act, or any authority or body or a Government company as defined

1 of 1956 in section 617 of the Companies Act, 1956 owned or controlled or aided
by the Central Government; or
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(E) any person who is a chairman, member or employee of any Central
Service Commission or Board, by whatever name called, or a member
of any selection committee appointed by such Commission or Board for
the conduct of any examination or making any selection on behalf of
such Commission or Board; or

(F) any person who is a Vice-Chancellor or member of any governing
body, professor, associate professor, assistant professor, reader, lecturer
or any other teacher or employee, by whatever designation called, of
any University established by a Central Act or established or controlled
or funded by the Central Government or any person whose services
have been availed of by such University or any such other public
authority in connection with holding or conducting examinations; or

(G) any person who is an office-bearer or an employee of an educational,

scientific, social cultural or other institution, in whatever manner
established, receiving or having received any financial assistance from
the Central Government or any local or other public authority,

the Central Vigilance Commission or any other authority, as the Central
Government may, by notification in the Official Gazette, specify in this
behalf under this Act;

(vii) in relation to—

(A) any person in the service or pay of the State Government or
remunerated by the State Government by way of fees or commission for
the performance of any public duty (except Ministers, Members of
Legislative Council or Legislative Assembly of the State), or in the
service or pay of a society or local authority or any corporation
established by or under a Provincial or State Act, or an authority or a

1 of 1956 body owned or controlled or aided by the State Government or a

Government company as defined in section 617 of the Companies Act,
1956, owned or controlled by the State Government; or

(B) any person who holds an office by virtue of which he is empowered
to prepare, publish, maintain or revise an electoral roll or to conduct an
election or part of an election in relation to municipality or Panchayats
or other local body in the State;

or

(C) any person who holds an office by virtue of which he is authorized
or required to perform any public duty in relation to the affairs of the
State Government (except Ministers and Members of Legislative
Council or Legislative Assembly of the State); or
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(D) any person who is the president, secretary or other office-bearer of a
registered co-operative society engaged in agriculture, industry, trade or
banking, receiving or having received any financial aid from the State
Government or from any corporation established by or under a
Provincial or State Act, or any authority or body or a Government

1 of 1956 company as defined in section 617 of the Companies Act, 1956
owned

or controlled or aided by the State Government; or

(E) any person who is a chairman, member or employee of any State
Service Commission or Board, by whatever name called, or a member
of any selection committee appointed by such Commission or Board for
the conduct of any examination or making any selection on behalf of
such Commission or Board; or

(F) any person who is a Vice-Chancellor or member of any governing
body, professor, associate professor, assistant professor, reader, lecturer
or any other teacher or employee, by whatever designation called, of
any University established by a Provincial or State Act or established or
controlled or funded by the State Government and any person whose
services have been availed of by such University or any such other
public authority in connection with holding or conducting examinations;
or

(G) any person who is an office-bearer or an employee of an educational,

scientific, social, cultural or other institution, in whatever manner
established, receiving or having received any financial assistance from
the State Government or any local or other public authority,

the State Vigilance Commission, if any, or any officer of the State
Government or any other authority, as the State Government may, by
notification in the Official Gazette, specify in this behalf under this Act;

(viii) in relation to members or persons referred to in clause (a) or clause (b)
or clause (c¢) or clause (d) of article 33 of the Constitution, any authority or
authorities as the Central Government or the State Government, as the case
may be, having jurisdiction in respect thereof, may, by notification in the
Official Gazette, specify in this behalf under this Act;’. (4)

Page 2, for lines 17 to 18, substitute—

“(i1) wilful misuse or power or wilful misuse of discretion by
virtue of which demonstrable loss is caused to the Government or
demonstrable wrongful gain accrues to the public servant or to any
third party;”. (5)
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Page 2, for lines 35 to 44, substitute—

“(1) “public servant” shall have the same meaning as assigned to it

in clause (c) of section 2 of the Prevention of Corruption Act, 1988

49 of 1988 but shall not include a judge of the Supreme Court or a judge of a
High Court;’ (6)

(Shri V. Narayanasamy)

MADAM SPEAKER: The question is:
“That clause 2, as amended, stand part of the Bill.”
The motion was adopted.

Clause 2, as amended, was added to the Bill.
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Clause 3
Amendment made:
Page 3, for lines 5 to 21, substitute— Requirement of
public interest
disclosure

3. (1) Notwithstanding anything contained in the provisions of the
19 of 1923 Official Secrets Act, 1923, any public servant or any other person
including any non-governmental organisation, may make a public

interest disclosure before the Competent Authority.

(2) Any disclosure made under this Act shall be treated as public
interest disclosure for the purposes of this Act and shall be made
before the Competent Authority and the complaint making the
disclosure shall, on behalf of the Competent Authority, be received by
such authority as may be specified by regulations made by the
Competent Authority.”. (7

(Shri V. Narayanasamy)

MADAM SPEAKER: The question is:
“That clause 3, as amended, stand part of the Bill.”
The motion was adopted.

Clause 3, as amended, was added to the Bill.

Clause 4 Powers and functions of competent authority
on receipt of public interest disclosure
Amendments made:

Page 4, lines 3,—
after “in such manner”

insert “and within such time”. (8)

Page 4, lines 16,—
for “identity of the public servant”

substitute “identity of the complainant or public servant”. 9)

Page 4, lines 18,—

for “Competent Authority may reveal”
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substitute “Competent Authority may, with the prior written consent of
the complainant or public servant, reveal”. (10)

Page 4, after line 20, insert—

“Provided further that in case the complainant or public servant does
not agree to his name being revealed to the Head of the Department, in
that case, the complainant or public servant, as the case may be, shall
provide all documentary evidence in support of his complaint to the
Competent Authority.”. (11)

Page 4, after line 42, insert—

“(8) The public authority to whom a recommendation is made under
sub-section (7) shall take a decision on such recommendation within
three months of receipt of such recommendation, or within such
extended period not exceeding three months, as the Competent
Authority may allow on a request made by the public authority:

Provided that in case the public authority does not agree with the
recommendation of the Competent Authority, it shall record the reasons
for such disagreement.

(9) The Competent Authority shall, after making an inquiry, inform
the complainant or public servant about the action taken on the
complaint and the final outcome thereof:

Provided that in a case where, after making an inquiry, the
Competent Authority decides to close the case, it shall, before passing
the order for closure of the case, provide an opportunity of being heard
to the complainant, if the complainant so desires.”. (12)

(Shr1 V. Narayanasamy)



27.12.2011 457

MADAM SPEAKER: The question is:
“That clause 4, as amended, stand part of the Bill.”
The motion was adopted.

Clause 4, as amended, was added to the Bill.

Clause 5  Matters not to be inquired by competent authority
Amendment made:
Page 5, lines 7,—
for “five years”
substitute “seven years”. (13)

(Shri V. Narayanasamy)

MADAM SPEAKER: The question is:
“That clause 5, as amended, stand part of the Bill.”
The motion was adopted.
Clause 5, as amended, was added to the Bill.
Clauses 6 to 8 were added to the Bill.

Clause 9 Competent authority to take assistance
of police authorities etc. in certain cases
Amendment made:

Page 6, lines 30,—
for “specified”
substitute “prescribed”. (14)

(Shri V. Narayanasamy)
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MADAM SPEAKER: The question is:
“That clause 9, as amended, stand part of the Bill.”
The motion was adopted.

Clause 9, as amended, was added to the Bill.

Clause 10 Safeguards against victimisation
Amendments made:
Page 6, after line 43, insert—
“Provided that the Competent Authority shall, before giving any
such direction to the public authority or public servant, give an

opportunity of hearing to the complainant and the public authority or
public servant, as the case may be:

Provided further that in any such hearing, the burden of proof that
the alleged action on the part of the public authority is not victimization,
shall lie on the public authority.”. (15)

Page 7, after line 4, insert—

“(5) Any person who wilfully does not comply with the direction of
the Competent Authority under sub-section (2), shall be liable to a
penalty which may extend up to thirty thousand rupees.”. (16)

(Shri V. Narayanasamy)

MADAM SPEAKER: The question is:
“That clause 10, as amended, stand part of the Bill.”
The motion was adopted.
Clause 10, as amended, was added to the Bill.
Clauses 11 to 13 were added to the Bill.
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Clause 14
Amendment made:

Page 7, for lines 22 to 30, substitute—

“14. Where the Competent Authority, at the time of
examining the report or explanations or report referred to in
sub-section (3) of Section 4 on the complaint submitted by
organisation or official concerned, is of the opinion that the
organisation or official concerned, without any reasonable
cause, has not furnished the report within the specified time
or mala fidely refused to submit the report or knowingly
given incomplete, incorrect or misleading or false report or
destroyed record or information which was the subject of
the disclosure or obstructed in any manner in furnishing the
report, it shall impose—

(a) where the organisation or official concerned, without
any reasonable cause, has not furnished the report within
the specified time or mala fidely refused to submit the
report, a penalty which may extend to two hundred fifty
rupees for each day till report is furnished, so however,
the total amount of such penalty shall not exceed fifty
thousand rupees;

(b) where the organisation or official concerned, has
knowingly given incomplete, incorrect or misleading or
false report or destroyed record or information which
was the subject of the disclosure or obstructed in any
manner the furnishing of the report, a penalty which may
extend to fifty thousand rupees:”. (17)

(Shri V. Narayanasamy)

459

Penalty for furnishing
incomplete or incorrect
or misleading comments
or explanation or report
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MADAM SPEAKER: The question is:
“That clause 14, as amended, stand part of the Bill.”
The motion was adopted.
Clause 14, as amended, was added to the Bill.
Clauses 15 to 18 were added to the Bill. E

Clause 19 Appeal High Court
Amendment made:
Page 8, line 21,--
after ‘“‘section 15”
insert “or sectionl6”. (18)

(Shr1 V. Narayanasamy)

MADAM SPEAKER: The question is:
“That clause19, as amended, stand part of the Bill.”
The motion was adopted.
Clausel9, as amended, was added to the Bill.
Clauses 20 to 23 were added to the Bill.

Clause 24 Power of Central Government to make rules
Amendment made:
Page 9, line 10.—
after “the manner in which”

insert “and the time within which”. (19)

(Shr1 V. Narayanasamy)
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MADAM SPEAKER: The question is:
“That clause 24, as amended, stand part of the Bill.”
The motion was adopted.
Clause 24, as amended, was added to the Bill.
Clauses 25 to 30 were added to the Bill

Clause 1 Short title extent and commencement

Amendment made:
Page 1, for lines 4 and 5, substitute---

“1. (1) This Act may be called the Whistle Blowers Protection

Act, 2011.”. (2)

(Shr1 V. Narayanasamy)

MADAM SPEAKER: The question is:

“That clause 1, as amended, stand part of the Bill.”

The motion was adopted.

Clause 1, as amended, was added to the Bill.

Enacting Formula
Amendment made:
Page 1, line 1,--
For “Sixty-first Year”
Substitute “Sixty-second Year”. (1)

(Shri V. Narayanasamy)
MADAM SPEAKER: The question is:
“That Enacting Formula, as amended, stand part of the Bill.”
The motion was adopted.
The Enacting Formula, as amended, was added to the Bill.
The Title was added to the Bill

MADAM SPEAKER: The Minister may now move that the Bill, as amended, be
passed.

SHRI V. NARAYANASAMY: I beg to move:
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“That the Bill, as amended, be passed.”
MADAM SPEAKER: The question is:
“That the Bill, as amended, be passed.”

The motion was adopted.

MADAM SPEAKER: Hon. Members, since a new clause 1A has been added to
the Bill, it may be re-numbered as clause 2 and the subsequent clauses may also

be re-serialised accordingly.

The House stands adjourned to meet again tomorrow, 28" December, 2011

at 11 am.

23.55 hrs
The Lok Sabha then adjourned till Eleven of the Clock
OEVednesday, December 28, 2011/Pausa 7, 1933 (Saka).


reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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